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LOE SABHA DEBATES

LOK SABHA

Monday, March 10, 1969( Phalgunall?, 1890
(Saka)

The Lok Sabha met at Eleven of the Clack
[Mr. Speaker in the Chair)
OBITUARY REFERENCES

MR. SPEAKER : [ have to inform the
House of the sad demise of three of our
friends namey Shri Ganpat Sahai, Shri
Sachindra Nath Maiti and Shri H. P.
Mody.

Shri Ganpat Sahai was a sitting Member
of this House from Sultanpur constiluency
of Uttar Pradesh. He was also a Member
of the Second Lok Sabha during the years
1961-1962. He was one of the elder mem-
bers of the House and in spite of his age
he used to attend the sittings of the House
very regularlv. He was taken ill recently
and passed away at New Delhi on the 8th
March, 1969 at the age of K6.

Shri Sachindra Nath Maiti was also a
sitting member of this House from Midna-
pore constituency of West Bepgal. He
also passed away after a briefl illpess at
Midoapore on the 9th March, 1969 at the
age of 67.

Shri H. P. Mody was a member of the
Central Legislative Assembly during the
years 1929-1943 and a Member of the Cons-
tituent Assembly of India during the years
1948-1949. He also served as a Member
for Supply im the Viceroy's Executive
Council during the years 1941-1943. He
was a distinguished st n and was also
Governor of Uttar Pradesh. He passed
away at Bombay on the 9th March, 1969 at
the age of 87.

We deeply mourn the loss of all these
friends and 1 am sure the House will join
me ia conveying our coaodolences to the
bareaved lamilies,

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : This last week end has been
one of sorrow and grief for us. The cruel
hands of Death have snaiched from our
midst three distinguished Indians, two of
whom were among us as hon, Members of
this very House until only the other day.

In Shri Ganpat Sahai we have lost one
of the veteran soldiers of the struggle for
Independence. His association with the
Congress Party began over sixty vears ago
and in fact there is hardly any time in my
life when 1 do not remember him on the
scene. As the House is perhaps aware, he
was associuted with my home town of
Allahabad first as a very brilliant student
and later as a professor in  the university
there. He renounced a promising cereer at
the time of Partition of Bengal and joined
in the movement which was then led by
Dr. Annic Besant and later by Mahatma
Gandhi. His career as u legislalor was
long and distinguished, both as a member
of the U.P. Assembly and also asa
Member, twice, of this House. The House
knows that he served on muany of its
Committees. He was one of those political
figures who although obsessed with political
problems yet found time for many other
activities and for the cultivation of wider
interests. He promoted educational insti=
tutions and charitable trusts. He was
greatly interested in sports, He was also
associated with wvarious social welfare
programmes. In him we have lost ooe of
the leading political figures of the genera-
tion which was in the forefront of the
fight for freedom.

Similarly, Shri Sachindra Nath Maiti
was one of the fearless fighters in the cause
of Independence. He belonged to the
reputed and dedicated band of Midnapore
Revolutionaries. He had undergone long
years of incarceration in prison in defence of
our right to be free. His entire life was devot-
ed to the service of the people and we shaH
miss bim in this House as indeed we shal}
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miss Shri Sahal. T feel that the country
will be poorer with the loss of these emin-
ent patriots.

We also mourn the death of Shrl Homy
Mody. He belonged to the disappeariog
generation of our great countrymen who
had so much to give to this nation. He
was not only a leading industrialist bul an

elder statesman. He was a man of
culture and great dignity and also
full of life end  full of wit with the

ability to transform ths dullest function
into something that was lively and interest-
ing. He was, again, one of those persons
whom | remember from early childhood
and | had also ithe privilege of knowiog
him when he was the Governor of U.P.
when I also was living in Lucknow. Since
then I have had many occasions to meet
him. | must say that even when he was
nearing the end of his life and his health
was falling he retained his brilliance and
sense of humour.

Heled arich and varied lifs and his
interests were varied, ranging from the field
of politics and economics to that of sports
and culture. All of us who had the privi-
lege of koowing him well will remember
his charming and genial personality, but 1
thiok that India has lost one of her noble
sons and, as | have said, one who combin-
ed nobility with those other qualitles which
enrich our lives. Our thoughts paturally
g0 to the hon. member of this House, Shri
Piloo Mody, and to his gracious meother,
Lady Mody, in their hour of grief which we
also share.

Muy I request you on behalf of us ull
to convey wur siocere condoleace and deep-
est griel to the bereaved families ?

SHRI M. R MASANI (Rajkot): 1
would like, Sir, on behalf of my Party, to
associate myself, all of us, with what has
fallen from your lips and that of the Leader
of the House.

1 do not feel gqualified te add to what
has been aptly said about Mr. Ganpat
Sahai, one of the veterans of our indepen-
dence struggle, whose handsome and digni-
fled fiace we have seen from our young
days, as also about Mr. Maiti.

But in so far as Sir Homi Mody is
concerned, ] remember him from my boy-
hood. In him we have lost an elder
sla'esman, ag admigistrator, a banker and
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businessman, an author—he will be remem-
bered for his biography of Sir Pherozshah
Mehta—a keen sportsman and patron of

sports like cricket, racing and many
others.

Sir Homi was a great Liberal and a
great patriot. His response to the needs

of the country and the aspirations of the
people was brought out when he wasa
Member of the Vicerov's Council. In
February, 1943, when Mahatma Gandhi
launched his bistoric fast in Yerawada Jail,
he found it impossible 1o continue in that
office because of the refusal of the then
administration to release Gandhiji and
aver!l the danger to his life. Fortuoately,
Gandhiji was ab'e to complete his fast with-
out any catzstrophe.

My first encounter with him was as a
political opponent, because when I was a
member of the Congress Party in the
Bombay Municipal Corporation from 1935,
Sir Homi was the leader of the other group,
which was called the Progressive Party, and
we had many a verbal duel across the
floor.

In 1943, a situation arose when he was
able to show that great generosity and to-
lerance for which we knew him. |1 was
nominaled as the Copgress candidate for
the Mayoralty, but [ was working uoder
Sir Homl in the business corporation with
which we were both associated. Sir Homi
had his own candidate to fight me. He
could perhaps have used his position to
come in the way and stop me from being
nominated, but he did not for a moment
thiok of it that way. He stood aside and
said 1 was welcome to stand, knowing per-
fectly well that the result would be the
defeat of his own candidate. This was the
kind of thing one expected from him and
came across whenever the occasion arose.

He was one of our colleagues in the
Constituent Assembly of India, and [ re-

member the many commitiees end sub-
commitiees on which one worked with
him.

In 1959, he joined some of us in
establishing the Swatantra Party. As fellow
office-bearers of the party, he and 1 had
occasion for nearly seven or eight years to
work together in harness, and the team
spirit, the esprit a' corps, the spirit of liber,
alism and to lerance, of give and take whic,



3 Obiuary Refetences

I found in him is something unfortunately
very rare in our public life in ladia today,
whatever party we may belong to.

As the Prime Minister rightly pointed
out, he had the rare gift of humour. He
was endowed with the happy faculty of
seeing the ludicrous or funny side even of
a grim or tense situation and the result was
that whenever tempers rose, ugly passions
were roused, tempers were frayed, he
brought sweetness and light by a crack or
touch of humour which dissolved everyone
into laughter and a very awkward situation
was often avoided.

Sir, our hearts go out to Lady Mody, his
partner throughout life, our own colleague,
Mr. P.loo Mody, his son, and the other
members of his family, and we all. join in
rcquesting you to convey our deep sym-
pathy to the relations of Sir Homi as well
as of our other two colleagues who have
passed away.

oY FmTw wavw  (2fra-fass) ¢
qeaw AT, § AR AW T € FAIA
¥, 3t wad, grgw fafaeeT agkar ¥ st
oft gart St ¥ gark &1 wgedt g s
Y ot F @ F g § sgw
3, afegfas gar &1 1 Tgea & W
839 % q913g WX WIEWNT G 9|
56 |G | Y 39 &1 ¥gu faar w@ar
gt sfe I maaFFa d 5 97,
7z wtari % oy S &1 W G=1 FA
& | IAFT AW AAT IW FAT F AT
a7 | ¥ 39 O F safer 4, 9 5T AW
aw 2t @ & afe 9w 1 faesr ok
aq mra o gaTe fAd AniEsiw @ &
AT & 1 gAY gEr AT wigdt St Fofy
groF ¥ 7w &0 A

St iy gg H A ¥ A, foawH
gt ¥ & dftew, Sewd X AvEEg
qY A At T W wAE T ¥ W
TN AN, T IT A I F aEAgg A
frrma ST a ¥ @9d § 37 W
qrmia frdt gat 3 ¥ w9 A8 a1
I A Faq ATl & gud A Qv
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fear, 37 &w w wifys zfee § 999 aiw
9T wEr A & 97 gqi-aeet § @y H
T =g ) A o F1q firgr, a7 N wW
NAEAIT AN & | AT H IT ¥ €7 O
¥ FrraT #Y faadt gerar @AY wifed,
AN E 17w g71T & af®
g o fedt oY a7 & 78 ¥, fawsr ara
Sira dwfga & dYar, 9 2w 1 gnegrHy
F IR A S EwT A, W AT AA-
Afa, =g sl § F9T ¥ 78 987
& aafyagdl N o9 W N qgT ATW@
g AW IT F weaT AT fageawra
wftrat fac 3=r w@r & | gx gaardr =it
drg Ay oY 37 % gyA € faw mwic
oI FIEATH ¥ TH §IT W 0% A7 JeATH
ar € ady g 9w ¥ fear ¥ v ar

T WA 9T R A dryg @E Far
e M & ofy gt FifEw d¥gaT v
@ E |

SHRI S. KANDAPPAN (Mettur) : Sir,
on behalf of the DMK party in Parliament,
1 associate myself with the sentiments ex-
pressed by various Members. [ did not
have the privilege to associate myself inti-
mately with them, though I do know by my
contact with various colleagues about their
work and the service that they have done
to the cause of our Motherland. I request
you to convey our heart-felt sympathies to
the bereaved families.

SHRI H. N. MUKERIJEE (Calcutta
North East) : M. Speaker, Sir, death is
the inevitable finale of life and when one
dies full of years and honours there should
normally be nothing very much to sorrow
over. But we as human beings have our
weaknesses, and for the time being, we feel
rather weighed down by the death of these
three eminent friends of ours, particularly
when two of them were with us from day
to day and during a session of Parliament
we had the expectation of seeing them any
time we wished to.

I did not know Shri Ganpat Sahai inti-
malely but 1 did have occicional contacis
with him apart from listening to his parti-
cipation in this House, and 1 poticed that
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he was not only a freedom-fighter of a
standing which is perhaps unmatched in
the country today but he was also possess-
ed of that quality of courtesy which at one
time at any rate used to be associated with
Utiar Pradesh. He performed his role of
being something like a bridge between three
generations  He wus a remarkable man on
any computation, which could be seen when
he spoke in this House. He has passed
away full of ycars and honours, as 1 said.
But we are sorry all the same.

1 knew Shri Sachindranath Maiti some-
whut more, though 1 cannot claim any
particular iatimacy.  But what 1 noted
about him was a particular unostentatious-
ness of character.  All his life had been
dedicated to the struggle for freedom and 1
am very happy that the Prime Minister
mentionsd Midnapore, which should be
ranked with Satara and certain other regions
of our country, where the British rule had
been kicked out long before the entire
couniry achieved its independence. Shri
Muiti was o very close colleague of Shri
Ajuy Mukerjee, who has been making his-
tory in recent times, and of our friend here,
Shri Saumanta. We all admired the kind
of silent dedication, which he always
brought to bear upon his work. His pass-
ing away so suddenly is a shock, which we
have not been able to get over yet.

Shri Homi Mody has becn a name to
conjure with in Indian public lire and
though [ never had the privilege of com-
ing in touch with him, 1, like everybody
else, hud been familiar with his variegated
activities. 1 think he would be remem-
bered us my friend Shri Masani has suaid,
for his Riogruphy of Sir Pherazeshah Melta,
which 1 happened to read a long time ago.
But it was a grand thing that we had in
our country i personality of that sort, who
wis elegant to his finger tips, and at the
same time, he was able to come down und
mix with the common bird. He wasa
good liver, who could drink life to the lees,
and yet, do it with a certain kind of aristo-
cracy which was in its own way a joy lo
behold. We are particularly sorry for our
friend and colleague, in this House, Shri
Pilov Mody, to whom the blow must bave
come in a manner, which no man can
describe.

| am sure, Sir, you would convey the
feelings of condolence, which all of us have
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o the family of Shri Mody as well as of
Shri Ganpat Sahai.

st ofr v (30) : gemw wdww, &
A A7 qrdif—dgw avmfaw @ -
guTR @19 TsEdadt st Taraa 9219 W,
A gradt st qar o WA ot ¥ wraEaw
9T 37 F daa afend & sfy @
SFE FET &1

ofY T oY ¥ sufgqma w7 F A F
fme adf ar, ¥AfFT s A ¥ ag AT &
g1 AT TAgE AaT 7 KA 9T ¥ -
&Y AT a1q Y 41, IAT ¥IW A AQEr
#¥ @eq 21, 18 foafaw & s@iA oHAy
T YR Y qrafa A AN T WIFHA
g aga feaedr 1)

ot AEY off 37 IERardr Jasn ¥
i, 5 fas sdafy 94 &, afes 5fg-
@ Y F AT IT F AR ARATEHA
FT W A0 8% a® ar fF 1943 ¥, 97
g8 T T FfFET F AT A, A
W F AATT T AT IGA qr@ELE B
Frfree ¥ gedTwr ¥ far ar | 2@ wEwl
9T 59 939 % gaeq W ¥ e o 9ig
T M o A & gfa mow afd
AqTA IA F AT T FITT 952 Far1 § |

sft Aqradt ot 7 gy Jard i
F AT T AT FAOT F ggew qA, #
agfaaTa &7 & S9 F1  AFAT 4T | Hoaey
qE1Aq, @9 § 3@ ¥ a9 7 § fF faget
ggT ardre &1 9w faq e o
Fr geara gt ¥ faggR @ A are
4 # 7ff A 9F AR ARG fow aw
AT 9% & A1 I FT geA & AT
qreeft o §ME & 99 wifgwrdr Aoy §
& g 9 1020-21 & Uy e § &
Wi aga fedl a%, aiw g @19 9% S
Fofraw ¥ 1020 ¥ g 9 ¥ fqu
fasaa 7w ¥ AfeT i ¥ AR ¥ aw
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awrera wA ¥ wré frawedt af) & afew
qeNT W & wim faar, @AY gF
aw e ag ot oraw wfaafga @1 &
I % f9q &0 ¥ wrAar 91, IF A AR
g1, "Hraaner wieHT @r9g THO8ET H
&€ gaer Ag § 1 WA & g uF e
Waga Al a1 9 @fEw AR 1@
waT & T AL Y AW F A4 IUA-

gl aaFamas 93 @ 7 W%
H3T F gL UF A0 F Ak F faer=edy
FT T AT F A9 AR AT & AT F
arg |zAT g M g g fF gaR 27
s yAFafar gk 3T F A
STUMFIO & 97 & 9| AT GHATAT
AT T

SHRI UMANATH (Pugukkouai) : Mr.
Speaker, Sir, on behalf of my party I also
join the sentiments of grief and condolences
expressed by you particularly for Shri Gan-
pat Sahai and Shri Maiti who were patriots
silently working for the people in their res-
pective areas as well as the couniry as a
whole. | join in the condolences being
sent to their families.

So far as Sir Homi Mody is concerned
certain political assessmenis have been made
about his past services to the people. My
party do not associate with those political
assessments, we ha\!‘! aur Own assessment
about them. But I do join in condolences
being sent to his family, especially to our
colleague Shri Piloo Mody, his wife and
other members of his family.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) :  Mr. Speaker, Sir, | asso-
ciate myself with the feelings expressed
and deeply mourn the death of three of our
departed colleagues. About Shri Gunpat
Sahai, as you know, although he belonged
to the old generation he was a very dedi-
cated soul. | think very few in our coun-
try are in a position to get this credit as
Sir Homi Mody and Shri Ganpal Sahai.
Shri Sahai and Sir Homi Mody have to
their credit an uninterrupted public service
even towards the end of their lives. Shri
Sahai was 4 Member of the Second Lok
Sabha. To the Third Lok Sabha he sent

PHALGUNA 18,1890 (S4KA

Obltuary Réferences 10

his son. So far as | remember, his son
represented the very same constituency. His
services in that wery constituency were so
varied, in the educational, social and politi-
cul fields, that the people loved him and
adored him. Last year, during the elect-
ion campaign 1 happened to be in that
constituency. | met him at the railway
station, Even at that stage people greeted
him and gave him a warm welcome. He
said ¢ “In this election | am pot very
much interested in who wins but | have
come to tell the people what they should
do.” He was a patriot for when | think
there can be no other tribute than to say
that he died almost in harness.

About Shri Maiti, as all of us know,
he was one of the silent Members of this
House, but such dedicated souls are pro-
bubly very rare in our public life. His de-
volion to duty, his record of public service
is something which will always remain as
an example for all of us in the future.

Regarding Sir Homi Mody, he was a
veteran in our public life. He belonged
to a duTerent school of polines, no doubt
but I do not think this country will ever
forgetl the services that such veterans have
rendered to our country from their own
point of view. He did play o great part
in giving this country some amount of
leadership in spheres of business, and in
spheres of liberal potitics he had attained
an age which a  puassing generation will re-
member, From that point of view | have
nothing to say but, certainly. such great
patriots are very much needed in our ¢oun-
try at & momenl when we are also passing
through an age of transition and develop-
ment. My sympathies are with our friend
Shri Piloo Mody, who is not here, and |
hope you will convey our condolencs to
him und the other members of his family.

SHRI N. C. CHATTERJEE (Burdwan) :
Mr. Speaker, Sir, both Uttar Pradesh and
Midnapore have played a conspicuous role
in the freedom struggle and we are sorry
to miss two of our esteemed colleagues, one
from Uttar Pradesh, Shri Sahuai, and the
other from Midnapore, Shri Maiti. Both
were revolutionaries and we should mourn
their loss.

I had the privilege of working with
Shri Homi Mody for some time at the in-
stance of Rajaji and | koew bim intimately,
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1 find that our old friend, Shri S. K. Patil,
has said that Sir Homi Mody had built a
monumen! for himself in Bombay. | wish
when in Calcutta, he had seen what a monu-
ment of love and tradition he had built for
himself in Calcunta. Throughout the in-
dustrial world his position was unique.
He was a statesman and a patriot.

I remember I got a (elegram from Shri
K. M. Munshi, asking me to go over here
from Calcutta to participate in a conven-
tion which was held under the leadership of
Sir Taj Bahadur Sapru when Mahatma
Gandhi was about to die. It was expected
of Dr. Aney and Shri Nalini Ranjin Sarkar
to resign. But the whole of India got a
mild shock when Sir Homi Mody resigned

on the government's refusal to release
Mahatma Gandhl.
He was a muan of wversatile talent.

Today West Bengal is passing through a
constitutional crisis. 1f you had a Gover-
nor like Sir Homi Mody, possibly all
problems would have been solved in a way
which would have been acceptable to all,
both to the Government and the people,
the Centre and the State.

He had the wonderful capacity of
taking a joke against himself, and 1 think
my hon. friend, Shri Masani, referred to
his sense of humour. That is a great point.
We are glad that his son, Shri Piloo Mody,
our colleague in this Parliament, has in-
herited this gquality.

We offer our heartfelt sympathy and
condolence to the members of the bereaved
family.

SHRI S. C. SAMANTA (Tamluk) : Sir, I
associate mysell compleisly with the referen-
ces that have been made by you, the Prime
Minister and other friends. We have lost
three friends of ours. Two of them are not
intimately known to me but Shri S. N.
Maiti was intimately known to me. He
had been to England for studies before
1920. When he came back, in 1923 we
worked together for the renovation of the
educational system at the call of Mahatma
Gandhi, who asked us to boycott the exis-
ting schools and colleges at that time. After
that, in 1930, he joined the locol non-co-
operation movement and went to jail. In
1931 the District Magistrate of Midnapore
and two other magistrates were murdered.
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Shri Maiti was arrested on suspicioa but
he was released later on. All the same,
he could not escape the wrath of the
British. He was detained from 1941 to
1945 and you will be glad to kpnow that he
had the company of our good friend, Dr.
Triguna Sen in the deiention camp. He
wits a silent sort of man, but a man of
action and a lovely person.

We deeply mourn his loss and we
would request you to convey our condolence
1o the members of the bereaved family.

MR. SPEAKER : May [ request the
House to stand in silence for a short while
Lo express its sorrow ?

The Members then stood in silence for
a short while.

ORAL ANSWERS TO QUESTIONS

Petro-Chemical Complex of Gujarat
+

SHRI1 R.K. AMIN ;

SHRI K.M. MADHUKAR :
DR. RANEN SEN :

SHRI C. JANARDHANAN :
SHRI YOGENDRA SHARMA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the licences of downstream
units in the Petrochemical complex of
Gujarat State have been issued so far;

(b) if not, when they are likely to be
issued ;

(c) the reasons for the delay in
implementation of the scheme ; and

*36l.

the

(d) the steps Government propose (o
take to implement the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D.R. CHAVAN) : (a)
and (b). The Gujarat  Petrochmical
complex as now planned consists of two
basic projects : (i) the aromatics project
and (i) the naphtha cracker project.
Government approvals for the downstream
units linked with the aromatics project
have already been given. In regard to
those linked with the naphtha cracker,
applications received from private parties
bhave been evaluated in consultation with
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the concerned Ministries and final decisions
will be taken shortly.

(c) and (d). The main reasons for the
delay in finalising the downstream units
are the time taken in evaluating and selec-
ting the appropriate technical collaboration
for the basic projects, particularly the
naphtha cracker and in securing the
necessary foreign exchange and the need
for synchronising the implementation of
downsiream units with the basiz projects
as closely as possible. The complex of
projects are expected to be completed in
the Fourth Plan period and all necessary
steps in that direction are being taken.

SHRI R. K. AMIN : [ hope, the hon.
Minister is aware of the fact that the
people of Gujarat are very much agitated
on the question of delay in the Implemen-
tation of the petro-chemical complex ;
specially when similar petro-chemical com-
plexes planned in other States have gooe
ahead and it has not even started to some
extent in Gujarat State, they are very much
worried about the excessive delay on the
part of Government. Sometimes, it is
being said by Government and in the
answer also it is said that it is because of
the delay in the establishment of the
naphtha cracker plant which was in the
public sector.  All the downstream indus-
tries are dependent on the naphtha cracker
plaot and when there is delay in that, delay
is bound to be there on other fields also.
Also, there is no lioking up of processes
and no co-ordinating machinery. May, |
therefore, have from the Government the
assurance, by fixing the time limit before
which they will put all the downstream
projects into implementation, aod what
steps would the Goveroment take to make
good the delay which has already been
caused so far ?

SHRI D. R. CHAVAN:@ As 1 have
mentioned in the main reply, il consists of
two projects—the aromatics project and
the naphtha cracker project. Concerning
the one project, 1 have said that approvals
have been given to the parties who have
put in applications for licence. So far as
the naphtha cracker project is concerned, |
mentioned that it is being finalised and
would not take much time before a deci-
siop ig takeo. [ cannot, however, givea
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precise date as to when actually it will be
implemented ; but it is proposed to be
implemented in the Fourth Plan period.

SHRI R. K. AMIN : This petro-
chemical complex was planned four or five
years a2n when the estimate of the availa-
bility of oil and gas resources in Gujarat
State was very low. Now that day by day
new discoveries have been fonnd and a
larger amount of oil und gas is estimated
Lo come, in view of these new develop-
ments and discoveries would Government
consider to replan and reshape the entire
petro-chemical complex in Gujarat State ?

SHRI D. R. CHAVAN : When it was
planned, the production of crude was very
low and it has now inzrewsed considerably ;
even then the posliion with regard to this
is that we require about 16 million tonoes
of crude which is brought from foreign
countries. The total production in the
country both in the z2astern and in the
western sector is about 6 milion tonnes ;
therefore, even toduy the gap between the
demand and the supply is about 10 miilion
tonnes.

SHRI YOGENDRA SHARMA : The
Gujurat Petro-Chemicul Complex is like a
family consisting of the (wo schemes which
hive been referred to by the Minister just
now. One of them may be called as the
mother and about the downstream uanits in
regard to which the problem of licence is
there, it may be called as the daughter.
The Government which is very copscious
of family planning should, I think, give
cqual attention to the planning of the
complex. It seems the mother is being
looked after and the daughter is being neg-
lected. The result will be that the family
will not grow well.

In this respect, I may state that a
Study Team of the National Labour Com-
mission had been set up and its finding is
as follows :

“It is difficult to appreciate the logic
in our planping to think in terms of
steppiog up production programmes
very heavily without making sure that
needs for the imports will be conti-
nuously met."

This Siudy Team has been set up to go
into heavy chemicals, The planoing hay



13 Oma), Angwers

been done about the production, about the
mother, but nothing is bzing done about
the daughter. So, my question is, whether
the proposed Corporation will take into
consideration the needs of these two down-
stream units 5o that the complex grows in
proper proportions and in a healthy way.

SHRI D. R. CHAVAN : The hon.
Member should not have brought in the
question of the mother and the daughter.
Il he had understood what 1 stated just
now, it is clear that the care for hoth the
mother and the daughter has been taken.
Had the cure been taken of the mother
only and not of the daughier, it would
not have been a good family. Therefore,
it consists of two projects, aromatics pro-
ject and maphtha cracker project. These
produce basic raw materials. In respect of
the basic raw material that is likely to be
produced by aromatics project, as | stated
already, the approvals have been granted.
About the niphtha project, the matter is
under consideration and the decision will
be taken soon.

WAl waEA W ag 9% W
fafast & 7§ srar st srET N, IqH
& ury a7z 5 grex & fm AY o=@
faar ol wrar & fAn &@T T g
IFAT FFT AT ST QAT FoAuaT i,
TIT e e AR ¥ qar vt 2
I5aT HF A q41, fvC IqH ari-visTe
g &, at oz wrar F fae wr 9ifag,
Frz & fa ar fax grar &Y ?

SHRI D. R. CHAVAN : 1| just now

answered that. The decision would soon
be taken.

st §3T WM T : TSI AR,
ATYT F TG F gAY § A9 ATT T &
T 21 W & "I 0w ¥ /1T F FR0
uffeast T § oq@aa w9 W@ 2
Ffed fee 1 3T Y @Y 2 W g
# oY e 3, o ?, a7 e,
fox stz 2wfosw 1 g7z & FTH @
e o TR E - wlt AR F AE afew
WA E Q@ @ @ g § o
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sgar 3fF W@ oaw e FfR@ag
Iq% fag w9 wr§ argwn-fafre @ +@
& wiT gt fedr it & sa= Awa & g
FqT FIEAE 7 § arfe Y A 3 |
FUI AN AR TR N qrAEA T ?

SHRI D. R. CHAVAN : There is no
question of image getting spoiled or some-
thing like that. When we have to plan,
we have to plun properly because it is go-
ing to be a big complex involving a capital
outlay of Rs. 37 crores. It is no use push-
ing the matter in a hurry. As | said,
about the naphtha cracker project, discus-
sions are under way and very soon, in
about a year's time, in 1969-70, a decision
will be taken.

Geological Survey of Gujarat

*362. SHRI NARENDRA SINGH
MAHIDA :  Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether a comprehensive Geologi-
cal Survey to ussess the quantum of the
underground water in Gujarat has been
undertuken ; and

(b) if so, the detai's thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHR1 JAGANATH RAO): (a)
and (b). Several short term waler supply
investigations in selecled ureas of Gujarat
have been carried out. Following these
investigations ; detailed geohydrological re-
connaissance studies and exploratory dril-
ling were carried out in areas having possi-
bility of groundwater development. As a
result of this exploration, the sandstones
in Saurashtra and Kutch areas were proved
to be good storage rocks of potable
groundwater.

The eotire area is gradually being
covered under systematic geohydrological
studies.

SHRI NARENDRA SINGH MAHIDA:
In Gujarat, geological surveys are being
carried on for wvarious mineral projects.
While carrying on these mineral projects,
will they, the Geological Department of
the Central Government as well as the
Gujarat Government, also at the same
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time tap the underwater resources ? Has
the Government instructed the Geological
Depyriment of the Ceotral Government
and the Gujarat Goveroment to carry on
this also 7

SHRI! JAGANATH RAO : The Guja-
rat Government is carrying on exploratory
operations and the Geological Survey of
India, Government of India, is giving them
technical assistance,

SHRI NARENDRA SINGH MAHIDA:
There is a wvalley called Pawagarh in
Buroda district. The rivers, Narmada,
Mahi and Sabar, have also undergiound
flowing waters. Will the Government tap
those also ?

SHRI JAGANATH RAO :
taken up In 1968-69.

They are

SHRI M. B. RANA : The question |s
‘comprehensive geological survey'. 1 would
like to know whether anything else besides
water is surveyed.

SHRI JAGANATH RAO : In Gujarat
the total area explored in the Kutch area
is about 13,000 sq. kilometres and the
Jurassic sand-stones in the area proved to
be productive. In the other parts of Guja-
rat, about 5000 sq kilometres were explor-
ed and of this, only 400 sq. kilometres
around Kodh proved to be productive.

SHRI S. KANDAPPAN : The other
day when there was a question about re-
search that was done in the physiological
department of the Education Minisiry, the
hon. Minister, Dr. V. K. R. V. Rao, gave
us a pointed reply that he wouid take up
with the Geological survey of India and
find out the lutest position with regard to
their findings abont seismic and electronic
meter for tracing underground water re-
sources of our country. I would like to
know whether, when they heip the State
Governmenis to find out underground
water, they would help them with the
latest findings that are there in our
country.

SHRI JAGANATH RAO: All the
latest discoveries will certainly be taken
care of and wiil be utilised in exploring
underground water all over the country.
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Hindustan Zinc Ltd.

*363. SHRI PREM CHAND VERMA:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state ;

(a) whether any foreign collaboration
was Involved in the setting up of the
Hindustan Zinc Ltd.. if so, the names of
the countries and the terms of the collabo-
ration ;

(b) the amount of foreign exchange in-
volved ;

(c) the items which the Company is
producing at present ;

td) the quantity of production, sale
and export by the Company during the last
three years ; and

(¢) the difficulties experienced In the
working of the company and the steps
taken by Government to remove them ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO) : (a)
Lo (e). A statement is laid on the Table of
the House. [Placed in Library. See No.

LT—263}'69].

st §7 w7 awi : sftwg, gR g
i amfas ot wdaw & agw @
I F AT F WAY @ § | AR T
7 gz 7 A 5 efeefad @1 @y
T 99 FT G & UAEAT w7, qg @
AW, WG AN F gwrad §
W B ¥ X N FQ § 9@ F gerad
§ qz fean sar €7 w7 AdEm X
wiwgl # qamr § F v fegdr 2
o1 &7 fRadt & | & snaar @@ g fw
FITETA &1 NyFwT Fafadt fraht § o
A AT A A A D gE § ok
a1g g 1968-60 ¥ wE wWreew ¥
AEFT ThzE fFad A ag R
FrFgrasemT g !

SHRI JAGANATH RAO : About
the electricity rates, the Rajasthan Govern-

ment have been charging at 10 paise per
k. w. which is very high, A meccting was
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heid by the former Minister of Steel, Mines
and Metals with the Chief Minister and
they reduced it to 8.5 paise. Even that is
considered too high. We are trying to
contact the Chief Minister and have further
discussions to see if he could reduce the
price.  But the fact remains that the cost
at which Rajasthan Government gets the
power from elsewhere has aiso to be taken
into consideration.

Regarding the production capacity of
this plant, I have given in the main state-
ment the production of zime, cadmium,
siogle-superphosphate, lead and silver. The
production in 1968 was according to the
capacity.

Wigawx wwi: ot ¥ & qur @
Igwr oA A4 fear ( F T qa & fw
srea $4fq2) 741 § W fra Sreema
Trew 1068.69 % forar gwic fex § 7
& wry F§A oft ®1 v f5 waTT 7 FT9
£10 -

SHRI JAGANATH RAO: The pro-
duction capacity of zinc is 18,000 tomnes a

year. As for lead, the production is nearly
according to capacity.

W w8 ww wwi: ssO9 #Eiaq,
o2 3 zarw fear & fF agt e da
wwfar adt & e g8 warie wrezw o
REIMITFITW & A8 3 X A
wrzar g fe gl g FITY E IW & A0
w1 qg geed g § 5 wwA A @ aw
W wrTAIETeT § ag @A qw3 g fF
Tz FUX Ar w7 a9 ® Ay w5 off
T A HL@ | W TH F ATG-HIT ¥77
77 f A1 7 & e vt § FEwfea
# st wiwmfea) & fapd) swve *r qrawa
T8 ¥ o gt ox v wdREt '
@ 2 fra & wreoy gw  wEeAqW  wRGHAY
W1, WY 9T ST FTE Y, I T
a7 1 @1 & 1 A & rrar g 6 e
T oY T7 @ ¥, QI e sy
7 fasrd, At o & ww ) ¥ A
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9T fret free afeerd & =7 ¥
FT @ weOY & qraen € oty sy !

SHRI JAGANATH RAO : It is true
that the stocks of superphospbats had
accumulated last years for reasons beyond
the control of this public sector undertak-
ing The reason was that in 1967 large
quantilies of superphosphute were imported
and orders were placed for the purpose of
the rabi crop, but the stocks could not be
lifted because of the Suez crisis. In 1968
those stocks arrived, along with 1968 in-
dents and that resulied in a glut aod the
stock could not be lifted. 1 have listed
the measures taken in the origina! siatemeat
and | hope that the stocks would be clear-
ed. At present, they are to the extent of
only 13,000 tonnes or so, and we bave been
promised by the Agriculture Minisiry that
they will see to it that the stocks are lifted
by the various State Governments.

Regarding the labour problem, [ may
add that my senior colleague and I are go-
ing to Rajasthan to sort out these pro-
blems,

SHRI D. N. PATODIA : The total
requirements of zinc in the couatry are
much more than what is produced hers.
Keeping that in view, may | know whether
the Central Government have received any
request or representation from the Rajas-
than Government, firstly (0 expand the
capacity of the existing plant and secondly
lo set up a new plant ? May [ also know
whether in respect of this proposal sent by
the Rajasthan Government. there are three
main considerations 7 Firstly, it comes
within the same collaboration arragement.
Secondly, there is enough raw material
available in Rajasthan, and thirdly, there is
sufficient rock-phosphate available there.
May | know the attitude of the Central
Government to the representation made
by the Rajasthan Government and whether
they have given clearance to that proposal 7

SHRI JAGANATH RAO : The pre-
sent capacity of the Hindustan zinc Smelter
Plant is about 18,000 tonnes per annum.
It is going to be doubled to 36,000 tonpes.
New mines also huve been discovered at
Zawar, and they have to be worked out,
and the phosphate mines which have been
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discovered have also to be worked out,
This has been :ccepled in principle, and is
included and will be taken up in the course
of the Fourth Plan. and allocatiou has been

made for it in the Fourth Plan. As for
the expansion of the existing plant .. ..
SHRI D. N. PATODIA : What about

the setting up of the new plant ?

SHRI JAGANATH RAO: As for
the expansicn of the existing plunt .

SHRI D. N. PATODIA : There are
Iwo separate proposals one for the expan-
sion of the existing plant and the other for
the setting up of a new plant.

SHRI JAGANATH RAO : The ex-
pansion of the existing capacity has been
agreed to.

it where s Ahga - gege A,
¥ o7 & gra w4 w327 § srAAT TUg
f Aear FTERET 1 2F dlax &7 &
Tz gfeqs aaT F Tiw X fegEme
fa=w fafazes 7 91 swar g7¥ee fFar g
ar gAY ot g i o fogy = a9l
¥ g faew fafaes sroand &1
TEFAA F41 TAAT EIIF AT T AA
qrEe R # 2000 = faww w0 §a1 g1 4r,
ot Fa9 700 7 G21 AT § ) Wk ST
fagar T gaTe M1 AAT 41 A1 4
g 75 T @ fF ag FTREET 100
qTdz Fafaer 9T = @ g | & & qrAAr
wiza g fF AT 3 Faw 40,45 9z
#372r qz #4197 @ & ? #qifw fafeaa
¥ gy wfeerd AR FAwEz WY
aufeat § fag & ai¥ ¥ ofsade &
qTCETC HTATE gITE adr @Y W F@r
mar ar fs Q@ grma® FUd wEifE
agi 9T AAT AT Wz  Td
T o Fidarke gar ar, & & s
sz g FEami b A @ ¢ B oG
wif fasromg & T &1 500,600 ¥
w1 & qorE 1000-1200 T w9 FW
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€ # garT wfe W% MR 4@ ar.
£ w7 o AElAT 9% qq9H #7 F9T
w0 fir fafra goeetagz &1 ot o
T AT-AT 7967 F77 9T W fawr 7}

AR IW W w oFIw O oqg A
SYEFAT FAAT (I Z G IqFT I4T
i o agt 9T T F qg A
oA g Y@ @ 9w A § gediA ey
a% #gT ATAHTA qreq &Y & ? 7AY 732
& §a q1a) T @A FT FI FTL |

SHRI JAGANATH RAO : About
superphosphate, 1 have already stated that
there was glut in the country in the
early months of 1968 and the stocks could
not be lifted. But now steps have been
taken to clear the existing stocks which
are of the order of about 13,000 tonnes.
The Agriculture Ministry has assured us
that they will see that the State Govern-
ments take the stocks.

Regarding the labour problem, I know
that the hon. Member represents a trade

union. My senior colleague and 1 are
going there shortly to sort out the
problems.

Regarding the fall in production, 1
may point out that to produce up fo a
capacity of 18,000 tonnes per year, 2000
tonnes of ore ure required mer day. But
the mining has not been able to produce
2000 tonnes. Till today, the plant has
been able to produce because of the
accumulated stocks of raw material and
some stocks imported by the Metal Corpo-
ration of India. This is a problem which
is engaging our attention and we are going
there to sort out these problems.

st wgrew fag wt o fafra

¥ GERITE T 7 A

Torg & 3w fad adf @t wir a3g
1 gHET AT @] 1 WA H9 Eza-
sz g & fara gorelmde o
T & fa ot wrgifran ohagz ane
91 @12 39 9T g@A amE arif
wY UAFArT T qeg g7 F I Aqq
qT g @k sndfY | g7 qF A qreree
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Mty agazEm N § W} § W
QATE 9T 24 IFEIA wwar § W 5T
A AR AN A A A TE K
WrT a2 A &1 7z fafre queewee
gfrar & faeft sfrdfter 2o & wY fasen
T § W a7 faegwr stadez @ T
g fafrer greslade AT AT a1 6 W
2% #t awz § SEe wlez @gd a7 AT
2 wafs Trodifran waez § 20 9@
e famr 21y £ a9 § I T
W 9T qgd wegn WY e qar A
# gAit gAaw & AT Srear g s weE
o fedt aerd wfy fadesr &1 0
Tz ¥om § W o7 0z fefra goas-
%z M w21 gfvar a1 #rf fasfom 2w
&1 AT TEHY @drzar aE & A 9 &4l
AT @ @ § 69w g fefme-
ITRAFE F1 TaT goprane A1 fa6x
Y qIT FY AT ¥ WA F q0-
Mfran eYase 34t & a7y &, afew
sia #1 @97 9T 77 7EET  qEE) #a)
amy & T afpmr g wmr W@ F=Y

TN E?

SHRI JAGANATH RAO: | agree
with the hon. Member that the single
superphosphate is not popular with the
farmers. Everv farmer wants a complex
fertiliser. Only two days ago, 4 commitiee
of the Planning Commission has been
appointed to go into this question of how
to blend the superphosphate so as to
produce a composite fertiliser which the
farmers would be willing to take.

sft Wi A e o @ fgg-
s o fow fafade & qau swar #fs-
wW AR W91 2, T W@ T w7 W
A Famazar g 5 W& gEE #
¥ faw Thee wte &1 9l w1 #4T TE
agraT FiAT § W uw gEa faw eeeex
oA @A &) 1T ¥4 Swar g7 Qg
WIAT HIEF FT W NIFGT T 74T § 97
7 & 1 A wqar wrar & famd e
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7z fag ez w1 o= FT A1 FIW ¥
¥ ?

SHR1 JAGANATH RAO : | have
already stated that it has been dccided thac
the zinc smelter plant at Udaipur will be
doubled, and provision has been made for
that purpose in the Fourth Plun. Repgard-
ing cadmium, the production is about 75
to 74 tonnes, but tke demund in the coun-
try is not so much, and, therefore, tre
undertaking has been permitted to export
some quantity in February March 1969,
urd the balunce is sufficient 1o meet the
demands of the country.

awm w@ & fod \ww daw

#3606, =Y !;'(I WA
it T feg :
st wFATE T A
At TRNOE MR
t wzw fagit awddh

gq7 fa| ®eSY Og AT &Y F97 &40
fa:

(%) smr gTwIT TH WA ¥ dEWA @
fe ¥=2r7 791 TSy FTEIA W TAT
serrafrE frerai & waafel o fae-
faer afoadl & a § “gmA w1d & fag
FuE ¥’ faar sg ; W

(@) afz g, at w fear & w1 w14-
g s E @ W7 Iaw  sar afwow
fagmr & 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). The Central Govern-
ment is concerned with its employees and
in their cases, the concept of ‘equal pay
for equal work” is already in operation.
As regards employees of Stuie Govern-
ments/Local Bodies, this is the concern
of the respective Stale Governments/Local
Bodies.

ot g AW Weqy WKy, ®e
TaAde  remid, ®ww enlg &
ureriE W1 faar ofter & o) owendy
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T gAY gy @y WU @ v &

watdz g ¥z 73 fr a7 mrafwy <sq
T AT FFT AT FT FI9 ¢ AT
faederf @ 9@ ad 2 /5t 21 & Wy
wite ¥ quar wieAr § fx s &
qrw fagias: @ g awd ? fE
T#aA F19 ¥ fak el avearz qaay
et aifay ?

W o do @B : Wi A% FzA NAART
& waarfoal a1 Ay & 3AE Zw =W
o F1 FEAT A § AT gD A
A B Fifgw w7137 F)

w2t 75 ez meariy 9T AEA
T & saafeal a1 aegw g A1 #22,
€T & 91T oF AVRT et & gad qiFa
& F urArET a1 adeargl #, A%
Y e § K% g, gA%0 qrega Wi EH
&I wfsaa) & 9 &F 8

sft qTa WA WY WAy g v
s faar AT A q9F F1 TAT A1)
7 g F0F g dzA waAde g ar
% far az ezz waAdzE 91 §g q7EA
2 gEAt @, g9 wTAT ¥ AFA1 & o@ra A
AT AT F T FIATC ITFE
fr 9r gFa & 1 § wel AT ¥ AT
argm fr fom 70%F & &d@t T §
FHaIfar 41 gy ¥ @9 wfz & fam
cfrras s qgar & sk fer de=
naadz IEE FEAY 21 S g0k ¥
Fa1 Ta% far ez waAdz ¥ vrmrig
o< AFa T F orarda w6 w9
¥ e g & fAao ofedwa s 9@
T a9 & gOF g SAEr AT AU
Frgar ?

st g0 Wo A : AT FA qAATAT 7Y
gafgs w7 WA AR e
g A et o fadt s &
agh aF ST TAANTT FY I W gE
wEl & 3 &7 AegE ¢ e X O® g
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& a1 Feht @ ag oA TR @
art @ afes sa¥ eragr N 35 fafe-
oE 21 & AT gad N Ff oF
X TF AZ FE@r AT gFAT )

&Y Tole fag : star fF 28§
#1 Q1A 2 YT g0 qATT AIYAE AR
yaad § §g 0F 1 wHerd § faaw
ATIRIET FT AT §FAl 8, WA I FH
39 TEl 1 | qA€ATE AR qAG HiGw
YAt 7Y # AfeT w17 Aad wW e §
wafs 0 Y gurt 3z #Hwd § N e
FI¥ 99 wiys Fw § AfF7 aveag
AT 7y R fAwdy &1 g2 fawser
Faa Wreaw W@ aET ¥ i H ag
faeraar 7Y & | FEFIT A TAA ¥ wfnmw
¥5 e forey wvd & fag sl =g
AT FY 7w F77 F fAv e fer o
oTe §AY wEET a7 77 @ & fr oag e
NI Ot qiEw adg w1 faedErd
2 & a4 wEteg & arar wngm fe o
3 I o9 ara ot faare fear 3 fie
ad fam 3z gfgary & Tt meifsey
fafaom & sat 7 & Wi afs =€ H
TG AT 1 A AT IJTA g o
a1 A ¥ 9T I9FT 9gAN arfaw g
arg ?

SHRI P. C. SETHI : | would draw the
hon. member’s attention to the recommens
dation of the Central Pay Commission
wherein  they have stated that in other
federal countries where the structure of pay
scales pattern is the sume like the U.S.A.
and Canada, there is no uniformity of
scales of puy for government employees in

the Stutes and in the Central Govern-
ments.

st WY OF W JWIE wTe &
fadr awr & g fagim O e fear
gor 2 o @ dfasE ¥ @) fdew
frgrer & I ot atforr foor go 8
oot dar fe aed ke & wawrdr oY
e &g 4 O o5 guTT AT T A &
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fagia srome gwr & ¥fFw A &
iz A foar T 9T AT e S
¥ sywifal &1 wgr an @9 § ag
gafaT sy el 7 S NI TG
faar 71 § | wT RW AT AX @ #}
weq wiasifes geqrd wod @raw wat
F FHY T F FTUT ¥ AN TG @A
gia e fF & @@ wAw Wi
wifz Zar @ @ = fagia § ww= & fag
W 378 "razas fadtg qgaan € arfy ag
Wt & fagiT 1 waw qgi @1 T AW
7g ¥z, w3w M o= afwg Wi a
qifa®T 1 F1gFoq T aF AHAT @A
1T TE#1 gATCT F F1 w0E wafy 3m
T a5 w00 7

I-AAA WM aar few weRt (s
sroreont q@g) @ gg #1949 FE GEl aF
& A A ¢

Al TRANTH qEETS IO AW &
OSATTF F5 AEAI § qiHfaw AA <
@ & | w¢ og forr afvw= & swar=E
o ¥t § woufedt & daw
At & ag WT ] 1 9gf a% & swafeq)
¥ ¥g7 sgwr & AR faer ofteg &
wyemraEl & 399 &7 § 1 & wrar sgan
g & w1 aoee T@ e F1 wiEw -
fra =T w1 " enfa 50, e
ET ¥ SWHL FT WwiT g} e o @R

oI gu ¥97 eax wqrfya fEan
!

@ @@ & ag s e
e WX &N sywifal & dqwe ¥,
IAHY BT T A qHaw § Ay gl
Twr gy Al gz 2 a9 fear
?

oft sreree drk - AR fegeA ¥
o ff &9 9T w7 gR g Ag
fewrk dar 2
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Need Based Minimum Wage for Central
Government Employees
*364. SHRI SHR1 GOPAL SABOO :
SHRI SHARDA NAND :
SHRI ONKAR SINGH :

Will the Minister of FINANCE be
pleased 1o slate :

(a) whether Government propose to
lay down any criteria for the need-based
minimum wage for the Central Govern-
ment employees ;

(b) il so, the
regard ;

(c) the steps being taken by Govern-
ment (o provide the need-based minimum
wage 1o all the Ceniral Government
employees ; and

progress made in this

(d) when Government propose to start
paying the need-based minimum wage to
their employees 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : {(a) No, Sir.

{b) Does not arise.

(c) Does not arise as a ““Need Based
Minimum Wage” to all Central Govern-
ment employees is nut considered feasi-
ble.

(d} Does oot arise.

Construction of a Dam on Bhagirathi
River in Tehri

*365. DR. KARNI SINGH : will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that in view of
the construction of a Dam on the Bhagi-
rathi River in Tehri, the allocation of the
grants viz. Rs. 93 lakhs for the construc-
tion of new roads ; Rs. 52 lakhs for repairs
of existing roads; Rs. 7.25 lakhs for
bridges in different areas aad Rs, 5.35
lakhs for schools were suspended ;

(d) whether the construction of the
Dam has been included in the Fourth Five
Year Plan :

(c) if npot, the reasons therefor and
whether the allocation of funds of all the
projects referred to in part (a) above will
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now be released and those projects com-
pleted ; and

(d) the total amount of funds allotted
to the neighbouring hilly areas of Tehri
during the last three years ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a) to
(c). The scheme for construction of a
dam on Bhagirathi River is under detailed
investigation, at present. The question of
its inclusion in the Plan andfor its imple-
mentation will be considered after the
investigations are completed and the scheme
report finalised. Works below proposed
reservoir level and liable for submersion
have been stopped, while works located
higher up are taken up.

(d) Since 1961-62, a total of about
Rs. 89 lakhs has been allottzd for power
development in the neighbouring hilly
areas of Tehri-Pauri and Almora.
wraret wheet otw, foest w1, gepra

siter'w Y sar wr
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Elcctricity Rates for Agricaltural Use

*368. SHRI KAMESWAR SINGH :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a} whether it is a fact that Govern-
ment have given directive to the State
E'ectricity Boards not to charge more
than 12 paise from the farmers for agri-
cultural uses ; and

(d) if so, the per unit charge by the
Bihar Electricity Board for the farm use 7

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO) : (a) and
(b). Government of India felt that agricul-
tural coosumers should pot be charged
mor¢ than 12 paise per unit and agreed 19
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subsidise the rates to the extent they were
in excess of 12 paise per unit, the expendi-
ture on payment of subsidv being shared
at 50 : 50 between the Centre and the
State Government concerned. The scheme
was introduted for three years from
1.4.1966.

The Bihar State Eleciricity Board
charges for irrigation and agricultural
services as below [ —

Paise per unit,

For the first 100 units per

BHP per mon'h 15
Next 20 units per BHP per

menth .14
Next 30 units per BHP per

month .13
All in excess of 150 units

per BHP per month. I b

wowwr @t fanwer gf feafa
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FT ¥ FAFAT AFrdtaT fefewe &
far ga% fawrs & Frawal qar Afaay
& fafar oF faega fasm w@sET 9@
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TR 81 AT qLAAT & ¥ F 420.46
T &qu A iy (v w1 60 wiwwa)
¥ o mf | qg sqaear 1066-67 ¥ t Wl
o, YN 260 qTw WT ¥ g A ¥
foeelr smrr 126 STe TIC ¥ TEW
¥y agraar & =7 § & w6

T qCFTC A g gfwa fear 3 fs
g o & oo & 1y faellg Ak &
s a%, FoweT AZwfaeT faegwe g
fafaer fawm sTwdl 7 T "EEd,
AT 56.24 $0¥ we §  (frsd 20
FOT w97 & fa@w qo &7 sgaeqr
wrfa &) 1 g g # gw IR@ ¥ fAg
AT G A 2.3 +0T w97 7 wia-
v e 23 &7 fraga fer &)

afeast ¥ A G {, wEEW
#Rrafae fefgaz &, ot wears, -
™ agr ¥AT | qaram wd qfkag,
nd aferdi § gaR, WA aqT AL
fawmg, WX w=g A & fAg, st
AT §, 43.38 wA% & ofema  (wis-
ZA) w1 gEarT fear g
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Merger of Dearness Allowance wilh Pay

#370. SHRI P. C. ADICHAN :
SHRI HIMATSINGKA ;
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SHRI 8. K. TAPURIAH :

Will the Minister of FINANCE be
pleased to state :

(a) the financial benefits that are likely
to accrue to the different categories of
employces as a result of the merger of
Dearness Allowance with the pay of the
Central Government employees at different
stages of service ; and

(b) the additional expenditure likely
to be iocurred by Goveroment on this
account annually ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) The financial benefits tu the
Government employees as a result of the
treatment of a portion of dearness allow-
ance as dearness pay, are related not only
to the actual pay drawn by them but also
to the place of duty and other factors,
such as, whether they are in occupation of
Government accommodation or not,

Generally, employees would be benefited
by increase in pension, gratuity, and
contributory provident fund. The com-
peosatory allowances admissible to them
like House rent allowance, compensatory
(city) allowance, project allowance, remote
localtty allowance, bad climate allowance,
hill compensatory allowance, including
winter allowance will increase, except for
those whose pay including dearness pay,
would now cross the llmits laid down for
eligibility of these allowances.

(b) The exact amount of additional
cxpenditure is difficult to assess. Ona
rough estimate, the extra expenditure has
been worked out to ba Rs. 17.35 crores per
anopum. In respect of penslonary benefits
this figure is likely to increase at the rate
of about 1.02 crores per year from the 3rd
year onward stabilising after about 10-20
years.

faiteit fafiretorr
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National ‘ncome

*373. SHR! A. SREEDHARAN : Will
the Minister of FINANCE be pleased to
state :

(4) whether it is a fact that the national
income in 1967-68 recorded am increase of

9.1 per cent over that in the previous
year ;
(b) if so, how far this increase in

national income constituted real increase
over income during the previous year
looking to the rise in prices since the last
year und the increased cost of living during
this period ; and

{¢c) how far the per capita income
during 1967-68 compares with the per
capita income during the previous year and
how far the real value of this income had
got reduced with the rise in prices and the
increase in the cost of living ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). According to the
laiest available estimates, national income
at current prices during 1967-68 Is estimated
1o have increased by 18.0 per cent over
that in the previous vear. In real torms,
however, the increase in national income
in 1967-68 was 8.9 per cent.

(c) The per capita income al constant
(1960-61) und current prices during-1966-67
and 1967-68 is as follows :

PHALOUNA 19,1090 (SAKA)

(Rs.)
At constant At current
(1960-61) prices
prices
1966-67 3029 471.2
1967-68 3219 5423
Per cent increase 6.3 15.1
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L.I.C. Purchase of Shares of Tata Iron and
Steel Co. Lid.

*374. SHRI MADHU LIMAYE :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Life
Insurance Corporation of India has pur-
chased huge nomber of shares of the Tate
Iron and Steel Co. Ltd. recently ;

(b) if so. the price paid for these
shares ;

(c) whether it is also a fact that by
makiog this particulat purchase the share
markets have become bullish ;

(d) what were the compelling reasons
for the Life Insurance Corporation to go
in for this in a big way ; and

(e) whether it is a fact that one of the
reasons behind this purchase was to see
that the share price of the Indian Iron and
Steel Co. Ltd. may also go up in the
interest of certain groups and individuals?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1 JAGAN-
NATH PAHADIA) (a) and (b). The
L. 1. C. bought a big block of ordinary
shares of the Tata Iron and Sieel Company
Ltd. in the normal course of invesiment.
It will not be in the public interest to
disclose details of its transactions in shares
of individual companies.

{c) An up trend in the prices ol steel
shares uppears to have followed which is
not unusual.

{d) The L.1.C. considered the shares a
good investment at the price paid.

(e} No, Sir.

Sale of Crude Oil to Public Soctor Refineries

*375. SHRI BEDABRATA BARUA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to staile :

{a) whether the crude oll produced by
the Ol India Limited is sold to the public
sector refinery at Gauhati at a price much
higher then the average world price of
crude oil sold at the sourcc ;

(b) whether it is a fact that this excess
paymsent to the Ol India Limited has gone
10 increase the profits of the Company, 50
per caot of whose shares are owned by the
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Burmah Oil Company and thereby causing
an avoidable drain on our forign exchange:
and

(c) if so, the steps contemplated to
stop this 7

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : (a)
and (b). There is mo world average price
of crude at source. The reference is
perhaps to the import parity price. Gaubati
refinery pays to Oil India, price on the
import parity basis. The price of crude
payable to Oil India Ltd. is however,
determined under Clause 9 of the Second
Supplemental Agreement between the
Government of India and the Burmah Oil
Company. It enesures a net minimum
dividend of 9 per cent and a maximum of
13 per cent. On account of lower off
takes of crude by the Government refinerles
the final price payable to Oil India Limited
under this Clause has been for some years
higher than the import parity price. The
difference in these two prices, however,
was not saddled on the public sector
refloeries includiog Gauhati, but was made
good by the Government of India. From
the year 1967, however, the final price is
equal to or lower than the import parity
price. The differenence in pi-iceu made good
bv the Government of India has not caused
any avoidable drain on foreign exchange
as the dividend policy has been embodied
in the Second Supplemental Agreement.

(c) Does not arise.

Koyna Dam in Maharasbtra

*3176. SHRI K. LAKKAPPA 1
DR. SUSHILA NAYAR :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether there is any proposal under
copsideraiion for strengthening the Koyna
Dam in Maharashtra as a result of frequent
tremors being felt in the Koyna reglon ;
and

(b) if so, the financial implications
thereof and to what extent it will solve the
problem ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
The following measures have been taken

MARCH 10, 1969
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for repairing and strengthening the Koyoa
Dam ;
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I. Immediate repairs :

(i) Grouting of the cracks in the
Koyna Dam by epoxy resin and
polyesters.

(i) Sealing of cracks in the Dam by a
layer of guniting reinforced by
Steel mesh.

(iil) Drilling drainage holes in the
body of the Dam to relieve hydro-
static pressure

(iv) Strengthening seven high monoliths
by means of prestrested cables.

II. Permancnt strengthening of the Dam

With a the view to streogthening the
Dam, it has been decided to place addi-
tional concrete against the down-stream
face of the dam.

(b) The total estimated cost of
immediate repairs and permanent streng-
thening, is expected to be of the order of
Rs. 5.50 crores. With these stirengthening
measures, the dam is expected to withstand
safely earthquakes of the order of
magnitude as that of December, 1967.

Price of Ayurvedic and Unani
Medicines

*377. SHR] GADILINGANA GOWD:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that the prices
of Ayurvedic/Unani medicines have gone
up recently ;

(b) if so, the reasons therefor ;

(c) the measures being taken to check
the rise in prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes, Sir.
The reports from some Sates indicate that
the prices of Ayurvedic/Unani medicines
have gone up to some exient.

(b) The main reasons are increases in
the cost of raw materials, labour charges,
etc.

(c) At present all medicines in the
Ayurvedic, Unpani aod Siddba systems of
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medicine are exempted from the provisions
of the Drugs Prices (Display and Control)
Order, 1966. Howsver, the trend will be
watched and such measures as may be
feasible will be taken by Government, if
and when necessary,

Selling of “Nirodh’’ as Balloons

*378. SHRI BABURAO PATEL:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether itis a fact that ““Nirodh”
the plastic contraceptive, is being sold as
balloons to children in some of Lhe States;

(b) if so, where and the reasons for
doing so ;

{c) whether the alleged offenders have
been caught and punished ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) and (b).
Nirodh which is a rubber contraceptive is
not sold as balloon to children but is dis-
tributed either free or at highly subsidised
price as a contraceptive. However, a few
reports of Nirodh being misused as balloons
in some parts of Uttar Pradesh, Delhi and
South India were recelved.

(c) and (d). Though Nirodh 1is sup-
plied for purposes of contraception, its use
for other purposes is not an offence under
any of the existing laws. The matter has
been appropriately taken up with the dis-
tributors of Nirodh so that such misuse is
avoided as far as possible.

Report of Export Committee on Flood
Problems of Bibar and Orissa

SHRI BHOGENDRA JHA :
SHR1 RAMAVATAR

SHASTRI :
SHRI DHIRESWAR

KALITA :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether Government have consider-
ed the report of the Expert Committee ap-

*379.
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pointed to go into the flood problems of
Bihar and Orissa : and
(b) if so. the decision taken thereon ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a) and
{b). The Government of India had ap-
pointed Expert Committees to examine the
flood problems of the Adhwara rivers, and
to study the drainage problems of North
Bihar in 1964 and 1965 respectively. The
Government of Bihar had appointed in 1965
an Expert Committee 1o look into the resi-
dual flood problems of the Kosl.

The Government of Orissa had appoint-
ed an Expert Committee in 1959 to examine
the flood problems of that State.

The Government of Bihar are carrying
out detailed investigations for the flood
control schemes recommended for the
Adhwara basin. The recommendations on
the improvement of drainage are under
consideration of the State Goveroment.
Barring the Dagmara barrage, most of the
recommendations made by the Kosi Com-
mittee are being implemented by the Bihar
Government.

Some of the works recommended by
the Expert Committee are being executed
by the Government of Orissa according to
availability of resources.

Al India Body of Experts on Indigenous
Systems of Medicine

*380. SHRI R. K. SINHA: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government have decided
to set up an all India body of experts in
the fields of indigenous systems of medi-
cines to develop them ; and

(b) if so. the objectives and functions
of the proposed body and when it will be
set up 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) and (b).
An autonomous Council is proposed to be
set up during 1969-70 to develop research
in Indian Systems of Medicines.
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Central Government Health Scheme
for Delhl Administration Employees
*381. SHRI R. BARUA :
SHRI N. R. LASKAR :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to siate :

(a) whether it is a fact that the Delhi
Administration has proposed to the Central
Government that the Ceatral Government
Health Scheme be introduced to its em-
ployees also ;

(b} if so, the reaction of Government
thereto ;

{c) the total expenditure involved under
the new proposal ; and

(d) when the final decision is likely 10
be taken in the matter ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) Yes,
Sir.

(b) to (d). Government ure agreeable
to the proposal. However, the budgetury
and administrative details have to be settl-
ed which will take some time. The esti-
mated expenditure is Rs. 28 lakhs.

Compulsory Deposit Scheme

*382. SHRIMATI ILA PALCHOU-
DHRI : Will the Minister of FINANCE
be pleased to state :

(a) the total amount of deposits (princi-
pal) under the Compulsory Deposit Scheme
as staading on the 3lst December, 1968
with interest there on which it is proposed
to be repaid after the lst April, 1969 ;
and

(b} the period for which one can conti-
nue to keep his whole amount (the princi-
pal together with the interest) with Govern-
ment at 4 per cent per annum interest ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) The outstading amount of
the deposits under the Compulsory De-
posit Scheme as on 31st December, 1968
was about Rs. 28.8 crores. Of this about
Rs, 25 crores will fall due for repayment in
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1969-70 and the interest due thereon will
be approximately Rs. § crores.

(b) A depositer can continue to retain
with Government without limit of time the
deposits made by him under the Scheme
and earn 4 per cent simple interest free of
income-tax.

Allowances to P. and T. Employees
Posted in Hill Areas

*383. SHRI HEM RAJ: Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that an enguiry
was ordered by his predecessor during the
Third Lok Sabha in the case of Posts and
Telegraphs employees posted in the remote
hill areas for the payment of compensatory
allowance on the principle of height-cum
area basis ; and

(b) if so. the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C
SETHI) : (a) and (b). In response toa
suggestion from the Honourable Member
to the then Finance Minister in 1964, for
adopting the principle of Height-cum-dis-
tance for sanction of hill compensatory
allowance, this was looked into and not
found acceptable on practical considera-
tions.

Establishment of Fertilizer Factory
by Burmah Shell

*384. SHRI B. K. DASCHOW-
DHURY :

SHRI MANIBHALI J. PATEL :

SHRI P. M. SAYEED :

SHRI M. SUDARSANAM :

SHRI BHOLA NATH
MASTER :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the proposal put forward
by the Burmeah-Shell for setting up a ferti-
lizer factory near its refinery in Bombay
has been rejected ;

(b) if so, the grounds on which the
proposal hus heen rejected ;

(c) whether offer for setting up such a

factory has been received from awy other
Reflnery ; and
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(d) the policy of Government in. this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHR1 D. R. CHAVAN): (a) and (b).
M/s. Burmah Shell had offered to set vp
a fertilizer project in India but have since
withdrawn their proposal.

(¢) No, Sir.
(d) Does not arise.

g famexan waEa
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31-3-1960 % Fratf-ad ¥ T¥ HH1 Y
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Punitive Measures to Check Increasing
Adulteration

*386. SHRISAMAR GUHA : Will
the Minister of HEALTH AND FAMILY
FPLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state

(a) whether it is a fact that production
of spurious drugs and medicines, and
adulteration of fat, oil, baby food and
various other tinned foods are increasing
dangerously ;

(b) the reporis of police raids for such
things during 1967-68 from all over the
country ; and

(c) whether Government propose to
enforce greater punitive measures against
such acts commitied on the structure of
national health ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) There
is no evidence to warrant such a conclu-
sion.

(b) The information is being collected
and will be pluced on the Table of the
Sabha in due course.

(c) There is no such proposal at
present. Certain amendments have already
been made to the Prevention of Food
Adulteration Act and Drugs Act in 1964
making the punifive measures more string-
ent,
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Majority Shares in Oil India Limited

*188. SHRJ CHINTAMANI PANI-
GRAHI :  Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to refer to the
reply given to Unstarred Question No. 70
on the 11th November, 1968 and state the
further efforts since made by Government
for acquiring majority shares in Qil India
Ltd. and the result thereof ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : Atten-
tion is invited to Part (b) of the reply to
the Question No. 70 answered on 11.11 68.
The position remains the same.

Residential Accommodation to Central
Government Employees

*389. SHRI S. C. SAMANTA :

SHRI NIHAL SINGH :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the progress made in the direction
of achieving self-sufficiency in providing
residential accommodation to the Central
Government employees in the current
financial year ; and

(b} the proposals in this regard in the
Fourth Five Year Plan ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVYELOP-
MENT (SHRI K. K. SHAH): (a) The
position of construction of quarters for
Central Government employees in the
general pool at various places during the
current floancial year is as follows :

Delhi| New Delhi : 628 quarters were
completed and 952 are in progress.
Work on another 224 units is likely to
be awarded shortly. Layout plan for
another 410 quarters is awaiting the
approval of the concerned local autho-
rity. 278 quarters are uader further
process by the CPWD, such as the
preparation of tgnder documents etc,
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Bombay : 1104 quarters were com-
pleted ; 640 are in progress and 132 are
likely to be taken up shortly.

Calcutta : 84 quarters were complet-
ed and 416 are in progress.

Madras : 126 quarters were built and
192 are in progress.

Nagpur : 228 quarters are in pro-
gress.

Chandigarh : 132 quarters are in
progress.

(b) During the Fourth Five Year Plan,
it is proposed to take up the construction
of about 15,000 residential units at the
places mentioned in part (a) subject to the
availability of funds from time to time.

Merpger of Dearness Allowance with
Pay

*390. SHRI SHRI CHAND GOYAL :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the recent
dearness allowance merger has financially
hard hit a large number of Government
employees drawing pay beiween Rs. 380
and Rs. 500 by way of stoppage of overtime
allowance, house rent allowance (on non-
production of rent-receipt), Children's
Education allowance’ reimbursement of
tuition fees, festival advance and other
benefits, as well as charging more rent for
Government accommodation ;

(b} whether QGovernment have seen
press reports after the decision was
announced, voicing against the hardships so
caused to thousands of Government
employees ;

(c) if so, whether Government propose
to take steps to remove the difficulties of
the employees by increasing the pay iimit
of Rs 500 to Rs. 620 by adding dearness
pay of Rs. 120 in pay of the aforesaid pur-
poses ; and

(d) if so by what time alongwith details
thereof and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Central Government em-
ployees drawing basic pay in the pay-ranges
mentioned below and allowances shown
against them beforp merger have ceased to
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be cligible to draw House Rent Allowance,
Overtime Allowance, etc. having crossed
the pay limits prescribed for the grant of
these allowances/concessions consequent on
the decision to treat a part of degrness
allowance as dearness pay.

Allowance/
concesslon

Pay range

House Rent Allowante
in 'C’ class cities and
without production of
reat receipts in A, B-1
and B-2 Class Cities
Overtime Allowance

Reimbursement of Tui-
tion Fee

391-500
390499

481-600

Employees in the pay range 380500 were
entitled to Children's Educational Allow-
ance and Festival advance even before this
decision. However employees in pay
ranges indicated below who were eligible
for these benefits previously have onw be-
come ineligible.

Children’s Educational

Allowance

Festival Advance

240-349
266375

In additlon employees getting Hill
Compensatory Allowance, Bad Climate
Allowance. Remote Locality Allowance,
etc., and other benefits for which a pay
ceiling has been prescribed, will cease to
be eltgible for them, if their pay, including
dearness pay, exceed that ceiling. The
Dearness pay will also count for determin-
ing the rent of Government accommodation
for which the employses are paying rent as
a percentage of pay.

(b) Representations have been received
from Government sarvants and their Asso-
ciations, for the uoward revision of pay
limits wherever such pay limlts are pres-
cribed for the grant of allowances/conces-
sions .

(c) and (d). The National Council of
the J. C. M. bad unanimously recommend-
ed that a certain part of Dearness Allow.
ance should be treated as pay for all pur-
posess. Goveroment  accepted this
recommeéndation and issued orders accord-
ingly. This decision gives a number of
benefits to the employees. It also results
in disadvantages to certain categories of
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employees, Both benefits and disadvantages
of the decision to treat a part of Dearness
Allowance as Dearness pay have to be
token togather.

Manofacture of Preparations from Indian
Herbs for Heart Aliments

2251. SHR1 BABURAO PATEL :
Will the Minister of HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the name and address of the
German firm which has undertaken to
manufacture tablets and ampoules of the
peruvoside dcrived from the Indian herb
“Pela Kenar” (The vetia Nerifolia) for the
treatment of heart ailments ;

(b) the precise heart ailments in which
this herb has been found useful ;

(c) the arrangements made by ths
Indian Council of Medical Research for
clinical 1ests of the preparations from this
herb ; and

(d) whether Government are aware that
another herb called “Hawthorn Berries
(Crateagus Oxyacantha™ has long since been
used by Homoeopaths as a very effective
hearttonic, and if so, the reasons for not
planning and encouraging this herb in the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTY):

(a) M/s E. Merck Darmstadt,
61, Darmstadt,
Fraokfurt,
West Germany

(b) Mainly congestive cardiac failure.

(¢) The Indian Council of Medical
Research has made arraogements with six
leading Physicians and Cardiologists for
carrying out clinical trials with peruvoside.

{d) Thi¢ drug is widely used by
Homoeopathic Physicians throughout the
world in their practice and is well known to
all Homoeopaths. No need for the plaan-
ing and encouragement of this herb has
been so far,
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Family Planning Programme

2252. SHRI BABURAO PATEL:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,

HOUSING AND URBAN DEVELOP-
MENT be pleased Lo state ;

(a) the total amount spent on Family
Planning Programme during the last three
years with amount of foreign exchange
spent on coniraceptives, year-wise ;

(b) the upto date statistics of TUCD
insertions and sterilisatian operations with
expenditure, State-wise and Sex-wise ;

(c) whether to pursue the Family
Planning Programme more effectively it is
intended to maintain statistics religion-wise
in the mear future ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS HOUSING
AND URBAN DEVELOPMENT (DR. §,
CHANDRASEKHAR) : (a) to (d). A
statement giving the required information
is laid on the Table of the House. [Placed
in Library. See No. LT —265/69).

Requirement of Catalysts for Fertllizer
Factories

2253. SHRI BABURAQ PATEL :
Will the Minisier of PETROLEUM AND
CHEMICALS and Mincs and Metals be
pleased to state :

(a) the names, guantity and value of
catulysts required annuslly and imported
anuually for our feriilizer factories with
names of countries :

(b) the names, quantity and value of
catalysts manufactured by the Planning and
Development Division, Sindrl and tbe
name of the top scientist who developed
these catalysts : '

(c) the industries in which Indian
developed catalysts are used 2t present and
the amount of foreign exchange saved ;

(d) whether it is a fact that because of
lack of knowledge and know-how to manu-
facture catalysts for petroleum and Petro-
chemical industries collaboration om un-
favourable terms with foreign companies
has 1o be accepted ; and

{e) the reasons as to why our sclentists
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cannot Manufacture these catalysts and the
steps tahen 1o train our scientists in this
direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLIUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D.R. CHAVAN) () The
following catalysts with the quantities
mentioned against ench are estimated o be
consumed in the fertilizer industry by the
yeur 1970 ;

Name of Catalyst Quantity
(tonnes)
1. Zinc oxide 6392
2. Co-Mo hydrode-sulphuri-
sation m
3. Reforming 459
4, Co-conversion HT 1192
5. Co-conversion LT 1031
6. Methanation 155
758

7. Ammonia Synihrsis

The value and the sources from which
these will be obtained are not readily
availuble. The choice of a catalyst and
the source of its supply depends on the
precesses emploved in the manufacture of
fertillzers by individual projects.

(b) The Planning and Development
Division of the Fertilizer Corporation of
India has reported that it has at present
the manufacturlng capacity for the follow-
ing catalysis :—
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Cutalysis Existing
capacity
in tonnes.

1. Desulphurisation Iron

Oxide mass. 1000

2. Zinc Oxide Desulphurisa-

tion 300

3. Primary reforming catalyst)
(Naphtba and gas)

4. Secondary Reformer cata-
lyst with Oxygen and
sleam.

5, Methanation catalyst

6. High tempersture Co-con-
version catalysts for low
and medium pressure.

l
!L 300
J

850
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7. Low temperature Co-con-

version calalyst 300
8. Ammonia Synthesis cata-
lyst, 200

The total quantity of all catalysts sold
by the P and D Division during the last
two years and the approximate value there
of ure shown below :—

Year Total velue Approximate value
in tonnes. Rs. lakhs.
1967-68 369.58 26.48
1968-69 609.27 43.31

The break up catalysis-wise is

available.

not

lhe catalysts have been developed by
the scientists of the P and D Division
under the guidance of the General Manager
Dr. K.R. Chakravarti.

(c) 1n addition to the fertilizer industry
the sulphuric acid industry and the hydro-
genation of vegelable oil industry use
Indian developed catalysts. It is mnot
possible to indicate accurately the foreign
exchange saved as a result without making
laborious and time-consumiog enquiries
from all units that may have used the
calalysts.

(d) As peiroleum aod petrochemical
catalysts and some of the fertilizer catalysts
are not yet made in India., or are in
various stages of development, a foreign
collaboration has been permitted on the
following terms and conditions among
others :

(i} The type and quantities of cata-
lysts that will be sold in the
Indiap market, will be subject to
approval of Gowvt. from time to
time.

(ii) Not less than 33-1/3%, of the
annual production will be expor-
ted.

(e¢) There is no reason why catalysts
cannot be manufactured by our scientists,
but the techmology has to develop first.
There is no such thing as training for the
development and manufacture of catalysis.
All possible encouragement is being given
to Indian scientists to develop indigenous
technology in the field of catalyst manu-
facture.
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Fertilizer Plant at Barauni

2255. SHRI RAMACHANDRA
VEERAPPA Will the Minister of
PETROLEUM AND CHEMICALS AND
MINES AND METALS be pleased to
state :

{2) the progress s0 far made by the
Fertilizer Plant at Barauni ;

(b) whether it will be completed
according to its scheduled time ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
Contractors for the supply of Plapt and
Machinery and also for shipping the
material! have been signed. The design,
engineering and procurement work pertain-
ing to various Sections is progressing satis-
factorily. Contractors for construction of
200 quarters have been selected and cons-
truétion work on the quarters has started.

(b) und (c). Due to delay in obtaining
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ﬂosmsion of land in the initial stage and
the likely delay in receipt of indigenously
fabricated equipment by about 6 months,
it is feared that the schedule of completion
of the Project may be affected to some
extent. It is too early to indicate precisely
the hikely dely in the completion schedule.
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Ganga-Kabodak Project

2258. SHRI C. K. BHATTA-
CHARYYA @ Will the Minister of IRRI-
GATION AND POWER be pleased to
state :

(a) whether any steps have been taken
on the report submitted by the Indian
team of ecxperts who were sent to East
Pakistan to study the Ganga-Kabodak
Project ; and
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(b) ik so, thy mature thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) (a) and (b) : The report of the
Indian team of experts deals with their on-
the-spot observations of the areas covered
during their short visit. These observa-
tions will help in the technical discussions
at expert level.

Rent of Government Bulidings in Chandigarh

2259. SHRIT SHRI CHAND GOYAL :
Will the Minister of HFALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT he pleased to state :

(a) the up-to-date amounts of rents
due from the Governments of Punjab and
Haryana to the Adminlistration of Chandi-
gath on account of the rents of buildings
occupaled by the two Governments @

(b) the amounts which have been paid
<0 far by the two Governments

[c) whether it is a fact that the maln-
tenance of the buildings occupaid by the
Governments of Punjab and Haryana in
Chandigarh is the responsibility of the
Chandigarh Administration :

(d) if so, the amount spent by the
Chand‘garh Adminlistration during the occu-
pancy of the buildings by the Punjab and
Haryana Governments ; and

fe) whether the amount referred to in
part (d) above has been received from the
Governments of Punjab and Harayana ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-

MENT (SHRI K. K. SHAH) : (a)
Rs. 2,57,16,339,
{b} Rs. 3308627 (recovered from

Government servants on account of rent of
houses at the rate of 109, of their emolu-
ments).

{c) Yes, Sir.

(d) Rs. 67.25 Ilakhs upto 3lst Jgppuary,
1969.

(e} No. 8ir.
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Seizure of contraband T[extile goods in
North Bombay

2261. SHRI N. R. LASKAR :

SHRI R. BARUA :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that contraband
textile goods valued at Rs 5.5 crores were
seized by the customs authorities from a
truck in North Bombay on the 9th Decem-
ber, 1968 :

(b) if so, the names of gnods seized ;

(¢c) whether any foreigners were also
arrested in this connection ; and

(d) the action taken against them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAIl) : (a) and (b). There
is no information about such seizure on
9th December, 1968, However, on the
10th December, 1968 Bombay Customs
authorities seized Nylon Crape and Radiant
yarn valued at Rs. 5.35 lakhs from an
abondoned lorry at Lalbaug.

(c) and (d).
made so far.

No arrests have been

Water- Logging In Ponjab
2262. SHRI SHRI CHAND
GOYAL :
SHRI BAL RAJ MADHOK :
SHRI RANJIT SINGH :
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SHRI D. C, SHARMA :
SHRI BENI SHANKAR
SHARMA :
SHRI HARDAYAL
DEVGUN :
SHRI K. M. MADHUKAR :
Will the Minister of IRRIGATION
AND POWER be pleased to state :
(a) whether it is a fact that the Punjab
State is badly affected by water-logging ;
(b} whether the Punjab Government
have proposed a scheme to solve this pro-
blem and approached the Ceniral Govern-
ment for giving the finuncial assistance for
tackling this gigantic problem during the
Fourth Plan ; and
(c) if so, the details thereof and the
reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI! SIDDHESHWAR PRA-
SAD) : (a) An area of about 14 lakh
acres was reported as water-logged in 1966
in Punjab.

(b) No specifi~ scheme for solving this
problem has been received from the Stale
Government.

(c) Does not arise.
New Look to Connaught Place, New Delhi

SHRI B. K. DASCHOW-
DHURY : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) for how long it has taken Govern-
ment to give a new look to the Connaught
Place in the Capital of the country ; and

(b) the approximate cost to be incur-
red thereon 7

2263.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY:: (a) The work relating
to redevelopment of Connaught Place was
started by the New Delhi Municipal Com-
mittes in early July 1968. Major part of
the work has been completed. Only minor
work of Foot paths elc. is being complet-
ed.

(b) According to information received
from the New Delhi Municipal Committee,
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an expenditure of about Rs, 7.50 lakhs is
to be incurred on this work. The amount
does not include the cost of development
of the Inner (green) Circular Park.

Hindustan Insecticides Limited
2264. SHRI D. AMAT :
DR. SUSHILA NAYAR :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the amount of loss which the
Hindustan Insecticides Ltd. sufferred during
the last three years, vear-wise om account
of irregularities, thefis and stocks shortages
or other-wise ;

(b} whether the matter were looked
into and if so, the result thereof ; and

ic) the steps taken by Government to
find out the defects und to bring about
improvewments in its working ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVYAN): (a)
Two instances of loss have been reported
by the Company :

(i) Stock shortage of about
!].336}’- in 1966-67 ;

{ii) Loss on account of fire to the
extent of about Rs. 10,621/- in
1968-69.

(b) Yes ; the stock shortage of 1966-67
was investigated and found to be mainly
due to evaporation of volatile materials in
the manufacturing process and handling
losses. The Committee which enquired
into the fire accident ia 1968-69 has recom-
mended measures to strengthen fire-preven.
tive measures.

Rs.

{c) The Government have not found it
necessary to take any special steps as the
Company was already seized of the
matiers.

Rural Electrification in Bibar

2265. SHRI KAMESHWAR SINGH :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether apy scheme for rural
electrification in Bihar has been received
under the Fourth Plan ;
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(b) if so, the proposed outlay, the
number of willages to be electrified and
quantum of Power required ; and

(c) the total number of villages to be
electrified in Khagaria and Begusari sub-
Divisions rrspectively ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRASAD):
(a) and (b). Bibar State Electricity Board
has sent proposals for the Fourth Five
Year Plan on power development. Propo-
sals include an outlay of Rs. 50 crores for
energising 1,25,000 irrigation pump sets and
electrification ol about 12,500 villages. The
Board has informed that the power require-
ment for this target would be about 250
MW

(c). Bihar State Electricity Board has
informed that detailed rural electrification
programme is being prepared on an annual
basis depending upon the awvailability of
funds and that programme for the year
1969-70 has not yet been finalised. Hence
it is not possible to indicate number of
villages proposed to be electrified in
Khagaria and Begusari sub-D!visions.

Construction of Embankment along Ganga
iu Khagaria Sub-Division, Bihar

2266. SHRI KAMESHWAR SINGH :
Will the Minister of IRRIGATION AND
POWFR be pleased to state :

(a) whether the embankment along the
Ganges in Parbatta anchor in Khagaria
Sub-Division is going to be strengthened
in 1969-70 before the next Ganga floods ;

(b) if so, the expected amount to be
spent; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDESHWAR PRASAD):

{a) to (c). The requisite information is
being collected and will be laid on the
Table of the House.

Tax Arrears due from M/s Bharat
Nidhi Ltd.

2267. SHRI KAMESHWAR SINGH :
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question Na. 28 on the 11th November,
1968 and state :

(a) whether the realisation of incom-tax
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arrears from the Bharat Nidhi Limited has
Since been finalised ;

(b) if so, the findings thereof ;

(c) whether the arrears have been realis-
ed ; and

(d) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). The
appeals for the assessment years 1959-60 to
1961-62 have since been disposed of by the
Appellate  Assistant Commissioner as a
result of which the demand of Rs. 28.30
lakhs has been rcduced to Rs. 11.37 lakhs,
The assessee has gone in further appeal to
the Income Tax Appellate Tribunal in res-
pect of these assessment years. There is
another demand of Rs. 3.12 lakhs pertain-
ing to the assessment year 196263 which is
kept in abeyance pending disposal of appeal
by the Appellate Assistant Commissioner
of Income-tax,

(c) and (d). No, Sir. The assesses
has approached the Income Tax Appellate
Tribunil for the stay of the demand of
Rs. 11.37 lukhs pertaining to the assessment
years 1959-60 to 1961-62 and the matter is
still pending. The assessee had also ap-
proached the Central Board of Direct Taxes
for stay of recovery and it was decided
that if the assessee agrees to pay Rs. 5
lakhs, the collection of the balance demand
may be stayed (on payment of interest) till

the disposal of appeal by the Income Tax
Appellate Tribunal. The assessee has
however again put in a representation

which is pending consideration. The de-
mand of Rs. 3.12 lakhs pertaining to the
assessment year 1962-63 has been stayed till
the decision of the appeal by the Appellate
Assistant Coinmissioner.

Supply of Kerosene Qll in Khagaria
Sub-Division Bibar

2268, SHRI KAMESHWAR SINGH :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND MFTALS
be pleased to refer to the reply given to
Unstarred Question No. 1033 on the 18th
Movember, [968 and state :

(a) whether the supply of kerosene oil
in Khagaria Sub-Division has since been
improved ; and

(b) th? l’m‘.‘mi'hl_yI ﬂ'll.l.lru of :u?pl;f of
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herosene oil in that Sub-Division from
January, 1968 to December, 1968 ?

THE MINISTER OF PETROLEUM
AND CHEMICALS, AND MINES AND
METALS (DR. TRIGUNA SEN): (a)
Yes, Sir.

(b) The monthly figures of kerosene
supply to Khagaria {Sub-Division from
January, 1968 to December, 1968 are given
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(Fignres in K Ls.)

January, 1968 115
February, " 106
Murch, - 25
April, - 218
May, " 41
June, " 140
July, " 198
August, " 172
September, " 197
October, = 145
November, - 197
162

December, -
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Soll Erosion at Ballia and Azamgarh

2270. SHRI CHANDRIKA PRASAD:
Will the Minpister of IRRIGATION AND
POWER be pleased 1o state :

(a) whether it is a fact that soil erosion
is taking place at Ballia and Azamgarh by
the Ganga and Ghaggar rivers respectively :

(b) whether this was inspected by him,
the Chief Engineer, Government of India
and the Uttar Pradesh Goveroment them-
selves ; and

(c) if so, the suggestions made to
Government in this regard and the steps
taken by them thercon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD
(a) Yes, Sir.

(b) The erosion site on the Ganga was
inspected by the Union Minister of Irriga-
tion and Power. Erosion spots on tha
Ghaghra were recently inspected by the
Chief Engineers of the Central Water and
Power Commission and the State Govern-
ment.

(c) The proposals framed by the States
engineers for checking the erosion by the
QGanga at QGaighat in Ballia district were
reviewed a few days ago and they have
been advised to carry out modz1 experiments
in order to evolve an economical scheme.

In the reach Miles 36-38 of Turtipar
Srinagar bund along the Ghagra. the Sta'e
Engloeers have been advised to complete
the retired bund, and also examine the
possibility of providing ring bunds to pre-
vent foundation of big villages. They have
also been advised to carry out invesiiga-
tions and model studles to examine the
fersibility and economics of aoti-erosion
MEAsSUres.
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In the reach Miles 2-2 to 5 of the Haha
nala bund along the Ghagra. the States
engineers have been advised to complete
retired embankment.
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Remittapces Abroad

2272, SHRI A. SREEDHARAN :
SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :
SHRI GADILINGANA
GOWD ;
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SHRI K. LAKKAPPA :

SHRI BHOGENDRA JHA :

SHRI RAM AVTAR
SHARMA :

Will the Minister of FINANCE be
pleased to siate :

(a) the outflow by way of remittances
of profits and dividends abroad by foreign-
owned companies or Indian subsidiaries of
foreign companies during the years 1965-66,
1966-67 and 1967-68 and how these figures
compare with the net equily inflow into
the couniry from foreign sources during
each year ;

(b) whether it is a fact that the outflow
by way of remittances of profits and divi-
dends and remiltances on account of royalt-
ies and technical know how exceeded the
equity inflow from foreign companies and
other foreign resources into the country
duriog each of these years ; and

(c) the steps which are being taken by
Goverament to bualunce the outflow with
the inflow to prevent the country's ecomo-
my being shattered and to put it on stable
footing ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a} and (b). A
statement showing the total remittances
made sbroad on aecount of profits, divi-
dends, royaltv peyments and technical know,
how fees during the years 1965-66, 1966-67
and 1967-68 in respect of branches of foreign
owned compenies, Indian subsidiaries of
foreign compapies, Indian companpies with
minority foreign participation and other
lodian companies with pure technical col-
laboration without foreign investment, all
in the private sector, is luid on the Table
of the Lok Sabha [Piaced in Library. See
No. LT-266 69]. In this statement fgures
for the year 1967-68 relute oply to remitta-
nces of profits of foreign owned companies.
Figures for 1967-68 in respect of all other
categories of remittances are not available.

Figures are nel equily capital inflow
during the above years are not yet available.
In any case, a comparison of profits of
foreign owned companies and dividend re-
mittances of foreign subsidiaries alonoe, in
any particular year, with the total met
equity inflow in all lodian companics in-
cluding companies with foreign minority
participation during the same year ig pot
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meaningful in economic terms Further
the total outflows of profits and dividends
in any year is relatable to the earnings on
total outstanding foreign investments made
in India over a long period of time. The
outflow on royalties and technical know-
how fees are not relatable to investments
at all because many technical collabora-
tion agreements are without foreign equity
investment. The npet equity inflow
relates to new invesiments made in that
year in all Indian companies and depends
upon such factors as investment opportuni-
ties, relative rates of profitability io India
and in other countries as well as in the
capital exporting countries in that year.
The comparison of iflows and outflows
soughi for in the Question will only enable
a comparison to be made of the current
remittances on all the existing agreements
entered into over a long period of time,
with the net capital inflow of fresh funds
in a yeer across the exchanges. The Hon-
'ble Members presumably, desire to ascer-
tain whether the cost of foreign investment
in the country is excessive or is within
reasonable limits. 1t may be stated that
according to the Reserye Bank of India
Survey Report on foreign collaboration in
Indian industry, the profitabllity of foreign
investment in India may be measured with
the ratio of dividend remittances to foreign
net worth (foreign equity paid up capital
plus proportionate foreign share in the free
reserves and surplus of the company con-
cerned). During the years 1960-61 to 1963-
64 the ratio ranged between 5.4%, to 739,
for the Indian subsidiaries of foreign com-
panies and between 1 99, to 3.4%; for com-
panies with minority foreign capital parti-
cipation. The high range of profit earned
by Indian subsidiaries of foreign companizs
may be attributed to the fact that the sub-
sidiaries are mostly pre-1947 companies,
already well established in the country,
while foreign investment after 1947 has
been mostly on a minority basis in the new
Indian companies, yet to establish them-
selves firmly.

(¢) Government  encourages foreign
invesiment on a selective basis in ceriain
priorily industries whether the investment
is by way of fresh inflow or ploughing
back of dividends. There are, however,
no restrictions on the remittance of divi-
deods abroad as in the long run, this will
act as a disincentive of foreign iovestment-
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While examining foreign collaboration
agreements, Government usually insist upon
the deletion of restrictions on export of
products, thus increasing the country's
potential for exports to earn foreign ex-
change. Government also encourages the
use of Indian consultancy services. With
the progressive growth of technical know-
how in the country payments on account
of royalties and technical kuow-how fees
are likely to go down.

Master Plans for Gujarat Towns

2273. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state !

(a) the broad details of the Masler
Plan under the centrally sponsored town
planning scheme prepared for the different
towns in Gujarat with cost thereof ;

(b} the progress made in implementing
the same and expenditure so fuar incurred
on each ;

(c) the proposed provision under the
Fourth Five Year Plan for these Master
Plans ; and

(d) when these plans will
pleted 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K SHAH) : (a) 1o (d).
The informations is being collected and
will be laid on the Table of the Sabha as
early as possible.

be com-

Rural Eleetrification Scheme jn Gujarat

2274. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of IRRI-
GATION AND POWER be pleased to
slate the number of villages und towns in
Gujarat which are proposed to be electri-
fied under the Rural Electrification Scheme
during 1968-69 1

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI1 SIDHESHWAR
PRASAD) : The Government of Gujarat

have reporied that they propose to
clectrify 435 opew localities in their State
during 1968-69,
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Housing Scheme in Gujarat

2275. SHR1 NARENDRA SINGH
MAHIDA : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of new houses built in
Gujarat during the last three years under
various Central Housing Schemes ; and

(b) the number of persons benefited
thereby 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) and
(b). According to the information received
from the Goveroment of Gujarat, B084
dwelling units have been built under the
various Housing Schemes of this Ministry
during the last three years ending the 31st
March, 1968, bencfiting 8084 families.

Co~operative Housing Societies in Gujarat

2276. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) the amount of grant given by the
Central Government to the Co-operative
Housing Societies in Gujarat in 1967-68 ;
and

(b} the number, district-wise, of the
said societies in Gujarat ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOQP-
MENT (SHRI1 K. K. SHAH! : (a) and (b).
No direct grant is given by Ceatral Govern-
ment to Co-operative Housing Socleties.
Central financiai assistance, however, in the
shape of loan and grant is given through
the States to co-operalive societies and
others. The requisite information is being
collected from the Government of Gujarat
and will be placed on the Table of the
Lok Sabba when received.
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Allopathic and Ayurvedic Systems of Medicines

2278. SHRI KANWAR LAL GUPTA:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the amount spent for the research
in Ayurveda system of medicine during the
last three years ;

(b) how much amount has been spent
on Allopathy during the above period ;

(c) the steps which Government pro-
pose to take to popularise Ayurveda system
in the next three years ; and

(d) the number of Ayurveda hospitals
and allopathy hospitals run by Government
in the Union Territories ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI

B. S. MURTHY) ! (a) Rs. 94,20,055.15.
(b) Rs. 3,62,90,500 for research in
Allopathy.

(c) A statement is laid on the Table of
the Sabha. [Placed in Library. S¢¢ No. LT-
267/69).

(d) The information is being collected
and will be placed on the Table of the
Sabha.
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Cochin Refineries Ltd.

2279. SHRI K. LAKKAPPA : Wi
the Migister of PETROLEUM Abilg_'
CHEMICALS AND MINES AND METALY'
be pleased to state @ .

(a) whether the Central Governmenf
have made the assessment of working of
Cochin Refineries Ltd. during the last
three years ;

(b} if s0, the pature of irregularities
found during the above period ; and

(c) the nature of action takenm in this
regard ?

THE MINISTER OF PETROLEUM
AND CHEMICAIS AND MINES AND
METALS (DR. TRIGUNA SEN) : (a)
Yes. In terms of the Formation Agreement
and the Articles of Assoclation of the
Company, the accounts of the company are
audited by the Auditors of the compaby
appointed in consultation with Govere-
ment and thereafter scrutinized by the
Comptroller and Auditor General of India.

(b) Nil.
(c) Does not arise.

Retircment of Officers in Petroleom and
Chemicals Ministry

2280. SHR1 GADILINGANA GOWD :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state @

(a) ths number of gazerted and non-
gazetted employees in the Ministry who
retired from the 1st January, 1966 to the
31st December, 1968 ;

(b) the number of gazetted and non-
gazetted employees whose cases for pen-
slon/gratuity are pending on the 3ist
December, 1968 for more than two years,
one year and six months separately ;

(c) the reasons for not deciding these
cases ; and

(d) the steps being taken to expedite
disposal of such cases 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Nine.

(b) Nil.

(c) snd (d). Do not arise.
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Loss Dug to Fleods in 1968

2281. SHRI GADILINGANA GOWD :

Will the Minister of IRRIGATION AND
POWER be pleased to state :
(a) the number of dams broken,

washed away and cracked due to floods
during 1968, State-wise ;

(b) the loss suffered as a result thereof;
and

(c) the steps takem to check such

losses in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDHESHWAR
PRASAD) : (a) to (c). The information is
being collecied from the State Governmaent
and will be laid on 1he Table of the
House in due course.

Export of Naphtba

2282. SHRI GADILINGANA GOWD:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the quantity of naphtha exported
during the months of October, November
and December, 1968 and the corresponding
months of last year ; and

(b) the steps proposed to be taken to
be utilise the naphtha in Indian Industries
and minimise the export thereof 7

THE MINISTER OF PETROLEUM
AND CHEMICALS, AND MINES AND
METALS (DR. TRIGUNA SEN) : (a) The
quantity of Naphtha, exported during
October-December 1967, was 1,86,632
tonnes, and same during October-Decem-
ber, 1968 was 81,171 1onnes.

(b) Units for the manufacture of Fer-
tilizers and Petro-chemicals, using Naphtha
as feedstock have been planned. Several
plants are already in operation while others
are under various stages of planning,
designing and construction. When all these
plants go on stieam, the entire avallable
quentity of paptiha will be used up within
the country.
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International Currency Racket

2283, SHRI CHENGALRAYA
NAIDU :  Will the Minister of FINANCE
be pleased Lo state :

(a) whether it is a fact that his Ministry
is in possession of valuable clues about an
international currency racket operating in
India and abroad ;

(b) if so, whether any arrests have been
made in this regard ; and

(c) if so, the delails thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAL) : (a) 1o (c). Presum-
ably, the reference is to the rackets involv-
ing unauthorised dealings in foreign
exchange. The Enforcement Directorate
continue 1o collect useful intelligence about
these dealings. Arrests are also made when
facts and circumstances so warrant. How-
ever, in the absence of any indication as to
the case or group of cases in respect of
which information is sought, it is not
possible to furnish particulars relating 1o
the number of arrests made or other details
thereof.

Selzure of Contraband Goods Near
Vapi in Surat

2284. SHRI CHENGALRAYA
NAIDU : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the Vapi
Customs officials seized contraband goods
worth Rs. 4 lakhs from Kulai in Daman
and Balitha village near Vapi at Surat on
the 2nd January, 1969 ;

(b) if 50, the nature of goods seized :

(¢) whether foreigners were involved in
the case ; and

{e) whether Customs officials at Bulsar
also intercepted a motor truck near Bulsar
and seized silver on the 2nd January,
1969 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). No seizure
was made by the Customs officials of Vapi
on 2nd January, 1969. However, goods
such as  auto-trapsistors, auto-radios,
metallic yarn, playing cards and biades,
along with 4 bullock carts valued in all at
about Rs. 236 lakhs were secized at
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Kalai on 30th December,
another seizure of goods
nylon yarn, metallic yarn and cin-
namon valued at about Rs. 64,000 was
effected at Balitha village on 31st Decem-
ber, 1968. Investigations made so far do
not reveal if any foreigners were involved in

1968 and
such a%

the case. Further investigations are in
progress.

(d) On 31st December, 1968 silver
weighing  about 109 Kg. valued at

Rs. 67,000/- approximately along with one
Ambassador car valued at about Rs. 9,000/~
was seized at Bulsar.

Foreign Experts in Oil and Natural Gas
Commission

2285. SHR1 BABURAO PATEL:
Will the Minisier of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the number of Russians working for
the Oil and Natural Gas Commission and
the annual cost of maintaining them with
names. designations and salaries and emo-

luments per year of the top ten Russlan
experts ;

(b} whether it is a fact that the Indian
Assoclation of Petroleum Scientists and
Technicians had requested the Oil and
Natural Gas Commission and the Ministry
not to post Indian experts under the
Russians, many of whom were sent to get
training in India under the guise of
“experts™ ;

(c) the names of three Russian experts
working for the Oil and Natural Gas Com-
mission who were asked to leave |ndia
recently and the reasons therefor ; and

(d) whether it is a fact that the French
and Czech experts will soon be coming to
India and if so, how many and when and
their cost per year ?

THE MINISTER OF PETROLEUM
AND CHEMICALS, AND MINES AND
METALS (DR. TRIGUNA SEN) : (a) 70
Russian experts are presently working for
the ONGC.

The salaries and allowances of 66 of the
experts are paid by the ONGC and those
of the remaining 4 experts are paid
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by the United Nations Development Prog-
ramme. The annual expenditure on salaries

1. Salary and Insurance premium

2. Cost of furnished residential
accommodation

3. Medical attendance

The names, designations and salaries etc,
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etc. paid by the ONGC to Russian experts
is as under :
Rs.

27,45,200

5,94,000
33,000

33,76,200

of top 10 Russian experts are as under ;—

Name Designation Annual salary
payable in FE
Rs.
1. Mr. Va Nogaev Chief Adviser 63800.00
2. Mr. Al Pavlenko Senior  Adviser on 53500.00
Geophysics
3. Mr. S. V. Safranov Sr. Adviser on Design- 5350000
ing, development pat-
tern of oil fields
4. Mr. 1. P. Sokolov Sr. Geological Adviser 53500.00
5. Mr. A. N. Apaniev Drilling Mud Specialist 53500.00
6. Mr. V. L. Frifanov Chiefl Drilling Engineer 53500.00
and Technical Adviser
7. Mr. T. D. Dzugkov Chief Engineer on Drlll= 53500.00
ing
8. Mr. O. M. Semigin Sr. Adviser on Produc- 53500.00
tion
9, Mr. A. C. Kozachenko Chief Engineer on Pro- 53500.00
duction
10. Mr. E. P. Kouzelev Chief Engineer on an 53500.00

Oil Field

(b) Government are not aware of the
existence of Indian Association &f Petro-
leum Scientists and Technicians or of its
request.

In April, 1967, the Association of
Scientific and Techoical Officers of the
ONGC did make i representation to the
ONGC against (i) the number of foreign
experts employed by the ONGC being very
large ; (ii) foreign experts being appointed
as Directors of certain Directorates of the
ONGC, by virtue of which position they
were required to write/review confidential
reports in respect of Indian Officers and
sit in the selection boards constituted for
recruitment of Indian scientists and engi-
neers ; (iii) appointment of foreign techni-
cians at lower levels for carrying out day
Ip day jobs especially in the drilling opera-

tions ; and (iv) appointment of some young
foreign nationals as “‘Associate Experts™,

In its representation, the Association
of Sclentific an? Techoical Officers of the
ONGC did not express the view that the
Russian personnel (or any of them) had
bzen sent (o get training in Indla under
the guise of “‘experts"’,

The Association of Scientific and
Techmical Officers of the ONGC had sug-
gested gradual reduction in the number of
foreign experts and retention of oaly such
experis who are of the bighest calibre to
guide the ONGC's activities as Advisers in
the specialised fields where Indian taleats of
equal level are not yet available.

(¢) No Russien Expert working for the
ONGC was asked tp leave India recently,
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(d) There is no proposal at present to
obtain the services of any new Czech
experts. However, a proposal to obtain
the services of 4 experis oo Basin studies
from France has been under consideration
for some time.
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Establishment of Pilot Research Units for
Chemical Industries in Gujarat

2287. SHRI R. K. AMIN :  Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether jt is s fact that the
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Gujarat Commerce and Industry Confer-
ence held recently has requested the
Central Government to establish pilot
research units and research coordination in
the field of chemical and allied industries
in Gujarat State ;

(b) whether the same conference has
asked for providing necessary testing facili-
ties for chemical and allied industries ;
and

(c) ifso, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a) to
(¢). The information is being collected and
will be laid on the Table of the House as
soon as possible.

Impact of Tea on Heart Diseases
2288. SHRI R, K. AMIN ;: Wil the

Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING

AND URBAN DEVELOPMENT be
pleased to state :
(a) whether it is a fact that tea s

necessary (o mitigate the impact of heart
diseases ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) There is no clinical,
experimental or research evidence in
support of the view that tea is necessary
to mitigate the impact of heart diseases.

(b) Does not arise.

Selzure of Contraband Gold ia Centra)
Bombay

2289. SHRI R. BARUA :

SHRI N. R. LASKAR :

Will the Minlster of FINANCE be
pleased to state :

(a) whether it is a fact that one
thousand tolas of contraband gold bearing
Swiss markings worth about Rs. 1.75 lakhs
and Indian currency notes worth Rs. 3000
have been seized by the Centrai Exclsg
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Collectorate in Central Bombay on the
12th December, 1968 ;

(b) if so, whether any persons bhave
been arrested ; and

{c) the action taken against them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Oa 11th December,
1968 the officers of the Central Excise
Collectorate, Bombay recovered from a
premises opposite Kalbadevi Post Office,
Bombay 100 slabs of gold of 10 tolas each
bearing Swiss markings and weighing in
all, 11,66).800 grams aod wvalued at Rs.
98,442 approximately at the isteroational
rate alomg with Indiam curreacy amounting
to Rs. 3,300/-.

(b) and (c). One person was arresied
and subsequeatly released on bail. [Investi-
gations have been completed and action
for the adjudication of the case is in
progress.

Pewer Shortage in Pumjab and Harysas

2290. DR. SUSHILA NAYAR :

SHRI SHRI CHAND QOYAL :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether the low inflow of water ia
the Bhakra reservoir is likely to create a
crisis of power shortage in Punjab and
Haryana ;

(b) whether the difficulty of power
shoriage is likely to increase in the comiog
months specially in April and May ; and

(c) if so, the steps taken by Govern-
ment to meel the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDHESHWAR
PRASAD) : (a) Yes, Sir. The low inflow
in the Bhakra reservoir has resulted in
power shortuge in Punjab and Haryana.

(b) The position of power geaeration
in April and May will depend on snow-
melt inflows and the levels in the Bhakra
reservolr.

(c) Power supply position in the
MNorthern Region is being constantly
reviewed. The following measures bave
been or are being taken to minimise the
power shortage in Punjab and Haryana :—

{i) All the avallable thermal and
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diesel sets in Punjab and Haryana
have besn put into commission.

The partner States and the
common pool consumers have
taken steps to restrict energy con-
sumption.

Possibilities of parallel operation
of Bhakra-Nangal power sysiem
with that of Delhi are wunder
active comsideration.

A 33kv lise from Indraprastha
power station to Kilokri sub-
station in Delhi bhas been taken
up for coostruction. Meantime,
surplus power to the extent of
40 MW is being diverted from

(ii)

(idi)

(iv)

Delhi for use im Pupjab and
Haryana.
Pay Scales of Assistapts/Stenographers/
Teaaslators
2291. SHRI SHRI CHAND

GOYAL :
SHRI 8. M. BANERJEE :

Will the Minister of FINANCE be
pleased to siate |

(a) whother it is a fuct that the posts
of Asslstants/Stenographers/Translators
(Class 1Il. Ex-cadre) carrying a pay scale
of Rs. 210-10-290-15-320-EB-15-415 is treated
to be an indeatical/equivalent post 1o that
of Assistant/Stenographer (Class 1I) baving
a higher pay scale of Rs. 210-10-270-15-300-
EB-15+430-EB-20-530 ;

(b) if so, in what way they are indenti-
cal/equivalent when their class, the scales
of pay and the rates of increments differ
from each other ;

(c) whether it is a fact that the scales
of pay of both the posts of Assistants/
Stenographers are idemtical only upto the
stage of Re. 270 and that there is a great
difference ia the rate of iacremenots of two
posts ; and

(d) if so, the reasonms of declaring the
two posts as ideatical/equivalent to each
other ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI : (a) BExcept ino the
case of promotion of a Stenographer in the
pay scale of Rs. 210-10-290-15-320-EB-15-425
to the post of an Assistant in the scale of
Rs. 210-10-270-15-300-EB-15-450-EB-20-530 ig
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the Secretariat, which involves assumption
of higher duties and responsibilities, the
posts in question are regarded as equiva-
lent on the basis of duties and responsibi-
lities ;

(b) The equivalence of posts has to be
considered with reference to the duties and
responsibilities attached to them. Diffe-
rences in classification such as Class Il
and Class Il and differences in scales of
pay are not relevant for this purpose.

(¢c) After the stage of Rs. 270, the rate of
increments, positioniog of Efficiency Bars
and maxima are different for the scales
referred to.

(d) The posts of Assistants/Stenogra-
phers in the pay scale of Rs. 210-10-290-15-
320-EB-15-425 are held 10 be equivalent to
those of Assistants/Stenographers in the
pay scale of Rs. 210-10-270-15-300-EB-15-450-
EB-20 530 with reference to the duties and
responsibilities attached to them.

Tenugat and Patratu Projects in Bihar

2292, SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of IRRIGA.
TION AND POWER be pleased to state :

(a) whether it is a fact that completion
of the Teoughat and Patratu Projects in
District Hozaribrgh (Bihar) have been con-
siderably delayed due to (i) the machinery
imported from USSR. lying unutilised
for want of spare parts and lubricants, and
(ii) unavailability of high power bull-dozers
and certain other equipments manufactured
by the Heuvy Engineering Corporation at
Ranchi ; and

(b} the steps taken to set maltters
right ?
THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHRI SIDHESHWAR PRA-
SAD) : (a) There has been only marginal
shortfall in the progress of works on Tenu-
ghat Project in the current working season
for want of spare parts of earthmoving
machinery imported from U.S.S.R.

There has been no complaint about
shortage of lubricants. The Heavy Engi-
neering Corporation, Ranchi do not manu-
facture high power bull-dozers and there
hes, thereforc, been no delay due to non-
receipt of any equipment from the Hgavy
Enginceriog Corporation.
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As regards Patratu Project, there has
been some delay in commissioning of the
units due to losses in transit/shortlanding
of several components for the first four
units.

(b) Spare parts which are urgently re-
quired for the Tenughat Project are being
air-freighted from U.SS.R. The question
regarding the supply of short-landed and
lost parts required for Patratu Project was
vigorously pursued with the suppliers, with
the result that necessary spares were reciev-
ed progressivelv and the first three units
were commissioned in October, 1966, June,
1967 and 1968 respectively. Efforts are
being made to commission the fourth unit
in May, 1969. The remaining two units of
100 MW each are programmed for comple-
tion in the first half of 1970, The question
of timely receipt of materiuls for these two
units is under constant review.

Industrial Finance Corporation
2293. SHRI PREM CHAND
VERMA :
SHRI K. LAKKAPPA :
DR. SUSHILA NAYAR :
SHRI D. AMAT :
SHRI A. SREEDHARAN :

Will the Minister of FINANCE be
pleased to state :

(a) whether, at any 1ime, a general
assessment of the workiog of the Industrial
Finance Corporation has been done ;

{b) if so, the result thereof ; and

tc) if not, whether Government propose
1o secure the services of any expert in order
to find out the draw backs and to bring the
improvement in its working 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI} : (a) and (b). In
1953, a Parliamentiary Committee called the
Industrial Finance Corporation Enquiry
Committee (known as “Sucheta Kripalani
Committec™) was appointed to enquire into
the Corporation's working. The Committee
submitted its Report on the I1st May, 1953,
The Government accepted many of the
recommendations of the Enquiry Committee.
As a result the Industrial Finance Corpo-
ration Act, 1948 was amended in 1955 to
eflect the pecessary changes in the organi-
sation of the Corporation such as (a) the
sppointment of a stipeadary Chairmap
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assisted by a General Manager in the place
of an Honorary Chairman and a paid
whole-1ime Managing Director and (b) the
constitution of Central Committee instead
of an executive Committee. Details of the
recommendations and conclusions of the
Industrial Finance Corporation Enquiry
Committee and the decisions of Govern-
ment on these are contained in Appendix
‘F* and Appendix ‘G’ of the Sixth Annual
Report of the Corporation for the year
ended the 30th June, 1954 which was laid
on the Table of the Lok Sabha.

Subsequently, the Estimates Committee,
1962-63 (Third Lok Sabha), took up the
examination of the working of the Corpo-
ration, und the recommendations of the
Committee are contained in their Thirty-
Sixth Report, dated the 11th April, 1963,
presented to the Lok Sabha. The replies
of Government to the recommendations
made by the Estimates Committee in their
report referred to above were considered by
Committee on Public Undertakings in their
Tenth Report (Third Lok Sabha) dated the
3rd May, 1965.

The Committee on Public Undertakings
also took up in February, 1969 the exami-
nation of the affairs of the Corporation
and has completed oral cxamination of the
representatives of the Corporation and the
Government.

(c) Does not arise.

Revision of Excise Tariffs

2204, SHRI SITARAM KESRI : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 2023 on the 25th November, 1968
and state :

(a) whether the information promised
to revise the Excise Tariffs as suggesied by
the Chanda Commitiee has since bzen
compiled ; and

(b) if not, when the same will be laid
on the Table ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAIl): (a) and (b). Yes,
Sir, the information has been compiled
and sent separately to the Departmaot of
Parliamentary Affairs for laying the same
on the Table of the House.
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Rehabilitation of Goldgmiths in Orissa

2295. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state :

(a) whether the Orissa Government
had submitted any scheme for rehabilita-
ting the goldsmiths in Orissa ;

(b) if so, the amount sanctioned by
the Central Government since the beginning
upto the end of December, 1968 (o Orissa
for rendering assistance to the goldsmiths ;
and

(c) the nature of assistance and the
amount given by the State Government to
the goldsmiths in Orissa so far ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) (a) Schemes for reha-
bilitation of goldsmiths were formulated
by the Central Government and communi-
cated to all State Governments inciuding
the Government of Orissa in December,
1963,

(b) A sum of Rs. 61 lakhs has been
advanced by the Central Government as
loan 1o the Government of Orissa upto the
end of December, 1968 for giving loan
assistance to displaced goldsmiths to enable
them to seltle In alternative vocations. In
addition, a sum of Rs. 31.95 lukhs spent by
the Government of Orissa in giving edua-
catiopal assistance, technical training
facilities, etc. to children of goldsmiths
has been reimbursed by the Central
Government.

(c) The assistance given by the Govern-
ment of Orissa include loan assistance to
displaced goldsmiths for seuling in alter-
nalive wocations, settlement in land and
priority employment through Employment
Exchanges, educational assistance and
technical training facilities to ehildren of
goldsmiths and goldsmiths of younger age
groups. The Government of Orissa has
sanctioned & sum of 50 lakhs as loans to
goldsmiths upto 31.3-1968 for setting in
other vocations.

Dbaroi Irrigation Project in Gujarat

2296 SHRI D. R. PARMAR : wili
the Minister of IRRIGATION AND
POWER be pleased to state :

(@) whetherit is a fact that Dharoi
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Irrigation Project in Gujarat State has been
approved by the Central Water and Power
Commission and technically sanctioned by
Government ;

(b) if so, the details of plans and
estimates and the tenure of time limit for
starting and completion of the project.

fc) if not ; the causes of its delay in
this regard ; and

(d) the salient features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IJRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) (a) : No ; Sir.

(b) to (d). The  project as
submitted by the Government of
Gujarat envisages the construction
of a reservoir across the Sabarmaii at
Dharoi to mect the water supply demands
of Ahmedabad city and Gandhi Nagar in
addition to irrigating, 1,18,600 acres in
Mehsana District and firming up of 70,000
acres of irrigation in the command of the
existing Moti Fatehwadl Project. The
estimated cost of the irrigation part of the
project is Rs. 12:76 crores.

The inter-state aspects are being looked
into before the project is considered for
approval.

Tocidence of T. B. Ameng Werking People

2297. SHRI §. M. BANERIJEE : Will
the Mihister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVYELOPMENT be
pleased to state :

(a) whether it is a fact that incidence
of T.B. among the working people is on
the increase ; and

(b) if so, the steps taken by

Government in this regard ?

the

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
FLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. §. MURTHY) : (a) There is npo
evidence 1o show that the incidence of
7. B. among the working people {8 on the
increase.

(b} A National T. B. Control Prog-
ramme which provides coverage to the
cnlire population has been in operation
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since the first Five Year Plan. The princi-
pal features of the programme are (i)
establishment of full fledged T. B. Clinics
in each District ; (ii) establishment of
Training and Demonstration Centres at the
headquarters of major States with Mobile
X-Ray Units ; (iii) Isolation and Treat-
ment Beds for serious patients requiring
surgery ; (iv) B. C. G, Vaccination ; and
(v) free supply of drugs to patients at the
T. B. Clinics.

Research for Cure of Cancer

2298. SHRI S. M. BANERIJEE : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that some
research is being conducted to get a cure
for cancer ; and

(b) if so, whether the opinion of the
foreign experts have been sought in this
regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Research in Cancer
is being conducted towards the undersand-
ing of the epidemiology, histopathology.
immunology and early diagnosis of the
disease which may lead of the develop-
ment of techniques for the cure as well as
prevention of the disease.

(b) No.

Full Neutralizatien of Dearness
Allowance of Central Govern-
ment Employees

2299. SHRI S. M. BANERJEE : Will
the Ministcr of FINANCE be pleased to
state :

(a) whether Government are consider-
ing the proposal of the Central Govern-
ment Employees’ Organization regarding
full peutralization of dearness allowance ;

(b) if so, whether any negotiations
were held in this regard ; and

(c) if not, the reasons therefor ?
THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARJ]I DESAlI): (a) tof(c). The
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staffl side raised among other things the
issue of grant of Dearness Allowance on
the basis of full neutralization of rise in
prices in the National Council of the
JC.M. inits meeting held in July, 1968.
The matter did not however, come up for
discussion, as the National Council ad-
journed due 1o some difference of opinion
on the question of arbitrability of the issue
relating to minimum wage. This matier
was again included in the agenda for dis-
cussion in the meeting of the Council held
on 27-28th December, 1968. The considera-
tion of this item was, however, deferred.

Scheme for Construction of Apartmenis
for Upper Middle Class
2300, SHRI P. M. SAYEED :
SHRI MANIBHAI J.
PATEL :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state !

(a) whether the Delhi Administration
has formulated a scheme for the construc-
tion of apartments for Upper Middle Class;

(b) if so, the salient features thereof ;
and

(e} when it would be implemented ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K.SHAH)1 (a) No,
Sir.

(b) and (c). Do not arise.

Accounts of Indians in Banks Abroad

2101. SHRI YAIJNA DATT SHARMA:
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarrcd
Question No. 4592 on the 16th December,
1968 and state :

(a) wheiher the information regarding
the total amount deposited in the 1220
accounts in the bapks abroad by Indians
has since been collected ; and

(b) if so, the details thereof 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAIl) : (a) and (b). It will
take some time to collect the informativn.
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It will be laid on the Table of the House
as soon as possible,

‘Patriot’ and ‘Link’

2302, SHRI YAJNA DATT
SHARMA :

SHRI KANWAR LAL
GUPTA :

SHRI SHRI GOPAL
SABOO :

SHRISHARDA NAND i

SHRI ONKAR SINGH :

SHRI BANSH NARAIN
SINGH :

SHRI J. B. SINGH :

SHRI S. K. TAPURIAH :

SHRI MRITYUNJAY
PRASAD :

SHRI BRIJ BHUSHAN
LAL :

SHRI RANJIT SINGH :

SHRI JAGANNATH RAO
JOSHI :

SHR1 SURAJ BHAN:

SHR1 RAM GOPAL
SHALWALE :

SHRI ATAL BIHARI
VAJPAYEE :

SHRI HARDAYAL
DEVGUN :

Will the Minister of FINANCE be
pleased to refer to the reply given to Un-
starred Question No. 60 on the 11th Novem-
ber, 1968 ond state :

(a) whether enquiries regarding the
donars and contributors to the newspapers
Patriot and Link have since been com-
pleted ;

(b) if so, the details thereof :

(c) whether some of the donors and
contributors have been found to be foreign
agents ; and

(b) if so, thelr names and addresses ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) No, Sir.

(b) Does not arise.

(c) So far there Is no evidence to show
that any of the donors were foreign agents.

(d) Doecs not arise.
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Foreign Exchange to Persons going
to Pakistan

2303. SHRI M. L. SONDHI: Wil
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that only
Rs. 20 worth foreign exchange is made
available to persons who visit Pakistan ;
and

(b) if so, whether Government propose
to increase the amount as this is not ad-
equate for the visitors ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI : (a) Mo, Sir. Tra-
vellers proceeding to Pakistan are eligible
to purchase from Exchange Bureau main-
tained by authorised dealers at Airporis
and Docks and licensed money changers
located at Airports and Docks, Pakistan
currency notes and coins upto the equiva-
lent of Indian Rupees thirty per person at
the time of their departure from India on
the strength of a passage ticket issued in
India.

The above is in addition to what may
have been released by the Reserve Bank of
India for business visits, etc. depending
upon the nature of the visit and the policy
regarding release of foreign exchange there-
for.

(b) Does not arise.

Repair of Houses in Stum Areag in
Delhi

2304. SHRI M. L. SONDHI : Wwill
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it isa fact that the New
Delhi Municipal Commitiee and Delhi
Muncipal Corporation do not allow repair/
reconstruction of houses in slum areas :
and

(b) if so, why these people are not
allotted plots by the Delhi Development
Authorlity 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) No,
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Sir. Reconstruction of houses is, however,
not allowed in areas which have been de-
clared as slum ‘‘clearance areas’’ under
section 9 of the slum (Clearance and Im-
provement) Act, 1956.

(b) This would arise only If and when
any buildings in ‘“‘clearance areas” are
taken up for demolition when the affected
person would be eligible for such benefits
48 may be admissible to them under the
above Actfor the Slum Clearance Scheme.

P. L. 480 Funds

2305. SHRI GEORGE FERNAN-

DES :
SHRI YOGENDRA

SHARMA ;
SHRI DHIRESWAR KALITA :
SHRI C. JANARADHANAN :
DR. RANEN SEN :
SHRI INDRAJIT GUPTA :
SHRI P. C. ADICHAN :

Will the Minister of FINANCE be
pleased to state :

{(a) the total amount of P, L. 480 funds
accummulated in India till the ecod of last
year ;

(b) the amount of P. L. 480 money
utilized in different projects in the country;
and

(c) the total amount of unutilized funds
lying in the country and how it is proposed
to be utilized ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAL) : (a) The total rupee
funds which have accrued to the U. S,
Goveroment from 1956 till 31st December,
1968 from the sale of agricultural commodi-
ties to India under PL-480 (called the PL-
480 counterpart funds) amounted to Rs. 2083
crores.

(b) Out of this amount, the U. S.
Government has incurred the following
expenditures from 1956 till 31st December,
1968 :—

(Rs. crores)
(i) Loans to Government 1129
of India
(ii) Grants to Government 341
of Indla
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(iii) ""Cooley™ loans to joint 67
Indo-U. S. enterprises,
in India, given in con-
sultation with the Govt.

of India
(iv) U. §. expenditures 180
Total 1717

(¢) The balance of undisbursed PL-480
counterpart funds available with the U.S
on 31.12 1968 was Rs. 366 crores.  These
are earmarked 10 be utilized for the follow-
ing purposes :—

(Rs. crores)

(i) Loans to Government 168
of India for financing
projecis of economic
development in India

(i) Grants to Government K]
of India for financing
projects of economic
development in India.

(lii) Cooley loans. 67
(iv) U. S. expenditures. 98
Total 366

gax saw & fwwt 6T faam

2306. st wWwg sww : Fa1 faw
oA 25 T 1968 &  wATdfEa sw

gear 1956 % 9aT & geawg ¥ 4g Aq
F FaT F 5

(%) voT s3x & fagy T fawmT &
gty sararfedt % werw #1066
T 31 Ty 1967 aw afw & g
ot e i & At # AiEE URA
s # feaar AWm AT W A R
swraT & T 9 sqafedt & AR A4
T w7 § 5 W1

(w) oo waf & a2z =@ F O
T ofg srsrT AT R Y

T g s@ war few s (s
wroon def) o (F) AT W A
31-3-1067 #t eara el o< ¥ eewdy
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oreed srofeal A ge 82,363 Y
iR Fy AW s § waia daed
sararfeal #Y degr 46,332 9 | 1966 #
aar 31 A 1667 aw T A ag gt
FH AT T FT AT R EH & O H
AAFT a1 @t grefrya arafal &
R /T O THE FA A g@Ar wiuw
gRT AT W AN fF 98 @ 9w &
afer gro7 f5 7 a7 e w@w & wq-
=7 T8 2Yar |

(@) aq 1966 F T a9r 1967 &
9zq @7 FHAT ¥ AT IAX AW H
fa@y 7T & wAW: 5.87 9T" &I qOT
2.66 TTH T9T T2 AT S T |

forert aeft gAT wAw H AP & Ao A
aerg

2307. st wreg wary : ¥ar fewrd
aar famm T 16 fagraxy, 1968 &
martifea 959 ®ear 4684 F IALH
qeaed ¥ qg q@A I FA K fF

(%) #a1 wAT w3@ A ¥ fad F
ya A & fom agy & qrt anar ¢
Fad Hogter gHrg & A § gw A9
ArAFIE TFF FT A TE 5

(m) afz zi, &t Iaw o T E
T

(m) afz adl, &Y faorew & ¥a71 FTOQ@
g7

ferard = faw x wexem #  gowedt
(ot fag’suz sene) © (%) oY, @00

(%) w@zsr gl & fawfar wow
gaqfa AT § greey gur 91 WY
RN AU AT A T gE AR
N g arart 9 M, 2 gtk & o Trem-
oz for & srzomal & e awrer @)
areY 2 1 1968-67 ¥ gw 77T ¥ wiwwaw
4366 uwy gfa #t fewr g€ 1 g7
e & fowrt e oft ¥ gt 41wl
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FA e 73T ¥ Iga w9 & fawrd
gt & woife e 8§ ot qte A &
Iae T gmr o ¥9ife TzT ) sfor
wazier &, W fag afaw #x % qF)
vt ¥ ww 2T @ wve 2 faw faw
art By I @, wfae gk aw T
aTATAd: 3% @1ag  for agEar § Wi
wgi aF W a9 w1 FW ¢, 59 9,
wh gfar 1T F G0 9 fawrd
gt & wawr alx & fafee A@gw
wR1A A Y g7 2, ag FA g WA
et & 58 &1 fawr€ @ & ar andr
T g3 59 &7 ¥ fewTE «Y sywedr
A% fad A9 ¥ am T W 72D
wur & arg fawrer faam mar 1 3 TR
@ aug 7 g wfuga afew @ §
gaTfeT w0 § qand 3 1 0@ T B qQ
g ¥ @ ¥ fag sgar@t #
I
() s ¥ IzaT |

*ha w3 W g

2308, =t wWteg swaw : Fa7 faw
oY ¥ T AT g fH5y 0% &%
FaAXH 1 AgET, 1968 F mordfed
gt §&47 168 F ITT & g5 F 48
TqTH Y FIT FLA [F

(%) sTzmamsit g waA fgaw
fpqma %1 @A & qi & FFe WA srgar
wregar wiex warHi &1 faatfa 7 5@
¥ gar F1ow & AT

(@) #mr wfasg ¥ fafwsa  wmo-a<
afee & frama-feama w1 97 wraoa &
oy % fAq  sgEedqr & AN @Y 9T
wfeat & farerr gearl €1 TEA-gEIRI &
faq fauffa @ ?

Iq wurw WAr aqr fewr WA (st

wrerean tark) - (%) FTRT R A
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7 femw feam @ a@ & fg A
wmaT WAt wrerg freffer s aravgw
T oEmwr & @ A W avoay
SIN ¥ waar grafes wrae § o oy
g aar foa growc wfewrfal & ok @
qETwl ¥ ariw WA w7 19 fagE g W
qgaT & wraral & st Ay afe-
fag grir

(@) wrawy witaat & 1€ fgme
feara @ sAwT g @ & ag g
TEN 951 |

Impert of Crude il and Petroloum
Prodacts
2309. SHRI HARDAYAL DEVGUN :
SHRI BISWANARAYAN
SHASTRI :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be picased to state :

(a) the quantity of crude oil and Petro-
leum products which are likely to be im-
ported during the Fourth Plan period ;

(b} the amount of foreign exchange
likely to be spent oo the import of Qil
and Petroleum products duriog the Fourth
Plan period ;

(c) the quantity of Crude Oil presently
produced in India und imporied from
abroad ;

(d) the total requirement of Crude Qil
in the country ; and

(e) the requirement of crude Oil and
Petroleum products during the Fourth Plan
period 7

THE MINISTER OF PETROLEUM
AND CHEMICALS, AND MINES AND
METALS (DR. TRIGUNA SEN): (a) to
(b). According to the current estimates,
imports during the 1V Five Year Plan, of
crude oil are likely to be 72.3 million tonnes
at a cost of Rs. 650.70 crores at the present
prices. Some Petroleum products, of a
total quantity of about 3.3 million tonnes
and costing about Rs. 52,66 crores, may
also have to be imported.

(c) and (d) The country’s total require-
ments of Crude Oil during 1968 were of
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the order of 16.1 million tonnes, out of
which 5.8 million tonnes were produced in
the country, and 10.3 million tonnes were
imported.

(e) For the IV Five Year Plan, the re-
quirements of Crude Oil have been current-
ly estimated at 116 million tonnes and of
various Petroleum products at 106 million
tonnes.

Scheme to Revive Personal Loans by Banks

2310, SHRI HARDAYAL DEVGUN:
SHRI GEORGE FERNANDES:
Will the Mipister of FINANCE be

pleased to state :

{a) whether it is a fact that the Reserve
Bank of India hus approved a scheme to
revive personal loans by private banks ;
and

(b) is so, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAl): (a) and (b). The
Reserve Bank has not approved any scheme
to revive personal loans by private banks,
Certain banks have, however, introduced
schemes of personal loans for extending
hire purchase credit 10 consumers. As
such schemes help the engineering industries
in tiding over the recession and also
unable the baoks to utilise their surplus
funds profitably, the Rescrve Bank has not
placed any restrictions.

“gYaaz” & Jeqm @or ferea

2311, it Agrow fag wrest
qifaam a1 TREA Wi WA qur Wy
ot qg Ia 7 g9r w4 K “qrade”
%[ Icrea aar fagwm  foaaer @ a9
fadeft w=afral gror  wrara aar fra<a
farar @raT , AE 997 ZI9 F wA A%
EE i

-i;‘\ﬁw.tmnhmwmg
wlt (w0 fagm ¥w) 43

S LA =rg’fﬁrrir an%auw
q97 feaeerd & ¥ dw wwhat
wiwwty dodz 1 dac et oF I=eht

grawrh @y “dwde” ¥ fmiy
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¥ forg wears & offX o7 ¥ ST & fag
gfar o e ®r wvieA fwar o

wre
Assistance for Drought hit Areas of U P
2312. SHRI RANIJIT SINGH :
SHRI BAL RAJ MADHOK :
SHRI HARDAYAL DEVGUN:
SHRI D. C. SHARMA :

SHRI BENI SHANKER
SHARMA :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Uttar Pradesh Govern-
ment have requested the Centre to give
financial assistance of Rs. | crore to com-
bat drought in eight districts in the State ;
and

(b) if so, the reaction of Government
thereto 7

THE DEPUTY PRIME MINISTER
AND MINISTER OE FINANCE (SHRI
MORARJI DESAL) : (a) Yes, Sir.

(b) The Government of India have
agreed to a ceiling of expenditure of
Rs. 80 lakhs fn 1968-69 on various rellef
and rehabllitation measures, for purposes
of Central assistance.

Urban Deyelopment Bank at Calcutta

2313. SHRI E. K. NAYANAR ;
SHRI C. K. CHAKRAPANI ;
SHRI BHAGABAN DAS :
SHRI UMANATH :

Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that the Gover-
nor of West Bengal has suggested for the
establishment of an ‘Urban Development
Bank' at Calcutta in the private sector
with equity shares held by leading industri-
alists and busioess houses ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAIl) (a) It i# under
stood that while inaugurating a conference
on “The Challenge of Calcutta” sponsored
by the Indian Chambers of Commerce on
Pecember 11, 1968, the Governor of Wesj
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Bengal had garer-alia suggested the establish
ment of an Urban Developmen) Baok and
invited the reactions of the industrialists
and business community to this proposal.
Subsequently, following certain discussions
between the Government and the industrial
and business community, it was decided to
form a working group with representatives
of Goveroment and the business and the
industrial community to work out the
proposal in greater detail.

(b) As no detailed proposal has yet
been formulated and the matter has not
yet come up formally to the Ceotral
Goveroment, it is too early to indicate
Government's reaction at this stage.

Time taken in Assessment of Income-Tax

2314. SHRI SAMAR GUHA : Wil
the Minister of FINANCE be pleased 1o
slate :

(a) the total number of cases filed by
Government against Income-tax evaders
during tho last three years asd the amount
estimated for such income ;

(b) whether it is a fact that the time
required for assessing and realising lacome-
tax in many cases is more than ren years :

(e) if so, the eumber of such cases :
aod

(d) steps takem by Government to sce
that the time required for assessing und
realising locome-tux does not exceed mure
than two years ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAID) : (a) The oumber of
cases In which coocealed income was
detected and the amount of concealed
income involved in those cases during the
last three years are as follows :

Year No. of cases Concealment
involved (Rs.)
1965-66 24,165 20,76,35,490
1966-67 29.294 32,91,94,837
1967-68 32,951 40,19,11,000

(b) Assessment and realisation of tax
are two distinct functions. So far as
assessments are concerned, they have to be
completed, within the time prescribed
under the law. This time was four years
ppto the assgssoint year 1967-68, three
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years for assessment year 1968-69 and It
has been reduced to two years for and
from assessment years 1969-70 onwards.

As regards recovery, the payment of
taxes has normally to be made by the
assessee within a period of 35 days from
the date the demand no:i:e is served. If
there is delay in payment interest at 9%
on'the unpuaid amount is charged till the
date of payment. Sometimes when the
tax is in dispute or the financial condition
of the assessee deteriorates instalments
are allowed. Due to some special circum-
stances, the recovery of tax gets delayed.

(c) The information is not readily
available and its collection will involve
enormous time and labour which will not
be commensurate with the results likely to
be achieved.

(d) In view of the position stated in
reply 1o part (b) above the question does

not arise in respect of assessments. As
regards realisations. it is not possibls to

put a time-limit of two years for this
purpose.
wETTIeT AUt e W1 Ewr 97 fend a1

gt xfw & fwim

2315, ot mfer e : Far fawn€ aw
faw e st 7z qard & v w70 e
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(7) 3@ X & ¥ gwwc A
sfafwar #ar & 7
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Construction of Sluice Gates in Khirol
River Ncar Hariharpur

2319. SHRI BHOGENDRA JHA
Will the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given t0 Unstarred Question No. 987 on
the 18th November, 1968 and siate :

(a) whether examination of the proposal
to construct sluice gates in Khiroi river
neas Hariharpur Kaligaon, Muraitha has
since been completed ;

(b) if so, the result thereof ; and

(c) whether the proposal for ithe
construction of embankments on both sides
of river Mobini has been fipalised and
approved 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESWAR PRASAD):
(a) to (c). The requisilte information is
being collected and will be laid oo the
Table of the House.
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Embankmeats on River Kamala

BHOGENDRA JHA
Wiil the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
givea to Starred Question No. 153 un the
18th November, 1968 and state :

(a) whether the scheme for the exten-
sion of embankments on both sides of
river Kamala from Jai Nagar into the
Nepalese territory has since been finalised ;

(b} if so, the details thereof ; and

2320 SHRI

(¢) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF

(a) to (c). The Government of Bihar have
reported that scheme reporis are being
drawn up and that the estimates, etc. are
expected to be ready in the near fulure.

Shortage of Kerosene Oll in Bihar

2321. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased 10 state :

(a) whether it is a fact there is shortage
or non-availability of kerosene Qil in Babu-
barahi, Phulparas and Loukaha-Laukahi
Blocks of Darbhanga District and in few
areas in Saharsa district, Bihar ;

(b} if so, the causes the thereof : and

(c) whether Government have taken
any steps to stop the black marketing in
oil there and made arrangements for the
adequate supplies of kercseme oil to the
above said ureas ?

THE MINISTER OF PETROLEUM
AND CHEMICALS, AND MINES AND
METALS (DR. TRIGUNA SEN) (a) No,
Sir.

(b) Does not arise.

(¢) The selling price of kerosene oil
been statutorily fixed by the State
Goveroment, wbich has also asked its
local officers to check malpraciices by
tightening up supervision and taking legal
aclion against defau Iling deslers.

has

Qil Ezpioration in Arablag Sea-bed in
Kerala

SHRI A. K. GOPALAN :
SHRI P. P. ESTHOSE :

822,
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SHRIMATI SUSEELA
GOPALAN :

SHRI C. K. CHAKRAPANI :

SHRI D. N. PATODIA :

SHRI RAMCHANDRA
VEERAPPA :

SHRI R R. SINGH DEO :

SHRI N. K. SANGHI :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to stale :

(a) whether it is a fact that the Kerala
Government have requested for starting
Oil Survey Work to asses the quallly
available and to find out whether oil
exploration from Arabian sea-bed between
Cranganore and Alleppey in Kerala would
be economically feasible ;

(b) if so, whether Government
considered the proposal ;

(c) if not, the reasons therefore ; and

(d) when Government propose to start
the survey work ?

have

THE MINISTER OF PETROLEUM
AND CHEMICALS, AND MINES AND
METAES (DR. TRIGUNA SEN) (a) Yes,
A reguest for further systematic probe
along the shores of Kerala was received
from the Government of Kerala in May,
1967.

{b) As the results obtlained from the
surveys carried out on the land and the
adjoining offshore area were not favoura-
ble, it was not considered necessary to
carry out further work in in the offshore
area in the near future.

(c) and (d). Do not arise.

Primary Health Centres in Uttar Pradesh

2323, SHRI VISHWANATH
PANDEY : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) the number of Primary Health
Centres functioning at present in Uttar
Pradesh ;

(b) the number of Primary
Ceptres opened during 1967-68 ; and

(c) the amount alloted for the pur-
pose 7

Heakh
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) 735.

(b) and (c). The information is being
collected and will be laid on the table of
the Sabha in due course.

Written Answers

Family Planning Programme in
Uttar Pradesh

2324. SHRI VISHWANATH
PANDEY : Will the Minister of HEALTH
AND FAMIL/ PLANNING AND
WORKS. HOUSING AND URBAN

DEVELOPMENT be pleased to state :

(a) the total financial assistance given
to Uttar Praudesh Government for Family
Planning Programme during 1968 ;

(b) the amount utilised and ;

(¢) the upto-date progress
the State in implementing
grammes.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHARY): (a)
A tentative allocation of Rs. 35822 lakhs
has been made to the Government of
Uttar Pradesh for the year 1968-69 for
jmplemetation of the Family Planning
Programme.

Besides, a sum of Rs. 11.85 lakhs has
been sanctioned to the State Government
during 1968-69 on account of arrear pay-
ment for the year 1965-66,

(b) According to the State Government,
an expenditure of Rs. 203.28 lahhs (provisi-
onal) was incurred during the period from
1.4.1968 to 31.12.68.

(c) A statement is enclosed.

made by
these pro-

STATEMENT
The State of Uttar Pradesh has
already taken necessary measures
to set up the required organisation at

various levels for implementing the Family
Planning Programme. Bcsides, a cell in
the Health and Medical Depariment at the
State Secretariat, 4 full-fleded State Family
Planning Bureau for overall supervision,
adminpistration and proper functioning of
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the Family Planning Programme has been
established.  District Family Planning
Bureaus have been set up in all the 54
districts of the State. These district
bureaus have got both IUCD and sterilisa-
tion mobile units to render services. They
also are equipped with mass education and
audio-visual units. There are 208 Urban
Family Welfare Plapning Centres and a
Main Rural Family Welfare Planning
Centre in each of the 875 Primary Health
Ccntre.  In addition, there are 2625 Sub-
centres functioning for family planning in
these Primary Health Centres. For provid-
ing services in IUCD and sterilisation,
besides, the mobile units. there are 234
static units for IUCD insertions and 479
static sterilisation units.

Written Answers

At the State level, Cabinet Sub-
Committee, Fumily Planaoing Council,
Implementation Committee, Grants Commi-
ttee and Mass Communication and Advi-
sory Commitiee have bcen constituted and
are functioning to tuke quick policy
decisions and coordinate the work in its
various aspects. Further Divisional and
District level Implementation Committees
have also been formed.

Sevan Regional Training Centres
for training of the various categories of
personnel working in family planning have
been set up in the State and they have
been organising courses for trainiog and
orientatlon of the various categories.

Mass publicity has been mounted
up and the message of family plaoning has
been carried to the different parts of the
Stale through films, bus-boards, wall-pain-
tings, Riksha-boards and other means.

During the period Ist April, 1968
to 31st Jonuary, 1969, 76234 1UCD inster-
tions end 138439 sierilisation operations
have been performed bringing the cumula-
tive oumber of IUCD insertions since
inception to 331,196 and sterilisation
operations to 531,946.

During the period lIst April, 1968 1o
31st December, 1968, 13,28,704 pieces of
Nirodh (Condoms), 3,32,209 Foam tablets,
26,408 Jelly/Cream tubes and 1.160
Diaphragms had been supplied through the
various family plunniog centres and sub-
centres.
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Iacome Tax Assessments In U. P.

2325. SHRI VISHWA NATH
PANDEY : Will the Minister of FINANCE
be pleased to state :

(a) the total assessment made in
respect of income-tax Uttar Pradesh State
during the last threc years upto December,
1968 ;

(b) the recoveries made during
above period ; and

(c) the
arrears 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
information in respect of U, P. I and II
charges is as under :

the

steps taken to collect the
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Financial Total No. of Amount  of

year. assessments Income-tax
__made.  recovered
{In crores of Rs.)

1966-67 1,92,136 16'02
1967-68 1,79,607 1722
1968-60 1,46,697 8'R8
{upto Dec. "68).

(c) Appropriate steps as provided in
law for recovery of tax are taken on the
merits and circumstances of each case.

2. The following further measures
have also been devised to recover the
collectible tax or reduce the arrears of
Income tax as early as possible :

(i) Taking over of recovery work by
the Income-tax Department in 5
important districts of U. P.

(ii) Introduction of Functional Distri-
bution Scheme with Special
emphasis on collection work.

(iii) Greation of two Commissioner of
Income-tax  charges in Uttar
Pradesh Siate for ensuring cffective
supervision.

Writing off of Income Tax Arrears

SHRI P. GOPALAN :

SHR1 GANESH GHOSH :

SHRI UMANATH :

SHRI K. ANIRUDHAN :

SHRI YAINA DATT
SHARMA :

2326.
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SHRI NITIKAJ SINGH
CHOUDHUARY :
SHRI K. M. KOUSHIK :
SHRI INDRAJIT GUPTA :
SHRI LOBO PRABHU :
SHRI BADRUDDUIJA
SHRI R. K. SINHA :
SHRIMATI ILA PAL-
CHOUDHURI :
SHRI D. N. PATODIA :
SHRI B. K. DAS-
CHOWDHURI :
SHRI S. M. JOSHI :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is proposed to write off
a lurge part of income-tax effective arrears
as on the 3lIst March, 1969 as recom-
mended by the Administrative Reforms
Commission ;

(b) if so, the amount involved therein
and the details of assessees who will bene-
fit thereby ; and

(c) the reasons for wrlting off
arrears ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) (a) The report of the
Administrative Reforms Commission on
Central Direct Taxes Administration has
heen received by Government only recently
and the recommendations made therein are
under examination. It may be added that
the Commission’s recommendation {s only
for the writting-off of those outstanding
demands which are clearly irrecoverable,

(b) and (c). The question does not
arise at this state.

the

Unemployed Mining Engloeers

2327. SHRI JYOTIRMOY BASU:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the number of unemployed Mining
Engineers in each State at present ;

(b) the reasons therefore ; and

(c) the steps taken or being taken to
provide them employment ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI JAGANATH RAQ) ;
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(a) State/Union No. of persons regis-

Territory tered as *Mining
Engineers who were
on the live register
of Employment
Exchanges as on
31.12.68.

Andhra Pradesh 20
Assam 1
Bihar 145
Chandigarh --
Delhi 7
Goa 1
Gujarat —_
Haryana —_

Himachal Pradesh —_
Jammu & Kashmir —_

Keruala 1
Madhya Pradesh 10
Madras 10
Maharashtr 8
Manipur —
Mysore 67
Orissa 18
Pondicherry —_
Punjab —
Rajasthan 15
Tripura —_
Uttar Pradesh 5
West Bengal 17

Total 325

*Included Graduates, Post-Graduates
and Diploma holders in Mining Engineeriog
and those without degree or diploma in
Miniog Engineering as well.

(b} With the reduction in the produc-
tion targets of mining industry, the
requirements of Mining Engineers anticipa-
ted earlier had not come up whereas the
number of persons qualifying continued to
rise.

(c) The steps being considered in this
regard include exploration of the new
areas In which mining engineers could be
profitably employed, amending regulations
to permit employment of mining graduates
as Safety Officers, Ventilation Officers,
Coal Dust and Sampliog Officers etc.,
restricting employmeat of persons above 60
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years of age in positions of senior statutory
responsibility in mines, institution of
schemes of scholarships by large organisa-
tions and States interested in mineral
development and exploration of possi-
bilities, restricting admissions to the Mining
Engincering Institutions and closing down
some of the Institutions so as 1o prevent
further accommulation of unemployed
Mining Graduates.

New Petrol Pumps in West Bengal

2328. SHRI JYOTIRMOY BASU :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the number of new petrol pumps
which were permitted to be set up in West
Bengal since the appointment of the
present Governor of West Bengal ; and

(b) the names and designations of these
new petrol dealers ?

THE MINISTER OF PETROLEUM
AND CHEMICALS, AND MINES AND
METALS (DR. TRIGUNA SEN) : (a) and
(b). The required information is beiog
collected and will be laid on the Table of
the House in due course.

Trusts

2329. SHRI JYOTIRMOY BASU:
Will the Minisier of FINANCE be pleased
to state :

(a) the number of Trusts for the pur-
poses mentioned in Entry 28 of the Con-
current list of Subjects in operation in
India ;

(b) whether Government have any con-
trol over them ; and

(c) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) There are some
Central Acts relating to particular categories
of Trusts falling within the purview of
entry 28 of the Concurrent List, such as,
the Religlous Endowments Act, 1863, the
Charitable Endowments  Act, 1890, the
Charitable and Religious Trusts Act,
1890, the Wakf Act, 1954, etc. but there is
no Central Act of n general nature applic-
able to all Trusts falling within the purview
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of entry 23 of the Concurrent List. As the
matter is in the Concurrent List, a number
of States bave their own enactments relating
to different classes of Trusts falling within
the purview of the said entry 28. Except
for the Bombay Public Trusts Act, 1950,
which is of a general nature, most of the
State enactments deal separately with Hindu
religious or charitable endowments and
other religious or charitable endowments.
As most of the enactments dealing with
trusts falling within the purview of eotry
28 are State enactments and as there is no
general luw providing for reglstration of all
Trusts fallipg within the purview of entry 28
of the Concurrent List, it is not possible to
state the total number of such Trusts with
any degree of accuracy.

(b) and (c). The various enactments,
both Central and State, falling within the
purview of entry 28 of the Concurrent List
provide for varying measures of control
over Trusts to which such enactments are
applicable by an agency provided for the
purpose in those enactments and also by
Government. A draft Public Trusts Bill
Providing inter afta for a uniform law
with regard to the control and supervision
of public trusts falling within the purview of
entry 28 of the Concurrent List has been
circulated by the Central Goveroment in
August, 1968, tor the commeats of the State
Governments

Allocation of Funds for Development of

Calcutta
2330. SHRI JOYTIRMOY BASU:
Will the Minister of HEALTH AND

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEYELOP-
MENT be pleased to state :

(a) the amount proposed to be alloca-
ted by the Central Government for the
development of Calcutta during the Fourth
Five Year Plao period :

(b) the items on which this amounnt is
likely to be spent ;

{c) whether it is a fact that when Shri
T.T. Krishnamachari was the Fioance
Minister, two hundred crores ol rupees
were allocated on this account ; and

(d) if 30 how the amoupt was utilised 7,
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THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) and (b).
The Fourth Plan allocations have not yet
been finalised. The Government of West
Bengal have, however, proposed an outiay
of Rs. 43.38 crores in the Fourth Five Year
Plan for the Schemes relating to Water
Supply, Sewerage and Drainage, and im-
provement of Traffic and Transportation as
also for Slum Improvement, Housing and
Urban Development and other miscellane-
ous schemes in the Culcutta Metropolitan
District.

(c) and (d). No, Sir. During the Third
Five Year Plan period, a special poll pro-
vision of Rs. 20 crores was made for the
development schemes of Calcutta Metro-
politan District, the expenditure being
shared between the Central Government and
the Government of West Bengal on a
50 : 50 basis. Against this provision, an
expenditure of Rs. B840.92 lakhs only was
incurred by the State Government on the
various development schemes indicated
above and a sum of Rs. 420.46 lakhs was
released to them as Central assistance.

Assets of Shri Hari Das Muodhra's
Concerns In UK.

2331. SHRI JYOTIRMOY BASU
Will the Mipister of FINANCE be pleased
to state :

(a) whether in 1966, two officials of
the Income-tax Department proceeded to
U. K. and conducted investigations there
into assets of Hari Das Mundhra's Con-
cerns in U. K. ;

(b) if so, whether the said officials have
subm'tied their report ;

(c) the full text of the report submitted
by the said officials ;

(d) the reasons as to why the text has
not beea laid on the Table : and

(e) the action, If any, taken by Govern-
ment on the said report ;

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) 1 (a) No, Sir.

(b) to (e). Do not arise.
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Projects Financed by Warld Baak in Latin
American Countries

2332, SHRI N. K. SOMANI : Wil
the Minister of FINANCE be pleased to
state :

(a) whether it iz a fact that conditions
governing tenders for projects financed by
the World Bank in Latin American coun-
‘tries stipulate that only aid-giving countries
are entiled to submil such tenders ;

(b} whether it does not come in the
way of Indian companies submitting that
tenders for many development projects in
Latin American countries ; and

(c) the steps proposed by Government
1o get these conditions waived through the
World Bank ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir. The
World Bank has pegotiated joint financing
arrapgements with developed countries for
projects in certain Latin American coun-
tries.

These joint financing arraagmeats are,
however, not expectéd to supercede the
World Back’s normal procedures for pro-
curment of goods on the basis of interna-
tional competitive tendering in which all
member countries can participate. If the
successful tender happsps to come from any
of the countries with whom joint financiog
arrangemen's have been concluded by the
Bank, that country with the lowest tender
will have to work within the framework of
the arrangement. If a teaderer from a
developing country bhad made the lowest
evaluated bid, the developing country
would not be called upon to work under
the juint financing arrangements and the
contract would be financed out of the
Bank loan for the project in the normal
course.

(b) and (c). Do not arise.

New Hospitals in Kerala State

2333. SHRI MANGALATHUMA-
DAM : Wil the Minister of HEALTH
AND FAMILY PLANNING AND

WORKS, HOUSING AND URBAN
DEYELOPMENT be pleased to state :

(a) the number of new hospitals pro-
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posed to be opened in Kerala during the
Fourth Plan period ;

(b) whether the State Government has
approached the Central Goverament for
certain additional financial aid for the deve-
lopment of certain clinics ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OE HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) Itis proposed to
starl two paediatric hospitals, one each at
Ernakulam and Kozhikode. It is also
proposed to add three thousand more beds
in various hospitals and to conmstruct at
least ten payward rooms in each Talug
Hospital and tweaty more in District and
other major hospitals. Construction of
District  Polyclinics for accommodating
outpationt departments in certain District
Hospitals on modern lines is also to be
taken up during Fourth Plan Period.

(b) No.
(¢) Does not arise.

Tater-Siate Water Dispuie between
Madras and Kerain

2334, SHRI MANGALATHUMA -
DAM : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

{a) the latest position with regard to
the Madras-Kerala Inter-State Water dis-
pute ; and

(b) the action taken 1o solve it 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
PRASAD) : (a) and (b). The mailter was

discussed with the Chief Ministers of
Kerala and Tamil Nadu on 21.12.1968 at
Madras. Some suggestions have been put
forwurd for resolving the dispute. These
are under examination by the States and
are expected to be finalised at the pext
meeting to be held shortly at Trivandrum.

Indiam Accounts in Swiss Banks

SHRI HARDAYAL
DEVGUN :
SHRI INDRAJIT GUPTA ;

2335,
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SHRI R. K. SINHA ;

SHR1 VALMIKI
CHOUDHARY :

SHRI R. R. SINGH DEO :

SHRI C. K. CHAKRAPANI :

SHR! K. ANIRUDHAN ;

SHRI JOYTIRMOY BASU :

SHRI D. N. PATODIA :

SHRI 8. M. BANERIJEE :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government investigated
into the cases of prominent Indians and
businessmen having their accounts in the
Swiss banks ;

(b) if so, the details thereof ; and

(c) the action taken by Government in
the matier ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORAR]] DESAI : (a) to (c). Mo Inves-
tigations ure possible as we are informed
that the Swiss banks and the Swiss Govern-
ment  conlinwe 1o maintain complete
secrecy in such matters and have not agreed
to disclose details to any foreign govern-
ment.

Fertilizer Factory At Paradeep, Orissa

2336. SHRI CHINTAMANI PANI-
GRAH! : Will the Miuister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether decision has been taken for
selting up a fertilizer factory at Psradeep
in Orissa ;

(b) if so, the name of private party
whom the Orissa Government have spon-
sored for this purpose ;

(c) the details of the concessions which
the Siate Government have agreed tn
extend to this private business house ;

(d) whether the details about the feed-
stocks and other related matters in con-
nection with this factory have gone into ;
and

(e) if so, details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R, CHAVAN): (a)
and (b). M/S Sahu Juin Lid. Calcutta have
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submitted a proposal for establishing a
fertilizer project at Paradeep. The propo-
sal envisages import of ummonia and phos-
phoric acid for some years. The metter is
under examination and no decision has yet
been taken.

(c) The State Government are willing
to give adequate facilities :n the shape of
land, power, water etc. to M/S Sahu Jain
Lud.

(d) and (e). As stated above, the matter
is still under examination.
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Distribution of Indanc Gas Agencies in
Uttar Pradesh

2340. SHRI NARAIN SWARUP
SHARMA :
SHRI OM PRAKASH
TYAGI :
SHRI SURAJ BHAN :
Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to stale :

{a) whether it is a fact that ‘Indane
Gas’ agencies are likely to be distributed
in certaln Wesiern Districts of Uttar Pra-
desh

(b} the details of applications received,
district-wise, and the criteriad belng adopt-
ed in the disposal of those applications ;
and

(c) the steps belng taken to check mal-
practices on this account ?

THE MINISTER OF PETROLEUM
AND CHEMICALS, AND MINES AND

METALS (DR. TRIGUNA SEN): (a)
Yes, Sir.
(b) and (). Itis notin the commer-

cial interest of the Iadian Oil Corporation
to disclose the details of the applications
received.

Selection of Indane distributorship Is
made on the recommendations of a
Selection Committee. This committee is
required to screen and inspect the facilities
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of the applicants. The criteria laid down
for selection include adequate existing show
room in commercial locality, godown,
transport, telephone, financial stakility, local
reputation, ubility to offer personal atten-
tion to business, high standard of indivi-
dualised quick customer service; nature of
existing busfoess e¢tc. The recommenda-
tions of the Selection Committee are con-
sidered and approved in the Marketing
Division at the highest level.

Demand of Copper

2341. SHRI S. R. DAMANI : Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the estimated demand of copper by
the year 1973-T4 and the steps takén to
meet It by internal production ;

(b) the present capacity of the Hindu-
stan Coppoer Ltd, and the time by which
the projecis will commence fully rated capa-
city production ;

(c) whether it is a fact that the Plann-
ing Commission have recommended to
enter into equity participation with deve-
loping countries for dewelopment of copper
and preparation of conceniretés ; aad

(d) if so, Govermment’s reaction there-
to and the details of megotiations with
foreign parties, if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND METALS
(SHRT JAGANATH RAO): (a) The
Planning Group on MNon-ferrous metals
has estimated the demand of copper to be
1,324,000 tonnes by 197374,

At present there Is only one unit In the
country engaged {n the production of cop-
per viz. M/s. Indlan Copper Corporation in
the private sector. Ms production capa-
city is 9,600 tonnes per annum. This unit
has been licensed to expand production 1o
16,500 wonaes. This i Mkely o matorialise
by 1970-71.

M/s. Hindwstan Copper Lid . & public
sector undertaking, s dewsdoping copper
deposits st Khetrk in Rajasthan for the
production.of 31,000 tonnes of electrolytic
copper metal per annum (21,000 tonoes
from the mine at Khetri and 10,000 toones
from ibe ncarby mine at Koliban). They
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also contemplate to develop copper deposits
at Rakha in Bihar and copper-lead deposits
in Agnigundala in Andhra Pradesh. But
after all this also there would be a consider-
able gap between indigenous availability
and requirement of copper which will have
to be met by imports.

(b} The Khetri Copper Project is still
in the contruction stage. It is expected to
commence production of concentrates by

1970-71 and to achieve full production of
copper metal by 1972-73.
(c) and (d). In the Report of Planning

Group on Non-Ferrous Metals, there is a
recommendation for Indian equity partici-
pation with developing/under developed
countries having copper ore reserves for
the development o! copper elc. No speci-
fic proposal for such participation has,
however, been received in the Plunning
Commission. As such, there have been no
negotiations at Goveroment level so far.

Growih of Corporate Sector

2342. SHR1 S. R. DAMANI @ Will
the Minister of FINANCE be pleased to
state

(a) whether Government have carried
out a survey of the results of the working
of the corporate sector of the Indian eco-
pomy In 1967-68 ;

(b) if so, the findings thereof ;

(¢) whether it is a fact that the growth
rate in this sector has fallen from 25.8 per
cent in 1966-67 to 13.3 per cent in 1967-68 ;
and

(d) ifso, the reasons therefor and the
steps which Goveroment propose Lo take to
belp this very vital sector of the country’s
economy ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI1
MORARIJI DESAl): (a) Information on
the working of the corporate sector during
1967-68 is not yet available with Govern-
ment.

(b) to (d). Do not arise.

Collections Through Small Saviogs
Scheme
SHRI 5. R. DAMANI :
SHR1 MANGALATHU-

MADAM :

Will the Minister

pleased to state :
(a) the collection made during the

2343.

of FINANCE he
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current vear through the small savings
scheme and how they compare with last
year's figures ;

(b) whether collections in rural areas
have shown an improvement and if so to
what extent and steps taken to maintain
the present tempo in the small savings ;

{c) whether the State Governments®
Jotteries are creating a set-back to the
working of this scheme ; and

(d) if so, whether Government can
issue a directive to State Governments 1o
stop lotteries ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR!
MORARIJ! DESAIL) : (a) Net Small Sav-
ings collections In the current financial year
upto the end of December, 1968 have been
of the same order as in the corresponding
period last year, viz , Rs. 48 crores,

(b) Separate figures of collections in
rural areas are not available. However.
the fact that the collections in the Post
Office Savings Bank have been higher by
Rs. 5 crores this year would indicate that
rural savings this year have been better.

Special campaigns huve been taken up
on a selective basis in rural areas in co-
operation with the Panchayat Administra-
tions especially for encouraging the opening
of savings accounts in the Post Office Sav-
ings Bunk. A large number of branch
offices in villages have also been given
Savings Bank powers to make it possible
for rural savers to open accounts near their
homes. It is expected that as a result of
these steps rural Small Savings would go
up further.

(c) and (d) It is difficult to say whe-
ther the lotteries conducted by Stats
Governments bave affected the Small Sav-
ings collections.

Writien Answers

Public Provident Fuad Scheme

2344. SHRI S. R. DAMANI : Wil
the Minister of FINANCE be pleased to
state .

(a) the progress made with regard to
the working of the Public Provident Fund
Scheme ;

(b) the total deposits up-to-date since
Its inception and the administrative expen-
diture incurred for running the scheme ;
and
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(c) the organization set up for the pur-
pose 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (c). Subscri-
ptions under the Public Providemt Fund
Scheme are being accepted at the branches
of the State Bank of India and its subsidia-
ries with effect from the Ist July, 1968.
' The pumber of accounis opened till the
end of January, 1969 was over 2,000. the
subscriptions being Rs. half a crore,

No separate organization has been set
up so far for ruooiog the Scheme. How-
ever, the State Bank of India and its sub-
sidiaries will have to be suitably remune-
rated on the basis of the expenditure in-
curred by them.

Family Planaing Programme

2345, SHRI 5. R. DAMANI : Wil
the Minister of HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleas-
ed to state :

(a} the amount spent during the current
year on the family planning drive by the
Central Government :

(b} the allocations made by the State
Goveroments in their own budgets for this
programme ; and

(c) whether the drive has an even pro-
gress in urban and rural areas and in all
the States and If not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) and (b). The
information is being collected and will be
laid on the Table of the Sabha as soon as
possible.

(c) No. The progress of the programme
has had different pace in various States and
io urban and rural arcas. Some of the
important factors contributing to these
differences are :

(i) Extent of establishment of organi-
sational set-up at various levels
like rural cenotres and sub-centres,
urban centres, district bureaux,
mobile service units elc ;
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(ii) Availability of medical and para.
medical staff in some States for
providing services ;

(iii) Extent of development of motiva-
tional and educational ecfforts in
different States ;

(iv) Degree of literacy and conscious-
ness about the Small Family Norm
oblaining in different areas ;

(v) Difficulties of communications etc.
in some areas.

L. L. C lavestment g Rural Areas
through Land Mortgage Banks

2346. SHRI B. K. DASCHOW-
DHURY : Will the Minister of FINANCE
be pleased to state :

(a) the total investment made by the
Life Insurance Corporation of India in
rural areas through Lund Mortgage banks
in 1967-68 ; and

(b) the total interest earned by the
Life Insurance Corporation during the
above period for the investments made ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). The
totul investments mude by the Life Insura-
nce Corporation of India in rural areas
through Land Morigage banks during 1967-
68 umounted to Rs. 10,33.61 lukhs and the
interest earned on these investments was
Rs. 30°40 lakhs.
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Credit Guarantee Scheme and Bill Market
Scheme

2348. SHRI D. N. PATODIA : Wil
the Minister of FINANCE be pleased to
state ¥

(a) whether Government baye assessed
the working of the Credit Guarantee Scheme
and the Bill Market Scheme in so far as it
related to the small sector industries for the
year 1968 :

(b} if so, to what extent the facilities
provided under these schemes were fully
utilised by the small industries and the
reasons for partial non-utilisation, if any ;
and

(c) the allocations made for the year
1969 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAl): (a) The Credit
Guarantee Scheme provides a degree of
protection to the lending institutions against
possible losses in respect of their advasces

MARCH 10, 19¢9

Written Answers 128

to small-scale enterprises. The scheme is
operated by the Reserve Bapnk as an agent
of the Central Government and its opera=
tion is reviewed periodically.  Recently in
the light of the experience gathered in the
working of the scheme, the charge for
guarantee has been reduced with effect from
Ist October 1968 from 1/4% to 1/10%, in
respect of institutions which seck guarantee
in respect of aull their eligible advunces
from the credit guarantee organisation,

The Bill Market Scheme is operated by
the Reserve Bank to provide facilities for
refinance to scheduled commercial banks
under certain terms and conditions. In
respect of advances to small scale indus-
tries, the Reserve Bank has been providing
refinance since August, 1967 at the conces-
sional rate of 4.5%, in respect of advances
to small scale industries guaranteed by the
credit guarantee organisation. The refinance
was available in respect of the increment
in advances to the small-scale industrial
sector over a certain base period. Recently
with effect from Pedruary 6, 1969 the
Reserve Bunk has extended this facility of
refinance upto the total of bank short-term
advances to small-scale industries.

{b) Since the inception of the Credit
Guarantee Scheme upto November 1968,
80284 guarantees have been issued for an
amount of Rs. 345.62 crores. Under the
Biil Market Scheme the Reserve Bank has
sanctioned during the current busy season
credit limits aggregating Rs. 3.34 crores to
eight scheduled commercial banks.

(¢) Having regard to the nature of the
two schemes, the question of making any
special allocations does not arise.

Regearch Schemes for Certaln Diseases

2349, SHRI D. N. PATODIA : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to stale :

(a) the different research schemes that
are being pursued at Government level for
discovering medicines for deadly discases
like Caocer, Small-pox, T.B., etc. ;

(b) whether Government give any ald
to private research organisations to pursue
such efforts ;

(c) if so, the difer¢nt scheomes that are
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being worked upon at present both in the
public and private sectors ; and

(d) the progress made so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) to (d). The informa-
tion is being collected and will be laid on
the Table of the Sabha.

Devolution of Central Taxes to States to
Remove Regional Imbalance

2350. SHRI D. N. PATODIA : Will
the Mipister of FINANCE be pleased 1o
state ;

{a) whether it is a fact that some of
the State Governments have urged the
Centre for cent per cent devolution of
Central taxes to the States to remove regio-
nal imbalance in respect of developmental
activities ;

(b} whether Government have commu-
nicated Ibeir decision to the Government
of Bihar in this regard ; and

(c) if so, the content of the decision
conveyed and Goveroment's reaction to the
demands from other Governments ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) No, Sir.

(b} and (¢) Do not arise,

Payment of Debls In Goods

2351. SHRI RABI RAY : will
the Minister of FINANCE be pleased to
state :

(a) Whether it is a fact that his Ministry
have suggested that India should persuade
her debtors to accept her goods in payment;
and

(b} if so, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAl): (a) and (b). The
Finance Ministry has not suggested that
India should persuade her debtors 1o accept
her goods im part payment. Such a step
cannot provide any real relief unless addi-
tiona'ity of exports is also ensured. Taking
this factor into account, the lndian delega-
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tion made a general suggestion to the IT
UNCTAD that repayment of tied loans
could be related to the increment in the
export of debtor country, thus imparting a
fresh momentum to trade development and
at the same time assuring partial repayment
of debts. There was no significant response
to the suggestion.
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Meeting of Prime Minister with Iadustrialists
on Development of Calcutta

2354. SHRI GEORGE FERNANDES :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state @

(a) whether Government have received
any report on the meeting held in Calcutia
between the Prime Minister and u group of
industrialistz on the problem of Calcutia’s
development ;

(b) if so, the main conclusions
at in that meeting ;

arrived

{c) whether any sieps have been plann-
ed to solve Culcutta’s developmental prob-
lems in the light of the Prime Minister's
meeting with the industrialists ; and

{d) if so, the details thereof ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEYELOP-
MENT (SHRI1 K. K. SHAH) : (a) and (b).
Some industrialists had 4 meseting with the
Prime Minister ut Raj Bhavan, Calcutta, on
23rd December, 1968. The discussion at
the meeting centred round the problems of
Calcutta city and its development.

The discussions were of a general pature
and there was no question of any specific
conclusions, as such, being arrived at. The
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Prime Minister expressed her sympathetic
interest in dealing with the development
problems of Calcutta City.

(c) and (d). Government of West
Bengal have already got prepared, through
the Calcutta Melropolitan Plansing Orga-
nisation, the Basic Development Flan for
the Calcutta Metropolitan District.  The
main features of the plan are :

(1) Provision of essential services like
water supply and drainage for the
entire population in the Calcutta
Metropolitan District.
Improvement of roads and trans-
portation links to facilitate the
flow of people and goods within
the District.

Clearance of slum busties through
acquisition of busti land and effect-
ing such improvements as
provision of  water supply,
sanitation, drainage, paving, light-

(i)

(iii)

ing, etc.
(iv) Provision of a second bridge
across Hooghly to improve com-

munication fucilities  between

Howrah and Calcutia,

(v} Creation of new self-contained
townships within the District so
as 1o lake care of the future
growth of the city and 1o facilitate
shifting of the population from
the congested areas.

The lmplementution of the plan is the
responsibility of the State Govt. However,
in addition to the re-imbursement of the
entire organisational expenses incurred by
the CM.P.O, during the Third Plan and
1966-67 on the preparation of the Basic
Development Plan for the Calcutta Metro-
politan District, the Central Government
has given financial and technical assistance
to the State Government in regard to water
supply and drainage scheme, slum clearance,
industrial housing and metropolitan trans-
portation planning.

Electricity Board for Manipar

2355. SHRI M. MEGHACHANDRA :
Will the Minister of IRRIGATION AND
POWER be pleased to state

(a) whether Government are consider-
ing the formation of an Electricity Board
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for Mapipur to take up the Supply of
electricity in Manipur : and

(b) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) No, Sir.

(b) An Eiectricity Board in the Union
Territory of Manipur is not justifiablc in
view of the limited power dcvelopment in
the territory.

Allowances to Nurging Staff of Manipur
Government Hospitals

2357, SHRI1 M. MEGHACHANDRA:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased 1o refer to the reply
given to Unstarred Question No. 4689 on
the 16th December, 1968 and state :

(a) whether Government have since
examined the guestion of grant of allow-
ances to the npursing staff of Manipur on
the basis of the corresponding allowances
sanctioned to the Nursing staff in Assam
and sanctioned the same ; and

(b) if so, the nature of the allowances
and when the same will be given effect to ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) and (b). Sanction
has been accorded to the grant of messing
allowance, dhobi allowance and uniform
allowance to the nursing staff and trainee
nurses of the Government of Manipur on
the pattern of the Government of Assam.

These orders take effect from the Ist
Junuary, 1969.

Imphal Municipality
2358, SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH AND

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Starred Question No. 670 on the
14th December, 1967 and slate :

(a) whether Bpancial position of the
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Imphal Municipality, Manipur has since
improved ;

(b} whether the Imphal Municipality
has acted in accordance with the suitable
advice conveyed to the Government of
Manipur to Improve its finance ; and

(c) if so, the points of the advice
which have been implemented and whit
are yet 1o be implemented 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) Yes.

(b) and (c). A statement is laid on the
Tableg of the Sabha.

Statement

The Imphul Municipality was advised
on the following points :

(i) The Municipalily ahould take a
quick decision about the manner
in which the problem of the
allotment of the Women®s market
can be solved consistently with

the financial interests of the
Municipality.
(il} The Municipality should intro-

duce a system of daily or monthly
rentals for the use of stalls apart
from the licensing of stalls.

(iii) Every effort should be made to
shift the road-side vendors 1o
availuble vacant stalls inside the
market. The road side wvendors
should be charged a specially high
rate to induce them to move to
the stalls.

(iv) The strength of the stafl and its
work load should be carefully
scrutinised.

(v} Check posts should be set up on
all avenues of entry into the town
for purposes of Octroi duty.

(vi) For re-assessment of the valuation
of buildings the services of an
experienced person having lone
ussessment work in the Govern-
ment of West Bengal or Assam or
another State should be obtained
on deputation basis.

(vii) The rates of holdings and lighting
1ax should be increased from 149,
to at least 103,



135 Written Answers
(viii) The Municipality should levy a
Cycle tax.

Profession tax should be levied.
The Municipality should prepare
a register of its properties with
full details of their dis-position,
dates of their acquisition by the
Municipality with necessary
reference to documents and the
revenues (o be collected from such
properties.

The Mupicipal limits should be so
extended as to include all the
buili-up areas and other properties
on the outer side of the municipal
roads.

(ix)
(x)

(xi)

(xii) The Municipallty may make stand-
ing arrangement with the Agri-
cultural Department or other
agencies for taking truck loads of
compost from the composting
siles, so that the Municipality may
have no liability for transporta-
tion and the rate of about Rs. 10
per truck is likely to give higher
income.

(xiii) The Municipality may prepare

evaluation lists of Government

buildings and the amount of
holding tax that will be payable
if they were private properties.

It should be possible to use this

as a basis for fixing special grants

1o the Municipality.

Compliance Reports have not been
reccived except to the following extent :—

(i) The services of an assesment
officer are being obtained from
the Caleutta Corporuation 1o
enable levy and collection of pro-
perty laxes.

(ii) Steps are being taken to settle

the question of collection of fees

from Women's market at Khwal-
ram Band.

Revalution for Reducing Foreign
Liabilities

23%9. SHRI LOBO PRABHU : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government propose to
recuce our foreign liability by revaluation
of the rupee which the International Mone-
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tary Fund allows to any country for
correcting its imbalances ; and

(b) if not, the reasons therefor 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). No
revaluation of the rupee is contemplated.
India’s external liabilities are expressed in
terms of foreigh currencies, and the liabi-
lity in terms of these currencies would not
be reduced as a result of revaluation,
Therefore the real burden of India's exter-
nal debt in the sense of the volume of
exports necessary to repay them would
also not be reduced as a result of a
revaluation

Export of Penicillin to Yugolavia

2360. SHRI LOBO PRABHU : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state :

(a) the price at which penicillin has
been exported to Yugoslavia and how this
compares with internal market prices ;

(b) whether the export is on credit and
if so, the reasons therefor ; and

(c) the reasons for complaints of shor-
tage of penicillin in the country and whe-
ther the export will not increuse the
shortage penicillin 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRI D. R, CHAVAN): (a) and (b).
M/s. Pilva of Yugoslavia have contracted
to import 350 Kgs. of Sodium Penicillin
and 5 tonpes of Fortified Procaine Penicillin
at Rs, 240 per Kg. C.ILF. and in return
export oxvtetracycline at Rs. 225 per Kg.
C.I.LF.

(c) No complaints of shortage of
Penicillin have eome to the notice of the
Government.

Confectionery Industry

2361. SHRI LOBO PRABHU : Wil
the Minister of FINANCE be pleased to
state !

(a) the production of confectionery in
the current financial year compared with
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production in the corresponding period last
year ;

(b) the excise revenue during the above
periods

Written Answers

(¢) the average of taxes on a kilogram
of confectionery from excise on it and
excise duties on raw materials like sugar,
wrapping paper and vanaspati ghee ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) ; (a) to (c). The infor-
mation is being collected and will be laid
on the Table of the Sabha.

Zinc Smelter at Alwaye

2162. SHRI LOBO PRABHU : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the cost of production of zinc at the
Alwaye Zinc Smelter and the saving which
will be there in foreign exchunge afier
allowing for the imports necessary |

{b) the ressons for not allowing its
expansion to 60,000 tons production capa-
city ;

fc) if there was scarcity of foreign ex-
change, whether Government had proposed
to treat the contribution of collaborators
as equity capital to overcome this diffi-
culty ; and

(d) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI JAGANATH RAO): (a)
The Zinc Smelter of 20,000 tonnes per
annum capacity set up at Alwaye by M/s.
Cominco Binani Zinc Limited is based
on imported concentrates. The smelter
commenced commercial production in May,
1967, but due to ccrtain technical troubles
the plant has not yet reached its licenced
capacity. As such, no realistic assessment
of the cost of production has, as yet be-
come avallable The Company has, how-
ever, estimated that savings in foreign ex-
change on a production of zinc of 20,000
tonnes per year will be about Rs. 1.5
crores after allowing for cost of imported
concentrates.~

(®) MJs. Cominco Rinani Zinc Limited,
Calcutta have requested for a letter of intent
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permitting expansion of the capacity of
their existing Zinc Smelter from 20,000
tonnes to 60,000 tonnes of zinc metal per
annum in two stages of 20,000 tonoes each.
This will be considered by the Government
on receipt of details regarding financing
arrang time schedul and other
required information called for from the
Company.
(¢) and (d). Do not arise at present.

Excise Duty on Nylon and Cotton Cloth

2363. SHRI LOBO PRABHU : Will
the Minister of FINANCE be pleased to
state :

{#) the total amount of respective ex-
cise duties levied on nylon and cotton per
metre ; and

(b) the reasong why Government con-
sider nylon <¢loth a luxury item for the
purpose of 'evying additional taxes, con-
sidering the life of nylon cloth and the
fact that it dves not require laundering ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) The requisite
information is being collected and will be
laid on the Table of the House.

(b} No dutv of excise is leviable on
unprocessed nylon cloth. On processed

nylon fabrics the following duties are
leviable :

Paise per

£7. metre
Basic excise duty 3.5
Special excise duty 0.7
Additional duty of excise 316
Handloom cess 1.9
Total 9.7

Levy of Central Excise duty is not
merely dependent on whether the commo-
dity is a luxury ifem or not. The levy
is dependent on a number of factors, such
as the capacity of the indusiry to bear the
duty, the value of the commodity etc. No
additional taxes have been Imposed on
nylon cloth in the 1969 Budget On the
other hand, there has been a reduction in
the excise duty leviable on finer denier of
nylon yarn used in the manufacture of
nylon fabrics. For exampie, on nyloa yarn
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below 30 deniers, the Central Excise duty
has been reduced by Rs. 8/- per kg.

Leavc Facilities to the Work Charged
Staff of C.P.W.D., Manipur

2364. SHR1 M. MEGHACHANDRA :
Will the Minister of HEALEH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 2807 on
the S5th August, 1968 and state :

(a) whether the question of extending
the leave facilities of the work-charged

staff of the Central P. W.D to the
work-charged staff of Manipur has since
been decided

(b} if so, the result thereof ; and

(c) the proposal of the Government of
Manipur in this regard ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) Yes Sir,
to the extent indicated in answer o
part (b).

(b) The Ileave entitlements of the
industrial employees of the Government of
India laid down by the Ministry of Finance
have becn extended to the work-charged
stafl of the Manipur P. W. D. In addition
to this, orders have been issued for grant
of earned leave to the temporary work-
charged staff of the Manipur PWD at the
rate of 1/36th of the period spent on duty,
subject to a maximum accumulation of
20 days.

(¢) The proposal of the Government of
Manipur was that all the leave facilities
enjoyed by the work-charged staff of the
Central P. W. D. should be extended to

the work-charged staff of the Manipur
P. W. D.
WHET WTAST
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Diamond and Gold found in Orissa

2366. SHRI R. K. SINHA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that diamond
and gold have been found in the Mahanadi
River bed in Orissa ; and

(b) if so, the steps taken to exploit
the same 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI JAGANATH RAO):
(a) and (b). Reports about production of
diamonds from the Mahanadi river and
some of ils tributaries In eighteenth and
early nineteenth century .are available.
No later production from these areas are
koown.
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The Mahanadi river sands are long
known to be gold bearing and planning on
small scale has been practised by local

people. No economically important yield
from the Mahanadi river sand or
alluvim is known. The possibility of

finding ecooomically workable gold in
Mahanadi river bed is reported to be very
low.

Narmada Water for Kutch

2367. SHR1 S. M. SOLANKI : Wil
the Minister of I[RRIGATION AND
POWER be pleased to state :

(a) whether the Prime Minister during
her last visit to Kutch had said that early
steps would be taken to make the land of
Kutch fertile by harnessing the water of
Narmada for the purpose as early as
possible ;

(b) whether she had also said that
early decision in this regard would be
taken within a short period ; and

(c) if sp, the reasons for not taking
any steps so far in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). No. However, the
Prime Minister made some observa-

tions in the Lok Sabha on 28-2-1968, about
the possibility of utilising the Narmada
waters for the development of the Rann of
Kutch.

(¢) The question can be considered
further after the dispute regarding the
atlocation of Narmada waters is resolved.

““Hardship Fuced by Tobacco Growers of
North Gujarat”

2368. SHRI 5. M. SOLANKI : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that due to the
change in tariff classification by the
Finance Act of 1968, duty has not been
paid on the whole leaf tobacco in the
North Gujarat and due to that the agri-
culturists are not in a position to sell their
produce ;

(b) whether it is a fact that the whole
leaf tobacco caonot be used in Bidis and
due to that the agriculturists are put to
hardship ; and
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(c) if so, the steps which Government
propose to take to remove these difficulties
of agriculturists of North Gujarat ?

MINISTER
(SHRI

THE DEPUTY PRIME
AND MINISTER OF FINANCE
MOR ARJI DESALl) : (a) No, Sir.

(b) Mo, Sir.
(c) Does not arise.

National Buildings Coostruction
Corporation Limited

2369. SHRI D. N. PATODIA : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URABAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that the
National Building Construction Corpora-
ration continue to suffer losses ;

(b) if so, the loss suffered durlog the
year 1968 and whether Government have
analysc | the causes for the losses ; and
taken in

(c) the remedial measures

this regard ?

THE MINISTER OF HEATH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) (a) Yes,
Sir.

(b} and (c). During the year ending
31st March. 1968, the Corporation suffered
a loss of Rs. 4.52 lakhs on the works
undertaken by it. The question of elimi-
nating lossess is constantly under review
and as a result of the steps taken by the
Corporation, the percentages of losses to
turnover has steadily come down from 6.1
in 1964 65, to 1.8 during 1967-68. Govern-
ment of India have also recently set up a
Committee consisting of a Joint Secretary
of the Department of Works, Housing and
Urban Development, and the Advisers
(Finance) and (Construction) of the Bureau
of Public Enterprises 1o review the past
performance of the Corporation, examipe
its capital structure its field organisation,
methods of working etc. and recommend
measures 10 improve its Working. The
report of the Committee is awaited,
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Construction Cost of Buildings by N.B C.C.

2370. SHRI D. N. PATODIA : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS. HOUSING
AND URBAN DEVELOPMENT be
pleased 1o state :

(a) whether it is a fact that the cost
of construction of buildings undertaken by
the National Building Construction Corpo-
ration is higher than those undertaken by
reputed private firms ;

(b) whether any analysis of the causes
for the same has been made ; and

(c) the factors which are responsible
for the performance of the Corporation ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) (a) to (c).
The Corporation secures work from its
clients on the basis of open tenders, or
by negotiations or on cost plus basis, in
competition with private firms in the ficld.
The fact that the Corporation works in
loss shows that the overall cost is higher
than the price realized. One of the main
reasons is over-head charges.

The guestion of eliminating losses
is constantly under review and as a result
of the steps taken by the Corporation, the
percentage of losses to turnover has come
down from 6.1 in 1964-65, Lo 1.8 during
1967-68. Government of India have also
recently set up a Commiltee consisting of
a Joint Secretary of the Department of
Works, Housing and Urban Development,
and the Advisers (Finance) and (Construc-
tion) of the Bureau of Public Enterprises to
review the performance of tne Corporation,
examine ilts capital structure its fGeld
organisation, methods of working etc. and
recommend measures Lo improve its

working. [ts report is awaited.
Royalty of Crude Oil
2371. SHRI VIRENDRA KUMAR

SHAH : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to refer to the reply
given to Unstarred Question No. B35 on
the 24th February, 1968 and state :

(a) the formula on which the Prime
Minister has given the Award ;
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(b) whether any distinction is being
made between Assam and Gujarat and if
50, the basis for the same ;

(c) why the new price is applicable
from Ist January, 1969 instead of November
1966, when the Nehru Award actually
Came (0 an end : and

(d) the marginal adjustments suggested
by the Chief Minister of Assam ?

THE MINISTER OF PETROLEUM
AND CHEMICALS, AND MINES AND
METALS (DR. TRIGUNA SEN) (a) As
has already been stated in the earlier reply.
Royalty has been based on an average
price of indigenous crude, computed at
Rs. 10000 per tonne. 109, of the said
price, I.e. Rs. 1000 per tonne, has been
fixed as the rate at which rovalty on crude
oil would be payable.

(b) No, Sir.

(c) The new rate is applicable from Ist
January, 1968 and not from Ist January,
1969, The review was undertaken immedia-
tely afier the expiry of the P. M.'s Award
of 1962 and finalised in December, 1968,
In view of the time that elapsed Prime
Minister has been pleased to give retrospec-
tive effect to the Award from Ist January,
1968.

(d) No marginal adjustments have been
suggested by the Chief Minister of Assam.

National Credit Council

2372. SHRI YASHPAL SINCH : Wil
the Minister of FINANCE be pleased to
state how far the appointment of the
MNational Credit Council has. helped
Government in the matter of social control
over banks 17

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
ISHRI MORARIJI DESAI) The
National Credit Council was set up
with the object of assisting the Govern-
ment and the Reserve Baok in the task of
allocating credit among the different
sectors of the economy, in particular, the
priority sectors of agriculture, small scale
industries and exports in conformity with
the objectives of planning and comsidera-
tions of natioral economic policy. The
Council has had two meetings so far and
jn the second meetin; held in July, 1968, {¢
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recommended that first priority should be
given by the commercial baoks to the
anticipated credit needs of agriculture and
small scale industries, and gave a broad
indication of the additional credit for the
priority sectors. Following the recommen-
dations of the Council, the Reserve Bank
had detailed discussions with the commer-
cial banks and have indicated to them the
proportions that they should earmark for
agriculture (including subscriptions to land
mortage bank debentures) 1.9%. small
scale industries 32%,. exports 7% and other
sectors 429,. out of the net increase in
deposits during the period July, 1968 to
June, 1969.

Forced Vagectomy Operation in
Navapara (U. P.)

2373. SHRI YASHPAL SINGH : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government have seen the
press report in the Ploneer of the 23rd
August, 1968 where it has been stated that
a seventy year old man, Shri Chandra Deo
Tewari of Navapara (U.P.) was forced to
undergo vasectomy operation on the 10th
August, 1968 ;

(b) if so, the details thereof ; and

(c) the action taken by Government in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) Yes.

(b) and (¢). The matter is under in-
vestigation by the State Government and
their report is awaited. The details of the
case and action, if any, taken therein will
be laid on the Table of the Sabha afier
receipt of the State Government's report.

Allotment of Sites in Kolar Geold Mines
Area to Private People

2374. SHRI G. Y. KRISHNAN : Will
the Minister of FINANCE be pleased 10
sate @

(a) whether in the Kolar Gold Mining
area, siteg for construction of bouses and
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shops can be allotted to the private people;
and

(b) if so, the number of such sites
which have so far been allotted to the pri-
vate persons and the labourers of the Kolar
Gold Mining Undertakings ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAT) ; (a) Lease of sites in
the mining area of the Kolar Gold Mining
Undertakings for a period not exceeding 5
years at a time were graated to private per-
sops, as well as to the employees and ex-
employees of the Undertakings, for the
purpose of construction of shops, firewood
depots, tea stalls etc, to cater to the necds
of the mining community. No site was
leased since the time of nationalisation of
the Undertakings for the construction of
houses as such.

(b) After the Central take over of the
Undertakings, 20 sites have been leased to
private persons and 14 to employees and
ex-employces.

Fertilizer Project in Mangalore

2375. SHRI M. N. NAGHNOOR ;
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the cost of the Mangalore Fertilizer
Project ; and

(b) when it is likely t¢ be completed to
meet the demands of the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLUM AND
CHEMICALS, AND MINES AND METALS
(SHRI D. R. CHAVAN) ; (a) The cost
of the project is estimated at about
Rs. 37.0 crores.

(b) By 1972-73,

All India Rural Credit Review
Committee

2376. SHR] HEM RAJ :
SHRI CHENGALRAYA
NAIDU ;
Will the Minister of FINANCE be
pleased to state ;

(a) whether the All India Rurai Credit
Review Committee has submitted its report;
snd
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(b) if so, what are its main recommen-
dations for offering help to the ordinary
farmers and especially the weaker sections
of society engaged in agriculture in the
villages ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAl): {(a) The all India
Rural Credit Review Committee has nul
yct submitted its finzl report, but has made
certain interim recommendations.

{b) The main interim recommendations
relate to : (i) the establishmen) of a Small
Farmers® Development Agency in about 30
sclected districts in different States for en-
suring adequate inputs and credit for small
farmers ; (ii) the setting up of a Rural
Electrification Corporation for financing
rural electrification schemes in priority
areas in the States, subscribing to Special
Rural Ele:trification Bonds to be issued by
the Electricity Boards and prowiding block
capital loans to a number of rural electric
co-operalives 1o be organised in different
Srates : (iil) the strengthening of the Agri-
culiural Refinance Corporation, both orga-
nisationally and financially, to chlarge its
business.

Production Capacity of Fertilizer

Plants
2377. SHR1 SRADHAKAR SUPA-
KAR ;: Will the Minister of PETRO-

LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) the steps which have been teken 1o
make the fertilizer plants in India to work
to their full capacity ; and

(b) the achieved from
steps 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHALAN): (a)
and (b). The following steps have been
taken to bring some of the existing fertilzer
plants to optimum level of production :

1. Sindri : A paptha gasification unit
is being set up to augment the availability
of synthesls gas in the plant for making
full use of facilities available for the pro-
duction of ammonia and ether Anished pro-
ducts. The bpaphtha gasification scheme
js expecied to bg completed shortly.

results these
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2. Rourkela ; A naphiha gasification
unit to augment the supgly of hydrogen in
the plant for making optimum use of the
facilities already set up for production of
ammonia and Calcium Ammonium Nitrate
is under implementation. Trial runs are
under way.

3. FACT, Always : A Technical Team
sel up to go into the working of the plant
huas made a number of suggestions. These
are under implementation and the produc-
tion has shown improvement.

4 Neyvali : A Technical Committee
had gone into the working of the factory
anid sugeesied a number of recommenda-
tions.  These are under implementation.

5. Trompay : The working of the
Trombay plant was exemined by two com-
mittees and in areas where a certain amount
of expertise from abroad was considered
advantageous, an expert team from T,V.A.
wis invited under the auspices of U.S,A.1.D.
The team/committees made certain sugges-
tions for improving the operating conditions
in Trombay. As a result of these investi-
gations, a number of measures were decided
upon which are under mplementation.

After all the above imeasures are fully
implemented, it is expected that the plants
will reach near full capacity.

Allotment of Fertilizer Capocity to
Cooperative Sector

2378. SHRI S. K. TAPURIAH ;
SHRI HIMATSINGKA :
WIill the Minister of PETROLEUM

AND CHEM|[CALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that considera-
ble part of the additional fertilizer capa-
city to be licensed under the Fourth Five
Year Plan is likely to be allotted to the
cooperative seclor ;

{b) if so, the extent of fertilizer capa-
city proposed to bz allotied to the coopera-
tive sector ; and

(e) the specific units which bave so far
been allotted to the cooperative sector and
and the pumes of the cooperative societies
formed for this purpose 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN); (8}
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to (c). One fertilizer project with a capa-
city of 215000 tomnes of nitrogen and
127.000 tonnes of P205 has been approved
for establishment in the cooperative secior
during the Fourth Plan. A company known
as Indian Farmers Fertilizer Cooperative
Ltd, has been formed for implementation
of the project.

Written Angwers

Effcct of seizure of smuggled goods
on their Prices

23179. SHRI S. K. TAPURIAH ;
SHRI HIMATSINGKA :
Will the Minister of FINANCE be

pleased 10 stale :

(a) whether it is a fact that a large
haui of gold and silver and other smuggled
items made by the Vigilance authorities in
the recent past have had a telling effect on
the prices of the commodilies involved
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(b) if s0, how far the prices of gold
and silver have increased or decreased over
the last 3 months ; and

(c) ths extent of gold and silver seized
under the haulage operations by the Vigi-
lance  Authorities during the past 3
months 7

Written Answers

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI); (a) Large seizures
made and the issue of Customs (Amend-
ment) Ordinance have affected the prices
of gold and silver.

(b) The price of gold has generally
risen from Rs 154.00 (o Rs170.00 for 10 grams
while the price of silver has come down
from Rs. 61500 to Rs. 51500 perkg. in
Bombay market during ths last three months.

(c) The details of gold and silver seized
during the period I-11 67 o 15-2-69 is as

particularly gold and silver ; under :—
Qty. Value

(i) Gold 1,725 Kg. Rs. 14 5.5 lakhs (at the inter-
national ratio)
(approx.)

Rs. 280 lakhs (at market

rale) (approx )

(ii) Silver 29,057 Kg. Rs. 85.6 lakhs (approx.)

Industrial Deyelopment Bank of India

2380. SHR! S K. TAPURIAH :
SHRI HIMATSINGKA :

Will the Minister of FINANCE be

pleased to slate :

{a) Whether the Industrial Develop-
ment Bank of India propose to establish
an industrial[reorganisation division along
the lines of the Industrial Reorganisation
Corporation of the U.K. with a view to
reorganising the industrial units through
merger and otherwise to make them viable;
and

(b} if 50, the details thereal and the
decision taken by Government in this
regard 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRY
MORARII DESAL : (o) and (h). Recwnily
in making a study of the working of comp-
rable institutioms @broad te draw switable

lessons for adaptation in India, the Indus-
trial Development Bank of India had
occasion to consider the working of the
new non-Government institution, viz. the
Industrial Reorganisation Corporation of
U. K. set up in 2966 for the purpose, inler
alia. of seeking out structural changes
involving mergers beiween companies or
the heving off of subsidiaries, which would
climinate wasteful duplicatiou and permit
economies of scale In production, marke-
ting and research. The thinking on the
maltter is still somewhat tentative and it
will take sometime before the Industrial
Development Bank of India is able to
reach firm conclusions.

Develupment of Narmada Bagin

SHRI NITIRAJ SINGH
CHAUDHARY :
SHRI SRADHAKAR

SUPAKAR :

2381,
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SHRI N. SHIVAPPA :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a)} Whether the World Bank bas evin-
ced inoterest im  the development of
Narmada Basin and one of its team visited
the area in Jaouary last;

(b) If so, the terms offered by the
World Bank for its development; and

(c) Government's reactions thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR! SIDDHESHWAR PRA-
SAD): (a) to {c). An Irrigation Re-
connaissance Mission of the World Bank
visited India in Japuary-February 1969 with
a view to have some preliminary informa-
tion in respect of few irrigaiion projects
which may be pused by India for assis-
tace from the World Bank Group of
institutions. The Mission inter alia visited
Tawa project in the Narmada Basin in
Madhya Pradesh. The Mission has not
submitted any report or made any proposal
to the Government of India. Further
discussions with the World Bank will be
continued after the Government of India
finally decide about the projects to be
posed for assistance from the Bank Group.

World Bank Aid for River Valley Projects

2382, SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
IRRIGATION AND POWER be pleased
to state :

{a) Whether it is a fact that the World
Bank has financed Indus Basin and other
similar projects in peru, Iraq, Iran, Turkey
etc.;

(b) if so, whether Goveroment have
approached them for similar aids for the
river valley projects in this country;

(c) if so, when and for which river
valley projects and with what results; and

(d) if not, the reasons there for 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESWAR PRASAD)
(a) Yes Sior.

(b) and (c). India has been receiving
long term loans from the World Bank for
tivancing various Irrigation and Power
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Projects since J950. A statement showing
the names of the Projects, the date of
agreement with the Baok/IDA and the
Loan amount is laid on the Table of the
House. [Piaced in library See. LT-268 169).
Th= Government of India and World
Bank/IDA are jointly explorig the possi-
bilities of further Bank Lending to India
for the following irrigation projccts :
(i) Cavery Delta in Tamil Nadu.
(ii) Drainage and groundwater schemes
in Krishna and godavari Deltas in
Andhra Pradesh.
(iii) Pochampad project in
Pradesh
(iv) Jayakwadi Project in Maharashtra
(v) Upper Krishna Project in Mysore
(vi) Tawa Pro)ect in Madhya Pradesh
(vii) Kadana Project in Gujarat.

Andhra

These are currently under examination
of the Bank and Government of India and
final decision has been taken.

(d) Does not arise.

fuirtﬁwﬁ:m fordterr & fg wret W
AT WEAr
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Oil Companlcs

2384. SHRI SHIVA CHANDRA JHA ;
Will the Minister of PETRGLEUM &
CHEMICALS AND MINES & METALS
be pleased to state :

{a) the total number of Oil Companies
in the private sector and the public sector
separately in India;

(b) the total production of oil under
the two sectors, separately, during the last
three vears ;

(c) the total profit made by the oil
Companies in the private sector within the
Jast three years viv-a-vis that of the public
seclor; and

(d) the nature of foreign collaboration
with the names of collaborators in private
and public sectors, separately ?

THE MINISTER OF PETROLEUM &
CHEMICALS AND MINES & METALS
(DR. TRIGUNA SEN) : (a) It is presu-
med that the reference is to crude oil pro-
ducing companies. Qil companies pro-
ducing crude oil in India are Assam Oil
Company, Oil India Ltd. and Oil and
Natural Gas Commission. Qut of them
AOQOC and OIL are under private sector and
ONGC is a statutory Corporation.

(b) Sector-wise production of crude
oil in India during the last three years was
as under :—

(000" tonnes)
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Year  Private Sector " uiic Sector
1966 2292 2355
1967 2886 2781
1968 2888 2965

(¢) The profit made by the private
companies during the last three years wip

14

the public sector was as
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a-vig that of

undey :—
(Rs.[lakhs)
Year Private Sector Public Sector
196566 46400 13645
1966-67 413.00 1104 69
1967-68 968.00 1217.713

(Private sector figure is for Oil India
only, as Assam Oil Company is an integra-
ted company having crude production,
refining and marketing facilities.)

(d) Public sector has no foreign colla-
boration. Government of TIndia and
Burmah Oil Company, a foreign company
hold 509, shares each in Oil India Ltd.
Assam Oil Company is owned by Burmah
Oil Company.

Bhagya Lakshmi Insurance Lid., Calcotta

2385. SHRI SHIVA CHANDAR
JHA : Wil the Minister of FINANCE be
pleased to state :

(a) whether it Is a fact that the Bhagya
Lakshmi Insurance Ltd., Caicutta, has been
liquidated; and

(b) if so, when and whether its insu-
rance policy holders have been paid, and
if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE, (SHRI
MORARIJI DESAI) : (a) and (b). The
Bhagya Lakshmi Insurance Ltd., Calcutta
was ordered to be wound up by the High
Court at Calcutta on the 12th July, 1954,
It is understood that dividand @ 25 p. per
rupee has been declared on policy liabili-
ties and has been paid 1o all policy holders
excepting those who could not be traced.

Achlevements through I.U.C.D. In
Family Plasning Programme

2386. SHRI SHIVA CHANDRA JHA:
Will the Minister of HEALTH AND
FAMILY PFPLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have made
any evaluation of the achievements
of IUCD in India in Family Planning :

+ (b) if so, the detalls thereof vis-a-viy
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the achievements of other methods of
population control ; and

{c) if not, the reasons thercfor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASEKHAR) : (a) and (b).
Yes. A summary of the evaluation based
on various follow up studies involving over
20,000 cases of 1UCD insertions in different
parts of the country is given in Annexure
‘A’ laid on the Table of the House.
[Placed in Library. See No. LT—269/69].

Details of the achievements of 1UCD
and other contraceptive methods since
1965-66 when IUCD was introduced in the
Family planning Programme are given in
the enclosed statement at Annexure ‘B’
laid on the Table of the House, [Placed in
Library. See No. LT —269/69).

Evaluation of the 1UCD Programme
has shown that after the enthusiastic recep-
tivity in the first two vyears there has been
some setback to it, due to side effects,
rumours, lack of proper selection and
follow up of cases and inadequate educa-
tion of the acceptors. 1UCD is acknowl-
edged as an effective. cheap, sufe and reli-
able onetime method for spacing of children
and sleps have been takem to revive its
popularity through injecting proper care in
selection of cuses, proper educution and
follow up of the acceptors.

(c) Does not arise.

Khetri Copper Complex

2387. SHRI N. K. SOMANI: Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that the com-
missioning of the Khetri copper complex
has been delayed furiher ;

(b) if so, the latest schedule of com-
missioning and when it is likely 10 be ready
and the reasons for delay ; and

{¢) whether there is a proposal for
establishing a railway link with the Nizam-
pur-Ringus section of the Western Rallway
to service this project 7

THE MINISTER OF STATE |N THE
MINISTRY OF PETROLEUM AND
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CHEMICALS, AND MINES AND
METALS (SHRI JAGANATH RAQO):
(a) and (b). The Khetri Copper Project

originally envisaged was for the praduct ion
of 21,000 tonnes of copper per amnum.
This was estimated to be completed by
1966.

The scope of the Project was subsequ-
ently enlarged to include the development
of Kolihan mines also so as to produce
31,000 tonnes of metal per annum and to
recover the sulphur values in the ore to
produce sulphuric acid and fertilisers there
from. This was expected to be commis-
sioned by 1969 but as per the revised time
schedule drawn up in May 1968 the first
stream of concentrator is 1o be commission-
ed by October, [970 and second stream 6
months later. The smelter and the acid
and ferti'iser plants are expected to be
commissioned by October, 1971 and refinery
by Muay, 1972

The delay in commissioning of ths
Project was caused by non-availability of
foreign credit to meet its foreign exchange
requirements. Another contributory factor
was that after the decision to implement
the Project was taken, there was re-thinking
about the scope of the Project which was,
enlarged by making a spccific provision for
the recovery and utilization of bye products
with a view to improving its economics.
Further, deluy was occasioned by delay in
procurement of equipment, finalisation of

contracts for imported equipment and
inadequacy of power supply.
(c) A proposal has been sent to the

Railway Board.
W g &2 1A WA ST GwI AT
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Chairman of Oil India Ltd.
2390. SHRI P. C. ADICHAN :
SHRI A SREEDHARAN :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to refer to the reply
given to Unstarred Question No. 2704 on
the 5th August, 1968 and state :

(a) whether the strictures involving
corrupt praciices passed by the High Court
of Assam and Nagaland against the present
Chairman of the Oil India Limited and the
Supreme Court’s stay order have since been
studred by Government :

(b) if so, the results thereof ; and

(c) whether the tenure of the Chairman,
which is due to expire shorily, is being
renewed and if so, the reasons for ignoring
the said sirictures ?

THE MINISTER OF PETROLEUM
AND CHEMICALS, AND MINES AND
METALS (DR. TRIGUNA SEN) : (a) and
(b). An appecel has beco flied in the
Supreme Court and & stay order has been
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issued by that Court. As the matter {s
subjudice, no comments can be made at
this stage.

{c) Shri Dev Kanta Borooah’s present
term as Chairman, OQil India Ltd., will
expire on 1.11.1969.

NG At w1 AW ase

2301, ot gwwen Tag gwany ;@
fewr€ aw faw g 7w ag T3 N FO
O | :

(%) s agaw ¢ f5 g & ¥
adar wreY ¥ aaifae g¥aa fear war
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Fq71 a1 397 IO% agy qfegm ey € 7

fawré aar fawa weamea & 99 @90
(@ fageax warr) : () oY, A
(&) =7 a8 9FaT

Eradication of Smallpox

2393, SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) the reasons for a sudden increase in
smallpox attacks in 1967 in the country
when since 1964 there was a cootinuous
fall ; and

(b) when smallpox would be eradicated
from the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF 1EALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) Smallpox has a
characteristic 5-7 year cyclicity period.
1967 was a year of cyclic peak of
incidence.

(b) The smallpox is likely to be eradi-
cated from the country by the year 1977-78.

lacrcased ‘Polio Cases in Delhi

23194. SHRI NITIRAJ SINGH

CHAUDHARY ;
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DR. SUSHILA NAYAR :
SHRI A. SREEDHARAN :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the reasons for pheoomenal rise
during the last three years of polio cases in
3 months to 3 years age group in Delhi ;

(b) whether Government have taken
any steps to check it up ;

(c) if so, the details thereof ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) The figures
available for Delhl during the last three
years are given below :

Age group

1966 1967 1968
(0-3)
Kalavati Saran
Children's Hos-
pital 276 448 160
Safdarjang Hos-
pital 70 53 16
Irwin [Hospital N.A. NA. 4

As the above figures would show,
there was rise in the incidence from 1966 to
1967 and then a decline in 1958.

(b), (c}) and (d). In addition to the
general improvement in the water supply,
sewage disposal and environmental sanita-
tion, special arrangements have been made
for the immunization of children with oral
polio vaccine at Hindu Rao Hospital, Well
Baby Clinics at Safdarjang and Willingdon
Hospitals and 10 paediatrics Centres func-
tioning uoder the C.G H.S. Special
arrangements have also been made for
treatment as well as immunization of
children in the Kalavati Saran Children's
Hospital, New Delhi,

feeoht % wrga faw eiterwren
2305. st wiwTT W oWy : Wy
erresq Wit afeart frato an Frfa,
grare war A faww A 95 a@@
® g7 F 5

(%) = ag 7w § s g F Aw-
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(=) 1068-69 ¥ it ot sqaredr
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Ratlohdlisdtion of Powér Rilles in
States

2398. SHRI BALMIKI CHOUDHARY:
Will the Minister of IRRIGATION AND
POWER be pléased to staté :

(a) whéther the Planiidg Comnmilssioh
has recommefded to the State Government s
the rationalisation of the power rates in
different Stated with a view to ensuring a
return of about 11 per cent on the capital
employed in  eléctiicily  underlakings ;
und

{b) if so, the precise nature of the
recommendation ; snd

(c) the tedction of each Staté Qodvern-
ment thereto ?

THE DEPUTY MINISTER OF IRRI-
GATION  AND POWER (SHRI
SIDDHFSHWAR PRASAD) : (a)and (b).
It was brought 1o the notice of all the
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Chief Ministers at the meeting of the
National Development Council held i
December, 1967 the desirability of the
States rtaliopalising the electHcity tariffs
with a view to achieve 11 per cent retuin
on the capital as recommended by the
Venkataraman Commdittee.

The recommendations of the Venkatdrd-
man Committee Report relating to the
earning of reasonable return by the Electri-
city Boards wére accepted and conveyed to
the Stutes concerned in the Governmant of
India Resolution No, EL. I1. 3(1)/64 dated
3rd March, 1965 copy attached.

(c) Most of the States Electricity
Bourds have revised their tarliT rates from
time 1o lime after 1.7.1965 to improve their
revenue earnings.

STATEMENT

Copy of Resolution No. EL. 1L1.3(1)/64
dated, 3rd Mareh 1965.

The Ministry of Irrigation and Power,
vide Resolution No, EL. 11.3(1)/64. dhted
24th April, 1964, set up a Commitiee with
Shri R. Venkataraman, Minister for Indus-
tries, Madras, as convenor, with the
following térms of reference.

(a) To suggest ways and means of
!.|'1_1proving the revenues of varlous State
Elécthicity Boards and also the income
from electricity July ; and

(b) To suggest the patiern of relation-
ship between tariff and electricity duty.

The Committee has submilted its report
and inter-alia made the following recom-
mendations :

() The first phase of the objective
for all the State Electricity Boards
should be to aim at higher reve-
nués sufficiént to cover bpération
and maintenance charges; contri-
butions to the general and depre-
ciation reserves and interest
charpes on loan capilal. Boards
which have not already achieved
this should didi at realislhg thE
objective within a period of theree
to five years-

(il) (a) As a stcond phase objective,
the Boards should aim at
achieving a balance of reve-
tué aofid? deetlag all the
charges indicated in the firsg
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phase, working out a net
return of 3%, on the capital
base. According to the
Committee, this would
amount to a return of 11%,
taking into account the
electricity tax/duty lavied by
the. State Goveament after
meeting operation and main-
tenaoce charges and deprecia-
tion i,e., interest charges 6%,
net profit 39, general reserve

les

14%.
(b) Boards which have already
achieved the first phase

should immediately proceed
to realise the second phase
and the other Boards should
aim ut achieving the second
phase within three to five
years of their achieving the
first phase.

2. The Government of India have
carefully considered the above recommen-
dations. In view of the large investments
in the electricity supply industry and of the
need 10 maximise the returns from such
investments, the Government of India are
of the view that the rate of return recom-
mended by the Committee should be
regarded as the minimum which should be
aghigved and that every effurt. should be
made to obtain better returns. Lt is also
necessary to  accelerate the return on these
invesiments in order o augment resources
for new investments in the industry. The
Government of India consider that it
should be possibls to attain this objective
in a period shorter than that recommended
by the Committee and that all efforts
should be made 10 achieve this.

3. The other recommendations made
by the Committee are under consideration
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Shore Ol Exploration Scheme in
Gujarat

Writlen Answers

2401. SHRI HARDAYAL
DEVGUN :

SHRI RANJIT SINGH :

SHRI BEN1 SHANKER
SHARMA :

SHRI1 D. C. SHARMA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether any decision has been
taken on the shore oil exploration scheme
in Gujarat ;

(b) if so, the detaiis thereof ; and

(c) if not, the reasons for the delay in

the matter 7

THE MINISTER OF PETROLEUM
AND CHEMICALS, AND MINES AND
METALS (DR. TRIGUNA SEN) : (a) and
(b). It is presumed that fthe question refers
to offshore oil exploration in the Gulf of
Cambay. As a first step, the OQil and
Natural Gas Commission proposes to drill
on a shallow offshore structure near Allabet
1sland in the current year. The decision
on the steps 10 be next taken and other
shallow water structures will depend on the
results of their initial effort,

(c) Does not arise.

Tapping of Surplus Funds in

Rural Areas
2402. SHRI BENI SHANKER
SHARMA : Will the Minister of FINA-

NCE be pleased to state :
(a) whether it is a fact that as a result
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of green revolution, there has been surplus
funds in the hands of big cultivators ;
and

(b} if so, the steps which Government
are taking to tap this source and get funds
from the rural areas for the fulfilment of
the targets of the Fourth Five Year Plan ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI}: (a) and (b). The
adoplion of the new agricultural strategy
has resulted in the generation of additional
incomes in the rural sector, and there is
likely to be a further substantial expansion
of rural incomes as agricultural dcvelop-
ment proceeds. The mobilisation of part
of the increase in rural incomes in order 10
finance development is primarily a matter
for the State Governments. The Central
Budget for 1969-70 however contains some
proposals for taxation of the rural sector.

Construction of Chandan Dam apd by

N.P.C.C.
2403. SHRI BENI SHANKER
SHARMA : Will the Minister of IRRI-

GATION AND POWER be pleased to
state :

(a) whether it is a fact that the Natio-
nal Projects Construction Corporation has
been working at the Chandan Dam since
the work on the Dam started :

(b) if so, what is the number and type
of vehicles and machinery employed by it
and the approximate cost of the same ;

(c) whether it is also a fact that the
National Projects Construction Corporation
had enough vehicles, which have been rende-
red useless by theft of parts etc. and lack
of repairs, and the authorities have engaged
hired contractors to do the job which they
were expected to carry out themselves ;
and

(d) If so, whether Government propose
to make an enquiry in the matter and
assess the reasons for the losses caused to
the public exchequer in the above pro-
cess T

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Yes, Sir.
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(b) and (c). Information is being col-

lected and will be laid op the Table of the’

House.

(b) This is a matter which falls within
the purview of the management of the Na-
tional Projects Construction Corporation
who will take such action at might be found
Decessary.

Construction of Chandan Dam by

N.P.C. C
2404. SHRI BENI SHANKER
SHARMA : Will the Minisier of IRRI-

GATION AND POWER be pleased to
state :

(1) whether it is a fact that the Na-
tional Projects Construction Corporation
has been working at the Chandan Dam in
the district of Bhagalpur ;

(b) whether it is also a fact that the
canal emanating from this dam has not so
far been constructed and the WNational Pro-
jects Construction Corporation has enough
men and materials to do this job but the
orders have not so far been given to start
the work on the canal ;

(c) whether it is further a fact that the
National Projects Construction Corporation
had been employing about 4,000 labourers
in this area, whose number has now dwind-
led to 17,000 and they are now being retren-
ched, which has caused great unrest amongst
the labourers ; and

(d) if so, whether steps have been taken
1o start the work on this canal as some of
these labourers are being thrown out of
employment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESWAR PRASAD):
(a) and (b). The National Projects Cons-
truction which has been alintted the con-
tract for the construction of Earth Dam
with appurtenant works and outlet and
spillway of the Project are executing the
work allotted to them. They have not
been allotted the work of the construction
of the canal.

(c) Due to substantial completion of
works at Chandan, out of 3015 workers of
the Corporation in this unit as in August,
1968, retrenchment of 2034 workers was
effected in a phased manner. This caused
some unrest among the workers.
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(d) Does not arise in view of reply to
(a) and (b).

Written Amswers

Sunlight Colony, Moti Bagh, New Delhi

RAMACHANDRA
VEERAPPA ©  Will the Minister of
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased 10 refer to the
reply given to Unstarred Question No.
3465-G on the Tth December, 1967 and
state :

(a) whether the orders of the High
Court against acquisition of the Sun Light
Colony, New Delhi by the Delhi Adminis-
tration have since been upheld by the Sup-
reme Court ;

(b) whether keeping in view the hard-
ship of the plot holders, an amicable settle-
ment is under conteroplation : and

2405. SHRI

(c) whether the case falls under the
purview of the terms of reference of the
Mulla Committee ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,

HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) Yes,
Sir.

(b) The whole matier is being examin-
ed in all its aspects.

{¢) The Mulla Committee is to examine
the scheme of acquistion of land for public
purposes and for companies in the public
and private seclors under the Land Acquisi-
tion Act, 1894, The terms of reference re-
late to principles which should govern
acquisition and allied matters and not to
specific cases.

Utilization of Reserve Bank's Profits
for Financing Public Undertakings

2406. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of FINANCE
be pleased to state :

(a) whether Government’s attention has
been drawn to a news-item appearing in the
Econrmic Times of the 7th February, 1969
nbout utilising Reserve Bank profits for
financing public sector industrial under-
rakings ;

(b) if the news is substantinlly correct,
the justification for such a move and
Government's reaction thereto ; and
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(c) the reasons as to why Governoment
are not planning to utilise these profits 1o
stockpjle gold aond silver, which would
bolster the strength of the Indiwn rupee
and/or render greater financial assistance
to the commercial banks in their opera-
tions 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAIL) : (a) Yes Sir.

(b) The profits of the Reserve Bank
have, even in the past, been utilised in part
for financing industrial  development
through its National Industrial Credit (Long-
Term Operations) Fund. This practice is
proposed to be con'inued. Whereas in the
past the outlays from this Fund were not
treated as part of the Plan, a proposal to
include the outlays in the Plan is under
consideration. 1t may be added that the
Reserve Bank has not directly financed any
public sector industrial undertakings, nor
is any proposal for such direct financing
under consideration.

(e) 1t is considered preferable to utilise
these funds for productive purposes ruther
than for invesiment in bulllon. The assis-
tanee provided by the Reserve Bank to the
Commercial Banks from time to time is
determined in the light of the emerging
monetary situation,

Award on Natural Gas

2407. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether it is a fact that the Govern-
ment of Gujarat have requested the Central
Government on several occasions to fur-
nish the data apd basis of calculations re-
garding such items of expenditure as de-
pletion, amortisation, depreciation in work-
ing out the Award on Natural Gas :

{b) whether it is also a fact that, no
satlsfactory reply has beeq. given, to the
Government of,Gujarat thoygh. more than
one and a half year has already passed
gnce the publication of the Award ; and,

{c) if the replies to parts (@) and (b)
above be in the affirmative, the reasons
berefor 7
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THE MINISTER OF PETROLEUM
AND CHEMICALS, AND MINES AND
I;:ETALS (DR. TRIGUNA SEN): (a)

0.

(b} and (c). Do not arise.
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Setting up of Merchant Bank in India

SHRI N. K. SOMANI :
SHRI D. N. PATODIA :
DR. RANEN SEN :
SHRI S. K. TAPURIAH :
SHRI HIMATISINGKA :

Wwill the Minister of FINANCE be
pleased to state ©

(a) whether itisa fact that the Inter-
national Finance Corporation has proposed
the setting up a Merchant Bank in India ;

2411,

(b) if s0, the terms of reference of this
proposal and Goveroment's reaction there-
to ; and

(c) how the services being envisaged to
be offered will be distinctive from the
Industrial Finance Corporation of India
and various other commercial banks ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAl): (a) and (b). Yes,
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Sir. The Intermational Finance Corpora-
tion has been examining the possibility of
its taking the initiative in promoting a
broad based mefchant banking type of
institution in India. Recently, the Vice
President of the Corporation visited India
and had discussions with the officers of the
Government and of the financial institu-
tions. Since the Vice President had only
preliminary discussions with the officers of
the Central Government and financial in-
stitutions, Government are awaiting the
final proposals of the International Finance
Corporation in this regard. These pro-
posals will be examined on receipt.

(c) The functions of a merchant bank
may overlap to some degree with those of
any long-term financing institution like the
Industrial Finance Corporation and of the
commercizl banks in their role of assisting
industry with medium term loans. The
meirchant bank can also strengthen the
existing networks of institutions which pro-
vide project or export financing by utilising
its combination of staff, resources and
forcign contacts to act as syndicate mana-
ger. There are also imporiant distinc~
tlens, By and large the roles of Industrial
Finance Corporation and the commercial
banks are finance-oriented and largely con-
cerned with new projects and expansions.
A merchant bank will be more oriented
towards advice and operations on behalf of
clients rather than the provision of finance
for its own account. It wlll be more in-
terested in offloading ils commitments on
the public than a straight financing institu-
tion. A merchant bapk will engage itself
with not only capital asset financing, but
with refinancing, secondary offerings, in-
terim financing credits or guarantees on the
exira margin not allowed by other institu-
tions. It is concerned with all aspects re-
lated to the finances of the compuny, ul-
ways providing finunce in  connection
with the service it renders. In view of
this, a merchant bank will find it easier to
handle the cliedt’s affairs in the field of re-
organisations, mergers and acquisitions.

In short, therefore, while functioning as
an additional source of finance and adviser
to the industry, the merchant Bank would
co-ordinate the financial avallabilitles of
the investing institution with the financial
requirements of the projects thereby coatrl-
buting to the optimum mobilisation of re-
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sources for the growth of industry and its
exports.

Chummeries Near Gole Post Office, New
Delhi

2412. SHRI BENI SHANKAR
SHARMA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(1) whether it is a fact that some resi-
dential Chummeries near Gole Past Office
New Delhi are lving vacant ann some are
being vacated;

(b) if so, the number of such chumme-
ries lving vacaot at present; and

(c) the possibility of al'otting the same
to Government employees on medical
grounds or on compassionute grounds ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K SHAH): (a) to (c):
A piccs of land measuring 1.866 acres
under the Chummeries in Block No. 1 of
Alexandra Place and near about forms
part of lond earmarked in the Master
plan for edncational institution. This land
was allotted to Visvayatan Yoga Ashram
which was certified tn be an educational
institution by the Ministry of Education.
The residents of the Chummeries and
Gurudwara Prabandhak Committee objected
to this allotment ani it hasi, therefore,
been decided to allot chummeries in Block
No. 2 of Alexandra Place to Visvavatan
Yoga Ashram. Out of _20 chummeries in
Block No* 2, 17 have been got vacated.
On the reguest of the Visvayathan Yoga
Ashram it has been decided to hire out
the chummeries to Ashram. The question,
therefore, of allotting the chummeries does
not arise.

Promotion Policy Of Indian Oil Corporation

2413. SHRI1 DHIRESWAR KALITA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

{a) whether It is a fact that the recog-
nised Union of the Noonmati Refinery
lodged a complaint with Government regar-
ding promotion policy of lhe Indian Oil
Corporation;
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(b) if so, the grievances regarding
promotion, selection and upgrading of the
staff;

(c) whether there is any promotion
Committee in Delhi of the lndion Oil
Corporation Wing and if so, the names of
members of this Commilttee;

(d) whether the Indian Qil Corporation
has made rules to govern promotion,
selection and upgrading of its staff;

(e) if so, the details there of;

(f) whether seniority. experience and
qualifications are laken into account in
promoting staff in Noonmati Refinery
which is the oldest Public Sector Refingry;
and

(8) whether Government proposs 1o
enquire through a Committee the question
of promotion, selection and upgrading of
stafl in the Noonmati Refinery which has
cuused wide spread discontentment amongst
both the staff and the public ?

THE MINISTER OF PETROLIUM
& CHEMICALS, AND MINES & METALS
(DR. TRIGUNA SEN) ; (a) Yes, Sir.

(b) The complaint deals with a case of
promotion.

{c) At the headquarters of the Indian
Qil Corporation (Refineries Division), at
New Delhi, Promotion Committees are
constituted, from time to time, depending
upon the nature of vacancies. They consist
of a representative each of the Appcinting
Authority (Managing Director/General
Manager), the Department concerned, and
the Personnel Department.

(d) Yes, Sir,

(e) and (f) Promotion of employees to
posts in the scale of Rs. 350-620 or Rs.
350-850 and ahove made by selection
entirely on merits.

Promotion to posts in lower scales are
made after taking Into consideration the
merits and the seniority of the candidates
concerned.

Management my, by a general order
made in advance. decide that a particular
post or a percentage of posts in uny cate-
gory shall be filled in by direct recuitment.
In such case employess of the Company
will be entitled to compete with others
for selection,

The promotions are made IO!I ‘the
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recommendations of the Promotion Comitiee
constituted for the purpose. These
recommendations are forwarded to the
Managing Director/General Manager who
takes final decision in regard to the posts
within his respective powers and, where
necessary, seeks the approval of the Board
of Directors.

There is no bar to the Management
transferring employees from one unit to
the other at the same post or on promo-
tion if such transfer or promotion is
considered by the Management to be in
the best interesis of the Company.

(g) No, Sir.
Naptha Cracker Flants In Gujarat

SHRI MANUBHAI PATEL :
SHRI R. K. AMIN :
SHRI B. K. DAS-

CHOWDHURY :

SHRI P, C. ADICHAN :
SHRI D. N. PATODIA :

Will the Minister of PETROLEUM
AND CHEMICALS, AND MINES AND
METALS be pleased to state;

(a) the progress made in the establish-
ment of a Naphtha Cracker Plant in the
Koyali Refinery; and

2414.

{b) the reasons for delay in starting
the Plunt 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D R. CHAVAN): (a)
Detailed bids for the Naphtha Cracker
have been obiained from well known
process licensors and their offers for
engineering services and technology have
been evaluated.  Detailed contracts are
being scrutinised. The most [feasible
offer is likely to be selected shortly, keep-
ing in view the need to maximise indi-
genous design und procurement services
for the project. A provision of Rs. 150
lacs has beoen made for expenditure in
1969-70.

(b} The Gujarat Naphtha Cracker is
one of the projects for implementation
during the Fourth Five Year Plan and the
Plunt is cxpected to be commissioned
guring this period.ay scheduled.
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Fertilzer Corperation Of India Bombay

2418. SHRI N, K. SOMANI : will the
Minister of PETROLEUM AND CHEMI-
CALS AND MJINES AND METALS be
pleased to state :

(u) whether it is a fact that some
complaints regarding favowritism im the
matier of employment have beea received
agaiast the fertilizer Corporation of India
in Bombay;

(b) whether it is also a fact that
certain agencies have been supplied ferti-
lizers worth about Rs. 1 crores om credit
aed the amount i3 outstandisg for a long
time;

(c) the policy in respect of credit and
the names of parties from whom the
amount is outstandiog during 1968 for
over six months; and

(d) whether it is also a fact that
Methonal worth Rs. 20 lakhs has also
been supplied either during 1967-68 or
1968 69 to another agency for which pave
ment has not been received ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICAIS, AND MINES AND
METALS (SHR1 D. R. CHAVAN): ia)
Yes, sir.

(b) and (cj Fertilizer as supplied on

credit to Co-operatives and other parties
and the 1ota]l amoynt outstanding as on

MARCH 10, 1969

Fritsen Answers 180

1.2.1969 was Rs. 534 lakhs. The general
credit policy followed by the Corporation
in the matter of granting credit is as
follows :
(1) Interest free for payments within
30 days.
(2) For payment made beyond 30
days and upto 120 days, interest
. rate of 9%, per annum.
*{3) Periods in excess of 120 days,
interest of 129,

In the case of suphala manufactured
by Trombay Unit which is a new product
in the market, the interest free payment
time has been extended beyond 30 days in
specific cases of large sales The extended
period varies from 60 to 90 days. The
amount outstanding for more than siX
months at the end of year 1969 was about
Rs. 79 lakhs. The names of the parties
are as a follows :

1. Pay and Accounts Officer,

Ministry of Food amd Agri.
culture (for sales to the

(In lakhs)

Pool) Rs. 0.18
2. Pooma District Coopera-
tive Socity. Rs. 38.69
3. Shelkari Sahakari Society,
Kolhapur. Rs. 1.47
4. Maysore Fertilizar Company,
Madras. Rs. 069.
5. About fifty dealers in
Anchra Pradesh. Rs. 38.00
Rs. 7903

It has been reported that the partiss at
Nos. 2 and 5 could not sell their stocks
mainly owing to the drought.

(d) Methanol worth Rs. 18 lakbs was
supplied 10 M/s Allied Resins and Chemi-
cals against whom the amount outstand-
ing on 31.12.68 was Rs. 3 lakhs. There
is a dispute regarding evaporation
losses for which the party has made certain
claims.  Attermpts are being made to
settle the dispute quickly and realise the
balance due.

Manulacture of Gas Cylinders in Nosamati
Refinery, Gaubati
2419. SHRIMATI JYOTSNA CHANDA:
Will the Miaister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether the = Noopmati Refinery,
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Gavhati propose to manufactore and supply
the gas Cylinders with their accessories;
and

(b) if so, the likely anpual output of
gas cylinders and when it will start pro-
duction ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (DR. TRIGUNA
SEN) : (a) znd (b). The Refinery has
commenced construction of the liquid

Written Answers

petroleum gas plant with an initial capacity

of 2,500 tonnes per year and an expansion
potential upto 5,000 tonnes/year. The
Indian Oil Cooporation will not fabricate
the gas cylinders and their accessories.
The Marketing Division will obtain the
gas cylinders from the manufacturers for
filling and distribution to the consumers.

Pollution Of River Water

2420. SHRI SHRI CHAND GOYAL :

SHRI RAM AVTAR SHARMA !

Will the Minister of HEALTH AND

FAMILY PLANNING AND WORKS,

HOUSING AND ARBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that natural
waler resources are being pollutted with
the iodiscriminate discharge of industrial
wastes and there is a consequent deteriora-
tion;

(b) whether it is also a fact that it is
rendering the water unfit for other legiti-
mate uses and is also cousing health
hazards; and

(c) the steps taken by Government to
control the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY : (a) Yes.

(b) Yes.

{¢) Government of India propose to
jntroduce in the Parliament a Bill to
prevent Water Pollution in near future.
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Credit Facilities to Farmers
2422, SHRI BHARAT SINGH
CHAUHAN :  Will the Minister of

FINANCE be pleased to state :

(a) the details of facllities provided 1o
farmers after the imposition of social con-
trol over hapks ;

(b) the amount earmarked for the bene-
fit of farmers during the current year ;

(¢) how much amount has so far been
granted to farmers, State-wise ;

(d) the rate of interest at which the
loan has been given ; and

(e) the instalments in which the loan is
to be recovered ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a)to (c). Most of
the major commercial banks have formulat-
ed schemes for financing the farmers. The
Indian Banks Association have also pro-
moted Agricultural Finance Corporation
which aims to provide for the financing of
almost all types to agricultural activities.
The commercial banks have opened a large
number of oftices in rural and semi-urbun
areas.

On the basis of the recommendations
made by the National Credit Council at its
second meeting held in July, 1968, Reserve
Bank had detailed discussions with the
commercial banks and asked them to zar-
mark for agriculture substantial proportion
out of the net increase in deposits during
the period July, 1968 —June, 1969. Such
additlonal credit for agriculture is estimated
1o be of the order of Rs. 51 crores.
According to the information available, 19
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major banks (excluding State Bank of India)
have increased their advances to agricutture
by about Rs. 12 crores by the end of
November, 1968. State-wise break-up is
not availabie.

(d) The rate of interest charged by the
major banks vary between 7 to 9.5 per cent
based on considerations such as duration
of the loan, the nature and realisability of
security, the type of borrower amnd his
financial strength, the purpose of the loan,
the size of the advance, etc.

(¢) This depends upon the terms of the
individual loans having regard to their
nuture.

I.F C. Loan to Film Industry

2423, SHRI BHARAT SINGH
CHAUHAN ; Will  the Minister of
FINANCE be pleased to state ;

(a) whether it is a fact that the Indus-
trial Finance Corporation does not grant
loan to the Film Industry ;

(b) if so, the reasons therefor ;

(c) the details of the industries for
which the loan is given by the Corporation;
and

(d) the names of the firms aud extend
of amount given by the Corporation during
the last three years, year-wise 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). The
Industrial Finance Corporation does not
assist the Film Industry as it can, under
its statute, lend only to an “industrial con-
cern” as defined in Section 2(c) of the
LLF.C, Act. Under this section an industrial
concern has to be engaged in the manufac-
ture, prescrvation or processing of goods or
in shipping or in mining or in the hotel
industry or in the generation or distribution
of electricity or any other form of power.
The Film Industry is not covered strictly
by this definition. In any case there is, in
existence the “Film Finance Corporation™
& specialised institution for financing the
Film Iodustry.

(c}) Any public limited company or co-
operative society incorporated and register-
ed in India which is engaged in any of the
aclivities referred to in the reply to paris
(a) and (b) above is eligible for financial
ussistapnce from the Corporation,
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(d) The accounting year of the Corpo-
ration is from July-June. The required
information for the accounting years of the
Corporation ending 30th June, 1366; 30th
June, 1967 and 30th June, 1968, is contained
in Appendix ‘B’ of the Industrial Finance
Corporation's 18th, 19th amd 20th Anbual
Reports which were laid am the Table of
the Lok Sabha on 10th November, 1966,
23rd November, 1967 and 18th November,
1968 respectively.

Drinking Water for Villages during Gandhi
Centenary Year

2424. SHRI VALMIKI CHOUDHARY:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(1) whether there is a proposal 10 make
drinking water available to the remotest
villages in the country during the Gandhi
Centenary year ;

(b) if so, the precise conditions in each
State regarding non-availability of drinking
walter particularly in Bihar and Rajasthan :
and

(c) the schemes if any drawn up for
providing drioking water io these areas
during 1969 and the Central aid for these
schemes to be given to the State Govern-
ments particularly to Bihar and Rajasthan 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B 5. MURTHY) : (a) No.

(b) Does not arise.

(c) The State Governments have been
advised to implement rural piped waler
supply schemes in dificult and scarcity
arcas based on a priorily programme dur-
ing the Fourth Plan period,

The Plan allocations for 1969 are yet
1o be decided.

Nebru Muoseum

2425. BHRI1J. H. PATEL : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state 3

(a) whether Goveramens have decided
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Nehru Museum will contipue {0 remain in
Teen Murti House ;

(b) if not, whether a mew building is
proposed (o be constructed at a cost of
Rs. 40 lakhs ;

{c) whether Nehru Memorial Committee
Iad raised strong objections to the move to
shift the museum to another place ; and

(d) if so, the reasons advanced by them
in this regard ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELGP-
MENT (SHR1 K. K. SHAH); (a) Yes,
Bir.

(h) Does not arise.

(¢c) and (d). The MNehru Memarial
Museum and Library Society felt that Teen
Murti House is not merely a memorial,
museum and library but has become seme-
thing in the nature of a shrine visited by
thousands of people. They also did not
find eny of the alternatives suggested to
them for the temporary location of the
Museum and Library pending new construc-
tion, to be satisfactory. There is now no
proposal to shift the Museum and Library
from Teen Murti House.

Rupal ‘Electrification Seheme in Mysore

State
2426. SHRI J. H. PATEL ; Will the
Minister of IRRIGATION AND POWER

be pleased to state :

(a) the number of villages and towns in
Mysore State which are proposed to be
electriied under the Rural Electrification
Scheme during 1968-69 ; and

(b) the pumber of villages and towns
clecirified during 1967-68 and the details
thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HMHRRIGATION AND
POWER (SHRI SIDHESWAR PRASAD):
(a) The emphasis in Rural Elecisification
schemes is towards emergisation of pumping
sets. In the implementation of this Pro-
gramme localities mre also sbectrified. Dur-
ing the wyear 1968-69 wup to the end.of
December, 1968, 231 villages were elecirified
in Mysore State. One town is proposed
to be electrified during the yoar 1968.49.

(b) Duriag the ycar 196768 po town
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Wrisien dnraers |46
was olecirified in  Mysars and 786 villages

were electrified. The details of these
villages are in the statement laid on the
Tabie of the Howse. [Placet in Library, See
No. LT-270/69).

femt fowa oW § goam
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Opening of CH.S. Dispensary in Inderpuri
Colony, New Delbi

2429. SHR! BIBHUTI MISHRA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is u fact that Inderpur]
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Colony, New Delhi has not been provided
with C.H.S. facilities whereas far-flung
Colonles have been provided with this
facility ;

(b) whether it is also a fact that more
than 500 Government servants reside in
Inderpuri and adjacent colonies to whom
C.H.S. facilities have not been provided ;

(c) whether it is proposed to open a
C.H.S. Dispensary in the near future and
if mot, the reasons therefor ; and

(d) if so, whether pending the opening
of a separate Dispensary in Inderpuri, it is
proposed to attach Inderpuri with C.HS.
Dispensary in the East Patel Nagar and if
not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Inderpuri does not
fall within the geographical limits of the
area to which the Central Government
Health Scheme has been made applicable
so far.

(b) and (c). The number of Govern-
ment servants residing in the area does not
justify the opening of a scparate C G.H.S.
dispensary there. The normal yard-stick
for a dispensary is 2000 to 2500 families.

(d) Inderpuri is an isolated locality and
is far from East Patel Nagar. Moreover,
the work load in this Dispensary is already
heavy and does not permit of any large
addition to it.

wYaw frmtr gwitn ot wagwr awen

2430, st T g aret : 71 G-
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(%) afz gt, o wat a<we & @R
Fram ot fasr fen § ; W)

(%) afz 7, @ qeEsA wiHF W@
g7

wre wat gfeere frdeer st
forwor, wrare awr ardn  faw swiem
¥ v 7ot (wro sitafe wadvere) @ (%)
gg feafer womosern wrg T SERT-SET
am % &\ fee o, ¥g eqla saTaE-
for wefer wr & wequnl & qar wew §
h.awmﬁmqummttﬁrﬁ #
wafa-frw ®1 39 afes saw e
v & 1"

(m) s (7). sawwrawTc afeare
frdto & a0l ® woAw ¥ wafed
fegamar 7 Tar war &

('El') a’ (Q'} m mml W
g ot oy e gut # aie 0f fAOw
#y fafy=r 708 & speata afare fray-
o wraww & Fa1 61 F faacw §9
3 | faacw ¥ qar FAM fE quE e
Frawa ¥ daar wrE & | qu wndww ¥
%, 7 ag gy frwaE @ogE
# faqda WX ¥ FTCU WAAT gAT |
faer #r  afafafed &1 AT F &
WX T @A & ggw agiNa w8 Wi
qEarT W GIT AR H wAEs Jag
qaIT FO AW A & gra Q@ W AR
¥ ey T @

MARCH 10, 196%

fawem
(wiwg e ¥)
 1060-67 1967-68 1968-69
(10-2-69 a%
s fefid)
FAEE WO 8. 18.4 12.6
Colb ol 9 6.7 3.5
458 780

wiz wy fdw 316

Fritten Answers ]

WQWW weur-32

2432, =it wo fao wywxr : war
fewrf aqr fawa st 78 a@md 1§
w3 fis .

(%) #Fa1 FTHTT FT oA TW qq XY
Wy fewrar war & fr fagre & T
TATY FeAr 32, o GATHYT ¥ BT
AN aF wrar g, T@ AEF AL @A
Mgz & Frre gwera & vy wa
qer AT R ;

(=) afz af, aY sw @eq & saE A
@ go fw qewie a1 emT ATLAT TH
W fearar war §, et TEET Wy ¥
qF aifat aiw ¥ @ aryr yftwere ¥
I% UNT [WIG a1 WA T1EA A
gifaa wd & fodr aoe oo At d
Y FEAE w7 @Y ¥

(n) Tw wrary ¥ Fw aF wTAAE
T &7 GLETL F7 faaT & AR

() =fz =&, & vo& way srowr § 7

ferarf ey faw s ¥ guss
(w0 feg vt wemx) - (%) ¥ (9). g
Tew Frr SYNg s ¥ afea atg §
fwz 7z w219 fpm @ wgroAr ) e
Az Wy # T A< @O ae wE Ay
Jek & frg 5w FORT A oft o
qravtfrgt a1 stgt wfaw wera &) <@
at 2zt £g HET wAart ok oF RemE
qzaew ot wrnar . oAt ¢ e o w1t
¥ ] amr udta voew gfr o
argd 1 femy ogw oo o Prrer <t
st st smamreET SYX O gy
T |

Licences to Jewellery Dealers jn Palghat

2433 SHRI E. K. NAYANAR : Will

the Minister of FINANCE be pleased to
state :

(a) whether Government are aware ll;a;
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some Jewellery dealers in Palghat District
are not getting licences during the last mx
months under the Gold Control Order ;

(b) if so, the reasons therefor ; and

(c) whether they applied to Governmeut
about their difficulties ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). During
the last six months no fresh licences for
dealing in gold have been issued in Palghat
District. 10 applications for the grant of
dealers’s licences are, however, under con-
sideration.

The grant of a dealers’s licence is
governed by the criteria specified in sub-
section (6) of section 27 of the Gold
(Control) Act, 1968. Al cases are consi-
dered on merits in the light of matters
mentioned in this sub-section.

(c) No general representation has been
received on behalf of the jewellery dealers
in Palghat. However, in an individual
case, a petition dated 14.2.1969 addressed
1o the Government was received against the
Appellate Order of Collector of Customs
and Central Excise, Cochin, in which he
had confirmed the original order of the
Superintendent of Central Excise Kozhikode
rejecting the application for grant of a
dealer’s licence. This petition is under
consideration of the Government under
section 82 of the Gold (Control) Act, 1968.

Yt Sagdta QWA § TR W FIHeE

2434, o) wgrew fayg wvead ;o Fav
Gatfwaw Aur TRIGA WIC Wrd A9 WY
T 7z FAR B FA FIA

(%) ¥rft gty dren wafe ¥
fadt dq ITTY 1A FT FFATEAT § WX
gz iy fea-feq a1l #) o1 5w 51
fradi-feeet & aroY ; W1T

(=) senfza da # & foa sfrwa
g w1 IFTE IAW I FA fFar o
aq feea sfawa #a € goar s &
et fear wmga ?

G@ifean, Tamw dix WA adr wy
weRt (wro fagm Am) : (%) o ().

PHALGUNA 19, 189 (SAKA)

Writien Answers 194

Wt qlorr & g Iqwfew wr AT
TS F GGG AT FOT, A A
&, fw a9 ot o o owfk ¥
T ¥ wfiys afege 9l awnfaa g
T 9w 8@ # gyl & Sw-dw

JAFY & gmg-arg §), ¥ fafieer
JAI FY WA FT qqT T AT |

Assigoment of Dr. Pohlman In Central
Famlily Planojng Ingtitute

2435. SHRI GUNANAND THAKUR:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Dr, Pohl-
man who was on a sabbtical year leave was
permitted to work at the Central Family
Planning Institute on request from the Uni-
versity of North Carolina, without any
financial commitment on this Institute ;

(b) whether after this period of assign-
ment, he has been permitted to continue
under the Path Finder's Fund ;

(¢) whether the Path Finder's Fund has
been appropriately authorised and recog-
nised lo operate in India ; and

(d) if not, how Dr. Pohlman has been
permitted to undertake work in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEYELOPMENT (DR. S.
CHANDRASEKHAR) : (a) Yes.

(b) No.

(¢) No.

(d) Does not arise,

Appolotment of Valuer at Gauhat|

2436. SHRI DHIRESWAR KALITA :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have received
any recommendation to the effect from the
Income-tax Authorities at Gaubati and
Shillong that a Valuer be appointed at
Gauhati to assess the values under th¢
Wealth Tax Act : and
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(b} if s0, the reasons of delaying the
appointment ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The Commis-
sionmer of Income-Tax, Shillong has so far
forwarded for the appointment as Valuer,
under section 4(3) of the Estate Duty Act,
in the cases of 5 applicants with their head-
quarters at Gauvhati. They also do valua-
tion for Weulth Tax.

(b} The Ministry have approved 4 such
applicamts as Valuers. In the fifth case,
the application has been rejected, as the
conditions prescribed in the Minoistry's
Notification F. No. 5/77/68 —E D., dated
6th July, 1968 were not satisfied.

Ports for Import of Crade Oil

2437. SHRI BISWANARAYAN
SHASTRI : Will the Minister of PETRO-
LEUM AND CHEMICALS, AND MINES
ANKD METALS be pleased to state the
names of the ports in Indiu through which
crude oil is imporied in India ?

THE MINISTER OF PETROLEUM
AND CHEMICALS, AND MINES AND
METALS (DR. TRIGUNA SEN): The
crude oil, at present, is being import-
ed through the ports of Bombay Cochin,
Visukhapatnam and Madras,

Preveative Officers in Customs House,
Calcutta

2438, SHRI P. R. THAKUR : Will
the Minister of FINANCE be pleased to
refer to the reply glven to Unstarred Ques-
tion No, 2958 on the 2nd December, 1968
regarding fixation of sepiority of the Pre-
ventive Officers in Calcutta Customs House
and state :

(a) whether the appeal under considera-
tion has since been disposed of ;

(b) if 8o, the detalls of the case and
the decision taken thereon ; and

(c) if not, the reasons for the delay

causing harm to the interests of the appel-
lunt ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJL DESAD ; (a) No. Sir,
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(b} and (c). As some General issues
are involved, the matter is still under con-
sideration, in consultation with the Minis-
iry of Home Affairs.

Power Connectipns for Quraters in
Netaji Nagar and Sarofini Nagar,
New Delbi

2439. SHRI M. L. SONDHI : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS HOUSING
AND URBAN DEVELOPMENT be pleased
1o slate :

(a) whether it is a fact that there is Do
power connection for the two-roomed quar-
ters In Netaji Nagar and Sarojini Nagar
areas in New Delhi.

(b) if so, whether Government propose
to provide the power connection for the
benefit of Government servants residing
there ; and

(c) If no, the reasons therefor 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) Itisa
fact thut power plugs were not provided in
the two-roomed types Il and Il quarters
in Netaji Nagar and Sarojini Mugar at the
time of construction.

(b} The present position is that one
AC power plug per quarter, is provided in
types 11 and 11l quarters, on request from
individual tepoants. Government's Hability
is, however, limited to Rs. 200/- per power
plug and the tenants reguired 1o puy addi-
tional rent for it. Any expenditure in
excess of Rs. 200/- is 1o be borne by the
lenants themselves.

(c) Does not arlse.

Provision of Jafri on Roof of Quarters
ia Netajl Nagar aad Sarojisi Nager,
New Delhi

2440. SHRI M. L. SONDHI : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleas-
ed to state :

(a} whether it isa fact that a lot of in-
covenience is being experienced by the
residents of Upper Flats {two-ro?ruean}
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Netaji and Sarojini Nagar Areas for want
of 4 jufri on the roof ;

(b) if so, whether Government propose
to construct a light structure of plywood
or asbestos sheet on the roof for the bene-
fit of the upper flat residents ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) It has
been brought 1o the notice of Government
that some inconvenience is Leing experie-
nced by the allottees for want of *‘Barsatis™
on the roof.

(b} These is no such proposal under
consideration of Government.

(¢) For lack of funds.
Out-of-Turn Allotment

2441. SHRI YASHPAL SINGH:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be Pleased 1o state :

(a) whether there isa ban for out-of.
turn alloiment of quarters to Government
servants ;|

(b) if so, when
and

it will be removed ;

{c) the number of eligible employees
who are on the waiting list ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) Yes,
Sir.

(b} As a good number of cases where
out=ofturn alloiments have already been
sanctioned are pending allotments, it has
been decided to ban the entertainment of
further applications for out-of-turn allot-
ments upto 3lst March, 1969 for the time
being. The position will be reviewed there-
alter.

(c) Al present 58,445 Government em-
ployees, working in eligible offices, are
awaiting allotments of general pool resi-
dences in Delhi/New Delhi on the regular
Walting List,
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Mebr Chand Market, Lodi Road,
New Dethi

2442 SHRI M. L. SONDHI : Will
the Ministér of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that the rent for
the shops in Mehr Chand Market, Lodi
Road, New Delhi has been increcsed by
24 times by Government ; and

(b) if so, the reasons therefor ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) No,
Sir, not in the case of original allottees.

(b) Does not arise.

Drainage Scheme in Trans-Damodar
Area

2443. SHRI C. K. BHATTA-
CHARYA ; Will the Minister of IRRIGA-
TION AND POWER be pleased 10 staie :

(a) whether the - sgverity of flocds in
the trans-Damodar area in 1968 could huve
been checked, if the Damodar Valley
Corporation had constructed the other
dams in the original scheme ;

(b) whether the Damodar Valley
Corporation has carried out any drainage
scheme in trans-Damodar area as per its
statutery function ; and

(c) whether there is anvy proposal
before Government to get more dams
constructed and to carry out extensive

drainage scheme in the trans-Damodar

area ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) (a) No, Sir.

(b} Damodar  Valley
constructed sixieen Drainage Channels
withlo the valley. Other schemes required
for trans-Damodar area will full or will
have to be integrated with schemes out-
side the Valley where the Damodar Valley
Corporation does not have any stautory
function,

(c) Adttention is first

Corporation

being given to
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Iroprove the drainage is the Lower
Damodar Valley by canalisation.
Reorganisation of D. V. C.
2444, SHRI C. K. BHATTA-
CHARYYA : Will the Minister of

IRRIGATION AND POWER be pleased
to state :

(a) whether there has been functional
re-organisation of the Damodar Valley
Carporation ;

(b) if so, the reasons for such re-
organisation and the result thereof ?

(c) whether statutory functions of the
Damodar Valley Corporation are liable
to change from time to time ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR
PRASAD) : (a) No, Sir.
(b) and (c). There is a proposal for

the reorganisation of the Damodar Valley
Cerporation on a functional basis and the
same is still under
consultation, with the State Governments of
West Bengal and Bibar.

Flood Control Measures of Damodar
Yalley Corporation

2445, SHRI C. K. BHATTA-
CHARYYA : Will the Minister of
IRRIGATION AND POWER be pleased
to state :

(a) whether it is a fact that the flood
control measures of the Damodar Valley
Corporation only partially moderate the
flood in lower West Bengal ;

(b) whether it is also a fact that the
flood control measures are inadequate to
control severe fiood if simultaneous rains
occur in the uvpper catchment and lower
Damodar Valley ; and

(c) if so, the action proposed to be
taken towards adequate flood comtrol
meesures ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) (a) The Damodar VaHey
Corporation Dams can moderate a peak
flow of 650,000 cusecs in the Upper Catch-
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ment to 250,000 cueecs below Durgapur
Barrage.

(b) Yes

(c) Attention is first being given to

improve the drainage in the Lower Damo-
dar Valley by canalisation.

A. R, C, Report on Damodar Valley

Corporation
2446. SHRI C. K. BHATTACHARY-
YA :  Will the Minister of IRRIGATION

AND POWER be pleased to state :

(a) whether the Damodar Valley Cor-
poration had requested the Central Govern-
ment for examination of its Administrative
Department to Improve efficiency and en-
sure economy ;

(b) whether 2 team of officers of the
Admipistrative Reforms Commission of the
Government of India had examined and
made certain recommendations ;

(c}) whether the Damodar Valley Cor-
poration has accepted the recommendations;
and

(d) the steps taken by Government to
ensure implementation of the recommenda-
tlons ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a)} No, Sir;

(b} to (d). Do not arise.

Shifting of Hazardous and Obaoxious
Factories

2447. SHRI SHANKARRAO MANE ;
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased to refer to the reply given to Un-
starred Question No. 2792 on the 2nd Dece-
mber, 1968 and state :

(a) whether information regarding the
shifting of hazardous and obnoxious factor-
ies has since been collected ; and

(b) if so, when it will be laid on the
Table ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) Yes
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(4) The regmisite informmtion has been
forwarded to the Department of Parliamen-
tary Affairs for being laia on the Table of
the Sabha.

Issue of Clearance Centificate to the
Former Chiel Minicter of Orissa

2448. SHRI S. KUNDU : Wil the
Minister of FINANCE be pleased to state ;

(a) whether Shrl Biju Patnaik, former,
Chief Minisier of Orissa has been issued
income tax clearance certificate by the In-
come Tux Officer, Cuttack Circle or by any
other Income Tuax Officer ;

{b) if so, whathet clearance partains to
his personal income or income of the com-
panies in which he has substantial interest
like Kalinga Tubes, Kalinga Construction
erc. ;

(c) whether the certificaie will enable
him to get loans from banks and Govern-
ment for business purposés ;

(d) the firms and companies In which
Shri Biju Patnaik is vitally connected hold-
ing large number of shares have income-
tax and other tax arrears giving details
thereof ; and

(e) the steps Government are taking to
realise the arrears 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Tax Clentance
certificates dated 24th June, 1968 and 3ist
January. 1969 were isawed to Shri Biju Pat-
naik by the Income-tan Officer, Central
Circle, Cuitack.

(b) The tax clearance certificates were
applied for by Shri Biju Patnaik In his indi-
vidual capacity, and as at the relevant time
there was no tax due from bhim, tax clear-
ance certificates were issued to him in his
individual capacity.

(c) 1t was stated by Shri Biju Patnaik
that the purpose of obtaiming the tax clear-
ance certificates was fer obtaining bask
guarantee, industrial licence, import licence
and industrial undertaking licence for new
industries. It is nei known whether the
certificates were utilised by Shri Patnaik for
#étiing loans from banks and Government
for buwiness purposes.

) and (¢). The required Mformasion
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laid on the Tible
[Piace ! 1n Library. See No.
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is given in the statement
of the House.
LT-271/69].

Family Planning Devices

2449. SHRI TENNETI VISWANA-
THAM :  Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the wvarious devices used by the
Family Planning Department in respect of
women 1o arrest and reduce the growth of
population ;

(b) the assessment of Government with
regard to their success ; and

{c) the safe figure of population which
Government have In view, having regard to
the food resources of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) :  (a) The follw=-
ing devices and methods have so far
been approved in respect of women under
the Family Planning Programme :—

(i) Conventionul controceptives-—dia-
phragm, jelly and foam tablets,

(ii) Tntraoterine contraceptive device
(TUCD).

(ili) Tubectomy.

(b) While the acceptibility of tubecto-
my has been steadily rising, that for con-
ventional contraceptives for women hss
shown some decline. There hae also been
a setback in the popularity of IUCD due
fo cértain sidé-effects and rumours. Sieps
have he#n taken to ensure proper pre-ineer-
tion check and follow-up action in respect
of TUCD, which Is expected to increase its
popularity. As aa adjonct to ihe IUCD
programme experimental-cum-demostrational
projects have also been taken up in respect
of orz) pils.

(c) Keeping in view the pmtential of
food production, educational facllities and
other economic factors, it is simed to re-
duce the annual birth-rate to 25 per thou-
sand population.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

U. S. President on the attitude of non-
aligned countries to Vietcong
Attacks

off Ot www @it ()
weg qgiag, #§ gfgasaag F1F 75 &
frafafaa fawg §f AT afas-#d
WAt w7 sqr femar § WX wrdgAr war
gragema ¥ aw aheq g :

“4 7T, 1069 1 wwdwT F Sfasz
w1 HffqaT ot 99 To=w o faae-
T gl & J H gIed I@ & A
W & Ay ) far M o€ ok 9w ax
Agd Ay w1 g A
"

wifere ®@ AR (o fedr fer) -
WIS WAIEd, W T B 38 fawq
9 ¥ T wAAE & wegafa & feed
O F AR ¥ A A5 d | qw
® QA W@ ¥ TF §EC A H
faerrar o @ fom® sy e ®
$G TP F AW Y g WO S0
T & 1 §GE S WO T AT A
T Ak i W wOHT R g9 Ag faar
g

v farg & wreg gwe A Aifg @
ot ofifwa § 1 @ a9g §¢fw § @
qu} #1 M AT T W & I gAT
ara fear § W gw a8 W F
§ s xa¥ weaa: aifagay aaveT fasemm
gw 7g Wt wrT Q@ § & ) gag
rar wYE waw TE IIEN AN W AT
¥ forg e @ o

oft ot T AT o weTw OAET,
WY ¥ 95T & §E §, W1 W §IEIR
w1 W IUTHTAT § THE! WA @ |
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ot frer #1 ®edr T oW AR

Hafawm 9t wrar § qar 9wl

qHET WAAT T IW J@T § | IWIT T RN
¥ gurk s guen fwar &

“His aides say that he is disappointed

with some non-aligned countries which

advised the U.S.A. to give up the bomb-
ing of North Viet Nam.

They have not spoken against the
shelling of southern cities by the North.
This is treated here as a supreme exam-
ple of “double standards.”

U. Thant is an exception to the rule,
for he has condemned the ‘‘savege
attacks.”

T F ag § fagra A 0F a@ WX
Fr g fv ga a1 A= 3w fmew
T &0 & FIF A7 AE, WO T
ao% ¥ g7 9T gHeT AT W AR
gdrEr & faard at @ @ |

T & A8, ¥ qrosT s smfea
s WA g fF go qwe fedw &
AoTE w1 A

The U.S. Defence Secretary, Mr. Melvin
Laird, said today that the North Vietnamese
and Viet Cong Offensive was not of great

military significance, but the shelling of towns
had to stop.

He told a press conference at the giant
American base at northern Da Nang that if
indiscriminate shelling of population centres
continued a response would be made.

ag IET AAqTAAY & 1 gR AIGH Y
3wt W@ & faww &1 @l
qg+ FY frem ar 7€ | T A faer
™ sgrar gutE Y ag fadwoaen ¥
fog w1x Y€ AFF Y awAT | wTE Tmg
e FT 49T & R W owY F I A oae
w%a 3 | W19 g A I F q@r gwn
2 1 3zeq 3w e ¥ wify & fae gae-
& & YT 3T &7 AAT AT ¥ | WA
a9 & qzeg Aify ot o e s
#HX ¥ ¥g § awenrd) €T qwreE
W 1 T T & ww oot @
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AT 99T *1, $rE fo Ay @
TEY T o T qg T T Y Fv arew
fageam # wifs enfer @ & o
o wifaqat ararrcr qar w3 & fan
aadtsr ® faw1 m anfsga o ®T N
arfgd | wwder 7 gawfegssr  qrfer
T & A & o wrfed W 3@ a1 it
q13g fagzamm gxEer § fasam AT
2 a1t mrewfas gfesnm & 0 gad
whw g1 AfFT Ta¥ qrww wE F A
‘g oemsg”’ H A fAwm L A5 A3 &
fF .

Four-hundred Communist troops appar-
ently moving from inside Cambodia eastward
Saigon today ran into a platoon of 40 U.S.
air cavalrymen screening a section of the

border killed or wounded every one of
American troops.

TR T TEA w1 oare s faav 2,
oY ar3y fagearw &1 w1€ @I dAT A9
2 fag ax akz @ AT A A 2
# o= wYT ¥7T A M eoare faAmT SR
gfe:

“The MNorth Vietnamese President H.O.,

Chi Minh in a New Year Day Massage

said his own people and Viet Cong

should not relase their efforts to drive
the Americans out of South Vietnam."

=T, q@faar, @3 9T F g
wrzHt FTAT & a9 ag TAAHT GRGT WA
ariz 3 & @ ¥em § Fmem A
TaNT I G & T« AT & gfeewia
¥ oft ot wifa % gfeemia & ag
ARREATT SR F1 WTAAT & agar faadry
Ol

g & qraar argar g s o e
Y Vg W T 1GAgE wwdhwr 3 famn
s famaar 9¢ awardy gareq ¢ & ar
AT AT g A SO} fageAma o1
sfia fear fF a2 WM e Y T=ar A
FTaAT 3% w1 & fm 2 fageam
gz o sfm 7 27 g IR aE

PHALGUNA 19, 1890 (SAK A/

Press Conference (C.A.) 206

saet feqr &Y s® w1 w1 9w firer, W
gax dur wae Ad femr oY w9 A
faar ?

M omu. T g ¢ 5 aw sy
£ wrrar & faedy wex faganw &
Wi WAl WA S g aferr
fmaarn & qwes AT 9T THS ¥ gwaT
e T fRar @ e 9 wmwawy
w7 o #971 Ag1 AT W I9 WY G
F4T AXEIT XY HIATACGT ¥ §H W €Y
AZEAT FY ATNA ALY qgWAT 7

ot AV i (drERE) oy ey
= AT o faqT FT B E R g
W 9T Teard &Y T & a1 fagaaray
TE R AT A @R ? On 2 point

of order.

MR. SPEAKER : There is no point of
order ; it is a point of disorder.

ot feer fag o wemwr wRtem, @
e HAET § g afr ¥ 9 5y wwr 9w
T zifeRez § 1) 99 IR FEew AN &
it # e ff ama A w0 wag
wrAdta wzer w1 fred ot A @y
qﬁ'rawrrg,a‘rﬁaﬂ%f‘aquq-gf
g\ S WAAT GIFT q2T ¥ gAq
frar | @A Tredl ¥ gz oowr g,
g gg faar & f& .

“His aides say™.

3% o wgTaw § oA & fedt ¥ vy
A8 BT F9H X ¥ AL 9@ Y 4 A
AT | AT AT THHT qATT § 5 www wgw
aar §, @t agt anferr a=c =Y gk & o
Tzl XA WE® A T IAWT wA
g faar ¥ 1w Al xer 9aE
971 #1 fifaw &W@ o g AW A
o1 | Fare fedft ¥ qur ar

“Mr. President, have you considered

an appropriate response if the attacks
continue in South Viet-Nam 7
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[Shri Dinesh Singh]
“Would an appropriate response SHRI A. SREEDHARAN (Badajara) :

include resumption of bombing in the
North 7

g 7 waTa f7ar:

“That the question is one that T have
given thought to, but it is one which T
think should not be answered in this
forum.™

gt as wig Ay fift =1 qa7 B,
g2 ST & | AT IS & HIT AT FA
i g sz g Mtewft ot 527 E§fF
fagaar®s 1 FAear F A T A2
mifeagqm Zn & fasaar wfegd, @ify.
qai 31 & fAwa s g A anashy
¥ faea asIa L1 A F FTA A
adl faswa a5 0

st aw sem oy o & sroET
FoAm AT | AR A W AqA A
faar & | &% ag 21 ¥ f ard fagaar-
o oY gAr WX @ §, I9F O F A
qTEre /Y a4i §...(saawm)

SHRI BAL RAJ MADHOK (South
Delhi) : The question is, have you condem-
ned the bombing of civilians.

SEVERAL HON. MEMBERS rosc—

MR. SPEAKER : Order, order. Every-
body will kindly sit down.

off WIW  WETE ) ¢ 9 AT IE
Y st =7fze |

MR. SPEAKER : Your prasna was
for hall an hour ! Please sit down,

SEVERAL HON. MEMBERS rpce —

MR. SPEAKER : Order, order. Wild
you kindly sit down, Shri Sharma ? Please
do not interrupt like this. A responsible
Member like you should not get up like that.
How can [ control this? [ know you are
anti-American. Everybody know that. But you
should not shout like that. Will you kindly sit
down ? ([arsrruptlon’ You should not exhibit
your anger like this. Shri Sreedharag.

Mr. Speaker, Sir, [ am shocked by the
statement of the External Affpirs Minister in
this country. He is an aide of the Prime
Minister and he is also in the inner circle of
the Prime Minister. The External Affairs
Minister says that the United States Govern-
ment have not addressed the Government
of India in this matter. It is a very quixotic
statement, because the External Affairs Minis-
ter of the Government of India is expected
to know the policy developments in a major
country like the United States, and I hope
he does not expect Mr. Nixon to write and
inform him everyday of the details of his
policy. But | know the affairs of the Exter-
nal Affairs Ministry arc today in the
doldrums, because that policy adviser, [
understand, has abandoned his post and they
want to bring him back as MP. Apart from
that—

MR. SPEAKER :
qucstion.

Pleasc come to the

SHRI A. SREEDHARAN : The aides
of the American President also express the
policy of the Government of the United
States. They have accused us of double
standards. 1 would like to kmow whether
this Government do¢s mot practise double
standards at all, (farerruptiont When the
Prime Minister goes to Moscow she says that
the bombing of MNorth Viet Nam is wrong.
But when she goes to Washington she says
Mr. Johnson has a case. This way, like a
pendulum, India’s foreign policy has been
swinging between Moscow and Washington,
and in the words of the late Dr. Lohia,
India’s foreign policy is one of alternate
servitude. So, I would like to know from
the External Affairs Minister whether he has
enquired from the Indian Ambassador in
Washington as the whether there has been a
change in the United States’ policy towards
the non-aligned countries.

My question (b) is this. This is not
merely an attack on the policy on a particu-
lar issue. This is an attack on the basic
posture of non-aligpment posed by the
Government of India,—( [aterrup ion )—the
so-called mnon-alignment. If that is the
posture of the United States, will the External
Affairs Minister of this country have the
courage of conviction and faith and tell the
Qovernment of the United States ang
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Mr. Nixon not to poke his beaky nose into
the affairs of the Asian countries.

SHRI DINESH SINGH : The entire
question is based on the fact that Mr. Nixon
has said something about non-aliyned
countries. As I said, in the transcript 1 have
received, there is no mention of anything of
thir kind nor has the U.S. Government
written to us. I do not know what other
channel of communication the hon. member
expects us to maintain, Therefore, 1 cannot
make any comment about anything which has
not been said.

SHR1 B. K. DASCHOWDHURY
(Cooch-Behar) :  The minister's statement
seems to be a very tricky game. He has
evaded the whole issue. He says :

“Its attention has been drawn to a
press report which makes this allegation
as from some aides to the President”,

understand what the hon.
Minister means by this. There must be some
clarification whether the statement made by
the aides is to be regarded as a statement
made by the President himself. While we
dislike having to make eny adverse comment
or observation in regard to Heads of Foreign
States or the foreign policy of other countries,
we find it is a great pity that the President
of America made such a remark against non-
aligned countries that they are having double
standards. I am oot saying anything about
the fighting between North and South
Vietnam. The Minister has said that the
policy of the Government on this matter is
well known. But it has got another aspect.
In the recent past, the international relations
amongst the member nations of the U.N.
have become very formidable and fair. The
cornerstone of international relations is em-
bodied in article 2(4y of the U.N. Charter,
which says :

“All members shall refrain in their
international relations refrain from the
threat or use of force against the territo-
rial integrity or political independence of
any State or in any other manner incon-
sistent with the purposes of the United
Nations.”

1 want to ask whether this particular
staternent made either by the President him-
self or by some of his aides  is comsistent
with the purpose of the UN. T1want to

T do not
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know whether the Government of India wil|
seck a clarification from the President him-
self whether he disowns the statement made
by some of ‘his aides or whether he takes
full responsibility for it.

SHRI DINESH SINGH : The news-
paper story to which reference has been made
by my hon. friends says “Nixon disappointed
with non-alignment™. On the basis of this,
they have submitted this calling attention
which you were pleased to admit. The facts
are entirely contradictory. President Nixon
has not made any statement. Even in the
paper, the staternent is not attributed to the
President of U. S., but to his aides. We
understand that even the aides have not made
any statement. Hon. members have put
forward a question on the basis of a story
which has no basis at all in fact. What
answer can [ give ?

MR. SPEAKER : Papers to be laid.

SHRI M. L. SONDHI (New Delhi):
You are allowing him to get away with it ?
What are the Chinese and Americans doing
in Warsaw ? They are discussing your border
and you do not have the guts . . .

MR. SPEAKER :
to be laid.

Order, order. Papers

12.19 hrs.

PAPERS LAID ON THE TABLE

Report of Advisory Committec on the Press
Councl]

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA) : On behalf of Shri I. K.
QGujral,

I beg to lay on the Table a copy of the
Report (Hindi and English versions) of the
Advisory Committee on the Press Council.
IPlaced in Library See No. LT-258/69)

Not ification under Drugs and Cosmetics Act

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
URBAN DEYELOPMENT (SHRI B. S,
MURTHY) : 1 beg to lay on the Table §
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[Shri B. S. Murthy]

copy of the Drugs and Cosmetics (Amend-
ment) Rules, 1969, published in Notification
No. S. 0. 594 in Gazette of India dated the
15th February, 1969, under sub-section (3) of
section 33 of the Drugs and Cosmetics Act,
1940. (Placcd 1n Library See No. LT-260/69)

Notifications under Customs Act with an
explanatory menorandum

SHRI JAGANNATH PAHADIA : On
behall of Shri P. C. Sethi, I beg to lay on the
Table a copy each of the following Notifi-
cations wunder section 159 of the Customs
Act, 1962 : —

(i) G.S.R. 403 (English wversion) and
G. S. R. 404 (Hindi version) pub-
lished in Gazette of India dated the
22nd February, 1969, together with
an explanatory memorandum.

(i) G.S. R. 443 (English version) and

G. 8. R. 444 (Hindi version) pub-

lished in Gazette of India dated the

19th February, 1969, together with
an  explanatory memorandum.

[Placed in Library. See MNo. LT-

259/691

Review on the working of Indian Qi) Cor-
poration Ltd and Annual Report of the
Indian Ofl Corporation Ltd.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : [ beg to lay on
the Table a copy each of the following papers
under sub-section (1) of section 619A of the
Companies Act, 1956 :

(i) Review by the Government on the
working of the Indian 0il Cor-
poration Limited, Bombay, for the
year 1967-68,

Annual Report of the Indian Oil
Corporation Limited, Bombay, for
the year 1967-68 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
Qeoeral there on. [Pluc d in Librory
§eg No, LT-261,69]

(i)
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DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1968-69

THE DEPUTY PRIME MINISTER
AND MINISTER OF TINANCE (SHRI
MORARIJI DESAI) : 1 beg to present a
statement showing Supplementary Demands
for Grants in respect of the Budget (General)
for 1968-69.

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAIIWAYS), 1968-69

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : 1 beg to present
a statement showing Supplementary Demands
for Grants in respect of the Budget (Railways)
for 1968-69,

12.20 hrs,

STATEMENT RE. REPORTED SEIZURE
OF COUNTERFEIT TWO
RUPEE NOTES

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : Sir, the attention of
the Government has been drawn 1o a report
appearing in certain newspapers of 7th March,
1969, regarding scizure of counlterfeit two
rupee currency notes with a face value of
over Rs. 1 Crore on 6th March, 1969, at
Pugalur near Coimbatore. A full report has
been called for from the State Government
in this connection. According to the infor-
mation obtained over the telephone by the
C. B. 1., from the Superiniendent of Police,
Economic Offences Wing, Madras, the Tamil
Nadu State Police made a seizure of counter-
feit two rupee currency notes in Pugalpur
(near Coimbatore) and arrested six persons in
this connection on the morning of 6-3-1969.
According to this information, the value
of the notes thus seized is rupees flve Lakhs,
twenty-five thousand and two hundred and
eighty only. It appears that at the time of
seizure the numbers had not been printed on
the notes. It has also been reported that the
forgeries are such as can be easily detected.

The State Police have regisiered Y™
under Section 489 (A), (B) and (C) of Lnda,,
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Penal Code read with Section 34 of the
Indian Penal Code, and further investigations
are procecding.

B.O.H

12. 22 hrs
BUSINESS OF THE HOUSE

SHRI P. RAMAMURT! (Madurai) :
Mr. Spcaker, Sir, il you look at the Order
Paper for today you will find that item No.
10 relates to a motion which says :

“That the statement made by the
Minister of Home Affairs on the 6th
March, 1969 regarding the Address by
the Governor of West Bengal to both
Houses of the State Lggislature assembled
together on the 6th March, 1969, be
taken into consideration.”

I understand that on Thursday last a
substantive motion was given by my hon.
friend Shri Madhu Limaye which sought to
disapprove the conduct of the Governor in
skipping over things frem the Address.
Under rule 186 that substantive motion, F
belicve, is quile in onder because H  satisfies
all the conditions in order that a motion
may be admissible laid down under that
Rule. There is not even one condition that
substantive motion does not fulfil. And, in
point of time | understand that was the first
motion that was given. Probably, due to
imadvertence it might have cscaped the notice
of your office. If that be the case | believe
that the discussion should take place on such
a substantive motion rather than on the state-
ment made by the Home Minister which is
nothing because the Home Minister only said
that he is coflecting the information. What is
the discussion that can teke place oa a sale-
ment that he is collecting the information ?
Let him collect the information and place it
before the House. We have to wait till he
has collected the information. Therefore, 1
think some mistake has been committed. [
did not want to raise this point at 4.00 P. M.
today when we take up this subject because
if that mistake has. been cormmitted that mouy
be corrected and a discussion started on a
substantive motion. If Shri Vajpayee wants
to move that motion F think Stwi Madhu
Limaye will have no- objection whatsoever.
1t is only a question of having this discussion

on a substagtive motion.

PHALOUNA 19, 1e98 (S4KA)

b.o.m 214

MR. SPEAKER : Anybody caa meove an
amendment to this motion also. Shri Madhu
Limaye's motion was made much earlier. A
Aamber of meiions came in on s0 many
things. Therefore, I requested Shri Limaye to
consult all leaders of the Opposition and give
a common motion. There must be some in-
formation before the House for hon. Members
to discuss. Then we got the information that
some paragraphs were not read. B is very
difficult for the Speaker to fix up a time and
say which is the first motion that has been
received. I do mot blame the office for what
has been put down. I take the whole respon-
sibility. I gave instructions to them one hour
before Parliament met. The statement made
by the Home Minister on the floor of the
House is the authoritative information for
this House. Now we are comsidering the
legatity of it—whether the Governor can skip
over passages, whsther it is right or wrong.
We are considering only that point. On this
question the cerrect officigh information that
this House had was the statement of the
Home Minister. Therefore, | put that deadline.
Further, this resolution does not prohibit any
hon. Memsber from moving an  amendment,
disapproving the motion or approving it
The House has a right to do it. But since
the motion has been aditted, there is no
question of changing it.

As is the practice in this House, I would
request every party to give the names of
their representatives who will partipate in this
discussion. Though therc are many names in
this list, it does not mean that everybody
from that list will be called. We are not
folowing that practice. Each party can give
one name. Also, any member can give notice
of an anmendment up to 2 o'Clock or3
o'Clock, approving, disapproving or condemn-
ing anything. But now this motion has been
accepted  and admitted, to say that it should
be changed is wrong. All the parties may
give the names ol their representatives who
will speak on this motion. We will take it
up at 4 P. M.

ot A fead (7)) : worw WA,
CCESEINEC RS AR I L
drass ) afeT 3980 927 wTAAY
wx A fawr ¥ far BA Tt 77
EitE el

MR. SPEAKER
Nirnuy.

:I have given my
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oft wy fowd : e X XD aw@ AL
g iamy &7 s o ael & a9
ara #ifore | § are w3 3 g § e
T AT GG TEAT AW F, T AR
# a & et Al § 1 WX A
wzEg, o fgda get ar s wee fegrd
JMAYEY, TH WEATT FT AW FIAT AR &,
A gad A1 e A @ AT EET
fag gz 3 f% AU I wwm g, IER
orq 719 ATy 1 IESr g N qEyd
o FT 1

MR. SPEAKER : As I have already said,
I have given my decision. Now if you

want to make a speech, 1 have no objection.
But I have given my ruling already.

SHRI RANGA (Srikakulam) : What is
there to argue about your ruling ? Is It not
final ?

MR. SPEAKER
happening now.

st An famd ;s I A
g@® ZT &1 HIE AT AENE | AT
sEeqr F1 WA 81 WO WA AT A
hifad |

SHRI RANGA : 1 may inform Shri
Limaye that I am dealing with the chair and
not with him. The chair has given its ruling.
Now, how could objection be taken to that ?

(Interruptions:

st 7y famd : wegw wgzm, #
SaTAT F1 9% IST @I § |

ft i wa (g8) : weaw w ey,
mANE agEy, A 7y foaad, Qe W
AT I W E 1 T IE OEE WE
wrET I3 F1 afewr 7@ § ?

MR. SPEAKER : I would not allow
all this. What rule T have violated ? There
cannol be any point of order on the ruling
of the Speaker. How can there be a point
of order on that ?

But that is what is
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st vy fowd - werw w@EE, WIOE
sfan 9T F17  qEE WTE W TS0 @

37

MR. SPEAKER : Now what is the point
of order ?

st ay fomd : gege wEQE, W9
0 ama ar gfad 7.

! fira T (FY) ;&7 ge ?

st wy feomd : wAdT asw @
osaer 751 § |

SHRI SHEO NARIAN : Sir, 1 would
request you to put an end to all this. Every
day after lunch hour, at 2 O'Clock some
point or other is raised, saying the Speaker
has said this or that.

MR. SPEAKER : That is why 1 am
finishing it now. Now this motion had been
admitted. This discussion is closed ; there
will be no more discussion about it. If Shri
Madhu Limaye wants to argue on any other
point, he may do so. On this point, he has
sought my permission to raise it and 1 have
allowed him to raise it. He was kind enough
to inform me also that he was raising it. A
decision has been taken on that point and that
issue is closed. If he wanted to raise any
other point, if he had written to me, 1 would
have allowed him. I have no objection to it.
But now there can be no discussion on this
point.

sit ww fawd : wew wEiEw, AT
aR @ f& w9 w7 a1 fF W w4-
geafy & 1€ wearE wim, @ ST 99
9T farwrT w3

MR. SPEAKER : I my self announced it
that if all the parties want to move it, they
can do so.

Wt ag fewd: oo% ae {7 wew
@ & Aarel & arg awrda w7 § fee
AT ) G w7 w;gar § oA
ag wrag 78 & 5 9 o sem @y
ar, wafag g8 § ag ey v v 0
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wirad & 9 fogEt a sfaaw
TR 1w &7 a1 wfgwr W ogw
off Tyl # fear mar ar 1 & @ sw@w
®) Jq w3 7 A fuwrT A arowady ar A
fets mwoit WY 3 & frg are g o=
FIA Y T AR F dre 2o w1 F agelt
o 7T W gAR Afew 1€ 9T TAN-
g+ art ¥ 715 fqars T8 @ /%A1 g—
ar gk are faege fagw oY FIgA &
w3 ¥ 7y aweefeq wimw fear | =
wena &Y wig At arydy g@ &7 A
g o g e fAD g7 53 & w0
uqa fam 7Y @zar g1 & fagtal oY ara
FT W F ! AT 7AW IFCE
“That this House disapproves the action
of the West Bengal Gowvernor in not
acting strictly as a constitutional head
inasmuch as he has refused to read the
text of the mandatory address, as drafted
by the Cabinet of West Bengal, and
provoked ugly scenes in the Legislature
and raised a needless constitutional contro-
versy with frightful implications to the
already strained Centre-State relations and
the future of democracy in this country™.
Tq wearq 9T 2w gAw Fwaw, @
fo mro (wifiee), o do WTEo,
ST FHEE 1 T q o qrAT F A
51 qIGIGAT F, I G4 GEA| § qEA@T
g0 owa § owig A areRdt A ww
weara # ¥ T AR AN g¥w A
feadt & &, 73 v cavw 7 {1 Afe
gerefeq SEaid WY | gafdac @9 ™
T H MY FOwET AR & AT F AR

frarg afsd

MR. SPEAKER : The njrnay has already
been given. I am not going to change it.

oft ww fomd : ag famge w7 ¥
ag vgrarfaar, WAl @ 1 ag faw &
fawrs 2 1

MR. SPEAKER: I have given my ruling,
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whether you like it or not. It is there. There
will not be any change.

12 31 hrs.

GENERAL BUDGET—GENERAL
DISCUSSION—Contd

MR. SPEAKER : We now take up the
General Budget. We have already taken 4
hours and 50 minutes. Another 15 hours and
10 minutes remain. Shri Manoharan.

SHRI MANOHARAN (Madras North) :
Mr. Speaker, Sir at the outset let me offer
my birthday greetings to the author of the
present Budget, Mr. Morarji Desai. He is
now 73. He stands between the two mighty
orders, the order that is dead and the order
that is emerging. He might have seen in
life much and gained rich in experience, not
only political but social, economic and what
not of the country. [ can console myself by
thinking that our Finance Minister can be a
better guide, though not a good master, of
the affairs of the country. Mr. Morarji
Desi knows better than anybody else regar-
ding the affairs of the nation. He knows
where the wind is blowing ; he knows where
the shoe pinches. So, | want to make some
observations for the consideration of our
Finance Minister.

After 1967 General Elections, the
country has got the unigue opportunity of
passing through a certain mental and intel-
lectual revolution. The people in the country
are now trying to write the history of their
own. The monolithic order, the Congress
Party, enjoyed in the past 20 years has been
smashed to smithercens and the myth that
the Congress Party alone could deliver the
goods has been exploded. All over the
country, a sense of responsibility is aroused
and a sense of participation is registered.

12.33 hrs.

[MR. DEPUTY-SPEAKEK—in the Chair)

It is true that the fathers of the Consti-
tution had thought that till eternity one and
the only party, the Congress Party, will rule
the country and they would not have visuali-
sed a sort of contingency that the Congress
Party may go to the walls and the opposition
may lakc up the administration of the
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country. But now the hopes of the fathers that they are not the servants of the

of the Constitution are belied and an alto- Centre and nor the Mogul Emperor

gether new development is in the offing. is gaining ground, and no State is

Different political ideologies have come up on
the political horizon of the country. Till
1967, there was no emphasis given and the
accent pronounced on the Centre-States
relationship as we do it now. Till 1967, we
did mot bother about article 263 in the
Comstitution. [ would like to quote articles
263 for the consideration of the Housc, It
reads :

“If at any time it appears to the
President that the public interests would
be served by the establishment of a
Council charged with the duty of—

(a) inquiring into and advising upon
disputes which may have arisen bet-
ween States ;

(b) investigating and discussing subjects
in which some or all of the States,
or the Union and one or more of the
States, have a common interest ;
or

making recommendations upon any
such subject and, in particular,
recommendations for the better
coordination of policy and action
with respect to that subject,”

(c

This article deals with coordination bet-
ween the States.

Now the entire country is thinking in
terms of establishment of that Council which
could definitely solve the disputes that may
arise between the Centre and the States.
Now the order—political, economic and
social—of the country is changing. Every-
where this trend is developing that today it
is not ane-party's rule but, on the contrary,
it is a multi-party system. The present
trend is that. So, it is high time for the
Congress leviathan to come out of the rut
and be shorn of its  abominable
attitude. The days of sitting in the ivory
tower and giving directives and directions to
the fumbling States lifting its eye-brow and
simply making any recalcitrant elements in
the State spollbound or simply threatening
the people and bringing them down: by thair
tricks. and warnings arc gone. Now the
unbearable shams from which tha State
Goavernmeats have suffesed: so far as-enlarged
masnicipalities i being: peplaced by assertions
aad 1espaasibilitics, The, felling in the States

going to tolerate the encroachment om the
part of the Central Government. The distinct
change that is visible in the attitude of the
State Governments should be construed as
not a defiance but, on the contrary, as an
assertion of right in the clear direction, .

In the light of this 1 want to analyse the
Budget that has been presented by the hon.
Finance Minister, Shri Morarji Desai,

I am sure the Budget has been farmed by
our Finance Minister under the assumption
that after 1969-70 therc would not be any
transfer of resources to the States in terms of
the final award of the Fifth Finance Commis-
sion which is expected to finish its work by
the end of July. You must have seen this
in the State Budgets ; they have revealed an
alarming deficit on non-Plan account and all
over. They expected that the recommenda-
tions of the Finance Commission would be
to the satisfaction of the States. Here, |
think, Mr. Morarji Desai might have thought
that the interim report of the Finance
Commission must be final and shall be final.
But T take a different view of that. I want
to quote from the Finace Commission's
interim report ; on page 4, it is said :

“We have still to have further discus-
sions with the State Governments and
other parties and to examine carefully
the material already with us and the
further information and memoranda
which we shall receive regarding all the
items of our terms of reference. The
interim recommendations in this Report
should not, therefore, be regarded as
indicating our final views or recommen-
dations or as committing us in any way
regarding the principles of devolution of
taxes or duties, other than estate duty,
or grants under Article 275 of the Con-
stitution or any other matters referred to
us under the Presidential Order.”
Therefore, the mterim report of the

Finance Commission is not final. Let not
the Finance Minister conclude that there
would not be any necessity for him to
transfer resources to the State Governments
which are struggling for their own existence.
The State Governments have framed their
plan on the assumption that the gap in non-
Plap ageount will be definitely bridged by
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the Finance Commission, but unfortunately
it has not done so. If that is not forth-
coming, what will happen ? Either of these
two things will happen. Either the State
Governments will be compelled to resort to
overdraft or they will be compelled to cut
their development outlays. In either case
it is not only bad politics but is equally bad

economics. | would, therefore, request the
Finance Minister not to rush with his pro-
posals and ideas of cutting funds and not

giving loans and not transferring resources 1o
the States hoping that the final award of the
Finance Commission would be according to
his own thinking.

The second point is the claim made by
the Finance Minister as regards stability of
prices, Stability of prices is largely depen-
dent on trends in agricultural production.
Here I want to say something about one of
his taxation proposals, the excise duty on
fertilisers.  This is a point at issuc now. [
am sure by this time our Finance Minister
might have changed his mind ; il so, well
and good. The excise duty on fertilisers will
definitely push up the cost of the cultivation.
What will happen thereby ? The farmers
will have to demand more for their produce.
Normally the State Governments as well as
the Central Government will find it difficult
to deal with a situation where the farmers
will be demanding more for their produce.
The incidence of the levy will normally have
to be covered by higher price and Govern-
ments, both in the States and at the Centre,
must fact that situation. This will defini-
tely introduce an element of confusion, this
will definitely tilt the balance and upset the
so-called theory of stability of prices.

Our Finance Minister was right in paying
encomiums to our farmers, that they are
doing a lot for this country's production as a
result of which are fast overcoming our
difficulties on the food front. But while on
one side he is paying encomiums to the agri-
culturist on the other he is introducing this
levy on fertilisers.

1 think this is absolutely cruel on his
part. | cannot understand or appreciate
the logic behind this simultaneous distri-
bution of beuquets and brickbats to the far-
mers. | think this is a disincentive to the
green revolution widely advertised by the
Government of this country. Morarjibhai
cannot be saddist net only ia politics but in
oconomics also, So I would request him to
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stop this cruel business of kissing and kick-
ing in regard to the agriculturists of the
country.

Yeosterday | read in the papers that the
Chairman of the Fertiliser Association of
India, Shri A. D. Mango, while talking to
newsmen said that ‘fertilisers which are
already costly compared to other countries
will bccome costlier as a result of the pro-
posed central excise duty.” He said that the
industry would not be able to absorb the
levy in its price structure and will have to
pass it on to the consumer.” ‘He was ans-
wering questions at a press conference
organised in connection with the seminar on
agricultural production being held tomorrow."
He said that the fertiliser industry will also
be affected, and the tempo of the fertiliser
offtake will fail to keep pace with the rate
of increasc envisaged in the plan projection.

I request the Finance Minister to con-
sider this because if he is very sincere to
the agriculturists of this country, he must
come out with a proposal completely delet-
ing the levy on fertilisers in his original
proposal.

The second point concerns the tax on
agricultural wealth. 1 am not going into the
merits or demerits of the proposal. I am
simply viewing from a different angle. I
think the tax on agricultural wealth is an en-
croachments on the State  jurisdiction,
Secondly, it is a calculated move to ride
roughshed over the State rights. Thirdly, I
consider it a declaration of a cold war on
the State jurisdiction in the matter of legis-
lative competence.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): Very funny argu-
ment.

SHRI MANOHARAN : 1 will explain.
Art. 246 deals with the distribution of legis-
lative powers as between the Centre and the
States. The Scventh Schedule defines and
delimits the powers of the States as well as
the Centre, in the Union List, the State List
and in the Concurrent List.

I am very happy that I could find some
friends in the Congress camp who also
attack the agricultural wealth tax. Entries
82, 86, B7 and 88 in the Union List gives
exclusive power to the State legislature to
legislate upon this. The Centr¢ has no
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business whatsoever to encroach upon it
Entries 46, 47, 48 and 49 in the State List
clearly state that the Centre has no jurisdic-
tion so far as agricultural income and agri-
cultural land tax are concerned. So, it has
been very clearly laid down in the Seventh
Schedule that the Centre has no jurisdic-
tion.

But I am told that the Finance Minister
has claimed that he has fortified his argu-
ment with the opinion of the Attorney-
General of this country. That might be
true. Regarding this proposition, more than
one view is possible. [t may be true or it
may not be true that the Attorney-General
may have expressed that opinion and that
may be correct or may not be correct, be-
cause it is a question of interpretation. But
I can argue from a certain angle and it is
this.

Parliament can legislate on this, but only
under certain circumstances. I have no
objection if Parliament wants to legislate but
it can do so in only three extraordinary
situations, and those situations are visualised
in articles 249, 250 and 252.

Article 249 reads thus :

“Notwithstanding anything in the
foregoing provisions of this Chapter, if
the Council of States has declared by
resolution supported by not less than
two-thirds of the members present and
voting that it is necessary or expedient
in the national interest that Parliament
should make laws with respect to any
matter enumerated in the State List
specified in the resolution, it shall be
lawful for Parliament to make laws for
the whole or any part of the territory
of India with respect to that matter
while the resolution remains in force.”

So, it is only when a resolution is
passed by the Rajya Sabha that it shall be
lawful for Parliament to make laws for the
whole or any part of the territory of India
with respect to that matter while that reso-
lution remains in force. Article 250 deals
with an emergency in operation. When there
is an emergency Parliament has got right to
pass any legislation on the State subject,
provided it is in the national interest.
Article 252 gives a similar power to Parlia-
ment when there is consent from the
States.
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So, it is very clear that the Government
of India and this Parliament have no juris-
diction on this matter.

Probably, the Finance Minister
argue that the principle of mon-obsrante
could be invoked. But [ take strong ob-
Jection to that and I submit that it cannot be
invoked, unless there is a continuing conflict
between the States and the Centre.

So, on any account, it is clear that
Parliament and the Government of India
have no right to pass legislation on any
subject within the jurisdiction of the
States.

may

There is one other point which I want to
stress and | hope the Finance Minister will
definitely concur with me on this point. The
Central budget does not make any significant
contribution on the question of tackling the
ever-growing debt charges. Yesterday, the
Madras Finance Minister had this to say in
the Madras Legislative Assembly. This is what
has been reported.

““Mr. Mathiazhagam, Finance Minister
complainted that the State was not get-
ting its due share in the Central taxes.
He said the State had asked the Centre
to raise its share of income-tax from 75
per cent of the amount collected in the
State to 87 per cent. In the case of
excise duties it had pleaded for doubling
the present share from 20 per cent to 40
per cent. He hoped that the Centre
would accede to the request.”

I am glad that the National Development
Council is going to meet shortly where all
these points will be discussed. He further
said :

“The State did not get a paisa from
the corporation tax which brought in

Rs. 320 crores. The State Governments

had to be contented with their Ministers

inaugurating new industries and companies
while the taxes collected from them went
straightway to the Finance Minister,"’

The Finance Minister of Tamil Nadu
further pleaded for collection or re-payment of
the Central loans in easy instalments.

The debt burden of the States has grown
from Rs. 445 crores in  1951-52 to Rs. 5502
crores by the end of the Third Plan period,
Thus, the debt burden of the States has in-
creased by 14-times within a period of aboyt
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fifteen years. By 1968-69, this will increase
to a little over Rs. 7000 crores. This figure
represents the total debt owed by the States
to the Centre. Out of the total volume of
resources transferred under revenue account
to the States from the Central Government,
nearly 30 per cent flows back to the Centre
for repayment of principal as well as interest.
I request the Finance Minister to consider
the question of re-scheduling of debts on the
basis of a correct understanding and apprai-
sal of the situation. He may argue “Where
are the funds 7 We have no funds at all.
The State Governments clamour for more
funds and resources. But where are the
funds? To him my humble submission
would be this.  All duplication and over-
lapping must go. Why should the Central
Government have so many Ministries 7 For
example, a Ministry of Education at the
Centre is superfluous, because each State
Government has its own Education Ministry.
The people here at the Centre are doing
nothing except eating the wealth of this
country. Then take the Public Health De-
partment. [Each State Government has got
its own Department of Health. Similarly,
there is a list of other Ministries as well,
namely the Food and Agriculture Ministry,
the Ministry of Labour, the Ministry of
Co-operation, the Ministry of Rehabilitation
etc. Those are all Ministries functioning
here with thousands and thousands of staff
and wasting thousands of crores of rupees
without doing anything concrete. So, I
would request the Finance Minister to con-
sider whether it is possible for him to elimi-
nate or abolish all these Ministries.

So far as agriculture is concerned, the
point is very clear. What do these people
know about agriculture ? The cultivators
are doing their job right under the very
nose of the State Government which knows
the problem. But here the people are sitting
in an ivory tower without doing anything but
standing as a stumbling block or an obstacle
and eating the whole wealth of this country.
Our Finance Minister here happens to be
also the Deputy Prime Minister of this
country ; it is high time for him to think
on the lines that I have suggested, namely of
abolishing all these superfluous Ministries.

Just one instance will reveal certain facts
in a very shocking manner. Take, for
instance, the Food Ministry. There are so
many Departments under this Ministry. For
eximple, there is a man called Agsicyltural
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Production Commissioner ; there is another
man called the Animal Husbandry Commi-
ssioner. Then there is a third man called the
Inspector-General of Forests, and then there
is a man called the Agricultural Marketing
Officer. Why should there be so much of
duplication and overlapping ? The Finance
Minister has asked us ‘Where is the money 7'
But there is the money. If the Finance
Minister rightly thinks in terms of the
country’s wealth and the country’s money
and the taxpayers' money he can easily find
out a solution. I request the Finance
Minister to think over this and see that some-
thing is done. .

He is @ man of rich experience and he
knows better than anybody else in this country
what needs to be done. If he is not going
to do it, then who else is going to do it ?
So, in the evening of his life I think
he can do something for the people of this
country.

Regarding the tax on sugar, 1 do not
know why he has levied this tax on it.
I submit that the Finance Minister should
not be so bitter towards sugar, because it is
a common man's commodity. Regarding
cigarettes, I do not understand why he has
become a saddist like this to tax the common
people of this country ...

SHRI MORARJI DESAI : Everybody
is a saddist.

SHRI MANOHARAN : I have got much
regard for him. But he proves to be the
pastmaster in this.

1 would now like to say a word about
the excise duty on textiles. I would say
that the concessions granted by the Finance
Minister are not only too late but are wholly
inadequate. So, he must think over this
matter again and see that relief measures are
given to see that the mills which had closed
at the time of crisis are reopened. To that
extent 1 expect his co-operation.

The DMK Government is naturally
anxious to help the people of our State. We
want to embark upon certain plans which
are productive. but we have no money. Our
Finance Minister is a prohibitionist and
cluims to belong to the Gandhian order. |
think he is the one and only man in the
country who can claim that. The late
lamented Chief Minister of Madras supported
him and said that on no account would
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prohibition be scrapped. We are losing to
the tune of Rs. 25 to Rs. 30 crores because
of prohibition, but the Chief Minister said
that he did not want to be lured by the
tempting figures. He was satistied that with
the scrapping of prohibition, people would
be in the streets, the women would be shedd-
ing tears, and he did not want it. So, we
have every right to expect the Finance
Minister to help us, but the Planning Commi-
ssion which decided to give Rs. 250 crores o
Madras State has now brought it down to
Rs. 201 crores. If such a kind of attitude
is developed, what will happen ? We must
think of that. The situation has changed,
and the Finance Minister cannot say that he

is the master and the States must follow
suit.

SHRI MORARIJI DESAT : I will never
say that,

SHRI MANOHARAN : [ am not

talking of you, but of the Central Govern-
ment. Do not isolate yourself. When I
say Finance Minister, you are not Morarji
Desai.

SHR1 MORARJI DESAI Do not
mention the two together.
SHRI MANOHARAN : Now only 1

understand you have double personality.

So, our Finance Minister must take note,
because the NDC meeting is going to be
Leld, and he must correct it. If this is left
as it is, what will happen ? That is my
question.

So far as the DMK is concerned, we had
been preaching separation for several years.
After 1962-63 we were convinced that we
could not isolate ourselves from the main
political current of the country, and we
therefore decided to bury deep the philosophy
of separatism. We did not expect any bovquet
for it from anybody, we voluntarily did it,
but we stressed that certain conditions and
causes existing in the country which pave the
way for undesirable slogans and undesirable
political philosophies must be removed. The
other day, while the Home Minister was
dubbing the Shiv Sena a Fascist organisation
—1 am glad he did so—he said that certain
conditions and cauges exist in our socicty
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which pave the way for the emergence of
such Fascist organisations. So, unless and
until they are removed, a solution is an
impossibility. We were talking of separation
not oo any other ground. We have no desire
to have a separate, independent Dravidasthan
or something of that kind, so that Shri
Morarji Desai may be my counterpart. The
question is simple. We are aggrieved parties.
Each and every State has such a feeling
today., Nobody can say that Tamil Nadu
alone is demanding this. What about West
Bengal, what about Maharashtra, what about
Gujarat ? Each and every State feels that it
must be an equal partner in the nation.

MR. DEPUTY-SPEAKER :
continue in the afternoon.

He may

13.00 hrs.

The Lok Subha adjsurned for Lunch till
Faurteen of the Clock.

The Lok Sabha reassemble wft-r Luach
at Four minutes past Fouricen of the
Clack.

[Mr. Depwty-Speaker in the Chair)

GENERAL BUDGET—GENERAL
DISCUSSION—Contd.

SHRI MANOHARAN : Mr. Deputy-
Speaker, [ shall finish my speech within five
minutes. I have been referring to the need
for the Central Government to help the
States which arc in distress. Today,what is
required for the Central Government is to
have fertile imagination and understanding
and not futile obduracy and obstinacy.

After pointing out the basis of it, I shall
conclude my speech.

The State Governments should be given
more powers and the residual powers which
are being maintained by the Central Govern-
ment should automatically go to the States.
Here, 1 want to quote the recommendations
made by the Setalvad Team. A Study Team
of the Administrative Reforms Commission,
Mr. Setalvad's team, has pointed out that
*‘as sharers in the fruits of ; such projects in
the States, the Centre cannot in fairness 1o
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the States absolve itself of all the resposibili-
ties for shouldering a reasonable proportion
of the repayment obligations. A high-
powered expert committee should go into the
problem of indebtedness of the States in all
its aspects, and an imaginative, statesman
like approach be evolved by tackling it.” |
hope the Finance Minister will consider the
proposals that 1 have given for his considera-
tion, especially in the National Development
Council.

Mow, 1 want 1o suggest for the effective
consideration of the Finance Minister one
important proposal, considering the need for
development that obtains today in our coun-
try. It is this. Concentration of power
must go, and decentralisation must be usher-
ed in, for which an important statesman of
the country made a suggestion to another
important man in the country’s national
affairs, It is this. While Rajaji was the
Governor-General, when the Constitution was
in the offing, he suggested to Dr. Ambedkar,
the then Law Minister, that considering
India’s vastness, the bulk of its population,
the polyglot nature of its population, the
sociely which we are having and which is
plural, and the culture which is composite,
which we are enjoying, India should have two
federations, one for the South and the other
for the North, and both should have a con-
federation in the top. The confederation
should deal with foreign affairs, defence and
communications. The present entries which
are in the exclusive purview of the Central
Government,-——an  exclusive list, —are too
bulky and so they must be rearranged, and the
Centre must be satisfied in dealing with three
subjects and two or three more like currency
and the like, and all the rest must go to the
States. Il that is not accepted by the
Government ol India, then | think they can-
not solve the issues that face the country
today.

Now, each and every State is clamouring
for more powers. This has been the demand
of the DMK party for the past so many
years. One by one, each and every State is
clamouring for more powers. The Prime
Munister of this country and the Deputy Prime
M nister cannot afford to ignore all these
ge nuine demands of the States. Each State
wants to assert itsell. Probably the Deputy
Prime Minister may think that thereby the
strength of the Central Government may go.
But, 1 feel otherwise. 1f the States are given
enormous powers in their respective jurisdic-
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tion and if the Centre deals with defence,
communication and foreign affairs of this
country as an cqual partner in the national
affairs, the Gentral Government can be made
extra strong. But if you think that by tak-
ing away or snatching away the powers that
are now vested in the State Governments, the
Central Government can be made strong, you
are sadly mistaken. So, you must have a
realistic approach to the issues that crop up
today. |1 am one of those who believe that
this country’s integration must be kept intact.
So far as we the members of the DMK party
are concerned, we are second to none in up-
holding the integration and solidarity of the
country.

1 have been repeatedly saying on the
floor of this House that my party stands for
that. So, if there is any misgiving on the
part of the State Governments, it is not be-
cause of this but it is because of the non-
chalant attitude adopted by the Central
Government. So, 1 request the Deputy
Prime Minister to come out from the old
way of thinking and have a new Ilook and
have a new dimension of understanding and
see that the problems of Centre-State rela-
tions are solved. It is high time for the
Government of India to think on these lines,
because everybody thinks that otherwise this
country may go to dogs. Now, whether
it is due to a clear-cut understanding that
has dawned on the Government of India or
not, we find that it is a fact that rehearsals
are being staged and enacted to have a coali-
tion all over, 1 am sure that after 1972 you
cannot find a Congress Government at the
Centre. The multiparty system will emerge,
and the Congress Party has ample opportunity
to have rehearsal from now on. Three solid
years are before them. They must siudy
problems absolutely and in their entirety.
They must iron out differences, il there are
any. They must try to accommodate people.
They must shed away the so-called complex
of isolation. They must think of the unity
of the country. They should not think that
the States arec after all subordinates,
Without States, there is no Central Govern-
ment.

The contributions made by the State
Governments are immense. The Central
Government appear (o have no realisation
whatsoever regarding that. 1 would request
the Deputy Prime Minisier to think  whether
on the present basis it is possible 10 have the
naticn's integrity intact,
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On behalf of the Government of Madras,
1 now want to make a request to the Deputy
Prime Minister. In the field of food production
the condition in Tamil Nadu is very bad.
We have been giving help to our neighbour-
ing States like Kerala when they were in
distress. Bul now the drought situation
in our State is so fantastic and terrible. The
day before yesterday, the Food Minister
visited our State. Our immediale require-
ment is the extent of one lakh tonnes of rice.
I am happy that the Food Minister has pro-
mised our Chief Minister that something will
be done. But the term ‘something will be
done’ is shrouded in misunderstanding and
things of that kind. I submit that it must
be positively done. Otherwise, we are
seriously thinking of declaring the entire
Tamil Madu as a famine-stricken area. It is
high time, therefore, that the Food Minister
should help our State at this time of distress.

We demand, on behalf of the DMK, a
reappraisal of the Constitution in the light of
new developments.  Secondly, we demand a
rescheduling of debts. Thirdly, unnecessary
duplication must go. As 1 have already
pointed out, certain Ministries must be
immedialely abolished in the interests of the
country’s prosperity. [ hope that the Deputy
Prime Minister will do something in this
direction.

Fourthly, in order to maintain the inte-
grity of the country we must sit together and
sce what all we could do without any sense
of reservation. Let us not have a sort of
complacent thinking that these are all people
creating troubles.  Actually, no State under
the Government of India as weil as under
the Constitution is recalcitrant towards the
Centre. 1f the Centre (ries to change its
attitude, it would be all the more good for
the Centre. If the Central Government is
strong, stubborn, obdurate and obstinate
without hearing and listening to the wishes
of the people of the States, I think it is high
time that the Central Government seriously
thinks of removing such kinds of recalcitrant
elements sitting at the Centre.,

In regard to the tax proposals, I would
request the Deputy Prime Minister to delete
the levy on agricultural wealth, excise duty on
sugar, tobacco etc. and give relief to the
people of this country. Then only we can
appreciate the Deputy Prime Minister’s pro-
posals. T hope he will do it.

MARCH 10, 1969
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siiwat  efast @ (wige) S99
9 miEg, & Ay few aft
T9TE 3T A1g § I W wgd qgE &
fan faw wigw & @1y IET WG F
faefrr aorz wega frar & 1 Freasag saw)
9 FOIT T 987 %37 I5A 9F § AfwA
oIS 69 sgaedr § @y faarg w1 A
A qEY 41 1 afg Wiy T9 qHg 95 9
FIW A FST T@ @ Fawar oy fE
TR 39 WY snFeqT 41 U wewl g
Tt Wi ag fasaqrfa) & womn @ar
YT afdfeafaal & g7 3271 dlar | wwfag
gragas 91 fF @ 0% &1 I9z AW &
g Iofeqa fegr s

T a3 w8 wa w6 5y w1
qE T AR 3R &0 F1 fady @i
dyrg 3 frar g Wi wlWE A @R
A g =g faddfy g & S g afer
ATy afum g diew agsr g fFay
A gy weny §, onmoEg #
famare sev & 31 0 Y grarEAr
Y o &0 w1 faoiy fmar | &7 o) qomar-
g w1 9T A dgaw F AR g &
aaraATs F oF I A @A g
AW & e OF qHar G ¥ A7 F
IARE Wit a3, IAWT WIASAT  ag,
ITH WET T qHaT AT Y fE oAy
9l F1 T AH, FU F T qF U FA-
afff A% a5 @& | ag UF FATATIE
aume & fagrr ¢ qufy gt A
fra At & qQt awz wiww ¥ an@ar
R BT ATH Ot g JeA A AN faan
swfE gER IWATH AT@ AT A9AT N
& gara &0 ©w 1w few  afafes,
T2

T W ¥ WY el e qare)
¥ wAET 9T WA A F AW FT A€ F
g o faw § dfew g @ @1
a3 WY FHTHATT ST 1 qwE F arrfam
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T I Ay er Y g wHE &
A7 § 7z 9Yann & o fs qg 2@ qqr-
wardY 2w A fex ww At gW A RUW
waf ya¥eax &1 wtaw da gar a1 5
73 ¥ AW UF gATAAT W 2 A4
% 3 ¥ar fF freeas usdl & awz ¥ e
qzi ¥°x F qwe § ) qOAC FE A FA
™ T 7 faw get wran fF 9g aqa-
It X 7 9T ¢ foeg W@ AT F T
waz ¥ ag ygm Fam feari fram fE
I ¥ QAT A9 qrA &1 A FHIAAIT
& ez & faw 74 & ofeT fwe
# faerr? & a7 v anfY ¢ fFag 2w
OF FATIATEY W 3 A FEAE 29
QT FT W wW ¥ fAam e W
e Ag 2o

ZAIR {THA UF FgA a9 A, 0F
wgT a7 957 & i e 0% & awwmem-
Frde gt 1 afz grenfadr s g 2w &
T gl A SFCIT FEAT A 1 FMISA
& 3T a1 M 9% anEr g Zi e
Ta 1o & gfaur Izar wzd & A1 I
& got gear, agfg w1 3w N qwfa
I AT TG &

9 92 & WL dg gW ® qmw
%1 faer f& auer & g AU 9T T@ AT
i AT g A Thw &Y, R W@
T 3, =g fFma &, gege 21, wE%
®T X AT AT A FT WA AT
g1 wfe az s &1 fady far mam
& gt ¢ f& @ 2w 1 mard) F7 AT-
w80 sfawa gt § AT &) faewy
grer A §, g dfcew 3T 9T T
2xq w7 A€ anw ALY T97 ag ¥AT IS

Ay o< g2 & Faad s edr-adt ow .

£ o ot w3-a¥ Bfage W § ) wfex
i A g7 9T 9 AW 9% 7 UF TACE
og T & wWC T 6T WA WA
o gat @uAl & iy § Wi et
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TE-TE v Zfevw § oot GES dar
T3 §, &9 wrew ¥ g=fr anfr wraEy
qg ¥¢1 § TAfOU ITHF FWT g AW
F&T %1 T1fgq 41

g wfewzad T AT IFT 9T § IW
¥ & gw faams § o2 ag wiae faas
e mitas wits &1 fewa & &1
wrdY 78 & arar § fF 7z wfeargond wr
YERAIT KT A% | AIET-2Yer IW A @raw
& JfFT sraa WX ot g wa ¥ faw-
g a0% § A g wfedrrod & &
F19 FATAT T § W IW 9T qoAr
fagare #3a1 W) TH W qa N
fammr § dfr T TiaF 97 & 5 wdf
wfemsad & weamw & femw &
famam 7 gz I1g AT A I A AT W
TEIT T FIA G217 2 92 I@ & frga
gz 17 | grfi fae 90 2w qT @SR
otT fasre &3 1 317 grer frara 9w
FT TEIAIT AT &1 A1 qEr frmA ew
1 AT ®Ar 2y AfFHT wfearewt qT
39 AAEAT AT FT FIF 20

fogw a9 fredzz gardy sfa & Jaan
urg &, gN IO & ¥ fodwd w@m @,
F19AT & g Y fegzar € &, WX aw
fegrt Faa sz asa Efsgn 3 77
wzge fear & f5 ow gm oot owrAd),
ToAT WrlaF gaEq £ #2017 & Ay &
& ¥ ara &1 qgany g @, A gad
a1 w37 g 7 zw o= fovady /), @3-
feqvar #Y 199 7 9F 1 g W W
foraar ot & 99 A 50 E\d wrweHy
aft & arlt & St g7 oward ¥ Q
fred o sw & a4 go & Fala
g M g § g §ft amm
215 feem &Y o¢ fie & gardy &Y
ot oraeht & 3ox frafe &Y g
friT g

au &7 oy § fF dw % vk
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aga 3w adl ¥ s weT =fhedma and
ar &% | gt e A fE aifa
fog a@ ¥ gurdr FdATA QY gyq &
& met & 1 afy At famr &Y feafs
9 ¥® A7 9zf g7 ot &N A ¥, ww W
ZAR B ) A oo @ga fagEr gd @
w17 38 ¥ gaw qar€ @1 awar ¢ Sfwa
foar quw & &, zefRa ¥ ¥, @R
fadr 1€ gar gurg Fg &

faer =t oY & 9 a9z F W
¥ 39T 64 FAT To G 1 fogw A9
#9381 10 FAT To 379 79 £ 1 FAfFw
W ggET gu g, A H & afaw foad
9T SOTET &I4T @X @1 Ardr F, AAIgE
fravaragasn &= @A rgw o
SeqIeT a3 FEA g, ATg ERAgA A
gy, wig @A ¥ A@d, g «9ga
¥8 wwzE frgs o fd s
¢ 1 ag grgar e¥ 99 mSWEl ¥ S
et fwa & &faegt zat @ o
wifga & 1 ag w19 w1 AT & SmEr
ggam & oY 2 ¥ Aqgawi & wifaw
aar, wiafaa aF | a3 woeze faas
AT AFAT Y

v g wfes g@ At aw @iar & o=
Y & fr o wISFE wiow &C faar
T 8, afew a7 @ TE AT A 3w
® S Ay Y € ag feuel aw a1 oS
At aF A7 qgwa a1 Qs Foad
2 & s oweww & sofergs
gar =ifed 1 gt A F feaw
I WX IH & AAS IT AW aF T G
WY I T ATH ISAT ATZT § WIT I A
AT GENW gy §, a1 ¥ faw ¥
1€ T Y3 arar A ¥ | AR H a9
¥ aer W ofmar #12  qg FTHFRT 97
foad gf, sramitr v foad g€, afew
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W &7 A1 7T ag @ifgw g @ g
o atg § e ¥ =fee gfeeege
e fetd & gy & aqrex faamae-
#zw w3z O¥ I 97 AT FALE
F14 AT | R ATE ®o TATAZ WIF & feAr
1 aTF & A0M@0 047 | qEY-aE AF IH
!ﬁ'a’lﬂﬁ’ﬂﬁlg’a Ogo To & TH am
g | 39 ¥ 99 &Y qE) gHAT I | TAA-
¥z oy vfemr &1 g fafaedt & oF
frara grdY, afe ag s F & 797 &
A g g Y @Y | agT weE A
4 A F 72 feay ardt A IwT g,
ew & far fray ot ) I8t 8, €W
9T qdt w1 foae sz A gfaafadt 1 &Y
0T o zfeege & wfd@ & aga
AT & | oG, AT H FY 3@ AW
T &1 7€ | 74T aTg & A & Fa7 fEs
gt fw fva amg o< fFaar it 2 it
T2eq W TYAAT Y AU | §gAWUT &K
W3, FRAWE F WAL WX IAT I
& qdf fodt # zord &) qeqr § zgwEd
a3, Affq e @em g1 T

1% WA AT ;. FRA@E A TN
g1

sita anfast w : Fgi WA &
Fgt oAt EF fagar | et fAeer AY ag
Wt Fgar fwar ) faar arsfefes wae &
g g7 S9 7, gafay 2 gadw & A
AT TG gHT | TAEAIE cgEAW W -
AW 1954 F FFr w9 e
YT ST SE A aE N & ww o gwn)
AHTE § F17) egmaAw @2 a7, g §
& Fie o WY @, ¥feT @ & F
A gz 7€ | xw fww & 8% gu faar
Fr grr wifgd ar gam a@ gwr Wy
foad as & =g peedfaiz a8 @ afx
Wt w1 g ¥ F azwn @ A wgEe



237 Budpet Gan —

w1 % 3% FT O W ey aw
qET |

wgf ATk Aw A wafa Wik weAfa
M 97 Pz £ agt gl AT fAET
¥R o v get @ R s@ w6
T5 oI 9T fFawa s 5y @ g
FampY g fe g & gwt w@l &
w27 nE HfA g S AT W gedt
wrwat 9T faeit, g i Y Saw 2 T
WY FTEN QAT H IS &Y OFRA | qI9 AV
# zaar 9w FgAT Fgar ¢ fin Iqmafaai
¥ A N AT A A7 aqE &<
sreta wia 39 2w H & fF nw gefezam
FaTeRz Gar et 1 2w A fogy faA #
a7 e ag AUT AT W, TFIIF A
® WX A I @ mfeT =
Wi} ¥ Tq &6 &7 IARA HEAT AN g
o7 55 W & waeuw ssfegaw Fis-
¥z 7 &1 A faaw A waFw AW fade
g &, qagdl & far =z ferw &1qF
TITH, FAT AT IAG, TA A FG FAA
2% arer AdY & | o AT AIEEFAT IH
a3 # & 6 g5 1 qar qarar ww fF
afas awfaar w1 &, seed ¥am & | WA
tar A &% A zE W H Sy owify &
wra, MR Ewifrd am & § g
i wifa & ATH &, 39 K A9 A% A
awd, wZ WG 144 A, 917 A€ AW
HIAF AIZA | AF 7F A9 39 FT §¥ N
adt og=n fr o9 & s gfaardt svom E
YT #41 w1 wify &, ¥4 ZWIL ;AT
STrIgEar §, F4 TAAT INIML ¢, AL
vz fa¥ Ao Qg & @ At
FA2Y #t qunr ¥, faq w1 ww wgea
& T &, A AN Fq W@ E
oY 79 3w F1 wify B qF T oawv
o a9 7Y e fE owe A gfrard
N § IT F A, I GHATT FL N T
¥ 3 # g W ArH A arew F
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H19 JE W w127 F gAfEt faee
@y &) gEt § ) O Tl 20 4T 5y
war 2, afeT fvg A o ! WwgdT
foie fadar, areatgaas g | § fager
a0 gt w1 wrafos zfrze RET @0
Faafaar £t ag i @ ¥ fe =z
TAEIHT F § gE-YE § woAr wuAy
q3, Frearal #1 fafeemt & sa¢, gad ag
aairAl & wfwsw & wfus w19 J97 997 §,
a9 aF f I graT ¥ 7 &) 9y e g
AAT AFEAT H P A4, AT A% QAR
A AFAA gz §2 A AT, @ A EY
AT | | 1936 § FE g fae 9wy
yaar i F1g7 gf, feT W aw T
wEaft ¥ @Y aza AE g I oAy
I A & SHET FAET qET @ww & T,
3z IAT qaEar F F qE, IAA Ay
sfe oftor g1 €, afga fex ot g9y
T2 T ATY q2 A3 97 1 ) e e
7 3¢ ¥ Yaaaiz g Areaizsme & amw
qT, 3% o w9 3@ S gevmifaY
T sefegafoesa o o 78 24 frag
A9t AT T g2 Iw FL, AFAwH
HOAT AEIAT FT FTH, ITRT ATEATEA
F7 7 2% aur gaft A § 97 gw Aw AN
FaET THOAT TR GEET AT FEdy &
20-22 74 gu IARr FAw go, AT
I qEAd 7 $1E fgewr wzww A4
¥ SA1aT QAT A & | 9 g deqr
T geerdt dfazat fasga ooy 2 3@
AFAI § dq A1 qrvAT FET A N §,
faaa @mr wfus & wies s gsmr
qIETE T AW & Wfg oI wAw #®
sfg 3981 1 fordmry 7df § s ag
w11 AEAT ®1 3% FT 7 wgt w9 T7F
Wz ¥ W@ &, FITFT IT 97 78 T OO,
12 w0 gfez ¥ ar ot o & e
a3 f& ag wodt 7Y w5t Fw w7

T Faawy § § O o= wgay
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Figfr 3 A A4 3§ 3, AR 4R HAT T A1HT a9 AT IT | IW gAewqy

OENT AN 31 TAY AT AA FA qUAqr
FT A I 1 AT HFT ) Afwa
Ay SAT7T AHAG T g ar gz 2 fw
% TG Al KIGAT F, TH FA A
&1 A gy fgady @O A g@d T
avmafy wor gArEr A @ AfFa @
T G20 FTF ATAT , IAR FH AT
o9y 7 FY feAdt WY I A gz Ay
g at f§ e gaaRs Y A3 2w oA
oY mez sqar ) fraze S\ & fan
A et frar wrar & g famar &
aAT Srgar g fF o wieR m oA S
Wt straswrdr S ¢ i faeit A femral @
gaAr wqan fzar § o 98 fRar g ? wrw
oY gark qff fadt & s ofiady =i
& szt aT P wear aga asar dar ar g,
A, JFRWEL, GAVRIAMR wife F aga
afgar wear g21 dar &, A sy W g
A wa7 9 fEEa & sogr ey T oamm
frat &Y 74f e &1 9w feam &
faq WY wrasr ®rEAr Wfzg 0 w9
gaar wifgn e gae! &% Fga ™4
fordr ot awg o fesr | §anwdt g o
o™ §97 o1 7a7 ¢ Aafw faawr fas
ANF Fgr arar &, R fas s F
arg & gfqg ¥ IAFHT AIRTT AN FoA F
A, WHFC IAEFT ATk &7 #wR
#& fir 37% =T 307 @Y A% 2, Pradt
% fomm &rw fpar ar qwar § sl fra
azg ¥ frarAt #1 8% 71T 947 9T FaT
war F a1 awAr &, P "qu'ﬁ Lo
faar @ &Far 1 A & oarET STAw
waWT @ g T § Ak mifer &
FEET X gw @y AL Ay A% ¥ o
| &0 ¥ gard AN wToqrgT ATAT
sAT-FOr 777 &1 T § | HEAEFAT W
A g fF w9 FEE FEA TFH W
ayfed, St qad-qad Ag qI3-499

¥ g #1 w1f foomd T w
Fra ff qgar fasar § ar gea  fawY
2 A fF@T &1 &9 famar § o sanar
fasar 2 o foam w1 &Y #iwa faad
& ar 7&f fawdy 31 Sfer ay Afa so
qAATE § IAY 7 A fear w1 #1€ wraar
gAr 2 WA Fogax &1 N wIAw
gAT & | M N fas fergeaa # @ AR
fatasT 3o g¥w & 2, 3TN q@AA ¥
q7T F1E T AL &, g qUAT wEAl
2 W AFT A0 &, 7€ w17 LA ATA
aA 98 @ | i faer wifew g &
g a3 7 4hrer w7 A § W T S
W 5 o g9 ¢, wfqg Y = &Y
FIRT ¢ qg 77 & o1 F;HA &, AT gy
FIRT TEY 1 GFAT & 1 WY T Y Fwgw
g W WET WET SR 9T WAT-
aan §, ag o ¥ FTA g ) gEIWRTH
TG ¢ ar gof fa=i & afwar =2l s
wife 4 gg AT 1 awar § 6 W
WA FaTfadt %1 a@q gy fear &, T
#Y #A7fedY w1 eqrd § v fdar @
afeq sragasa ww @ a@ 1 R
foaT &1 9o 79 F1 §G FAa T,
F4q 9T fAx A SEF WU FmT o
wa & faer gt Y &1 a1 A %
w17 Usa § dr9 faely qzait Fasaw o
$g TW ¥z Fo W g AT ava-
AT FATT &1 IH & 1 g7 diAl Fwarsl
¥ 9T 939 F g9 717 giar @re
&7l aadt g fF e s s g7
FqU FEFT SR g A4 ¢ R dla dT
ST AFAT IAT NAT F @ § W1 qEwr
YA TF AT F 4T @A G 8, ¥ 7R
7 £z &% & | ITT IIT gIq TIT AW
2 IaFT gAY FO¥ § SATEr @

g1 § crfan sfaew 3 aar wrsdg wfa-
a7 7 ft 38 Ig7 77 57 § faefla azary
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F gwey 7 | Feg WY syl ¥ &1 faslg
Feaiw grar @ v feedl Il & fam
w@ddart, w tam @ A g,
wrarsfefem an @ AT W w
azaR § fo 217} &1 wqrer e AT §
IE% aR § ofan wfwew ¥ SgE aw
frar & f g 9@ s &Y ST @Y
FAEAT ST2T 3 9% ¥ GARA A Q
A IFFT M swEE ARAT 1 IEE
fogzaa #1 sara § |1 ®@ GET @
o, IuE! qiwifas st shfas feafa
Y @A F T@r ST o gger mefaf-
efex grammsard feadt §, zawr sam
# T 1A | g wW foem gET R 3@
arg 7é g fr onfar sfaws & &1 g
37 a7 frar &Y, wgAe wfeaT
ad 3« Ay fwar gan & fr factg aremy
& q2aTU F+5 AR G & AN F @
FY ST ATAFT A9 fwar s st
a% IAT NI &7 avwey §, faaet @
AT F HRT IEF A SARA QA
W g AR 77 S g @ qET
qragT af ¥ 1 Sy g @ ot gE
A & AfeT za g A Aar ¥ e
83 wT 69 @ ¥ wgarT I s,
A7 mrigar guar fagar afe Q@
oz w1 a1 T GEIONT 6T 6§ qTKE
sfrma & &1 3T % gFaX § W
x& e g w34 A WAy R 3w N
grardt w1 a3 17 wfama &1 w9 FEw
R arg Ifga  eEN WA ¥ @ £
7 ¥ &7 919 gfawa &7 a1 IOT W
w1 ferar =fge |

fre mTT ag o 3 fr 1952 & ey
s a% faas Ia @ §, Wy ¥ ey
ft were & A &Y, IR & @ whow
IAT /E(F §, ITA T, RO,  AGAT
wife &% o § 1 o wifrw sferarT A g
IWIIM W & G & agg ww
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ITIT A § | AN agA & wW Ww
W AT g1 SuT AW W 9w W
g # 7 ey | we o e @
waEaT § T § Y ¥ wvewd v e
TTATL ¥ AT KX § | OF WU wEgAT R
fr ¥z swe wa g o Wix g WA
ft 957 wrelt & e waer & ar di s
# wie fegr ma |, fedt s % 7Y o
HTATw % fF Y a6t & wAT EW IO
yaw &7 qarT et g€ wawar Y e
B |
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uF g% # fay A7 o o Jar H
sﬂfgfmi:mwﬁmmaﬁﬁlﬁ
afzfaers & fraer sgamdy &, b a9
ITH TeEAfed wredderee & ate
&ferdr & wae q¢ I forar & v gw
ES1 BT VAT 6T, AT W7 AW 6T, @G|
#t AT quie s £, fowr @ 1T ae
1§ urar o fr g et ®
FAT WY A w4 | eradieer fafgesy @Y
&, 3% =T ft T ware fear mar &
FMAE W A wAT GE w7 Y
weisq § 1 Aem o W websw &1 & Y
A ot FIk & Frw frdee wcar Wil
g fo afe vz v 2w & dax ifgfre @
A T a6 § A o€ T g w7 A
T awar § 1 1067 & qwre stafedd W
fewe &% w1 o gwg wigy @1 g A =
oraEY ¥A7 ¥ o A fawee fear a1 fe
afz ¥ ag & AN w whiw W fowe
faar war A fgfam amp & & T@
Ffsar€ grft 1 A0 awefre st of sarar
&g T W T ATC A wqrafy gATA Y
vt & et frogt og¥ & gl ¥
TT & wAET g Ay N gwA Q@ faq
9zY ¥ § AT w off, @ oA ¥
feegs oz 747 g€ ofx wrx wr § ¥
q ol Gl e e w0
a0 a1 I o @ dd 1 dfe gE
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[wrae arfat sam]
T ¥ g @ | W vy B e e
wAY W HACT qAWXT ¥ ez GAT
afer zawl wzer 7 ¥ wg Aww
¥Eqw w1 wgew €, AT Aoqw w) Ager
%, aifaw woqw =) qger 3 1 w9 2 fw
foran gaar 2o w1 dar FE @ @t €
T aFE %1 difgi g, wwgdd
difagi gf, weaw aq § WY 4T §, IAH
Afagi &, 378 MWy 9 fv TR
& A% &7 A waT & g fFA gL qwar g |
¥ et qAgay fe e o @ qwar g,
qest 9T AFf qgAT ¢ | WAgd & €l H
X qrehtar ¥ 9T # @ avd) | dfaar
g Rt ow frat 78 T § &
ITH 9T H 7@ A &7 ara 970 g e
wré o ¥ 1 av dur ararEar fer &
qrar & a1 ¥ ofq #1 7 fargd gu 2mE
&, are@t a1 ) faned go awdt §, a9
&1 ¥ fomex go dadt & 1« g% 9@ WA
1 1z widt § wafe ga Afgae 7 fak-
fen far qr WC woq arq fawnd w,
aifsgt @re ff YT Ig FATH F FAA A
WIATEY &7 GRIEA FX 4T, IT WElEA
w1 oF %0 a3 MfglaT o g ara
qrog 9< £49 WA qrAEAr w1 0w wfar
gar fawr § | W @ @R A Aga
¥ dew x0T & w17 § ey wfemanc
fear ar a%ar afer amrady wr A
Hg A FT |

¥ wodY g7 FHAG TqF F g
w7 H g vyt N R fFeww F o
us 4% &1 ggaarr fEar oo, % @ ¥
wH ax fear ;o o &g @ g
&« #1 A1 G271 fea wio 1 gg wga
qawaE g |

SHRI H. N. MUKERIJEE (Caloutta
North-East) : Mr. Deputy-Speaker, Sir, the
Finance Minister, perhaps conscious of the
unsavoury nature of his budget, has tried to
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embellish it with some feeble humour, but it
remains a poor thing, little more than the
usual petty book-keeping and, in the matter
of taxation, the characteristic jumble of
crafty concessiops to thc very rich and of
imposts which irritate and injure the gene-
rality of the people.

My friends of the Swatantra Party, more
a pressure lobby of the propertied and the
privileged than a political party, must have
been happy at the putrid economic philoso-
phy, if it can be called a philosophy, which
was propounded by the Finance Minister.
1 could imagine the Masanis and Dandekars
laughing in their sleeve when the Finance
Minister expressed the hope that he was not
stealing the show from the Planning Com-
mission. Why bother about the Planning
Commission anyway when you have said
goodbye to planning and all that ? The
Finance Minister has gaily tried to look into
his own mirror, 8s he put it ingeniously, but
he is in the centre of the stage, not the
Planning Commission. For how long he will
be there, now that the people are awake
from Kerala to West Bengal, has come to
be the moot point.

Meanwhile, this Budget has been wel-
comed by certain quarters and the Egomomic
Time+s has written gloefully—1I quote :

“Lnplicit in the highlights of the
Budget is a meaningful leaning on the
market economy and private sector expan-
sion."

The hon. lady Member just now was
regretting that there was no mention of
socialism. Mr. Morarji Desai does mention
socialist society once but in a rather peculiar
way. As a matter of fact, it is much better
that there is no talk of socialism which is
merely so much hypocrital bunkum.

This Budget gives a whole series of con-
cessions to the very rich who are, according
to the Finance Minister, possibly, the really
needy. He has given relief to the cotton
and jute mill-owners who shut up shop after
eating away the assets of their compenies as
well as workers’ provident funds. They
will have a rebate for development. There
is relief in export duty on jute maaufacturers
apdtea. We waat experis tp be boomed
but not at the cost of having to give conti-
nyed support to people who have shown how



inefficient they are and how insensitive they
are to the basic requirements of this
country’s economy.

Then, the Finance Minister has given an
extension of the tax-holiday and development
rebate to new enterprises. He has asked for
cancellation of corporation tax ceiling at 70 per
cent. He has allowed for amortisation of pro-
motional expenses and expenses on project in-
vestments, market surveys and so on. He has
said that there will be no increase in income-
tax rates as far as the upper slabs are con-
cerned. He has not hesitated to fleece the
upper middleclass who because of fixed
income are disabled even from evasion which
is practised by all and sundry with incomes
between Rs. 10,000 and Rs. 20,000. They
are between two worlds, like the South
Indian mriiane—they are beaten from either
side. [ hold no brief for them. But be-
cause they are a sort of people who can be
caught more easily, they arc being made to
suffer and the real big bugs have the run of
the land. There is a new class division in
our society of which even Marx was unaware,
the division between those who have expense
account and those who have not. The
Finance Minister has taken good care to see
that the big bugs get all the advantage of his
Budget.

After paying court to Big Money, the
Finance Minister has dipped his hand into
the pockets of the poor. He is collecting
Rs. 127 crores in additional excise duties.
He has come heavily down on sugar for-
getting, as the hon. lady Member just now
indicated, the case of the producer, the
peasant, who is actually in distress, and has
come heavily down on sugar in a manner
which would add to the pockets of the
prosperous.

But he is raising into the bargain the
price of a drink of even tca or ooffee. The
Finance Minister rmght tell us that there
should not be much of a rise in the price of
sugar, but he should ask his colleague, the
Railway Minister, how over the months he
has continuously increased the price even of
tea and coffee. He does not travel by rail ;
most Ministers never travel by raif, but we
know how a cup of tea or coffee costs so
much more. His own colleague goes on
increasing prices while he says here, *I have
Pt swah a small impost that thore showid
not b any significasd rise it price’.
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Our friend, the Fimanoo Ministér, frowns
on smwoking. Even the frugal ‘Char Minar’
addict has to fork out a few more paise for
a quiet puffl. The poor man's bus fare is
also going to rise because of increase in the
duty on motor oil. We could go on like
this ; these are known, but il is better to put
them all togsther 1o see what a cumulative
effect this Budget is likely to have on the
average man.

We oppose all the new taxes and im-
positions on the basic ground that new
burdens aro being laid on the poople while
big business gots relief. And as far as
foreign capital is concerned, it is ruling the
roost in a much happier eondition than ever
before.

Gaw. Dis,

The Finance Minister has proposed an
excise duty on fertilisers and on power-driven
pumps, and we opposc these because they
would impose fresh burdens on the peasantry
as a whole and would raise the price of
agricultural products without benefiting the
peasantry.

In regard to these impositions, the House
has already learnt that the legal position is
very doubtful, and as far as that is concern=
ed, the entire goings-on suggest how terribly
shoddy is the legal advice which is available
to the Finanee Minister. But quite apart
from the niceties of the law, these hindrances
are hurled exactly when our economy can
move somewhat more quickly than
before only if the rural sector operates at a
more officient level. We have been told by
Prof. Gadgil of the Plannming Commission
that thére should be at least a five per cent
growth in agriculture and an eight to ten
per cent growth in industry and business
which are imer-related and these should
proceed concurrently. Now, in spite of
what is euphemistically called the ‘Green
Revolution’—the ‘Green Revolution® which
even our friend, Shrimati Tarkeshwari Sinha,
tried to debunk the othor day—in spite of
this Green Revolution, we can certainly
claim that a sort of a break-through in agri-
culture has been achieved in 1967-68, parti-
cularly in regard to wheat, largely on account
of new types of sceds having been used ;
the rice crop was a litthe less in 1967-68 than
in 196465 when there was not much ballyhoo
about production. But, even so, at this poim
of time there has happened a certain improve-
merit as far as agricultural production is
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concerned. Prof. Gadgil has pointed out
in a speech at Bangalore that we have to face
in regard to the agricultural problem a very
serious situation and if we have to get results
all over the country, the problem of co-
ordination of the agricultural programmes
requires much more serious attention than
it has received so far. Then he says :

...... this is going to be where the
Fourth Five-Year Plan fails or succeeds:
our ability really to get the programmes
that are suitable for each crop and each
region of the country. What will matter
is our ability in each State to get a full
co-ordination between the various de-
partments, the Revenue, the Agriculture,
the Animal Husbandry, the Co-operation
and the Finance altogether. All this,
and to get really on the ground the
people who are interested in this pro-
gramme in a meaningful manner, not
only the old Community Development
approach.”

I close the quotation here, but it is
exactly at this point of time that the Finance
Minister brings certain proposals which
might upsct the apple-cart in so far as agri-
cultural production is concerned.

In principle, we support the idea of taxing
agricultural incomes, but the way to do it is
not through the proposed wealth tax which
is bound to prove ineffective as far as we can
sec in view of the record of the Government.
1 realise that it is very necessary to prevent
black money being translated into agricultural
property and houses. For example, the
country should like very much to know what
happened when more than 2 million tonnes
of wheat were procured in 1968 from Punjab,
Haryana and U. P. and the Government
agents including the Food Corporation of India
bought all this wheat form the traders in the
mandis gt around Rs. 80 per quintal. From
all accounts, the traders paid the farmers
only Rs. 50 per quintal and no more. Thus,
New Delhi's munificence allowed these inter-
mediary traders to net a margin of Rs. 30
per quintal. For 2 million tonnes, the net
amount comes to Rs. 60 crores. This whole
amount goes unscathed and untaxed. New
Delhi, of course, has no money to spare, let
us say, for instance, for the needs of Calcutta.
A World Bank estimate in 1960 said that
Rs. 200 crores would “save™ Calcutla. That
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was their expression, that is, save it from
going to pieces, which it has been doing
steadily. The State Government has just
reminded the Centre of its responsibility in
this regard, for Calcutta, harried beyond
endurance since Partition, when refugees
poured in and life became nearly impossible
is still India’s city, the hub of industry and
trade and the key to our export. But, of
course, New Delhi is very curt and has no
money to spare for Calcutta, while Rs. 60
crores go to the pampered profiteers in food
who poison the economy with the assittance
of the Government.

In this bedevilled situation, my party is
in favour of forthwith transferring this
subject of taxation on agricultural wealth to
the States by suitable amendment of the
Constitution. The Central Government can-
not be relied upon for purposes of this tax
because its machinery, corrupt or inefficient
or both, will certainly harass rhe peasants in
general and actually permit black money to
escape. This is a game where the tax-coll-
ecting machinery has specialised to perfection.
Moreover, the States are in need of new
sources of revenuc and at least in some States,
democratic advance can bc utilised to have
genuine popular supervision of tax collection.
It cannot be left to those members of the
execotive at the Centre or in the States who
have so far behaved in a fashion which has
gone against the interests of the country.

While the Finance Minister’s proposals
are what 1 might call a messy package which
we shall just discard, we fully support any
agricultural wealth tax that may be levied on
urban big business in order to extend it to
their investments in land. This is the idea
we posit as against their plaintive concern
about the “genuine’ agriculturists which the
Finance Minister expressed on the budget day
when in the midst of his speech, the Prime
Minister daintily handed over to him a chit
which he was constrained to read.

Some people have said that it is a pity
that his second thoughts did not come earlier
before the presentation of the budget but he
will be wise if he has further thought in the

matter on the lines at least that 1 have
There is no time to eclaborate on

them, but class differentiation in our agrarian
structure has widened the dispartiy between
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big and small cultivators a very great deal.
Over a year ago, one of the scions of the
House of Birla, Mr. L. N. Birla, presiding
over one of the capitalist meetings noted this
development of what he called capitalist
relations 2nd hailed what he called an
“accentuation” in the growth of properties
agriculturists and an increasing number of
landless cultivators who prdouce for other
people and starve themselves. In UP, it was
calculated in 1967 that the top two per cent
of households owning as much as 12 per cent
of the cultivable land got an annual income of
Rs. 200 crores and what is more important,
they are getting mixed up with the wurban
money-bags. They are a stupendous force
which the Finance Minister’s proposals just
would not be able to tame in any way. This
requires deeper thinking and thinking with
the States very much in the picture. But
what 1 fear is that this is not the Finance
Minister’s or the Government’s intention.
What has happened in this country is a
juxtaposition of a thin stratum of the rich in
the countryside with the urban rich who
monopolise the gains of Congress planning
through Government loans and control on
sugar -and other co-operatives and other
ways of amassing wealth. They represent
a problem which the ill-thought-out proposals
of the Finance Minister cannot solve.

The Finance Minister is accustomed to
pose before us as the paragon of stern
virtue, but all that is a cloak and cover for
cool and calculated indifferenc to the middle
and poorer classes of the poeple and his
solicitude for the well-being of the wvery
rich,

He has said rightly of course in his bud-
get speech that the objective of growth
cannot be achieved by budgetary policy alone.
But he should know that budgetary policy
properly conceived can and ought to be an
instrument of economic growth. His budget
breathes no inspiration and no economic
message except that foreign and Indian mono-
polists with their hangers-on have got to be
appeased. His somewhat doubtful allocation
for next year's yet unknown plan is Rs. 1903
crores, a sum only marginally higher than the
current year's, Without, therefore, a struc-
tural reform in the economy and the social
get-up, the tension and the burden of deve-
ment and defence which has been put up as
the country’s objective is too much for the
Finance Minister’s humdrum budgetary
devices.
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Qur economy will not be able to gain
momentum unless some basic and courageous
sieps are taken, Yet, Government conducts
merely a big barrage of propaganda about the
national economy having turned the corner,
I wish it was true. But it isa farrago of
nonsense.  This attempt to depict that we
have got. out of the rut of recession even
without the limited planning in operation up
to now warms the hearts of some people
over here and outside in the country but it
is a complete fallacy.

It has been stated by Government that
the net national product rose by 9.1 per cent
from 1966-67 to 1967-68, from Rs. 15,272
crores to Rs. 16,665 crores. But in the pre-
recession year 1964-65 it was according to
the Economic Survey, Rs. 16,219 crores at
1960-61 prices, and the rise, therefore, at
the outside is 2.8 per cent per annuam
which is balrey above the ratc of our popu-
lation growth.

When increased inequality is taken into
account, the conclusion is irresistible that the
overwhelming majority of our people are worse
ol today than in 1964-65. A recent national
sample survey indicates that a third of our
population, a little more than 34.6 per cent
live in absolute poverty, spending less than
Rs. IS p. m, in rural areas and less than
Rs. 24 in urban areas, and, also there are
millions of “severe destitutes”, particularly
in the retarded areas of our country, whether
in North Bihar or in Rayalaseema or in so
many other areas who have less than Rs. 11,
very much less than Rs. 11 a month to
spend.

No sophistry, no jugglery in figures or
argumentation can cover up the evidence of
unspeakable poverty which assaults the
senses in town and country in India today.

15 00 hrs,

It is interesting to note that the net
national product had a growth rate in 1967-68
which can be mentioned. The contribution
of agriculture rose by 20.3 per cent from
Rs. 6,133 crores to Rs. 7,381 crores. Very
welcome.  But the nett product added by
large-scale manufacture fell from Rs. 1,576
crores to Rs, 1,556 crores, and of construc-
tion from Rs. 761 crores to Rs. 740 crores.
This is surely nothing to gloat over : it
shows an imbalance in the economy which
brings about a qualitative decline.
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We here of a *huge"—that is the word
used—rise in exports, 10 per cent in 1968-69.
But in 1964-65, our exports earns $1,714
million ; in 1966-67, it was $1,558 million,
and in 1968-69, it has been at $1,700 million,
that is, we are back where we were four
years ago, and there is nothing to make
a song of and dance about this ‘huge’ rise in
exports.

But there is a sinister purpose to this
propaganda, because foreign collaboration is
to be allowed even in low-priority or non-
essential fields of industry as well as trade,
provided they can appear to be export-
oriented. This is to be the new Morarji
fig-leaf which would be sought to cover the
nudity of reckless collaboration deals. The re-
sult will be that the dependence co-efficient of
our economy will increase, and in the
Gandhian Centenary—everyone is talking
about it in the budget [discussion—self-
reliance is being thrown overboard, thanks to
the Finance Minister and his colleagues here—
he alome is not to blame. Self-reliance,
development-consciousness and plan climate
have as good as vanished from the Indian
scene, and yet they are making such a lot of
to-do about it.

Stagnation bedevils our economy, and
will continue to bedevil our economy, if
this kind of pusillanimous policy continues.
Stagnation bedevils our economy, and
tinkering just will not help. The per capita
daily availability of foodgrains was, accord-
ing to our Ecomomic Survey, 474 gms. in
1965, 396 gms. in 1967 and 457 gms. in 1968.
But it is still lower by 3.6 per cent than in
1965.

The general industrial index had risen by
only one per cent in 1966 ; it fell to 0.5 per
cent in 1967, In 1968, it is estimated to
rise by 5-6 per cent. But altogether, it isa
dismal performance, with half the growth
rate in 1960-65, when it was nothing startling
at all.

The number of unemployed on the live
register increases from year to year : 24, 69,
421 in 1966 to 30,11,642 in 1968.

From the Ist April, 1968 to the 3lst
Jenuary, 1969, at a time when our production
of foodgrains was high, we imported 45.4
kb tonmes of foodgrains st a cost of
Rs. 293.64 crores.
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This came out in answer to a question
on 6th March—starred question  326.
Government has no intention to keep up its
promise to stop all food imports by 1971.
PL-480 imports will continue, with all the
damaging cffect it has on our economy and
on our self-respect,

investments flourish.
Sterling tea companies—I am quoting from
the answer to Unstarred Question MNo. 1178
asked on 19th November, 1968—remitted
Rs. 23.44 crores as profit from 1963-64 to
1967-68, the figures for 1966-67 being Rs. 2.85
crores, and for 1967-68 being Rs. 5 04 crores.
Unstarred Question No. 3765 dated 9th
December, 1968 elicited the answer that pay-
ments abroad for the year were Rs. 280.5
crores under different heads.

Foreign private

It is quite important to notice how very
large amounts of money are sent out by way
of dividends and profits. In 1967-68 we
sent abroad, on account of dividends Rs. 32.7
crores, on account of technical know-how
Rs. 14.7 crores, on account of current profits
Rs. 7.6 crores, on account of accumulated
profits Rs. 8.3 crores, and, of course, on
interest on Government account and private
account enormous amounts reaching up to
very nearly Rs. 200 crores. For royalties
we sent abroad in 1967-68 Rs. 4.3 crores.
Ask our scientists, they will tell you that
most of it is money thrown down the drain,
and we throw this money down the drain
because we have not the courage, the guts
to stand up to these foreigners who are rul-
ing the roost in our country.

Qutstanding foreign investments in India
increased from Rs. 255.8 crores in Jume,
1948 to Rs. 935.8 crores at the end of March,
1965. From 1956 to September, 1968, 3,049
foreign collaboration casses were approved.
This was said in answer to  Unstarred Ques-
tion No. 3975 asked on 10th Desember,
1968.

The oil companies treat us so shabbily
and we can hardly do a thing. At this
rate we are moving towards being something
like a satellite cconomy, but Governmeont
does not care. There is hardly any effort
to collect at least one hall of the ssveral
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hundred crores of arrears of income-tax, and
of course there can be hardly any thinking in
the mind of the Finance Minister or his
Government something like a moratorium on
foreign remittances. They have got s0 much
out of it. The studies made by the Reserve
Bank or the statemcnts made by professors
abroad at semincrs in regard to the kind of
return which foreign companics get in India
show how they have been sucking our
country dry, and we cannot even get anything
like a moratorium very politely negotiated
in regard to foreign remittances which are
hitting a country like ours so hard. They
talk about their desire to help our country,
because if India goes down, democracy all
over goes down. All that sort of rot is
heard from time to time, but they do not
come forward to help, nor do we have the
courage to put a moratorium on foreign
remittances. Mr. Morarji Desai would hardly
have even any idea, he would not dream of
having that kind of idea.

He is doing nothing either to ensure that
public sector projects do not suffer eggre-
giously as they do from inefficiency or cor-
ruption or both, and that a check is put on
defeatist trends that in such circumstances
as that of the Indian Drugs and Pharmaceuti-
cals they prepare only to prove the failure of
the public sector and get ready to haod it
ever as it were 10 private capital.

The winds of change are blowing in the
country, but the Government, ostrich-like,
puts its head in the sand and does not see
what is happening.  Relations between the
Ceatre and States in financial and other
terms noed to be put on a difforent bwsis
than hitherto. The claims of the popular
Government of West Bengal, particularly in
relation to the crying needs of the Calcutta
region, for example, can only be ignored at
the country’s peril. There is no indication in
the Budget that there is any awareness of
such things in the Government’s mind.

1 shall quote to you, as 1 conclude,
something which was said by Prof. Gadgil,
again in his speech in Bangalore last year.

The hon. Member who spoke before me
said that we need to increase our production.
Everybody agrees on that.  Prof. Gadgil
puts in this way ; he is no agitator :

“ ... this mass understanding of the
production respomsibility of everybody
cannot come throngh wunless there is a
mass conviction that this is a fair sogiety,
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that this is a society in which the dis-
tribution of the product is being justly
regulated and that everybody is partici-
pating and has a share . ... It is not
agitators ; it is not politicians it isa
basic problem of social understanding,
of social participation in the whole
process.”

He adds :

*'This basic problem is a challenge to
society. It is a challepge to integration,
We talk of national integration ; I think
we should think much more of a social
integration.  National integration will
then be easy. Because the society is not
integrated, this problem arises.”

That is exactly the problem. That is why
I hark back again to the Gandhi Centenary.
But today in answer to a question we were
told that there is no universal provision even
of drinking water in all the villages in this
year. We know well how the memory of
Gandhiji had been treated by the Govern-
ment. | have got a pamphlet sent to us by
Shri Shankarrap Deo which has got the
heading : ‘Could we not agree on Gandhi's
alternative to capitalism. As far as we are
concerned, we take another view of the
matter. Gandhiji was a most highly esti-
mable person but his alternative to capitalism
was not the right sort. Ewen so, he said
certain things in regard to the trusteeship
idea. In this book there is reference to
Dr. Lohia’s attempted legislation to bring
about trusteeship. He was prevented from
bringing forward legislation : “Draft Lndian
Trusteeship Bill, 1967 "

They will not even touch that or even
attempt to try to introduce the Gandhian
concept of socialism and trusteeship to find
out if it works. According to our idea, it
will not work ; we have (o go in a different
way. But they have not got the guts. There-
fore I have to say that this Budget with its
pettifogging bamda approach is nearly a futile
document which describes no more than the
rather pathetic holding operation of a pre-
carious economy which must courageously
advance in a genuinely popular direction or
be overtaken by the surging forces of his-
tory. This is what the Finance Minister
requires to imbibe. Of course 1 hawve no
illusions that he will do s0. Even 50 we are
here to express our views and I have tried
to do it in the short compags of time at my
disposal.
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SHRI S. R. DAMANI (Sholapur): At
the very outset, I want to say that [ support
the taxation proposals in the Budget. It is
a matter of great satisfaction that after a
long period of recession and depression when
agricultural production had declined and
industrial output remained stagnant and the
capital market bscame shy leading to increased
imports and decreased exports, we are now
recovering all round and registering improve-
ment in all sectors of economy. Our agri-
cultural production during this year is about
96 million tons, inspite of drought in some
parts and floods in some other parts of the
country. In previous years there was a steep
rise in the level of prices but prices had been
maintained at a reasonable level during this
years and our industrial production has also
increased by about six per cent. OQur exporis
have gone up by about Rs. 100 crores and
our imports have come down by almost
Rs. 100 crores. In this way, while our adverse
balance was Rs. 700 crores in the previous
year, it has remained at Rs. 500 crores during
this year. Thus, [ wish to say that there is
improvement and recovery in this year, and
1 think that the action taken by the Deputy
Prime Minister and Minister of Finance while
presenting the previous years' budget has
also been of great help in bringing this
improvement.

Similarly, this year, a  deficit of Rs. 250
crores has bzen left. Last year, it was about
Rs. 290 crores. Whe1 last year, a deficit of
Rs. 290 crores was left, many economists
and friends in the Opposition thought that
it would lzad to inflation and the prices may
increase, but as estimated by the Deputy
Prime Minister, neither was there inflation
nor did it affect the prices. But, on the other
haad, it has stimulated our economy and so
1 think this year also the deficit financing of
Rs. 250 crores will help to improve the
economice condition of the country and it
will not create any kind of inflation.

1am happy to say that in order to
increase our exports of jute and tea and
mica, a reduction in export duty has been
announced. Jute is one of the major items
of export, and in the last few years the export
of this commodity has declined considerably.
For instance, in 1964, the export of jute was
487, 000 tonnes. Tn 1968, it came down to
360,000 tonnes. In 1957, our export of jute
was 88 per cent while Pakistan’s was only
12 per cent. But now the position has
changed. Our exports have come down where
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as the export of Pakistan has increased
considerably. Therefore, my submission is
this. This is our traditional export item
and every care should be taken to see that
we do not lose our traditional market for
jute in any way, and proper action is required
1o be taken at the proper time so that our
export is not affected in this major item. I
am happy to say that tea has also been given
a fair deal, and [ hope the export of jute
and tea will also improve during the course
of this year.

Regarding the textile industry, we have
been pointing out that the industry has been
passing through a very, very difficult time.
Out of 636 mills, 80 have been closed down.
There are many mills which are passing
through a very difficult time. I am happy
to say that the Deputy Prime Minister has
thought about it and has given considerable
relief in excise duty not only on cloth but
also on yarn. This relief will to some extent
improve the difficult position and the wun-

economic conditions in which the textile
industry finds itself today as a whole. The
relief has been given for hank yarn. The

excise duty on hank yarn has been completely
withdrawn. It is going to help the handloom
industry. The excise duty on sized yarn is
also withdrawn. It will help to check tax
evasion and corruption. It will also help the
industry. The relief given for coarse and
medium quality cloth which constitute 88 per
cent of the production of the mills, since
most of the mills are producing this quality
of the goods, will go to help the weaker mills
in the country. From being unecosomic,
they will become economic units again.

This time a 15 per cent gd vaforem duty
has been imposed on certain qualities, of
cotton textiles. Coarse and grey cloth also
have been included in the list on which
ud valorem duty has been imposed. This s
going to affect them adversely. The prices of
canvas, etc. and blankets, manufactured
from cotton waste as compared to the prices
of coating, shirting, gaberdine, bedsheets, etc.,
will increase enormously because the excise
duty on them is very high. The former
qualities of cloth are mostly consumed by
the Defence Ministry, Railways and industries.
The increase in price of these qualities will
also affect the Government and industries.
Therefore, I request the hon. Deputy Prime
Minister to do proper justice to the manufac-
turers of these qualities of cloth. On account
of sych high excise duty, the unorganised
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sector will start manufacturing all these
qualities and Government may not be able
to get the excise duty from the organised
sector, as expected. Therefore, you can levy
as excise duty whatever is rersonable, but
this 15 per cent gd vuiorem duty is too
high.

Before the budget, it was expected that
in view of the increase in cost of living,
Government  will increase the exemption
limit for income-tax to Rs. 5000 or Rs. 4500.
But I was a little surprised when 1 found
that the income-tax has been increased for
the people in the income group of Rs. 10,000
to Rs. 20,000. In this slab, there are more
than 6 lakhs people, earning Rs. 800 to
Rs. 1500 a month. Most of them are people
in service, who have Lo pay insurance premia,
provident fund, etc. After meeting their
household expenses, I do not think they will
be able to save anything. Therefore, it is
not very proper to increase the income-tax
for them. If they are not able to contri-
bute to the provident fund and insurance, it
will affect the revenue of the country. There-
fore, this matter should be looked into and
this increasc should be withdrawn.

As as matter of policy I agree with the
excise duty imposed on fertilisers. But still
our production is not sufficient to meet the
needs of the country. Even after reaching
a production target of 96 million tonnes we
have to import and spend Rs. 300 crores
to Rs. 400 crores a year on imports of food-
grains. This levy of excise duty on fertilisers
may not only get a sharp reaction on the
sentiments of farmers but the cost of
production will also go up. When after so
much hesitation the farmers have started
using fertilisers, at this stage to impose this
duty is I think a little premature. We should
give sufficient time to them to use fertilisers
and increase our production. Our per acre
production of all crops is still rouch lower
than in other countries. In cotton our
production is one-third in comparison with
USA, Sudan or Egypt. By using modern
methods our per acre production can increase.
It has to be seen that in no way increase in
production is affected and farmers are made
to use more and more fertilisers so that as
a result our country becomes self-sufficient as
far as agricultural production is concerned.

A note has been circulated in which it
has been stated that it does not act very
much against increased production and the
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increase in excise duty will have wvery little
effect. In our country, 85 per cent of the
land under cultivation depend on the vagaries
of monsoons. Monsoons are uncertain.
Suppose in a certain place, as it always
happens, there is failure of monsoon the
farmers will have to suffer by the extra
inputs on fertilisers and the cost of production
will increase. Therefore, they hesitate to
use fertilisers and take the risk. My sugges-
tion in this respect, therefore, is that at least
in the beginning we should start with 5 per
cent and as the production increases, as
our farmers begin to get the benefit of
increased production in the course of, say,
three years, we can raise it to 10 per cent.
I hope the hon. Deputy Prime Minister
will give proper consideration to this.

About the wealth tax on agricultural land
I would like to have one or two clarifications.
It has been said that genuine cultivators will
not be affected by this. If one agriculturist
has surplus money and he deposits it in a
bank—that is in the interest of the country
because that money will not be kept idle and
there will be income on it by way of interest
—will he continue to be a genuine agri-
culturist or will he come under the mischief of
this wealth tax ? In another case, if an agri-
culturist constructs a house and gets rental
from it, or he gets dividend from shares in
the Unit Trust or he starts a transport busi-
ness, will he continue to be a genuine agri-
culturist or will he be assessed under the
wealth tax 7 My idea is that with the inten-
tion of the Government to mop up excess
funds from certain persons they may not tax
genuine farmers, This fact has to be taken
into account. I would request the hon.
Deputy Prime Minister to explain this so
that there is no confusion left in the mind of
hon. Members and the people in this
country.

Regarding the functioning of the public
sector undertakings, last year all the public
sector undertakings made a loss of Rs. 40
crores in all. Some had made a profit and
some had made a loss, but the sum total was
a loss. The results for this year are not
available. But it seems that this year also
there would be a net loss. We have invested a
huge amount in these undertakings. I know
that Government are very anxious to over-
come these difficulties and to cover the loss
and they are conspicuously making progress
in that direction. Reports have been received
in this connection from the Administrativg
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Reforms Commission and other bodies and
they ace under study. But acoording to me,
some changes in the menagerial structure are
required in order to improve the situation.
The prosent policy is that secretariat officors
are tramsferred to-the managerial posts, and
if they fail they are reverted, with the: result
that nobody has a mind to look after tie
management properly. Something should be
done so that the person who goes there to
manage the affairs is held sesponsible
for proper management and if he fails he
should not be transferred to other depart-
ments in order to keep his service in tact.
1 do not want to do injustice or be unfair
to our officers. Even if they are paid a
little higher remuneration I would not mind;
there should be no ceiling on the top salaries
such as  Rs. 3500 or something else. That
ban should be removed. They should be paid
more remuneration but at the same time they
should be held responsible and made responsi-
ble for praper management. In the private
sector, for instance, if a manager does not
manage things properly, he is asked to resign,
Similarly, if an officer who' is posted in a
public sector undertaking does not manage
the things properly, then he should be asked
to resign. If this kind of system is introduced,
1 feel that they will feel more responsible for
proper management, and | think things will
improve. No more time should be lost on this,
and something should be done immediately in
this direction so that owr public sector
projects which are very important assets of
our country start making profits.

In this connection, 1 would like to make
some suggestions. Our public sector under-
takings are rupning with idle capacity at
present. On the other hand, our imports of
capital goods are to the tune of Rs. 300 to
400 crores cvery year, Even after the establish-
ment of such a heavy industrial complex
which is running with idle capacity, we find
that we are still importing about Rs. 300 to
400 crores worth of capital goods. Govern-
ment have no doubl taken many measures
to improve the position but they have not
proved successful. [ would like to suggest
that some more depreciation may be allowed
on the plant and machinery manufactured in
the country so that some more incentive may
be there for the purchase of indigenous
machinery. Government are not going to
lose any revenue thereby, because they are
going to give the. full value of the plant and
machinery in the course of seven or eight

Budget Gen.—

MARCH 10, 1960

Gen. Diy: 250

years. Instead of that, if the period is made
five yeurs, that will be an inocentive for the
buyers to purchase more and more of maahi-
nery manufactured in the country. If that
is done voluntarily, then the position will
improve, and our engincering industry wall
get more orders and will be able to reduce
its idle capacity if not eliminate it altogether.

I would also like to make a suggestion as
to how we could save foreign exchange. At
present, cotton is being imported and is being
used for manufacture of cloth of whatever
quality one likes. Indian cotton is available
for manufecture of cloth up 10 40 counts.
Therefore, the use of global cotton for smaller
counls should be prohibited so that Indian
cotton could be used for counts up to 40 and
global cotton could be used for finer varieties
of cloth of 60,80, 100 counts etc. If that is
done, then we could save a lot of foreign
exchange, and our farmers will get assured
markets and better prices, and our produc-
tion of cotton will also increase,

Secondly, we are not producing long
staple cotton, which is used for manufactur-
ing finer counts, in sufficient quantity, In
order to give incenlives to our producers of
long staple  cotton  different  rates of
exuise duty may be charged on yarn and
cloth made of Indian cotton and  imported
cotton. If a lower excise duty is charged on
varn and cloth made of Indian long staple
volton, it will give a good incentive to
Indian farmers to produce long staple cotton
in sufficient quantities because of the rise
in its demand.

Then I come to smuggling of silver from
the country. It is estimated that every year
silver worth about Rs. 200 crores are
smuggled out of India. Even though
government have taken some measures to
check silver smuggling, | do not think they
have been offective. And what are we getting
in return ? Smuggled gold and consumer
items. Even otherwise these consumer items
are available here in plenty. So, the smuggl-
ing of these items into the country affects
our local industries. The demand on our
local industries becomes less and less. That
is why many of our industries are not runn-
ing to full capacity and they have idle capa-
city. Something should be done to stop this
smuggling. That will benefit the government
by way of increased tax collections and the
comsumer industries by iocreased demand
angd, copsequently, increased production, |
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hope government will pay urgent attention
to this. I will conclude by thanking you, Sir,
for giving me an opportunity to participate
in this discussion.

st fare gare wredt (w<fing) : Ar-
ofr #zleg, few S & wF g
w37 HIT T ¢ W wwfae 99 & w4y
T 3@ #T 9v & wfr syl e
tawrfay § 1 faw woneg 1§10 @
TG & o @k AT o6y # fevwar
#1 (wrafen) 1 & safae zg arfaes )
frmy % fac A& 999 @l & @R
wat ax gg gfez Ere qedl & fw sw
1t 7Y #Y feam £¥ a7 @7 qwar 87
IFT. 9z FAT FHeq g AT Aq Fg
safef vg T & 9% 9T WIAT § A 9
TZ¥EAT qE@T Rl ¥ E FWEE Y
wAa1 § gafy aga & w=iArew ag A
oy 2 o 28 7z <9 9 fawer arfge,
forsrr Frges 1Y wifge AT wvg A
214 wifze | wfee 97 gz cfgsa 37 %
FACHFT g & AT @7 &1 A ad
FTAr qgar 21 & WU WA F gH
FE Al WaT ¥ IA el ¥ IHE FT
eI
‘TR §A1Z A AT AT § g T 7
Tgi @) AT FHAT 3, AV FAT AR FAr2 1"

ag Feeq FIT @ waww @ feeg Tw
¥ qrq &4 AAT T@T 17 AT 4g AA WY
aeret 2rfr 2 06 o B & oo opt ¥ Few
wrar & 7 fawr wwrerm ¥ afr werpyE
frgrd gg 9T F AT FEF I
wTqmn A FaT Y I@ Y Oy AAGT R
Cfewm myE ¥ ow frevevad §
forerar w8 Pt AT qr ag fReer Tar
ek oA & fam g amR W
& e st ¥ awer K, Wz ¥
7, o §T ¥ FUT WR EE WA
¥ ey w FY gfer wE § g g
g4 ¥ W famary are aw § o g
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FOF & qfar & avy fivar &, wonr fav
wt gea qfeaw oy & & ag g Wi
AT g e W WEN ST e
e gt v WY o7, gufs fema
s e & fow mzd AemeT @ Wi
9% A% WX H  Fg 9= AL 6 S aw
a% &8 o Al & ag o g€ wrh
IT & GIFA § T AL AW, ¥X FIAT
qe 77, ¥y faselt aHd FT AR g
¥ W X Al v £Y 99 9T 7 am,
FE E T AT

Y e g1 a1 qsar g qfew g7
TETHT F 2T gU W FIFT FT 9 9
9T ¥ |1 9iar § #1979 999 &€ mgdd
sgfe fore &1 & &1 qfzsg 7 g, fearal
& 9T § 9T q7 64T WO gOr g@ar g
ar gmat wia sYfaar st & o wean
dfmagamay a9 H& @7 & IR
Zxm gmar sifgg 1 g% gaFl  F wfEar-
ot aréfey | wc o dWEUT
T W 3E ¥ gw A @ w< fear ar
UF T &9 FY 999 A AE, qAT T97
0% NG gux g 7% A1 & ar af
EACEA 1 ogF T{ I FETS
femT @@ & fost & &1 ard 3™
gl &t F 1T gu o ¥ QAT H
9% ATEdr & WIT Ag A A7 AE ;A
am &1 FN N F g AR w4 g@a
A & fag gadl & ww @ ST fFa
qIE § AAY FEA 1 IV qFAT 9¥AT
& 1 @mrea safenal & T A T9 AFT
FHLAMGT A A N H gy ¥y
7§ fawrad a1t aw w9 Az faegw
arg® § | TafaC & sz g g fv o3
® wfx awwd #aaw St wifie S
T zar ¥ ®m fogr www g

fagw amm FEw osdt g1 Tt A7 0@
wzar  wifgn f6 o o1 9@ gaw &
519 ¥ T 1 AT gAT, W wiF o
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3T aF a1 Aaa ot 7E wrf fr, o
U9 O19 9 FT FL AA ®T FHIT ¥
T ATed &, 97 S®  WTY qgw S
®TSWAEIT Y | Uq w7 A AT g &7 A9
g o A A wuw gy frart ¥ @
oA Fg R Efw ow g wagH
A fogsr @ S fEe g1 w1 %W
1 FIW g 971 % fOgeT Faq & F1Q0
4YET AT WEIU @ | G qq9de A qfeqw
Wi wgu fqmi § g f&A, 959
TqT oW fag g & ay & el ol
o9 1 3z ad frErd ¥ @ E 0 owax
Fg @ieT W g fFaEl $qE @
femwr &ar argdt & @S9 # 5@ qUA
feafa g & srwat

AT W I y2@ & & A 7
QT FT @ QY g1 feafa ag @ fw 100 ¥
# 70 sufeat & o 9T @ qag fr @
FOE AL E 1 100 FE 70 frwmew
qEE § ¢ 9y fs a1 wdf & weax fae
A€ & g wew § ¢ i ¥ qfame
oA fag TN IAE AR wawd
wW TR E 1 g #r oAt ¥ ag faw
et € | T Fun wfa A faer g fe
fedt e szt & feet s 3§ qap
fega A qdf &8 F1d); @ oA FET
fem &
oy fzar W FeE semEEat
wY W wor A v oWy wEmf

qT F1EY gEa 92 F AW, gear WA
Ty waiq W ¥ @gr 9T ok} faw
w17 g A W & wrerT 0 | W aww
FX gt wwrY av &df #Ear
v v &1 Sitfaw o ey &Y @ ol
fast & 9O% %@ ¥ w7 o wT 2@
Fd &1 safee v frdeT gz e
FOFI & AN ¥ FUX O €W AW ¥
SCH T Wi ¥ afeew # wré g,
g 7E Ay wfew
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o Aol ¥ @ ferewedt R
qEelt ¥ Fewl ¥ gy ¥ e QA
ara foerr & fagg § wgar TgaT §
fags faer 5 n3 @fv gEI WT | T
FIEX FT wzEA! qraar 2 @ AU gE ¥
gH w1 wrewaq A8 1 Afe o A
W wferes & ¢ ag ag v foee fowr
ot ¥ uF FEq qINA [@T 97, UF IEEA
| TET 471 | fRaTeT G a F IR
o fear \ & sgar WA g+ foed
farsrr Wt 1 39 & g9 491, AT A W@~
wifew & fag g%z @9 #) 9o WA
gr¥ar g A foen N F oA A
et gafwn 37 OF HAY qEE F1 A
qremr FYE FT | 1 AFAT G 0 A a8
gat gIas F AL & wwr | wWiwg
oI 92N AT &7 wagy faaar v 9@
FIY AT Tl FI FEAT 9T, A T3 THAT
ar |

¥ uF ava foost ar foen (g
# fege av 1w gu F&1 41, M @
fex wgar 21 frwar %W & & Wl
doFq 9% % # 41 | o) depq fedl
THIT § 99 aF dfaa a9 o1 @) , 9
g & @ I AT W@ W qAnd
2 a¥ | 9N §A7 § A U wgas a9
¥ T3 WEFT B GIAW AT, WAy &
ggrmar  &WT AR Tl faefaai &
FEIAAT FIAT WIAT FHET THFA ¥ | I¢
U afea< aare g 17 | &3 Wi A
oY 39 % QAT 9T ofgT woer guwR
YA WM T AZ T SEH
frges romag enfig 5@ 9, fow &
fe wow faerdf 9ay @ 1 fret & g
1 ggrgar $T &), fedt ¥ &9 Wi ER-
Ty &7 & | 97 ¥ & sTOWT F awly
oY falw ofcada Al omar, e EA &
w0 ¥ ol ot foreh A€ oy W ok,
fomet o i H war afi 81 o oag
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§ gEHEd 1 9g gy N 99T ™ W
fqa ng ag faar wawig wwg 9T
gfera g wwdt § 1 9 foar Aweg &
Tz H g W@ & fag weq ufw Twd @
aY wrar s @ & owmfed £ goAr
qrdY, Y wa aw ag wfsv awm 0
gifua Y, ag 9@ fem wavT & w9
Wq AF IH FI UST § WHT T & AT
awag fedl awg ¥ wiv Al aw
aFar |

T & arg g # wod faatEa @9
w1 @1 Y wgAT Wgar g W g W qIA
¥ gd® arT w2 A€ g1 weng gfedw
fagafaa=g & far qAdg s gF@ET
e 7 3 Far ¥ oA & N sEan
21 ¢ 5 gfeen fawafaemeg & &g
fasa @ g & | gz Un AF WEEd A1
a7 § f& et & foad oft @139 g 4
wrrer fagafaarerg & arq @safag §
gfeas freafgara, ¥ @19, o 391 43T
% 8, ag o qvag Ag § + T 904 f@A
feq gfeemiont & faam frar smar &
WY 3g A wTew W famafaarg &
ara a¥7g #< faF J1F A 73w gw A
gaeqry A wd faw gwit AR WO R
amA A §, 9T T ead AATSA &
w1 & W9 w1 oA IF GEAT FT AT
HIFeE FCA T1gaT g fom & wia ¥ Wy
9 g6 IWX & Fa® amar g faw &1
" qE &\ grEEdr M7 gaase frar
uw wfafe wetmg gfean famafaaas &
fadam i 1 & wehg faeafaaa
Fax ol g & grAl 3 90g 9T 8%
IT ® mgw s faar 1 gy Y waEnA
Ny ar 5 7% g fd awC &
¥9 17 | 9T g feael wowmwAs a
g owg A geifa W sl 9T WY
TENE FT G & | T R FT T4 qAW
g gt ¥ &, v foen qwer v
W i e @ s 2wy & o)
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s § 9+ Afeew freafaameg & |
wrg T fgar 1 a1 gAF SHT
wfeqigdl &1 uF &9 GHrATA §Y
awar 2

15.47 hrs.
[Mr. Deputy Speaker in the Char)

e a1 o # wgAT wrgan g 4§ eq
#, 9g ag f& w1a ond & Freo W F N
TG gA AN FT arE @A, W W
fawmr 5t zzdra feafa 20 md sy Y
feafa et & fr dar smar B fe o fon
F7 #1¢ g7 91 TEF F 1 WAT AT g
asal & fro afY gE A A7 aww A
# o acq fedt gF1T & v gur fen-
fear zzr & 1 %% F1€ St g&r gk @+
F1§ <o §éY g & 1 uF qT AY B A
Tt A gt o wa & gawr w1 Y @@
fafex aramar & 1 & zfgc & o @
a1 gaq 5T F wed #1 qiA g faw
wrazasadl & fraw 2% & fao ow
gt # 7gr w A zad A &
fao &1 &idr & sEE @€ AT Ak At
FOF T & NF F A7 ww § angw
frwe #T grar &Y A aft R @ W
gy o & sgrama § sm wew g
qErT wTH g1, F A O et Wy A AT
w0 & 7€ wfqwafar a5 & waw W=
¥ ey oS A AT v awrc b §
fFam & amw @ &rafim § 1 ag
IR A fgad 1w agi & ifigt
AT FT A qwEY ® aY wearE w2
& ar = AifwT | gae Tl Y qgr-
T S H TN FH ¥ wW WA g%
mfgaY ®t ot wr9 #Y FOw @A Who

W & §g §ig w 9T 9 e
Twg g wifew, sw &1 swew gy
wifgg, e § wa o ¥ 2 R 7§ gq
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[ e gare aedt)
g STR gTEaT i =ifge St e At
qr gy faqr fewz wod £ 37 % fAo
T #1 fally sgaeqr FTAY q@AT | AT
gfera & grer @1 ar st fet gwe & &
At gzrd o FEmfaat § 99 & aarw
A FT 4T AT F1 FAT AWfEH

DR. P. MANDAL (Vishnupur) : 1 thank
you for giving me a chanee to participate
in this debate after repeated endeavours.

Our Deputy Prime Minister placed his
budget before us with an additional tax con-
tent of Rs. 150 crores and yet there is a
deficit of Rs. 250 crores.

There is no case at all for deficit financ-
ing to the extent of even a single rupee. 1
ask the Finance Minister to balance his
budget by cutting extravagant expenditurce

and wastage in various departments and pub- -

lic sector undertakings. Wastage of crores
of rupees in public accounts has been dis-
closed in Reports, but no remedial steps arc
taken by the Finance Minister. Rather this
wastage is enhanced in the following year.
I shall cite some specific examples of wastage
in public sector undertakings.

The Durgapur steel project water supply
schemse was drawn up by foreign consultants
at an estimated cost of Rs. 1,10 crores. But
a local engineer of the Kangsabati project
was bold enough to indicate that the work
could be done well with one-third of the
estimate by suitable designing. Afler con-
siderable argument, the design was left to
that officer and he satisfactorily completed it
well within one-third of the estimated cost
ahead of schedule.

The schome is now operating regularly.

Next | come to the Farakka Barrage
project. A controversy arose there over the
question of the submersible cellular coffer
dam. Some local engineers felt that such a
methad would not work in alluvial rivers
and in monsoon areas where fluctuations of
the river water level are very much between
flood months and dry months, A number of
Russian experts were brought in. They
strongly supported the idea that the sub-
mersible cellular coffer dam would work
satisfactorily. Since some of the engineers
atill mainmined thet such sysicm would pot
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work in the central part of the river, it was
decided that some cells would be put up in
the river. Accordingly, trial cells were pat
up at a considerable expense and a large
quantity of cellular coffer dam piles were also
purchased for the main works in anticipation
of the method proving successful., But after
the first floods, it was found that the cells
were not there. They had to be found
out by magnetic surveys below the river,

The third scheme pertains to a brick and
tile factory set up at Palta which was to
serve a dual purpose, namely, manufacture of
good bricks and tiles and removal of silt
from the Palta decantation beds.

The project has been wvery severely
criticised on account of its failure in both
these objects. The bricks are too costly and
finding some difficulty in the market. The
produced quantity is so little that it could

not clear the silt at Palta appreciably.
It is an example how foreign experts
have failed to advise properly. It appears

that in spite of all the data being furnished,
the Czechoslovak experts set up certain
plants which failed to work on account of
the drying equipments not being suitable for
local conditions. The whole of the drying
system is to be changed, and under the cir-
cumstances the progress of manufacture of
bricks is limited to the replacement of the
drying system by locally improvised ones.

In these wrong ways the Government is
losing a heavy amount of foreign exchange,
because the Government has a habit now of
bringing foreign experts with heavy expendi-
ture for work which can be done by local
experts, and thereby a saving may be done.
The question of foreign experts does not
arise at all at present. From the above ex-
amples you can well understand how Indian

gi s are capable of doing each and
every work. So, please cut down extra-
vagant expenditure by the departments and
wastage in public sector undertakings, so
that deficit financing and additional taxes
may not be needed at all.

The West Bengal Government has been
treated in a step-motherly way. Dr. B. C.
Roy fought tooth end nsil for the legitimate
demands of West Bengal, but it was not
received. So, the development of Calcutta
stands still. Every visitor bas criticised that
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itis a dirty city, but the Government of
India is dead of hearing. Hooghly second
bridge and Calcutta circular railway have
been considered since long. The public is
frustrated. Nobody now believes in these
promises. The Government of India have
given an assurance that there will be no
financial difficulty for North Bengal relief
work and electricity project, but all these
works are half done due to want of funds.

MR. DEPUTY-SPEAKER : The hon.
Member may resume on the next occasion.

15 59 hrs.

MOTION RE-STATEMENT OF MINISTER
OF HOME AFFAIRS ON WEST BENGAL
GOVERNOR'S ADDRESS TO BOTH
HOUSES OF THE STATE
LEGISLATURE

MR. DEPUTY-SPEAKER : Now we
shall take up the motion regarding the Homc
Minister’s statement. Shri  Surendranath
Dwivedy.

We have three hours at our disposal.
May [ request the Mowver, because he has
to confine his remarks to 20

10 go away,
minutes ?
SHRI SURENDRANATH DWIVEDY

(Kendrapara) : It is impossible. Not less

than 30 minutes at the beginning.
[Mr. Speaker in the Chair)

I am very glad that this House has got
the earliest opportunit to discuss this matter
which has very serious implications, and if
1 may say so, the action of the Governor in
West Bengal has really created a situation
which is fraught with grave dangers.

My motion is very simple :
move :

“That the statement made by the
Minister of Home Affairs on the 6th
March, 1969, regarding the Address by
the Governor of West Bengal to both
the Houses of the State Legislature
assembled together on the 6th March,
1969, be taken into the consideration.”

T beg to

16 00 hrs.
What has been done in  the West Bengal

Assembly on' 6th March this vear is a tragic
chapter in our constitutional history. It
exposes the manner in which the high office
governorship is being utilised for party and
political purposes. Our Constitution gives
a very cminent position to the Governor,
just like the judiciary. This Parliament has
the authority to impeach the President but
there is no provision whatsoever to impeach
the Governor although for the acis of omis-
¢ion and commission of the Governor, we
can impeach the President or censure the
Central Government as such,

What happened subsequently is more
unusual ; the Governor enters into a public
controversy by issuing a statement justifying

his action inside the Assembly. That is the
conclusion one reaches aller reading the
statement issued by Mr. Dharma Vira. 1 am

convinced that he has shown no regard for
the Constitution. His action has no consti-
tutional validity and 1 shall not be wrong if
I say that he acted unwisely, as a willing
political instrument of the Central Govern-
ment and his action is fraught with grave
danger, politically.

But this is not the only occasion he has
done so. On 2Ist November, 1968 he acted
in an unconstitutional and arbitrary manner.
This is more objectionable than what he did
in November, 1968. Then he refused 1o let
the Government discharge its duty by dis-
missing it without testing its majority in the
Asscmbly.  Here, on this occasion, on the
first day ol the session of the Assembly the
elected representatives of the Government
have to tell the people about their pro-
grammes, and their sirategy., That is a
constitutional right to be exercised through
the Governor. They have to tell the people
whalt their assessment of the political situa-
tion is. On this occasion also, by skipping
over those two paragraphs the Governor had
deprived them of their constitutional right.
It is unconstitutional and wrong. He issues
a public statement to defend his action, to
which 1 shall come later., He has acted
illegally and it is to be examined whether it
is nol a contempt of the Constitution. T am
nol going at present to dilate upon the point
whether this action leads to impeachment
or dismissal or something else ; that is a
different thing.

What we are concerned with, what this
country is concerned with, what this Parlia-
ment is concerned with, is the strengthening
of the demogratic apparatus, the demogratic
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method of functioning. We have to examine
from this point  of  view, when
there is already a threat to the demo-
ccatic functioning, wheh there is already a
hrallenge that this particular Consti-
tution and this form of democracy is not
going to deliver the goods and not going to
fulfil the aspirations of the people, whether
it is not still more desirable that at this
juncture we should act in a manner and the
entire constitutional authorities should act in
such a manner as would promote and
strengthen democracy rather than throttle the
democratic rights given in the Constitution.
If we look at it from that point of view,
there is no doubt in my mind that what has
been done and what has been done at the
instance, instigation and connivance of the
Central Government, is nothing but throt-
tling the constitutional rights of the people
and of the clected government of the

people.

Basically, they want to diminish the very
rights and privileges thal are provided in the
Constitution. 1 want to point out that this
very action raises three questions before us.
The basic question which we should all
remember when we are discussing a wvery
important problem like this, is this. It is
all right to say what the Constitution has
given us.  The constitution-makers cannot
foresee all the eventualities that would
happen before the country 15 years, 20 years
or a 100 years hence. There is something
provided in the Constitution ; there is some-
thing implied and there is something unfore-
seen. Those unforeseen circumstances should
be viewed in conformity with the principles
and the objectives that the Constitution has
placed before us. We have to see whether
this Government, with its rigid attitude in
interpreting the Constitution, with its rigid
attitude by force of its brule majority to
maintain somehow or other its power at the
Centre or estabiish its own authority where
probably the authority does not exist, is at
all right in doing this. It is not only
throttling the Constitution but it has gone
beyond the rights of the Constitution.

AN HON. MEMBER : West Bengal.
SHRI SURENDRANATH DWIVEDY :

The West Bengal people have given the ver-
dijct that what he did is unconstitutiongl, De
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not talk of West Bengal at this moment.
\Interraption),

MR. SPEAKER : Order, order.

MR. SURENDRANATH DWIVEDY :
I want to confine my criticisms to three as-
pects of the present question. The aspects
are these. It is said that the Governor has
discretion. Let us examine what is the
discretionary power of the Governor. Secon-
dly, can a Governor censure himself ? Can
he read portions of the speech which call
upon him to condemn himself ? Thirdly,
can a constitutionally-clected government
criticise the Central Government? The
Governor says in his statement, “1 being the
head of the judiciary, can 1 also comment
upon a judicial decision given by the West
Bengal High Court that the action taken was
not unconstitutional ' 1 will examine the
three points in my speech.

Let us take the question of the
Governor's duty when the legislature session
is inaugurated. Article 176 of the Consti-
tution clearly lays down what the Governor
should do. It is mandatory. **The Governor
shall ™ It is an obligatory function which
he has to discharge. 1 might recall to you,
Sir, that when the President is addressing
Parliament, when there are some criticisms
and protests on some matters, it is held to be
demeaning and unbecoming for a Member of
the House to interrupt the Pressdent, be-
cause it is a constitutional obligation that he
is discharging and we should not prevent it.
So, in the Constitution, it is mandatory—
whethier it is the Governor or the President—
that he should address the House, and for
what ?  “..inform the legislature of the
causes of its summons.”

Nowhere in the Constitution or in any
interpretation of the Constitution published
so for has it been stated that the Governor
has the right to omit or say whatever he
desires on the opening day. It is limited in
the sense that he has to tell the House what
is the cause of the summons. If you take
the literal meaning, the Governor has to tell
the House about the legislative programme
for the coming year. We arc always told
about the British analogy, as if in Britain
there is a provision for a Governor who can-
not be impeached. The analogy does not

apply to this case. It is an admitted fact
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that apart from the legislative programme,
the address takes an assessment of the
political situation, what has happened in the
previous year, what is going to happen, what
are the repercussions, etc. All these are
embodied in the Governor’s address or the
President’s address. The President’s Address
delivered to Parliament on 17th February
was not confined to the legislative programme.
He made a roving analysis of the sitation
all over the world. Therefore, 1 think il is
correct [or the newly elected Government to
tell the people on the opening day, through
the Governor, who is their north-piece, as
to how they feel about the past situation and
how they want to tackle the coming situa-
tion.

The practice that is followed is, first the
address is okayed by the Cabinet. Then the
Governor is given an advance copy so that
he may come prepared to read it fluently.

Without casting any aspersion on any-
body, 1 may say, we always put superannuat-
ed people in those posts, who do not have
proper eye-sight, etc. to read it properly.
Therefore, an advance copy is sent to the
Governor to enable him to read it clearly.
Nothing more, nothing less.

A justification has been put forward in
Mr. Chavan's statement than when the
Governor received the advance copy, he
objected to those two paragraphs and also
wrote to the Chief Minister about it. When
the Chief Minister objected to the Goveraor
not reading those paragraphs, the Governor
over-ruled it and did not read those para-
graphs. If the Governor earlier wrote to
the Chief Minister and the Chief Minister
did not agree, it was the bounden duty of
the Governor to read those paragraphs. It
is not within the authority of the Governor
to change the address or omit portions of
it. Is it the defence of the Central Govern-
ment that the Governor has a consti-
tutional authority to do so? Here we see
the spectacle of the Home Minister saying
that the Central Government are not the
advisers of the Governors. This is evading
the issue, as if the Governors function in
the air.

I had earlier put this question and I will
put it again : Is it not a fact that the advis-
ability, legality or cons‘itutionality of omit-
ting certain portions of the address was
examined by the. Government of. Iodia and
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it was communicated to the Governor by the
Law Ministry or any other Ministry 7 Was
it not publicised in the press that Governor
has the constitutional right to omit those
paragraphs ?  Therefore, the responsibility
is that of the Government of India. We are
in a very anomalous position. The Home
Minister says, we do not advise the Governor.
The Governor functions independently ; he
is not responsible to the Legislative Assembly
or to the Central Government or to Parlia-
ment ; Parliament can do nothing about
him ; he only functions through the Presi-
dent and he is the agent of the President in

the State ! This is a misnomer: Mr. Chavan
has said in his statement :
“Mr. Dbarma Vira, the present

Governor of West Bengal has requested

the Prime Minister toward the end of

October, 1968, for a change on personal

grounds.”

Mr. Dharma Vira has iot written to the
President. He is at the mercy of the Prime
Minister, the Council of Ministers and the
Home Minister. You are creating an irres-
ponsible authority to sit between the people
and the executive. Itis a dangerous thing.
You have actually misused, abused, the
authority of QGovernor in a manner that
people are losing faith in the democratic
apparatus. 1 do not know why Dada is very
much disturbed. I do not think anybody is
going to appoint him as Governor.

SHRI J. B. KRIPALANI (Guna) : Why
is he uttering my name when I have not told
him anything ?

SHRI SURENDRANATH DWIVEDY :
We have in this country certain established
practices and conventions, which are as good
as law. Can a Governor say, “I cannot
criticise the Central Government” ? We
have been debating the question of wealth
tax on agricultural property and there is a
controversy going on in the country. Some
State Governments are opposed to it. Next
time, when the Governor opens the Assembly
session, if any State Government says, “This
is an encroachment on the rights of the States,
we are prevented from functioning in a free
manner” and if the State Government wants
to criticise the Central Government, can the
Governor in an arbitrary manner say,
“Nothing doing. I am an agent of Mr.-
Chavan and I will not do anything which
will offend my master, Mr. Chavan"? If
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that happens, tiere will be an end to demo-
cracy and 1 will not be sarprised i the
demand for the abolition of Govermors
moumts up. It 8 a very dangesous
situation.

If it is mandatory, as | pointed out it is
is it mentioned amy where in the Consti-
tution that the Governor has discretion to
omit those two paragraphs 7

About these paragraphs I will mention a
little later. Let us take the question of
discretion.  Discretion is given to the
Governor under article 163 (2) where it is said
that the Governor has some -discretionary
powers, ‘There it is said :

“If any question arises whether any
matter is or is NOt @ matter as respects
which the Governor is by or under the
Constitution required to act in his dis-
cretion, the decision of the Governor in
his discretion shall be final, and the
validity of anything done by the Governor
shall not be called in question on the
ground that he ought or ought not to
have acted in his discretion.”

That cannot be questioned in the court.
That does not mean a Governor's unconstitu-
tional act cannot be commented upon by others.
What we are prohibited from doing under
the rules is that we cannot have any personal
criticism of Governors or the President be-
cause we have to give them due respect. The
Constitution clearly lays down that the scope
of this word “discretion” is very much
limited. Shri Durga Das Basu, who is now
a Judge in the Calcutta High Court, says
that there Is no Other matter in respect of
which a Governor is required by or under
the Constitution to act in his discretion
except under article 163 (2). That article
should also be read accordingly unless a
particular article expressly so provides. “His
discretion™ cannot be inferred by impli-
cation. Excepting In the question of Assam
the Constitution does not give any power of
discretion whatsoever for the Governor to
act as he likes and he has always to act on
the advise of his Council of Ministers. This
has been further made clear by authorities like
Shri Seervai and even Dr. Ambedkar him-
self. Whe.. this particular clause was being
discussed in the Constituent Assembly a
question was asked by my colleague-—1 am
sarty he is not here in this Parlinment—Shri
Kamath. He asked, if in any particular cas
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the Presidermt does not act upon the advice
of his meirristers will that be tantamoumt to
a violation of the Coustitution and wilt he
be lishle 10 impeschment and to that Dr.
Ambedkar replied : “There is not the
slightest doubt about it."" The case of the
President, except for minor difference,
mu-aris murandis that of the Governor. Shri
Scervai also commenting on this very matter
said “The provisions of the Constitution
which expressly require the Governor to
exercise his powers in discretion are strictly
defined.” That being so there is no plea
whatsoever o advance at this stage that the
Governor had the discretionary power to
omit certain portions of the Address. He is
bound, as the President is, to read or act
as his Council of Ministers advise him. He
cannot get out of this fact. It is an obli-
gation on his part. If he does anything other
than that he goes beyond his powers and he
forefeits the moral authority to continue as
Governor,

When I say this, Sir, I think by invok-
ing tHis power and requesting the Governor
to act in a particular manner by abusing and
mis-using the office of the Governor actually
you have landed this Constitution to come
to a mockery. We warned you not only
today but before the 21st November, 1968.
The Governor dismissed the West Bengal
Government and here we had a discussion
on 15th MNovember, some five or six days
prior to that, and my able colleague, Shri
Math Pai, had the honour to move a reso-
lution, o n behalf of the entire Opposition by
agreement. Il these people had heeded to
the warning of the Opposition then probably
this would rot have occurred. They know
fully well that the U. F. Government had
included these paragraphs in the Governor's
Address. But they were not worried. If
they really had the interest of the nation,
the interest of democracy and interest of
the Constitution they should have taken
note of our warnings and recalled the
Governor from that post and thus avoided
creating a situation like this.

But he did not do anything like that. He
stood on false prestige. They wanted him to
be recalled. But the Home Minister de-
clared to the country “‘mo, no ; we are not
acling on their request ; but he has requested
in Qctober last and we wre acting on that”.
Is any. fool going to belicve this story ? '
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If they wasted to awoid any oaasli-
_ tational oriticism it was meet aod proper for
them to have recalled the Governor the day
the clactions were over or when there were
sufficient indications from the UF Govern-
ment of their attitude towords the Goveraor,
and their intemtion to introduce in the
Goverpor's speech paragraphs which will ot
be palatable to the Governor or the Central
Government. But they did not do anything
like that. Because of that I say there is a
strain on Centre-State relations and the
federad structure is really on test today. I
warn the Govamnment that because they have
dost all hopes of getting a majority in 1972
they ame actisg in a way which will dig the
grave for the future of democracy and con-
stitutional government in this comatry.

Then 1 come to the question of censure,
whether the Gowvernor would have con-
demned himsell by reading out these para-
graphs. 1 admit that no self-respecting
person would ever doit. If[am put in
that position, 1 would immediately resign.

AN HON. MEMBER : He had no self-
respect.

SHRI SURENDRANATH DWIVEDY :
1 would not ask any self-respecting person
to do it. But to say it was a criticism of
Shri Dharma Vira is not correct. Was there
any mention of Shri Dharma Vira in the
entirc paragraph 7 No, not at all. What is
it that he has omitted ? 1t was really a
comment on the manner in which the Governor
functioned. There is no question of any
personal criticism or personal censure. T am
going to read the relevant sentence :

“You arc all aware ol the peremptory
and unconstitutional manner in which the
popularly elected United Front Govern-
awat was thrown out on November 21,
1967, without the sanction of the august
bady.”

Cen ® Govermor object 4o this passage ?
1 shef read another passsge :

“The mid-term uclections have again
brought imo focuss the undisputed
political maturity of our people.”

The Governor objects to that !

“They have proved canclusively that
the democratic will of the people exerci-
sad unfettered must be recognised as .the
supreme mandate for all government
atwinistration in this coumvy.”

Even tins he bas
know who advised him

omitted. T do not
to do that,

AN HON. MEMBER : Shri Chavan.

SHRI SUREMDRANATH DWIVEDY :
Itisa strange logic. As I have alrsady
pointed aut, if there was any personel criti-
cism, | for ome would never agree that a self-
respecting person should be allowed to do
this. E£wen at that stage he could have taken
the plea that these peaple had the audacity
not to change him in spite of his reguest, that
hie had been asked so .commit a very disgrace-
ful act and he <cowld have asked somebody
clse to read it saying “1 cannot do it”. In
that way he could have avoided that situation,
But that was also not dome.

Then, the Governor himself has made a
statemcnt which contains a very strange logic.
1 still hold that ® is contempt of the Constitu-
tion for thbe Governar, who is above party
amd who canot enter into political controver-
sips, 10 come owt publicly by issuing state
ments, defending what he had done within the
precincts of the legisiature. But, as I have
said in the beginning, it is nothing strange
on the part of a Governor who has always
acted to  satisfy the political desires of the
Ceatral Government. Then he says how can
he be criticised or how can it be said that he
has acled in an unconstitutional manner
when the judicial autbority in West Bengal
has gronounced a judgment that the formation
of the minority puppet government under
Dr. P. C. Ghosh was constitutional. I do not
think this analogy is correct. After all, I
do not think that the Governor has any
authority. There is judiciary under the
President. We do not recognise Governors
+0 discharge the functions of the judiciary.
if that becomes so, then there will be end of
everpthing. Here, it is not a question of

commenting on the judical decision. Itis a
question of commenting on a fact which
may be applicable to .others. Even judicial

deoisions we discuss in Parliament in ordor
to find out remedies il an action, we think,
is mot proper and we may amend the
Constitutian. Be, it was within the rights
«of the Btate Government to point out that.
What has been said either in a judicial court
or by another authority is not applicable (o
us. We have the power to change it. These
three criticisms, 4 think, have no  validity at
af.  h s constitutionally untonable. It s
really political. 1t is fraught with great
.demgens.
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(Mangaldai):

SHRI SURENDRANATH DWIVEDY :
They have never functioned morally. There
is no question of morality, What I say is,
what was stated in these two paragraphs was
not constitutional matters, was not illegal
matters, but was political matters where
there was some difference of opinion. It
was known that the political party or the
parties which formed the Government in
West Bengal was not in agreement with the
policies of the Central Government which is
the appointing authority of the Governor.
The Governor has to bow and is bound
down by the advice of the Council of
Ministers.

I will not dilate more on these points.
1 conclude by saying that these actions have
really highlighted, pinpointed, the scveral
issues before us. Let us give them a very
cool consideration. Let us not be swayed
away by emotions, 1 have only quoted
Constitution to justify what I have to say.
1 have not gone beyond that. You know—
this is not secret—I have no love for the
U. F. Government in West Bengal. 1 am
out of it. 1 was the person in this House
who had condemned some of their actions
when they were in the Government in the
past. Let not anybody say that I am

defending the U. F. Government. 1 am not
in that category. My criticism is mainly
because I sincerely feel that such actions

will lead to throttling of democeacy in this
country. That is why I have brought these
issues before the House. Let us apply our
mind to three things which are very impor-
tant, that is, the office of the Governor, what
sort of office it should be, what sort of person
should be appointied and the manner of his
appointment. It is not provided in the
Constitution. 1t is done without the con-
sultation of the State Governments concerned.
Let us discuss these things. Would you give
him the authority to flout the State Govern-
ment as he likes ? The office of the Governor,
the manner of his appointment, his powers,
his relation with the Council of Ministers
and his relation with the Union Govern-
ment have not been defined anywhere in the
Constitution. These issues have come before
the country and further strains may have to
be encountered within a very short time
because, as you know, there is already a
problem which has been posed by Mr.
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Namboodripad and, I think, it has been
repeated by Mr. Jyoti Basu or Mr.
Sundaraya in a public meeting yesterday in
West Bengal. They have questioned the right
of the Central Government to recruit all-India
officials who would be sent to the States and
the States would not have any right whatso-
ever in the appointment of such officers. So,
when all these questions come up, the
Governor, who holds a very key position in
the entire mechanism becomes important. It
is right and proper that we also discuss and
decide about his powers, about his relation-
ship with the Council of Ministers, about
his relationship with the Centre, whether he
will be the office-boy of the Home Minister
or, actually, he will be really responsible to
the President.

Therefore, what 1 feel is that, if at all
we are interested in preserving the dignity, the
impartiality and the position that is assigned
to the Governor in the Constitution, let us
establish, by convention or by amending
the rules or whatever it so, such a procedure
which will make the Governor function as a
bridge between the people and the executive;
let him not be a barrier between them who
will throttle even the legislative powers which
are the only mouthpiece of the people.
Therefore, this becomes necessary. 1 think,
the time has come when we should all agree
to this. (Inrerruption When there is no
legislative Assembly or anything of that kind,
the Governor may, in his judgment, commit
an act which might create difficulties as has
been done now. Therefore, it is all the more
necessary—since you also agree that a
Governor should not be a party-man—that
the appointment of Governor should be
ratified by Parliament. Whenever you appoiut
a Governor, you are consulting everybody,
but let that appointment of Governor be
ratified by Parliament as has been suggested
by the A. R. C. that, in the case of appoint-
ment of Lokpal, the Leaders of the Opposi-
tion should also be consulted. I suggest this
because we want to bestow that authority,
those powers, on a person whose impartiality
cannot be questioned. This is what is needed
in this case. Therefore, I would suggest
that Government accept the Bill introduced
in this House by my Colleague Shri Nath
Pai, that, whenever appointment of a Gover-
nor is made, it should be ratified by
Parliament.

I have done. _In the cnd, my appeal will
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be to the country, to the people and to
Parliament ; let us all discuss this very
seriously, For twenty yecars we have
not applied our minds to this; we have
rigidly followed something which does not
really relate to the prevailing situation in the
country. Let us apply our minds seriously
and let us do something which will enlarge
the scope of the rights of the people provided
in the Constitution and will not diminish
them.

MR. SPEAKER Before I call the
next speaker, I would like to inform the
House that this is a three-hour debate.

Naturally each party is given some time. 50
per cent of the time is given to the Congress
Party ; they may put some speakers; they
may take ten minutes each ; if they exceed
the time, natuarally the last speakers will
suffer, On the Opposition side, the opener
takes a little more time ; that has been the
convention, about 20 to 25 minutes, and
since this is a three-hour debate, a little more
time has been taken., The time for the
other parties is : Swatantra 14 to 15 minutes;
Jan Sangh 11 minutes ; DMK 9 minutes;
Communist 8 minutes ; Communist (Marxist)
7 minutes ; SSP 6 minutes and unattached
21 minutes unless 1 get too many names...
i Inverruprian) 1 can extend the time for the
debate by half an hour or 40 minutes. That
“is all.  If you want tosit upto 12 O" Clock,
if you have the capacity, I do not mind, I
will put somebody here.
Motion Moved :

“That the statement made by the
Ministry Home Affairs on the 6th March,
1969 regarding the address by the Gover-
nor of West Bengal to both Houses of the
States Legislature assembled together on
the 6th March, 1969, be taken into
consideration.”

There are some substitute motions.
they moving ?...

Are

SHRI H. N. MUKERJEE (Calcutta
North-East) : 1 beg to move :

That for the original motion, the follow-
ing be substituted, namely :—

“This House, having considered the
statement made by the Minister of
Home Affairs on the 6th March, 1969
regarding the Addess by the Governor of
West Bengal to both Houses of the State

Legislature assembled together on the
6th March, 1969, recommends that the
President be pleased to remove Shri
DharmaVira,forthwith from the office of
Governor of West Bengal.” ()

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : 1 beg to move :

That for the original motion, th follow-
ing be substituted, namely :—

“This House, having considered the
statement made by the Minister of Home
Affairs on the 6th March, 1969 regarding
the Address by the Governor of West
Bengal to both Houses of the State
Legislature assembled together on the
6th March, 1969, is of the opinion that
the action of the West Bengal Governor
in skipping over parts of the Address to
the Assembly and Council Members
made on the G6th March is against the
spirit and letter of the Constitution and
disapproves of such action on the part
of a Governor.,” (2)

SHRI RABI RAY (Puri) :
move :—

That for the original motion, the follow-
ing be substituted, namely :—

“This House, having considered the
statement made by the Minister of Home
Aflairs on the 6th March, 1969 regarding
the Address by the Governor of West
Bengal to both Houses of the State
Legislature assembled together on the
6th March, 1969, disapproves the action
of the West Bengal Gowvernor in not
acting strictly as Constitutional Head
in asmuch as he refused to read the text
of the mandatory Address as drafted by
by the Cabinct of West Bengal and raised
a needless constitutional controversy with
frightful implications for the already
strained Centre-State relations and the
future of democracy in this country." (3)

I beg to

SHRI GEORGE FERNANDES (Bombay
South) : 1 beg to move :

That for the original motion, the follow-
ing be substituted, namely :—

“This House, having considered the
statement made by the Minister of Home
Affairs on the 6th March, 1969 regarding
the Address by the Governor of West
Bengal to both Houses of the State
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Legislature assembled together on the 6th
March, 1969, condemns the action of the
West Bengal Governor, Shri Dharma
Vira, in omitting from his speech two
paragraphs, thereby committing a grave
constitutional breach and over-stepping
his authority and discretionary powers,
and creating ugly scenes in the West
Bengal Legislative Assembly, and further
straining the Centre-State relations in
the country thereby posing a serious
threat to the functioning of the the
democratic system in the conntry.” (4)

SHRI SURENDRANATH DWIVEDY :
These should be circulated immediately.

MR.
been circulated.

SPEAKER :
Mr.

They have alrcady
Hanumanthaiya.

SHRI HANUMANTHAIYA (Bangalore):
The Leader of the PSP has made a very passio-
nate appeal that this problem deserves study. 1
wholeheartedly agree with him that every
political and Constitutional problem that
arises in this country has to be studied with
care, with calmness and objectively.

Into a problem like the one we are facing,
there is no use importing a partisan spirit
and working ourselves up in a way that
would see nothing good in the other point

of view. At any rate, 1 am not going to
take that stand.
1 am speaking today merely as a

student of administration. Shri Dwivedy
made an appeal for study. Gowernment has,
in fact, [ should say, the President has entrus-
ted the Administrative Reforms Commission
with a study of this subject. The terms of
reference include Center-State relationship
es well as the State-level administration.
Therefore, the Commission is duty-bound to
make recommendstions on the subject. [
am looking forward to this debate for
guidance ...

SHRI NATH PAl (Rajapur) : Is he
speaking as Chairman of the ARC ?

SHRI HANUMANTHAYIA : so that
party spokesmen who speak may suggest
evolution of some convention, some new
idieas which, according to them, may make
this Constitution work somoothly.
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The Commission has appointed a study
team ..

SHRI HEM BARUA : This is extraor-

dinary. Is he speaking as Chairman of the
ARC ?
SHRI HANUMANTHAIYA : As a

student of administration.

SHRI NATH PAl: We would like to
hear him. But will he clarify one point ?

SHRI HANUMANTHAIYA
yield.

: 1do not

SHRI NATH PAl : He is claiming to
speak as Chairman of the ARC. He says he
is looking forword to guidance from us.

SHRI HANUMANTHAYA : 1 have not
yielded.

SHRI NATH PAI: T seek protection.

MR. SPAEKER : He has understood
it. 1 am sure he will speak knowing that is
Chairman of ARC. Let us leave it to
him.

SHRI NATH PAI: I had always persuaded
myself to believe that the chairmanship of
the ARC is a quisi-judicial office, which does
not belong 40 any party or anybody. That
we have a distinguished man like him as
Chaiman is all to the good. But 1 submit
he cmanot participate in this debate. I
submit in all humility that as Chairman of
ARC, he should forget what recommendations
they are going to make, because we have not
invited the Chairman here. He may speak
as a distinguished Congress member in which
capacity he has every right to speak. Then
we will hear him. But he sheuld not
confuse the two offices.

MR. SPEAKER : After all, he is an hop.
member. There are so many committees and
commissions appointed by Government. who
s chairman of which committee or commis-
sion is not the concern of the House or the
Chair. 1 call upon him as a Member of the
Lok Sabha to speak.
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Why should he recall his chairmanship here ?
Let him speak as an MP.

SHRI HANUMANTHAIYA : We had
appointed a noo-Congressmen and an emi-
nent jurist as chairman of a study team on
the subject of Centre-State relationship.
For the purpose of concentrating attention
on the problem, I will only read one sen-
tence from their report ..

SHRI HEM BARUA : They have not
submitted their report to Government. They
will be embarrassed.

SHRI HANUMANTHAIYA : This is
their prefatory observation :

“The office of the Gowvernor is not
meant to be an ornamental sinecure, the
holder of this office is not required to be
an inert cypher and his character,
calibre and experience must be of an
order that enables him to discharge with
skill and detachment his dual responsi-
bility towards the Centre and towards
the State executive of which he is the
constitutional head.”

Shri Dwivedy was making the point that
the Governor had no alternative except to do
whatever he was advised. That is the cor-
rect position in a way. Suppose this argu-
ment was carried to the extreme, a situation
would arise where the principle itself would
be in jeopardy. 1 will give him an example,
let him aopswer. Suppose some Chief
Minister takes it into his head and incor-
porates a sentence, ‘I have resigned my
Governorship™, is he to read that also ?

SHRI UMANATH (Pudukkottai) : The
Chief Minister is much more responsible
than the Governor. Chief Ministers are elected
by the public, they are more responsible than
Mr. Hanumanthaiyah himself.

SHRI S. KANDAPPAN (Mettur) : A
Chief Minister will not stoop to such a low
level.

SHRI HANUMANTHAIYA : What
really happened is not a constitutional crisis,
but a crisis in the matter of courtesies. There
are same people here who have been Chief
Ministers, including you. In all these twenty
years never was there a question of the
kind we are facing today. If you wanted to
hmve & Clovernor or have him transferred,

all that you had o do was to approach the
Prime Minister or the Home Minister as the
case may be and put forward the point of
view privately. I do not think there has been
any instance where the Governmeat of India
has declined to agree to the course a Chiel
Minister purposes 1o take. But here was a
case where the Ministry makes a public
issuc of it at a public meeting.

It uses challenges and brings the Governor
into public controversy, [ want all people
who believe in democratic procedure to
examine dispassionately whether it is the
Governor himself who arrived at the public
meeting to raised controversy, or whether it
was the other set of people. Therefore, when
Governors are brought into the area of
controversy, we must in all seriousness ses
who is responsible for it. The U. F.
Ministry, which has every right to carry on
the administration, after assuming office or
even before that, could have come and met
the Home Minister and the Prime Minister
for five minutes talk, and this could have
been resolved.

SHRI UMANATH : Why ?
SHRI NAMBIAR : On bended knees ?

SHRI UMANATH : He is thinking that
the U. F. Government is like the Governar.

MR. SPEAKER : You can reply to
his criticism in you reply, you will have a
chance.

SHRI HANUMANTHAIYA : 1 would
ask my learned friends ; if the U. F. Chief
Minister or Deputy Chief Minister was not
particular about the point, then why did
they do it subsequently and discuss the
matter.

SHRI UMANATH : Not on that paint,
that was to demand more money.

MR. SPEAKER : We do not know what
they discussed. Why do you want to create
a controversy 7 We are not expected to
know.

SHRI HANUMANTHAIYA : [ want
especially my friends of the P.S. P. to
ponder over this question. The leader of the
P.S. P., Shri Dwivedy said this Govetnor

had no self-respest,
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SHRI SURENDRANATH DWIVEDY :
T have not said that, you have misunderstood.
I said no self-respecting person would con-
demn himself if it is criticism of his person
that the Government advised him to do, but
it was the manner in which he functioned.

SHRI HANUMANTHAIYA : The manner
in which he was functioniag, the way in
which he was going about things, did these
arise only on the day he was reading the
Address ?

We read in the newspapers that the
United Front leaders were attacking the
Governor personally all the time. I they
were very particular that this person was very
bad and took objection on the floor of the
House for his deletion of some paras in
reading the speech and showed their dis-
approval by not getting up to show respect,
why did they weekly and respectfully take
the oath of office from the same Governor ?
When we take an office, it looks as though
we give respect and assume respectability.
Subsequently, if we do uot agree, we do not
give the same respect. This is only by way
of argument, Let them re-think over this
matter. It is not as though they are entirely
in the right and that every point made by
the UF leaders will pass muster. [ want
them to read this report .....(Imterruptions )
If they consider it as a constitutional issue,
they may deal with it in that manner. Other-
wise, il they want to make every issue a
political issue and fight the Centre on that,
1 assure them that an over whelming majority
of the people are with the Centre and not
with them. It had been proved any number
of times. Even in the mid-term elections if
you analyse votes, it is not as though all the
people of India have supported anyone parti-
cular party in West Bengal with a clear
mandate. Therefore, I do not want to ans-
wer them. It is because they are provoking
me, [ say these things.

SHRI UMANATH: The Ex-Chief
Minister of Pondicherry has now been de-
feated ; still he goes on saying that the
majority is with him.

SHRI A. K. SEN (Calcutta North-west) 3
We heard Mr. Dwivedy patiently ; why not
they hear Mr. Hanumanthaiya patiently ?

MR. SPEAKER : I think we should
follow some procedure. 1f things go on like
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this, we cannot proceed even ten minutes
further. If Mr. Nambiar and Umanath get up
after every sentence and say something, they
provoke this side and if Members from this
side begin to do the same thing, God alone
knows how I could control. At least on this
side, there are only two or three. Therefore,
everybody must have his say. Not that every-
body should agree with what is said. Mr.
Dwivedy was heard with attention and res-
pect. I request hon. Members to give a
patient hearing and later on reply when they
get their chance to speak. Otherwise, there
will be this kind of disorder which will not
help anybody.

SHRI HANUMANTHAIYA :  The
Governor did not read certain paragraphs
which criticised his own action. Was he
right in doing so ? | do not want to take
a personal view. This very matter went to
the High Court.

The High Court decided that what the
Governor had done was right. And is such a
verdict of a court to be controverted by the
Head of the State through a formal and
official speech ? Could it be ever thought of ?
Mow, [ will ask my friends of the SSP. The
other day Shri Madhu Limaye made a great
point that there was a Supreme Court re-
mark against a particular individual in Bihar,
an MLA, and he was made a Minister. I
agree with him personally. But 1 would ask
them to consider every judicial pronpunce-
ment with the same respect. There is a judi-
cial pronouncement of the Calcutta High
Court that the decision of the Speaker of
the West Bengal Assembly was not correct.
And that very sentence is sought to be
incuded in that speech for being read by the
Governor. Are my [riends paying the same
consideration and respect to the judicial
pronouncement of the Calcutta High Court
as they want to do in the case of the Raja
of Ramgarh ?

The House is the forum which lays down
laws for the whole of this land. There must
be a certain amount of impartiality and ob-
jectivity in whatever we say and whatever
we do. Whenever we quote the Supreme
Court judgment, it must not be that we quote
it whenever it suits us and we forget it or
controvert it when it does nol suit us ; that
is not the true function of this House. The
U. F. Ministry purposely wants to justify the
action of the S$peaker which has been held
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incorrect by the High Court. .On which side
lies justice and equity, I want you to
consider.

Even today, it is better, as Shri Surendra-
nath Dwivedy has appeaied, thit we all put
our shoulders to the effort of reconciling
wherever there is a difference than of aggta-
vating it. Merely to fight the Central Govern-
ment on all the issues is not the correct way
either of running a democracy or a State
Government. As he promised, il he comes
to power in 1972 in this House, he must very
well take care even from now or to lay good
precedents and not to go on shouting down
Minister, Members of the Congres party and
others. It is only then they will be able to
run their ministry better. But precedents
have already been laid in this House. We
have to bow to them.

SHRI NAMBIAR : That is, to come to
power we have to do it.

SHRI HANUMANTHAIYA : My only
anxiety is, much as 1 would like them to
come to power, they are barring themselves
the privilege by these demonstrations, inter-
ruptions, and all kinds of attitude that do
not please any sober people. It may be for
the time being in somc place or the other
they may succeed, but in the end they will
see that people will totally disapprove the
ways that they have adopted.

17.00 hrs.

1 want to make only one more point.
The Governor, or any Governor for that
matter, cannot be easily posted or reposted
or transferred as my friends want to. Let us
impagine a situation tomorrow : West Bongal
has & Governaor of its own liking ; if the
Government of India wants to transfer that
Governor now, would they react ?

Then, supposing the Governor goes on
doing things which arc unconstitutional, it is
not as if this House will keep quiet. The
Governior has a responsibility of his own
under the Constitution. It may be that he
take advice from the Home Minister and
from Chief Minister, He has to weigh both
and take a decision. The Constitution, to
which we have all sworn, entrusts the
Govetnor not only with the task of running
the sumigistration according to the “law but

also the task of pmw:ﬂm the Constitution.
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When attempts are made to see that the
Constitution itself is distorted, that the
Constitution itsell is givea the go-by, it is
his duty to see that such attempts are pre-
veated. | want the hon. Members to see.that
the controversies that have taken place are
merely those relating to tact and courtesy
and not to any constitutional improprieties.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : As stated by Shri Hanu-
manthaiya, I also say that all party affilia-
tions must be forgotten in discussing thia
particular question. The only question is
whether the Governor acted correctly in
skipping over certain paragraphs while read-
ing the address. Sir, you are aware having
been a Minister here and Chief Minister in a
State, of the practice in this behalf. The
practice has all along been for the Cabinet
to write out the address and leaving to the
Governor one or two sentences as a matter of
courtesy, say, some words of thanks or
appreciation. Nothing else is written by him.
Sir, you know it very well.

Now, Shri Hanumanthaiya wanted to
take the very extreme position of ridiculous-
ness and say, supposing the Cabinet writes in
the Address “I resign”, do you expect the
Governor to read it ? Well, in this country
so far no Cabinet has gone to the level of
that madness.

SHRI KAMALNAYAN BAJAJ
(Wardha) : Can any Cabinet compel a
Governor to condemn himself ?

SHRI TENNETI VISWANATHAM :
I would plead with my hon. friends to have
a little more patience. 1 will come to that,

All that has happened is that the West
Bengal Cabinet has prepared a certain
address from which he omitted certain por-
tions while reading it. I suppose what
offended him -from the omitted portion is the
sentence :

“You arc all aware of the peremp-
tory and unconstitutional manner in
which the popularly elected United
Front Government was thrown out on
November 21, 1967, without the sanction
of the august body, and the unseemly
haste with which a minority government
of defectors was installed in power..."

AN HON. MEMBER : Read further 0p,
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SHRI TENNETI VISWANATHAM :
T have read a particular sentence with a
particular purpose

AN
text,

HON. MEMBER : Out of con-

SHRI TENNETI VISWANATHHM :
It is not a secret document from which I
have read. 1 have read that sentence with a
particular purpose. The Governor, before
taking office, takes an oath in which he
says :

“I . to the best of my ability preserve,
protect and defend the Constitution and
the law and that I will devote myself to
the service and well-being of the people
(of the State).”

How is the omission of this particular
paragraph defending the Constitution ? How
was he applying himself ‘‘to the service
and well-being of the people” ? What I
say is this. What he has dome is not
in  pursuance of the Constitution. He
had certain  constitutional  obligations.
He has the duty to defend the Consti-
tution. Does that paragraph offend the
Constitution 7 Now, I will devote myself to
the sorvice and well-beiug of the people.

Does that paragraph offend his obligation

to preserve or defend the rights of the
people or their well-being 7 Therefore,
unconstitutionally speaking, what he has
done is totally unconstitutional. Mr, Haou-
manthaiaya said, it is @ matter of mutual
courtesies. The courtesies are all right. They
have been all right for 20 years.
are changing and the courtesies now must
be more well-deflned. It is true in article 163,
the word ‘Governor in his discretion’ have
been used. But [ do not kmow why that
particular phrase has been put in article 163,
In the 1935 Act, there were several sections
in which it was said, the Governor could act
in his individual discretion or judgment. But
in this Constitution, there is no other article
in which the Governor is asked to act
according to his discretion. This phrase has
somghow been left there in article 163, If
you take the spirit of the Constitution, read-
ing it as a whole, you can see that there is
nothing that is left to his discretion. Sir, as
you know, you yourself were the Chief
Minister twice or thrice ..

SHRI NATH PAI : Very distinguished.

But things.
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MR. SPEAKER : Very embarrassing !

SHRI TENNETI VISWANATHAM :
You know even an [. C. S. officer who was
a more diehard Governor, Mr. Trivedi, also
did not allow himself to transgress a single
word of what the Cabinct had said. You
tried to go against his wishes saying that all
the prisoners in jail were - let off on the for-
mation of the Andhra State. He was totally
against it. But when it was put in there,
he simply read it. Then, he was against the
cancellation of land tax upto a particular
point. But he read it. Of course, the
Government changed and the other Govern-
ment did not want it, and he again read the
opposite. (farer uption.) Therefore, whether
it is to his liking or not, so long as what is
written there is within the spirit and terms
of the Constitution, so long as it does not
offend the Constitution, it is his duty to read
it because his oath of office says so.

Here is a §igku written saying is Dharma
Chakra Pravardhanavg. One must see what
is dharmn, what is Constitutional and what
is a against the Constitution. If any consti-
tutional pundit comes and says that these
two paragraphs offend the Constitution, T will
bow to him. The fact is that itis nota
question of Constitution. It is a question of
party warfare. What one Government did
was not liked and that Government had to
be toppled, another Government had to be
brought in and the Central Government had
its own role to play. Any sentence which
made a reflection, not on the Constitution,
not on the Governor, but on the Central
Government's activities offends them. It
pricks them. That is why I say that party
affiliations should be forgotton for a time.
We have to view it in the cold logic of the
Constitution, We have to understand what
the Governor’s duties are. Today, if this
Governor is allowed to skip over two para-
graphs, tomorrow he will skip over two other
paragraphs. An important policy may be laid
down. For instance, the Centre is for pro-
hibition—often they say so. Supposing the
local Government says, ‘No prohibition®,
does it mean that he will skip over the para-
graph which offends the views of the Central
Government ? Surely, he cannot do it. There
fore, the Governor has got certain well-de-
fined functions. They have been functioning
for 20 years. This kind of thing ngver-hap-
pened, Now, he might say, no Cabingt ¢vgr
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wrote such a sentence. But, [ say, no
Governor has acted like this so far. (fnter~
ruption).  Sir, in the long course of my pub-
lic life, I have learnt one lesson, namely, to
listen patiently will make a man wiser,

Therefore, I suggest to my friends to
listen to me and to tear off my arguments
after I sit. Without following the trend of
thought, if they go on interrupting me, they
will not be any the better for it.

What 1 was saying was this. The Ad-
dress did not contain anything unconstitution-
al. Criticism of the Central Government is
not unconstitutional, as has already been
pointed out. It did not offend the Constitu-
tion. The Governor was obliged only to
defend the Constitution, to preserve the
rights and to work for the well being of the
people. The skipped paragraphs do not con-
tain anything which go against the oath taken
by the Governor. Taking his own personal
prejudices into consideration, he skipped over
those paragraphs. When the Chief Minister
of the State drew his attention to that, even
then he could have recovered his balance ; he
could have said, *All right ; 1 will certainly
read.” But, instead of that, taking advantage
of the position that he occupied there as
Chairman of the Joint Session, he simply
overruled him. In doing that, he has violat-
ed the oath of office that he has taken. If
Governors go on violating their functions,
the law and the Constitution in this manner,
Parliament cannot sit quiet. It is nota
question of one Mr. Dharma Vira ; the same
thing may happen tomorrow with another
Governor. If Governors go on skipping over
paragraphs which they do not like, no State
Government can function. If a similar thing
happens tomorrow at the Centre, I would ask
the Ministers here to consider what would be
the position. Therefore, in this case, Parlia-
ment has every right to disapprove of his act.
I plead with all the members that they should
consider this coolly, very dispassionately, and
give their disapproval to this conduct of the
Governor. The present Governor happens
to be of West Bengal. Tomorrow it may
happen with any other Governor, if we keep
quiet now. Therefore, it is our duty to ex-
press our disapproval.

SHRI A. K. SEN (Calcutta North-West):
I listened to my hon. friends, Shri Dwivedy
end Shri Prakasam...

AN HON. MEMBER :

SHRI A. K. SEN: I am sorry. I
meant Shri Tenneti Viswanatham. I sincere-
ly apologise for this. Because he was long
associated with Mr. Prakasam, sub-conscious-
ly that name came .

SHRI NATH PAl: You should be a
little more regular in coming to the House.

SHRI A. K. SEN :
from Mr. Nath Pai.

While listening to the hon. members who
preceded me, 1 found one thing common,
namely, that under our Constitution the
Governor is a Constitutional authority.
Normally he must declare the policies of the
Government which is elected and responsible
to the Legislature. But what I fail to agree
about—and for that the hon. members will
please bear with me—is their insistence that
in discharging that Constitutional function, he
must flout the other provisions of the Consti-
tution.  The Constitution contains many
mandates and the mandate of following the
advice of the responsible Council of Ministers
is written down in the Constitution because
without following that, a responsible Gover-
nor cannot possibly function. But, at the
same time, he has to obey the Constitution’s
other directions. 1 can quote several of them.
before 1 quote the High Court authorities,
touching on this particular matter. T may
have the liberty to place these before the
House. The first one is article 261 which
reads thus :

“Full faith and credit shall be given
throughout the territory of India to
public acts, records and judicial proceed-
ings of the Union and of every State.”

In other words, when there is a public
act of the President here or of any other
legally constituted authority, until it is found
to be illigal by a competent court, full faith
and obedience must be accorded ; otherwise,
no legal government can function. Secondly
full faith and obedience must be accorded
and extended to all judicial pronouncements ;
otherwise, our Constitutional fabric will fall
as under  (Inierrupti.-n ).

shtoww femd (g3%) : ot wimen
aragw fag &  ait #§ maw sa1 FIAr

2| 3% FF H WY AY wAFAr L A
w1 frga w1 3w 2

Prakasam ?

1 take my lessons
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MR. SPEAKER : Evidently my friend
did not hear somebody speaking. This was
brought in some other judgment. Mr. Kama-
khya Marain Singh was brought in by Mr.
Hanumanthaiya ..

oft #y faay: ofeew a9 0%
wfag agde svar 3 faar &)

MR. SPEAKER : What about the other
judgments with which my friends do not agree?
About Bengal, he also pointed out. The
hon. Member can reply to it when he gets his
chance, but not shout in the middle., We
accept only those which are convenient to us
That is the trouble . (Jnrer-uption). Please
do not disturb like this. Perhaps you have
not understood what they are talking. Let
them finish. Later on, we shall see. There
is nothing to quarrel about. He is quoting
some judgment. The only thing is that we
do not accept that which is not in our favour.
If the hon. member wants to say something
he can say it when he gets the chanhce to
speak.

SHRI A. K. SEN: When Mr. Limaye
is released by the Supreme Court, he expects
the authorities who detained him to obey that
order. [ except the same because without
that obedience our Constitutional Government
will completely break up. Therefore, when
Mr. Limaye expects the Government which,
for the time being, illegally detained him, to
obey the pronouncement of the Supreme
Court, he must accord the same obedience
to other judgments of other High Courts
when it touches on a point different from
him. There is an English saying : ‘What
is sauce for the gander is sauce for the goose
also’. So, what is sauce for Mr. Limaye
must be sauce for the Governor or for any
citizen of this country. The Constitution
speaks the same language in times of war
or in peace, in times of trouble and in times
of Constitutional normalities. Thorefore, the
language of the Constitution has to be inter-
preted by the courts and not by us or by Mr.
Limaye or by the people in the streets. It is
the very foundation of our Constitution that
whenever a Constitutional controversy arises,
the last word has to be said by our courts.
I remember—we were than quite divided on
the floor of the House—Mr. Nath Pai chal-
lenged the act of the Governor at that time
in November 1967 in dismissing the Ministry
headed by Mr. Ajoy Kumar Mukherjee. He
quoted some judgments, particularly one from
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the Supreme Court. Iam glad the quotes
Supreme Court judgements because that show
our common obedience to a common source
of law. The oath taken by the Governor,
as quoted by Shri Tenneti Viswanatham, ob-
liges him to observe the law, the law as de-
cleared .by the courts and not by us. When
we were divided—jyou will recall that occasion
—Mr. Nath Pai stated that the Supreme
Court juds ment, the judgment of Shri Muker-
jee, laid down this rule that the Governor
must act on the advice of the Council of
Ministers, and we on this side argued that
in the matter of dismissal or appointment,
that can possibly be the Tule, he must act and
act to his peril because if he chooses a
Government which has no confidence of the
Legislature, that Government will go.

If he dismisses a Government which is
again voted to power, he does so at his
peril.  But the question of taking the advice
of that very Government which is going to
be dismissed cannot possibly be a matter of
constitutional obligation. This is exactly
what is urged in the case on this very ques-
tion, namely, after the dismissal of the
Mipistry of Shri Ajoy Mukerjee and the
appointment of the Ministry led by Dr. P. C.
Ghosh, the matter was taken to court. The
parties were represented there through
counsel, many of them wvery well known
counsel of Calcutta. Shri Ajoy Mukerjee
was represented by a member of the Rajya
Sabha who is an advocate, Shri A.P.
Chatterjee.  All the Ministers including
Shri Jyoti Basu, Shri Niranjan Sen and every-
one else who were made respondents in that
appeared through counsel and addressed the
court on the various points which were
debated on the floor of this House on that
occasion. The High Court, after hearing
all the parties and noting their arguments,
finally concluded in these words, which 1
propose to read because I do not want to
put them in my own words, lest 1 may do
less than justice to the judgment on which I
place so much reliance.

SHRI DHIRESWAR KALITA (Gauhati):
Is there no appeal pending against the judg-
ment ?

SHRI A. K. SEN : It is pending.

SHRI DHIRESWAR KALITA : Then ?

SHRI A. K. SEN: Until the appeal
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succeeds, this judgment is binding on every-
body.
That

MR. SPEAKER : is known to

everybody.
SHRI DHIRESWAR KALITA : Itis
sub fudice.

SHRI A. K. SEN: From that point of
view, it will be highly improper for any
Government to legislalure to discuss the
merits of the matter.

MR. SPEAKER : Do not lose time.

SHRI A.K. SEN: This is how the
hon. Judge, after noting the arguments,
discussed the question. It is reported in
Vol. 72, Calcutta Weekly Notes, page 328,
and the name of the casc was Mahabirprasad
Sharma V. P. C. Ghosh and others. These
were the parties who were represented :
Shri 8. K. Acharya, a member of the Upper
House in Bengal and belonging, 1 think, to
the Communist Party (Marxists) and another
edvocate for Shri Jyoti Basu ; Shri A. P.
Chatterjec, Member Rajya Sabha, and mem-
ber of the Communist Party (Marxists) for
Shri Niranjan Sen Gupta, one of the Minis-
ters ; Shri Somnath Lehiri for Shri H. K.
Konar, Shri S. N. Gharo for Shri Sushil
Dara. This is how His Lordship put his
ultimate conclusion in the matter—page 345,
para 43 :

“Art. 164 (1) provides that the Ministers
shall hold office during the pleasure of
the Govermor. This exercise of the
pleasure of the Governor, however, has
not been fettered by any condition or
restriction. The  withdrawal of the
pleasure of the Governor is, in my view,
a matter entirely in the discretion of the
Governor. The provision in cl. 2 of art.
164 that the Ministers shall be collectively
responsible to the Legislative Assembly...
tLuvghrer *,

We should not laugh at a High Court
judgment (Inic-ruprions). This is what T was
going to say. The whole idea was to ridicule
this judgment of the High Court through the
mouth of the Governor, and the Governor
acted rightly in declining to be the mouth-
piece for condemnation of the High Court
Judgment. If the High Court judgment is to
be laughed at, it has to be laughed at some
other forum, not on the floor of this House,

because we all owe our rempect to the
Jjudiciary. :

This shows the respect that they have for
law which the Governor is pledged to uphold.
Let me read :

“The provision of clause 2 of article

164 that the Ministers shall be collectively
responsible to the legislative assembly of
the State does not in any manner fetter
or restrict the Governor's power to with-
draw the pleasure during which the Minis-
ters hold office. Collective respousibitity
contemplated by clause 2 of article 164
means that the Council of Ministers is
answerable to the legislative assembly of
the State. It follows that the majority
of the members of the legislative assembly
can at any time express its want of con-
fidence in the Council of Ministers, but
that is as far as the legislative assembly
can go. The Constitution has not con-
ferred any power on the legistative
assembly of the State to dismiss or
remove from office the Council of
Ministers. If the Council of Minis-
ters reluses to vacate the offioe of
Minister even afier a motion of no confi-
dence has been passed agminst it, in the
legislative essembly of the State, it
will be then for the Gowvernor to with-
draw the pleasure during which the
Council of Ministers hold office. The
powers to appoint the Chief Minister and
the Cowncil of Ministers on the advioe
of the Chief Minister and the power to
remove the Ministers from office by
withdrawing the pleasure contemplated
by article 164 (1) have been conforred
upon the Governor of the State exclu=
sively."”

This was the point decided after the
debate. If it is to be disobeyed, it will only
be disobeyed after the Supreme Court has
pronounced its verdict on it, declaring it to
have been wrongly decided. So long as the
Supreme Court has not obliged the hon.
members on the other side by such a verdict,
it will be absolutely impertinent for a Gover-
nor to say on the floor of any on the floor

legislature thre he is not going
to be bound by this judgement and he will
declare it unconstitutional. That will be not
only Routing his oath, but a complete con-
tempt of the court and judiciary to which I
have no doubt nobody here would like the
Governor to be a party. (Jwerruptions).
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Hon. members were thrown out in Kerala,
but they have come to power again. 1 will
quote a very famous saying of Mr. Churchill.
‘When Mr. Churchil, after winning the great
war, sucha terrific war it was, was thrown
out of power ignominiously and the Labour
Party came in a majority which was unprece-
dented in history, it was a complete rout
for the Conservatives, he was asked “You
have won the great war, how is it you have been
defeated 7', Mr. Churchill replied “It is only
for this right that we fought.” The hon.
members ought to remember this. We
know how to take defeat, they do not ;
because we are still in a mojority they do not
want a decision on the floor of the House,
they want to go ontside and fight in the
streets. [arerruptiony). Therefore, this in
the essence of democracy that with the
interplay of defeats and wvictories at the
poll, not through the domination of one party
alone, that democracy functions. It will be
even from the point of view of propriety
completely inappropriate for a subsequent
government to come and say, instead of
declaring its policy for the future, that its
predecessors are black guards. Supposing
tomorrow some other party forms the govern-
ment, 1 shall welcome that day because that
will be the victory of democracy, because the
Constitution was framed by our constitution
makers not to preserve the perpetual domina-
tion of the Congress party. When we are
defeated, we will go to that side and we shall
accept the defeat and play the role of a
constructive opposition, but be shall never
ask the Preasident to come and say that
whatever Jawahar Lal Nehru had done in
dismissing the Kerala Ministry in 1958 was
the act of a bounder. That will be going
completely against the spirit of the constitu-
tion. 1f tomorrow this is done against Mr.
Dharam Vira, then it can be done in Orissa
against Mr. Lal Bahadur Shastri, in Kerala
against Pandit Nehru for what he did in
dismissing the Kerala Ministry. 1 am
quoting Mr. Shastri’s name because 1 know
he was also accused on many occasions.
Particularly I remember an occasion con-
cerning Orissa. Anyway, the point is that
the Governor has got several duties to per-
, form under the Constitution and it is by the
' observance of thoss multifarious duties that
the delicate balance of constitutional Govern-
ment can possibly be maintained. Now,
when he obeys the whime of a Ministry which
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says ;: you brand your predecessors as a host
of black-marketeers or a host of thieves, will
he be doing the constitutional duty ? Or, if
they were to ask him and tell him : though
we have lost in the High Court the suit or
proceeding initiated by us, you must declare
on the floor of the House that it was un-
constitution. That is absolutely indefensible.
1 am one with the hon. Members in feeling
that Mr. Dharma Vira should in all pro-
priety be brought back because it is a difficult
situation. Apart from the merits of the case,
a constitutional Government cannot function
with the Governor and the Council of Minis-
ters pulling in opposite directions, Mr.
Chavan knows and 1 have told him myself.
That is different.

AN HON. MEMBER : That is the only

matter.
SHRI A. K. SEN: That is not the
matter. The whole idea is: you are the

man who dismissed the Government and the
High Court has upheld the dismissal ; you
must now rub your nose on the floor. Rubbing
a nose on the floor at the instance of another
party is a thing unknown in constitutional
democracy ; it is known only in totalitarian
Government where the Opposition has no
right to exist. Here the opposition is as
much part of the Constitution as the victor=
ious party which forms the Gowernment and
they have as much right to function here and
see that the voice of the people is brought to
focus. Therefore they should not forget
this lesson and they cannot say that if they
come to occupy the Treasury Benches tomor-
row, they will make the President rub the
nose on the floor of the House. That is
subverting the Constitution and going against
the spirit of the Constitution. We must play
what is called Cricket in English (Jaresru-
puion-). They have won at the polls ; let
me hope that we shall win at the polls next
time...(Interruptions). They may form the
Government again ; we shall still form the
Government here. It is forgotten that we
form the Government in many other States.
If we play the same game there, then our
constitutional fabric will completely break.
Thercfore, my appeal to the hon. Members
is this. The first flush of victory should not
blur our constitutional perspective. A pro-
per constitutional perspective is the ultimate
guarantee of a writlen constitution because
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without the observance of those healthy con-
ventions, the Constitution can never work.
If you want to make a mockery of the cons-
titutional head, make a ridiculous figure of
it, you can do so . (Jaterruptions). He can-
not be your instrument for painting him as
clown nor can he be made to say that what
the court has declared to be a constitutional
act is according to him now constitutional
misfeance or constitutional offence. It is
impossible. Therefore, when the hon. Mem-
bers whose parties are forming Governments
in certain States, they are here in opposition
and all form part of the Government. So
we appeal to them sincerely : let us maintain
a proper halance and not be swept of our feet
by temporary victory. We have no admi-
ration for Churchill so far as his imperialist
views were concerned. Those great words
were uttered after the first defeat after the
war was won ; they are a lesson for all de-
mocrats and those who belioue in the parlia-
mentary form of Government. Governments
will come and go ; one will replace the other
and it will be replaced in turn. That is the
way democracy functions. Never through
the commission of vendetta or through vindi-
ctiveness, never through the idea of playing
the top dog and making the under dog lie
low, can democracy function.

Let us not forget that the whole of India
has not yet become a United Front resime.
There are Congress regimes elsewhere and if
the Opposition there wants to ..

AN HON. MEMBER : You go.

SHRI A.K.SEN: If we go, we go,
but we will come back again. (/nt-rruption).

AN HON. MEMBER :
drain.

Going down the

SHRI A. K. SEN : Only the Chinese
democracy will prevent the Opposition from
functioning. But we shall all die. Mr.
Umanath will never be able to play the role
of Mao Tse-tung on this soil of ours. We
shall fight ; we shall fight the totalitarian

regime. ([nferruption). 1can assure Shri
Umanath that we shall fight to the last
blood.

AN HON. MEMBER rose—

SHRI A. K. SEN:
you please look after him.

Sit dewn. Sir,
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MR. SPEAKER : Order, order.

SHRI VISWANATHAMENON (Ernaku-
lam) : What happened in Kerala ? (fnrer-
ruption'.

SHRI A. K. SEN: This Constitution
is not tie gift of any party, ..

SHRI UMANATH :
you have torn to pieces.

That Constitution,

SHRI A. K. SEN: ...nor can it be
destroyed by those who do not believe in it,
because we know the cry has already been
raised that the Constitution must be scrapped
in Kerala and in some other parts of the
country . The Constitution will never be
scrapped. It is too sacred to be scrapped.
It is part of our life ; it is part of our cansti-
tutional government. This is the only docu-
ment which preserves the constitutional demo-
cracy and prevents this country from becom-
ing a totalitarian country. (Imterruption).

SHRI DHIRESWAR KALITA : Has he
got the monopely to belittle the Constitution?

MR. SPEAKER :
not proper, Mr. Kalita.

Order, order. It is

SHRI A. K. SEN : When in 1957, the
first non-Congress Government was in stalled
in Kerala, they were flushed with the paeon
of victory, and the result was that they have
become wiser now, because they could not
stab the Constitution. Evey small magistrate,
every small magistrate’s court, upheld the
dignity of the individual and the liberty of
the State and the Constitution like a bulwark
against totalitarian methods. Therefore, the
courts in this country and Parliament here
at the Centre stand as a solid bedrock on
which our Constitution is founded, and it
will only founder when we lose our faith in
that fabric, in that great structure -which
our Constitution-makers have build up and
given us; it is a rich legacy, and it has given
us that faith and that enlivening hope in us
that when we are defeated today, we shall
win again tomorrow. There is that faith in
us and that hope which is everlasting in our
breath that we shall win again, and itis that
faith which keeps us alive. What they are
secking to do is to completely destroy that
faith ; our way of life is different from the
Chinese way of life, and the totalitarian way
of life.
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Therefore, again it is my appeal to Shri
Surendranath Dwivedy. They tell us that
they are great believers in the Constitution,
1 appeal to them that we must completely
shed from our mind the idea to be vindictive,
to make people humble before the public eye,
to flout the authority of the law by trying to
belittle all the pronouncements of competent
courts, for, by that we shall never serve our
people or our citizen by the great rights
which the Constitution has given us.

The Constitution is not meant for today
or tomorrow. It is meant for all times to
come. Therlore, that faith, that training,
that lesson in democracy which accepts defeat
as much as victory with the same mind which
accepts & way different from mine with the
same devotion, that alone will allow the
Constitution to function. [ do not want to
quote the Gita on this occasion, but it is the
same lesson that the Gita has taught us.

7Y ST

CHIATAT You must
treat victory and defeat in the same
way, That is the lesson of democracy.

Therefore, what has been sought to be done
was really trying to switch the gear back and
subvert the authority of the law and belittle
the court, which had pronounced upon a
certain constitutional problem. The Governor,
it appears to me, has done the right thing
in refusing to make himself an instrument
for that desire.

To Mr. Chavon, I would say, proper
conventions must be set up with very great
cantion and care. Many of us feel that we
should not have allowed a Govenor and
Council of Ministers to function as hostiles.
(Interruptions;.

Mr. SPEAKER : We are losing time.
As has been pointed out, the Congress Party
has taken one hour already between their
two Speaker.

SHRI NATH PAI (Rajapur):
little.

And very

MR. SPEAKER : The Law Minister and
Home Minister also have to speak. So I
might call two or three oppositon member
one after the other.

SHR1 PRAKASH VIR SHASTRI
(Hapur) : What - about movers of the

pesolution 7
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Mr. SPEAKER : I am not calling all of
them. Independents are entitled to 22
minutes. Mr. Viswanatham has spoken and
one more member can be accommodated.
But my difficulty is three or four senior
independent members want to speak.

St ST WIENY ; ST §F F FEalAw
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MR. SPEAKER : From the communist
party, hallf a dozen members might have
moved it. All of them cannot be called.
Similarly in the case of PSP, Mr. Dwivedy
has spoken and I am not calling Mr.
Sreedharan and others. Now, Mr. Dandeker.
The time for the varions parties and indepen-
pents is fixed.

SHRI N. DANDEKER (Jamnagar) :
Sir, 1 want to begin by regretting the action
of the Government of India in permitting
this sort of situation to arise at all. After
the stormy months through which the
Governor of West Bengal had passed since the
formation of the first U, F. Government
early in 1967, and the difficult period and
problems he had to contend with since then,
it was not surprising that, when he found
perhaps that he was becoming increasingly
the centre of political debate, he roquested
the Government of India in October last to
relieve him as early as possible. It seems to
me that the Government of India really
lacked perception and appreciation of the
total position-both the political situation in
Bengal as it was then developing and the
difficult position of the Governor himself —in
not acceding to his request at the earliest
possibla opportunity after he had made it.

The position of a Governor is exceed-
ingly difficult. He has to stee, clear in an
agreeable way with two or three other
authorities around him. It is a position
where a person has got to behave with the
greatest tact, dignity and decorum. It is not
an easy job, not easy at all in the situation
which was prevailing in West Bengal. And
the Governor was making out exceedingly
well with it.

Unfortunately, the Government of India,
for no reasons that I can think of, decided
not to accede to his request ; and so we have
this unfortunate development whigh we are
discnnin_g today. :
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Equally, T would like to say, I cannot
for the life of me conceive of any reason
why the United Front Government, having
come in with such a magnificent majority,
should have chosen to take up such debatable
matters in this ridiculous way to precipitate
a crisis of this kind, with a person with
whom they were really not concerned, nor
with anything that the Governor had done
which was, so far as judicial pronounce-
ments went, either unlawful or improper.
1 would like to say, Sir, that both the
Government of India, by not acceding to the
Governor's request last year, and the United
Front Governme.t, by quite unnecessarily
precipitating this crisis, as it seems to me,
have become contributory causes to this
unfortunate situation that we are discussing
today.

Mevertheless, the situation exists and we
must take a view concerning it. Sir, 1 am
one with all those who maintained that it
is the duty of the Governor in a consti-
tutional set up, such as we have, to go as far
as he can to follow constitutional conven-
tions,—indecd much farther than some of
us would in certain circumstances think it
would be proper for him to go ; because
there is, and bound to be, difference of
opinion on specific matters of this kind, T
agree that it is the duty of the Governor to
go as far as he can to accept, follow and act
upon the advice of his Cabinet or Council
of Ministers.

But the question here is not general one
of that kind. 1 do not think this particular
matter ought to be discussed at all ia terms
of constitutional theory and general proposi-
tiomns ; in other words, in a vacuum. I
suggest the question here is a very specific
one, namely, whether,—in the facts and
circumstances, as they appear from the two
particular paragraphs in dispute,—whether
the Governor was right or wrong in exer-
cising, as he thought, his discretion by
omitting to read those two paragraphs.
Therefore, Sir we really have got to go
precisely through those paragraphs and see
whether,—quite apart from any subsequent
statements which the Governor might have
made, whether we can see anything in these
paragraphs to which any reasonable man,
holding a constitutional office like the
Governor, could have taken exception. And
so 1 considered I believe’ he could quite
properly have taken gxception to a number
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of statements in these two paragraphs, some
of which I will presently read. For example,
the Governor was expected to say this :

‘““You are all aware of the peremptory
and unconstitutional manner i which
the popularly elected United Front
Government was thrown out on Novem-
ber 21, 1967."

He was expected to subscribe to a pro-
position of that sort, condemning himself.
Then it reads :

“The people of the State were shock-
ed to find that this anti-democratic act
received open acclaim from the Central
Government authorities although the
constitutional impropriety of the move
had been so clearly and emphatically
denounced by the Speaker.. ™

There is here no mention of the fact that
this alleged ‘‘constitutional impropriety” was
upheld by the High Court as entirely consti-
tutional. Then, there is another sentence :

“Million turned out in the cities, in
the villages, in the industrial centres
and in the educational institutions to
launch democratic movement against the
authorities which had usurped power in
unashamed defiance of the Consti-
tution.”

They expect the Governor, Sir, to con-
demn the President of India and also him-
self through his own mouth, to refer to his
past action as a constitutional impropriety in
an andress which he was expected to read...
(Interruptions.) 1 could read many more sen-
tences from these two paragraphs which the
Governor decided he would not read. One
sentence is :

“My Government and the people of
this State are anxious not only that
there should never again be any repeti-
tion of such a deplorable cycle of events,
but that adequate a safeguards should be
provided in our Constitution to rule
out completely the scope for such
questionable manoevres aimed at over-
riding the wishes of the people.”

The person who had been the Governor
during the period to which they relate, was
required to commit himself to such state-
ments. He was being required to say what
was palpably untrue. He has been required
commit or expose - himself to the charge of
fuppressio veriand suggesric falsi. No self-
rgspecting person, and certainly not this
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Governor,—and I am glad not yhis Gever-
nor,—could possibly subscribe to proposi-
tions of that kind.

Sir, because this Governor has been
named,—we have got into the habit, when
discussing officials, to bandy names around—
1 say, this particular Governg'. Otherwise, 1
would not have cared to emphasize that. 1
would have said, “‘a Governor'—that is
how he ought to have been referred to ;
but his name has been bandied about—and,
therefore, 1 am compelled to refer to him
as [ have done.

What could be the constitutional pro-
cedure or propriety which should require
the Qovernor to tell a lot of lies to his
knowledge 7 What could be the consti-
tutional propriety which should require the
Governor to make propositions which sug-
gest the falschood 7 What would be the
constitutional propriety of any kind that
should require the Governor knowingly to
suppress the truth about these matters 7 It
is not as if the Governor did any more than
to delete those offensive paragraphs. He has
not added or inserted any justification of his
action.

But, Sir, the real point of the matter is :
What are these Governors’ Addresses about ?
What should they b about 7 Whether there
there is a change in Government or not, it is
well recognised that they should be concern-
ed with adumbrating the policies of the
Government that are going to be followed,
with the stating of problems that exist at the
time the Goverhor takes over, with the
suggesting of solutions which they are going
to adopt and hope to adopt for the advance-
ment of the particular State or of the
country if it Is the Central Gevernment.
Therefore, | cannot help saying that the
portions of the Address which formed the
subject of this controvérsy and which the
Governor refused to read were irrelevant,
being criticisms of happenings b+ re the
mid-term poll. 1 do not see any plausible
justification for them on grounds of pelicy
with which the Address ought to be con-
cerned,~-~whether on grounds of what they
are going to do, or as a matter with which
they ought to be concerned. In other words,
if the Address would be concerned with
matters of pelicy and that kimd of a thing,
then even if the QGoveraor differed With thair
poligies, it would bg his duty to read.it, Byt
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it was no part of his duty to be reading
matters which amounted to his own admission
that he was wrong, which amounted to an
admission that the High Court was wrong,
which amounted to an admission that the
President who was his appointing authority,
that he too was wrong...

ot ofg ow ;& wiewr gy fEern
Frzat § 5 3dar & Aiw fafrez 2 of
wHEIT Y frr A &

SHRI N. DANDEKER : I am aware of
this. There is a considerable difference of
opinion on the subject, a very honest differ-
ence of opinion. 1 have read this morning
that Shri R. N. Singh Deo, the Chief
Minister of Orissa, has expressed the oppo-
site view. We do not steamroller our opinions

within our party. We take problems on
merits ; we deal with all problems on
merits.

I do submit that the Address, in regard
1o these two paragraphs, went completely
beyond and outside the normal expected
scope of a Governor's Address, however
much you may stretch it, for it sought to
put in the Governor’'s mouth not only a
condemnation of himself but the High
Court ; and these were not matters concern-
ed with the policies of the Government. 1
am, therefore, entirely in agreement with
the act which the Governor did ; and I
would like to say that we, on this side do
not consider him guilty of any constitutional
impropriety.

ot wiemw ww W (W) o
geqe Hgraq, 9feqq dare & Toware &
wfearen & o9 g0 g ¥ o o
fear, g9 T1T F1 AT 0F GFC @wer gur
2 | IaFT 7 qrag ddarfrs A ewar g
=g IuwT sarer = wAAfaE 1 gW
sturfiee ol & oy frg #30, gw e,
fatrgey gty & qoTa B dwEr, e
st Y wreqy dar gwr ghar 8, 38 o @
qe Nfrdes Wt @, ev Nt & A
# 2 b ofre o grefin ogeTe Ay
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B E 7@ W A T § | OF AR -
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wr & A w@ o7 w39 @ 66 gEan
anr, fdt wdwrfre orafer ey €1,
oy wzr ghew 1 ol fr fgedY
weraa §—3fgar wx af, g8 W wwE
Y, JfeT gy & qxarow dw foar | oF
T X & A AT WA €T FAR
forr & wroferat @<t gift 1w for &
¥ty A § wgar wrger ¢ fe wmel
¥ qrerH 3w ¥ gy @ TAr gfedw
arar &, aax &g w1 gtar  qufe G-
Tearens ¢ feg oo w1 avaooft wrr §,

az gfredt ar owrerw &1 Al Tt T OE
g, 7t gr & g7 wfqurr #r woifae

FTar agy wammw § 1 ey o o s
T aifed o1, gh A gA & WA Fg
qyar & —ag eqiA gl fzar ) 8 1967
# 17 3@ ¥ weac wE g2@ F 4T wigA
weA 1A T E | wITH, IEET, I9E,
For, rafe Han g1 gw € fw
WAT-HAT 93§ gAT-HAT fawa
¥ W 3g A FE & war
WEfen g frg b @R de
# ez oYt v & 1N gg Al AWaiR
FATT 9T, IH & qN A qC TF g9 AQ
qras, A FAC &Y FIC WIF FE W
WA A @ T HIRAT FAT A HHoq
oar 1 A ey ot qods o & T fE
oy TSTANH AAIKT W IHAAT hd
W ged @ | feeg o weandr sfewr @
Iqi de fefefesn o1 gy awr e
A & | ¥ ¥ Pefefeen v § witfen
sin e fewr | ead wH WEE §
arx & ohfoes des fsfefess
W e T arae o g fe e
ofysw dra # Aar <ew wnar g &
wfre gy TvaarA d) gt araren
wF, gedl & @ g A e @fe

1 @ afan e § freroer 2,
TR qw F gF AT g€ r

ot v gy gzeq ¥ w2 fE
wiew wiefn damat & R # oftay
T & ot ow TRt &, IR ¥ wfe
TTE R
TWANT F1 A9 oz a7 7 9T,
AT By w7 9 wfergT 4, wor @wi
T 20 AN wdy A = gwT F AT
TAFTITT o

17.57 brs.

[Mr. Deputy Speaker in the Chuir]

TN wPHRa, g fawrd F gz
TP @ agT ¥ wmAg geEq st
T & T oY A F wwew o ang-
T § & g ofeada t @ty & s
ﬂ'FﬁTnghey consider this Country to
be a multi-national Stare.

za @ # ®feTT Al 7% § ) gw
2 FOF UG FETH T FCAAT
queg ghradt &< e fawre} § wax &)
o &1 $1€ ag win FLfF e w0y
TR FgA 9 sraT AP A wsgare o
% g fwm 3 wifze, weames #
TEAT &7 AT & a1 N9 few e &)
HIT qg <9 & § 7 W1zw §, 7w o+
g a@wT I

o 9 & wErez afafa @1 o
WA A ET &1 A7 THY §E9 ¥ OF
AT wEew ot g S §, 99 41 R @
wEITE WY WA H qS Aw, 1w il
¥ wavy fear a1 91 ) T 9 9w W
3o1é mE At Y i N A guA-gE wwr
qfsqgue F am i g, o
wiafa =Y F@& & Tafs 19 # g
eFT &7 A1 g & X gaus; sgfa
kam At uw § aree 9 W H A
Treg §, @1 FA qEOT § wAT @ e
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[ sw=ne T ]
Y | gafan gt daT § eww AT
F—
vat zq aggen  fgriwa afawy

9 qF WT@ ATH U

g aferm FWd IO § fgwe
1 N av faend faame gadw e
1 AmafadY faw ® wdwar g4 § s«
Y wreAr e Ag) afew depfa Qv
¥ OF TH W g4 A 9gAWN, A0E W
FAAA T FARAY, I AF LA &
TEFfa & WU X TF TR F AT W
T 99 §Fd | A faewEme S R
w51 'q¥ 9% SAAArg’ | oA Sfeer
wq o< § | faeg qUa wgfeat 3 wr 2
fr ¥z %% & @ o1 9d g Iy FEE,
wyfaat € § | qafrg sl mfex
w1 e qeaw fafgaw qErm, "l
Ymas: gar’ | gafay e w@faer w79
¥ww T w4 | G EET qTOAT
Z9 B T o o w1 @ AT W
AT EEY &1 9 1067 F FOH F
T4TFA 59 W & Wl OF A9 afcadd
wrar T e wew frare a™ sy
A AN A AT AT FT gAY
e EiM T AT GE HT IW FT K
AF @ gfee ¥ afe 7@ waed s@ @
wegr 2Yar | feg R @ & |19 wg
qear § fF afssa aver &7 qgeT wTET
o aeare fwar nar qg afs aEEwaTE
Flaa A Yy F o N gw Fgy fw
U HFARX A W F WA A 0% WEAT
¢ of vow &1 fawg §, feaml & ag
agfema 2 awa & wf o Lkl
mi’tlﬁﬁgaa‘nﬁ%tﬁmﬂ% L
fazig far, s agi @9 #, T €T F1
A FT I/ A IT HY gIAT AG
18.00 hrs.

A FAF gEA oW FATIT ATH, W
g o, 79 T ghy $T g w9,

il
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TH I §) F wT A Z2A A Y R €
¥ T LW AT § 1 T Y 78 N AT
agea way wfinnem & # 19 § 90 G
T ¥ T I¥ ¥ I FT AT OF A4
TTAT A AT BW g qAE % F1E TLW
W w1 wYT A7 wogure wifgy ag feade
feany E4ar P gg @ w1 A w¢ AR
HaTe W F@ A Ay afw I
1 &% & gra ArdT | feg g oW1 G
w G qEIAT WIgh, 7 @A gy @
focge wagrdlde i i &, 3§ W
S wrefed @@ FY o1t 2 & E A
UF 99 & NG HY J1@ W&} g 0w
I TIGET AT F €T QAT 9SG W
gedl § eR 0w ST Fgr fr AfEy W
%) owEt ¥ F41 frmr o @Y €Y wmfe @
IR & w1 fr a4 fgr | @) @At A ow
fagt faelt 91 “1am runing away with
my lover. Papa, please excuse. d W¥ o
sr'ﬁ:q‘(i’fqr@lwill not excuse. Ido not
mind her running away, but why should she
spell it wrongly with a single “n* 7"
FEF NI AL TW OFT @ AE AfET
<fimr & e &% ) faw = &1 97
®Y | 9T | @ AT BN A AN W
STeRT qET FeET W@ wag A
fageasrdt gt w1 fom @ SewA
faaar & s@ #1 gir FT WA= =
FATAY T, ¥W WY X FT A T Faw
oz fwadi b gafay & quw g e
awg grat ¢ fe aequre & wfase, 99
Y watar 471 § g9 w1 a9 g Sfey

Agafen w87 ¥R THE A A
W arg &1 faw fegy a1 wow wfae &
wezafs & wfgwx w1 §, Tsqwa ®
wivwere w7 &, weaw & wiws sar §
& ®Y o % wafar fafem W= & 0w
wqeq 9 AW & WL Adl wEy v
s ywr s @1 3w & A ¥ xg
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T72 I T B G U gH
aregarfedl ¥ SfaaTT &1 GNRT qF FL
WA A 97 ¥ AEY FT gFT g
areqx ¥ faw ara 9 safe s Tifgd
@, fag TeaqE & 999 ggU A @i
wfuwre Fifgd 41, 38 TeaTH q@ 2T
¥ wz7 w¥W 5371 § 9F A QO FI-
faer mis fafaee 481 @, g wfasear
w1 SqEPIT § | TG H THTH T GAT-
X ¥ @d ar § qww wear ¢ fadw
wex F7, freg wiezar a4} ? d5 aaf
@ | mfar 99 gw ¥Aw € A, qoae
) Fway Y q@ FWE 9w A AEAT
qaTa & A1 99 #1 afqET g3 71 A3
agd wWrasds aar g1 v gfee ¥ awy
wrar & fF wige waT g @uw 9 &
Zq & waT O €qEg QAU EA, §3
IF FT AT FX 1 A fF USTAT & 92
Tt dtar wfwg 958 & FArAT @, IW A
FEIdNT T F FAAT-HAT 5 AAT-HAT
gred FY @req a1 gfee & Sy ww o ogmo
qg A% AANE | A AT F FH ¥ F
B9 2@ § T F17 A ¥ N A gm
N g ew IRy ¥ fFaw & e 9T
o, W F qEEAT AW I A A
feafs #t atic & @y gu 9® & aardt
wfusr s water &Y q@ &% 41 wwd-
ety faaEl ®1 g@ $T3 & fol wgeae
243 ¥ war &t uegafyr F wfEw
fomr gur & 4o ©w wranw agt eardt
w9 ¥ fazr <, oy 94 & V&7 JA™T
a1 7 Y T afee ¥ g ur &1 @ gfew
& ST HegRT WA

SHRI S. KANDAPPAN (Mettur) : 1
think it is high time that the Governors are
properly governed. If they think that they are
to govern the State, 1 am afraid that, that the-
sis can no longer be supported in the chang-
ing political situation that has arisen in this
country. Let it not be misunderstood
that 1 am saying something against the present

relations that exist in my State between the
Chief Minister and the Governor. OQur
relations are cordial. That does not mean
that the Governors should take very dictatorial
power upon their heads as if only they are
the partriots and it is only they who are
responsible to defend the Constitution. I
do not subscribe to that view. Nor are we
right in suspecting the bon .fides of the State
Governments who are faithful to communist
or other ideologies. An hon. Member said that
we could not leave the State Governments
to their own sweet will. They should carry
on the Government according to the Constitu-
tion. That is what ecxactly they do. We
may differ in our assessments. For example,
soon after the formation of the DMK Govern-
ment in Tamil Nadu they thought that there
was erosion of the constitutional powers
that were vested in the States and the Gover-
nor did make a plea in his Address that there
should be a reappraisal of the Costitution and
the States should be given more powers
because that was our view. It was expressed
by the Governor and only that kind of
procedure can establish cordial relations and
the States can carry on their functions ;
otherwise it will be impossible. If the
argument of the Congress is that we should
retain the Governor in the State to spy on
the activities of the State Governments, that
is objectionable. That attitude is wrong. It
pre-supposes that partriotism is the monopoly
of the Central Government and not that of
the State Government., The whole idea is
obnoxious. We all subscribe to the Constitu=-
tion members of the State legislature as well
as the Government to whichever political
party they may belong. That is why 1 say
that it is high time that the Governors are
governed, if not totally abolished. 1 do not
feel that any damage would be done to this
country’s integrity if the Governor is not
stationed in the State capital. Suppose the
Governor is not there. If there is a constitu-
tional crisis, I do not think it will be diffi-
cult for the Home Minister or the Central
Government to take suitable action. There
are the police dogs, for instance. They are
trained and kept only in some places and not
in all the police stations. When there is a
murder or any serious crime, they are taken
to the place of crime and they try to trace
the culprit. Just like that you can have
some trained people here in the Centre,
instead of spending so much meney in every
capital. It is very unfair to argue or treat



s Bovernor's Addrerd

[Shri S. Kandappan]

the State Governments as suspects. That
is a dangerous notion that has gone iato the
heads of same hon. Members that they are
the only partriots and that it is their duty
alone to defend the integrity of this country
and not the people or the Governments in
the States. If the States are not going to be
strong, if they are not allowed to be strong,

who is going to defend the country ?
Nobody can defend the country. After all
everything comes from the States. All these
things have happenad after 1967. Members

belonging to the Congress Party have said in
80 many words that so long as the Congress
Governments remained in the various States,
there was no quarrel. There was nothing
to be surprised in this because they belong to
the same party ; and oaturally they were able
to carry on well. But after the last general
elections—1967 elections—the emergence of
a new force has created problems in this
country. I look at it from a different angle.
Actually, if the intention of the Government
is really very honest and as they profess, as
they proclaim that they are adhernts of true
democracy and democratic decency and they
are very keen about laying certain democratic
conventions, healthy conventions, in this
country, I am sure that they would have
acted differently in West Bengal. But the
real approach, motive, of the Congress in the
past two years as we are seeing, is that they
wanted to topple the non-Congress govern-
ments and some how get into power. Other-
wise this would not have happened. That is
my analysis of the situation.

Even the Jome Minister, while interven-
ing in the debate on the no-confidence motion,
made a very curious claim for the Congress.
He said, “You may deny whatever claim that
we make, but one thing you cannot ; that is,
we were able to stick on to power for the
last 22 years.” That is one tall claim he made.
Actually, I am afraid—he is welcome to have
such a claim and he can enjoy it—that
unfortunately that is the sort of tendency
which is spoiling democracy in this country.

SHRI SONAVANE (Pandharpur)
When people vote us to power, why should
we not stay in power ? 1 do not understand.

SHRI S. KANDAPPAN : That is exactly
what I am saying. We are misled to belicve
that defection started only after the 1967
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elections. It was not so ; it started much
carlier. When the late Lal Bahadur Shastri
was the Home minister, he was sent to
Kerala ...

AN HON. MEMBER : To seduce.
SHRI S. KANDAPPAN : I do not want
to use wrong words. He alienated Mr.
Thanu Pillai from the PSP and took him
over as Governor and then the non-Congress
Government in that State was toppled. So,

this history started much earlier. They were
all along powe-hungry, ..

MR. DEPUTY-SPEAKER The hon.
Member's time is  up.

SHRI S. KANDAPPAN : Sir, 1 have
taken only seven minutes. [ need three or

four minutes more ; not more than that. So,
they have been after power. Naturally, they
have not been able to be impartial or objec-
tive as they say that they try to be. Even
Shri Hanumanthaiya said that there should
be an objective appraisal. If there is an
objective appraisal and if the Congress is
principled enough, can they really defend all
their actions that they have taken in Rajas-
than, or in Bihar, or in Uttar Pradesh or in
Madhya Pradesh or in West Bengal ? Even
their attitude towards the various parties in
those States differs from each other. Even
today 1 found in the papers that Shri C. Subra-
mainiam from my State has resigned his
position from the executive of the Congress
party. In the very same paper I found one
Congressman in Madhya Pradesh, the leader
of the Congress party, Mr. Mishra, was
proposing to stage a dharpa in order to
oppose the land development tax or some-
thing like that which the State Government
is proposing to levy. If it is on principle,
then how could they oppose it 7 Because his
own Government at the Centre are proposiag
the agriculture  wealth-tax. When the
Congress subscribes to that issue, and when
it proposes to levy so many taxes on agri-
cultural commodities, fertilisers and all that,
their representative in the State says that he
is going 1o stage a gherue OF 8 Jharga
before the authorities simply because the
non-Congress Government is there and some
how he tries to topple that Government.
What is the principle 7 Is there any scant
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respect for democracy in this kind of an
attitude 7 What seems to worry there is,
not that we are going to be toppled, not that
s0 many non-Congress Governments are
going to be toppled, but the trend seems to
be that non-Congress Governments are
getting more and more strength day by day
and as they themselves have agreed or
conceded a time will shortly come when a
non-Congress Government may be formed
even here at Delhi,

I would only appeal to them, and say
that at the back of all these clashes, the real
cultprit is their power-mongering attitude.
They are not able to reconcile themselves
to their fate. In the best interests of the
country, and democracy, they are not able to
keep quict at least till 1972.

So, in the interests of the survival of
demoecracy, unless they reconcile themselves
these facts and see that they respect certain
canons, certain traditions and conventions,
I am afraid these things will continue to
grow and it will spell havoc to the demo-
cratic functioning and democratic structure
of our nation. So, [ would again appeal to
the government to re-appraise the whole
thing. 1 would rather say that we should do
away with the office of Governor altogether.
If it cannot be done, then we should evolve,
in consultation with oyposition parties of
this country, conventions which will be
acceptable to all parties.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : Sir, during the few minutes at
my disposal, I would like to steer clear of
all political controversies which have been
raised during this debate. I shall try to
confine myself to what the Governor did and
did not do on the 6th of March in the
Legislature in Calcutta.

There have been opinions expressed by
various Speakers that Governorship should
be abolished, or other methods should be
evolved for appointing Governors etc. it. It
may be that by a consensus we may be able
to evolve other better methods of appointing
Governors. That is a different matter. But
the fact is that on 6th March, and even
today, the Constitutiom provides for Gover-
nors and article 176 of the Constitution
provides that the Governor shall make a
speech on the opening day of the first
session ; and the relations between the

Governor and the Council of Ministers are
based upon conventions. I would like to
remind my hon. friend, Shri Dwivedi that
but for these conventions the Governor's
speech under article 176 is likely to remain
a mechanical statement as to why the House
has been summoned, because the clause is
that the Government shall ‘*‘inform the
Legislature of the causes of its summons."

During the last few years, in England,
with the evolution of constitutional monar-
chy, conventions have been developed and
we are [following those conventions here.
These conventions are not maters of law.
Conventions have been defined authori-
tatively by text-book writers as political
practices which evolve from time to time,
and which are not part of the law.

Now 1 will not for a moment dispute
that a Governor should read a speech pre-
pared for him by the Council of Ministers.
There is no doubt about it. T will just read
the definition of ‘Queen’s speech’ as given in &
parliamentary dictionary by Abraham and
and Hotery, which may be considered to be
authoritative in these matters.

AN HON. MEMBER :
Ivor Jennings ?

What about

SHRI GOVINDA MENON : This is
another book like that of Sir Ivor Jen-
nings.

AN HON. MEMBER :
Ivor Jennings of Kerala.

But he is the

SHRI GOVINDA MENON :

‘*Queen’s Speech : When the Queen
opens Parliament at the beginning of the
session, she reads the speech which is
prepared for her by her Ministers and it
sets forth the policy which they intend
to pursue and the legislation which they
propose to introduce during the session.
In making the speech the Queen acts as
the mouthpiece of her Ministers and
they are entirely responsible for its con-
tent,”

On this matter [ am in complete agree-
ment with Shri Dwivedy and other friends
who have been moving, or are proposing to
move, motions here, The Queen in England
and the President and Goveriors in India
act as the mouthpicces of the respective
Cabinet in their jurisdictions. That js
admitted.
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But there are also other conventions and
once we begin to flour these conventions
and forget these conventions, we would
land ourselves in trouble.

Now there is a feeling, and that feeling
has been given cxpression to, that the
Governor is practically an automation, that
the Governor is simply the mouthpiece
of the Council of Ministers. But that does
not appear to be the intention of the Consti-
tution.

We have a provision in article 159
which says that the Governor shall take an
oath that he shall defend, preserve and pro-
tect the Constitution. What is the signifi-
cance of that oath ? Otherwise, that article
could have been substituted by another one
saying that the Governor shall deliver or read
out the speeches made by or prepared by the
Council of Ministers from time to time.
That is not how it has been done.

1 would like to quote from a book on
the Governmental System in the United
Kingdom written by no less an authority than
Mr. Herbert Morrison who was himself one
of the Minister for long in England. He
says :

“The speech itself has been composed
by the Government for it is a public
declaration of Government policy and

intentions for the coming session. The
basis of the language is, what my
Ministers think and propose to do. The

Cabinet considers and settles the draft
which goes to the Palace for the con-
sideration of Her Majesty.”

SHRI SURENDRANATH DWIVEDY :
That is not done here.

SHRI GOVINDA MENON : This is
the convention which we also should be sup-
posed to be following. Let me continue the
quotation : “Of course, he cannot upset
the policy for that would be unconstitu-
tional”. If any of my friends here say that
it is not these conventions which would
apply but the written Constitution, then the
speech of the Governor need not be written
by the Council of Ministers. The speech of
the Governor happens to be written by the
Council of Ministers only because of con-
ventions. Otherwise, article 176 will apply
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which says that the Governor shall make an
Address.

SOME HON. MEMBERS : No, no.

SHRI GOVINDA MENON : You have
to understand or Constitution in the context
of the conventions and political practices
which have evolved in England and which
have been followed in India. One of those
conventions is that the Cabinet considers
and settles the draft which goes to the
Palace for the consideration of Her
Majesty. Here also it was done. It was sent
for the consideration of the Governor. Of
course, Her Majesty cannot upset the policy
for that would be unconstitutional. 1 will
read a few more sentences from Morrison's
book :

“Though she can raise questions about
it.  Certainly, the Sovereign can and
often does make suggestions for revisions
of wording, either it is because that
would be better for delivery or to make
the sentence more appropriate or attrac-

tive. All such suggestions from the
Palace are given respectful and sym-
pathetic consideration which is their

due.’*

Therefore, the convention is that the
Government drafts the speech for the
Sovereign. Since those conventions apply in
India, the Government drafts the speech for
the Governor. It is open to the Governor
to make suggestions and those suggestions
are treated with respectful consideration
which is due to the office held by the Gover-
nor. It has been reported in the newspapers—
1 have no direct information—that the
Governor, after reading the draft of the
speech handed over to him, did make cer-
tain suggestions, probably, with respect to
the paragraphs ‘which he omitted to read.
The inappropriateness with respect to those
paragraphs has been pointed out by Mr.
Dandekar. I do not want to read them. But
the following phrases occur in the two para-
graphs which were left unread. What
happened on the 21st November, 1967 has
been characterised in those paragraphs as
“peremptory and uncomstitutional "’

AN HON. MEMBER : Correct.

SHRI GOVINDA MENON:...... “Un-
principled tempering with the Constitution,”
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“‘questionable manoeuvres” and “‘un-
ashamed defiance of the Constitution.”

These words. are there, and with res-
pect to these words if the Governor did
point out that the use of these words with
respect to certain events which have been
the subject-matter of discussion in the High
Court, as pointed out by Mr. A. K. Sen
with great clarity and eloquence, and the
High Court has held it in a certain manner,
was not proper, what is wrong in it? 1
think, the Governor was fully within his
rights to point out that to have these
passages in the speech would not be appro-
priate.  But for the hostility which the
Government in West Bengal developed, very
publicly developed, towards the Governor
for the time being, I am sure that the res-
pectful  consideration which  convention
requires 10 be given to suggestions made by
the Head of State who would have been
given. The entire trouble arose-on account
of the fact that that respect and considera-
tion which is due to the Head of State for
the time being, who did an act of the
greatest sanctity so for as these ministers are
concerned ...

AN HON. MEMBER : Sworn them,

SHRI GOVINDA MENON : Yes; he
had sworn them in office. Why was it that
respect and consideration were not shown to
him ? They go and swear before him the
oath which has been prescribed by the
Constitution because he is the Contsitutional
Head of State. The question is why the
respect and consideration due to the Consti-
tutional Head of State was not being given
by the ministers ? It has been reported that,
before the Governor read out his speech aad
skipped over certain portions, certain mem-
bers of Legislature, including the Ministers
and the Chiel Ministers, struck to their
seats without rising which is a mark of
respect duc to a Head of State  (Jarerruprion)
1 wish to point out that the Ministers who
impugn the action of the Governor en account
of the conventions which have come to be
associated with respect to the relation between
Governor and Council of Ministers, acted
wrongly, acted in other than decent manner
in not showing respect to the Head of
State . (lnterruptions).

© SHRT-UMANATH (Pudukkottai): It
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was he who acted indecently with the

people.

SHRI @QOVINDA MENON: I can
understand if these had happened after he
had skipped owver those portions, but this
was sometime before. There was hostility
against the Governor, and the respect due to
the office of Governorship was thrown to the
winds long before all these things happened.
This accounts for the whole trouble. Those
who quote the Constitution and those who
rely upon the conventions associated with
the Constitution should remember that the
conventions consist of a bundle of principles
and not of one only. If those facts had been
remembered, this trouble would not have
happened. [ will not dwell more on this
matter. All the aspects have been referred to
by some of the other speakers who preceded
me. Therefore, 1 submit that, in the cir-
cumstances which prevailed on the 6th
March, the action of the Governor does not
call for any condemnation in this House.

SHRI H. N. MUKERIJEE (Calcutta
North-East) : Mr. Deputy-Speaker, we are
citizens of a Republic which, I have to re-
mind the Law Minister who has just spoken,
happens to have a parliamentary democratic
system...

SHRI SHEO NARAIN (Basti) : We
will not hear him. He shouted last time ...
(Interruptions).

18.30 hrs.
[Mr. Speaker in the Chair]

SHRI NAMBIAR  (Tiruchnappali) :
Make him Governor of West Bengal.

MR. SPEAKER : Order, order. Has
Shri Sheo Narain ever seen Shri Mukerjee
rising and shouting ? We should give him
respect. He is incapable of such behaviour.

SHRI H. N. MUKERJEE : As I said,
we are citizens of a Republic which happens
to have a parliamentary democratic system
which my hon: friend, the Law Minister,
seems to have overlooked. Our case s that
what the Governor of West Bengal has done
on the 6th March, with the connivance, the
encouragement and the active muume o{
the Home. Minister..,
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SOME HON. MEMBER : No, no.

SHRI H. N. MUKERIJEE : ...is an
act which contributed to undermining of the
Comstitution.

SHRI G. VISWANATHAN (Wandi-
wash) : Why do they disown ?
SHRI H. N. MUKERJEE : 1 therefore

say that you either play the game of parlia-
mentary democracy according to the rules
or you make up your mind to have a con-
frontation with the masses across the barri-
cades. If the Government at the Centre is
spoiling for a fight, it can have it at any
time, but as far as this discussion is con-
cerned, we are confining ourselves to matters
of constitutional relevance, and my sub-
mission is that the Governor of West
Bengal has done something which is egre-
gious.

From all the quotations given by the
Law Minister, the crux of the matter was
that the Governor's speech, like the Queen's
speech in England, and the President’s
speech here, is a policy document prepared
by the Cabinet.

SHRI GOVINDA MENON : Correct.

SHRI H. N. MUKERJEE : The whole
question is : who is to guide the prepara-
tion of this document ? Is it the Governer
or the President or the Queen or is it the
Cabinet concerned ? That is the crux of the
matter.

In regard o the position of the Gover-
nor, 1 do not know why my legal luminary
friend over there, Shri Sen, waxed so elo-
quent after Shri Dwivedy who poioted ouwt—
and there was no answer to it—that under
the Constitution, if we are 10 believe. the
Commentar y by Mr. Justice Basu, who is
supposed 1o be the authority, the ‘Governor
has no  discretion except in relation 10 cer-
tain matters about Assaam in the Sixth
Schedule. Except for that, there is no dis-
cretion vested in the Governor ; he has
no discretion. He has 10 act as  the consti-
tutional head of the State.

On this occasion, what has happened is
that the spokesmen of the Congress Parly
and the spokesman of their friends to my
right, Shri Dandeker, have adduced two
arguments which stand out. One, which
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Shri Sen put forward, is that there is a
Calcutta High Court judgment about the
legality of what the Governor had done when
he dismissed the earlier UF Ministry, and,
therefore, nothing at all can possibly be said
in regard to that matter. [ do not koow ;
this kind of feeling for the judiciary magni-
fied to the 9th degrec might be fit some
people who make their living by the law,
but as far as the publice are concerned, as
far as political life is concerned, it just does
not cut any ice. I say that because on that
occasion an effort was made to find judicial
determination of the rights concerned ; that
effort bas not ended because an appeal is
pending before the Supreme Court. On  this
occasion, here is a political effort made
publicly and constitutionally by the demo-
cratically-elected members of the legislature
and their spokesmen in the Cabinet, and
therefore, there is not the hint of a sugges-
tion of defamation of the judiciary. Whether
the UF Government did the right thing in
language which they chose is a different
matter. But the U. F. Government was
surely within their right in putting their case
the way that they did.

Shri Dandekar is concerned about his
friend who happens to be the Governor.
They bad been members of the same service
together. He asked : how do vou expect the
Governor 10 condemn himsell out of his
owa mouth 7 4 want him to recall a litue
bit of constitutional history. Charles 1,
who had to lose his head, had to sign Bills of
Antainder condem..ing men like Wentworth
and Lords who were his dearest friends
who were in power. It had to be dome.
Charles 11 had 1o singn thousands like that.
Even Queen Victoria was told by Gladstone
that She would lose her throne if she went
aginst her ministers. Mr. Asquith, who
was a Liberal Prime Minister during the
time of George V, when the House of Lerds
had 10 be reformed and the King was trying
to put obstacles in the way, said that if the
King tried 1o get rid of his ministers, it
would bring the authority of the Sovereign
it self into jeopardy. 1 am quoting these
words from the Commentary on the constitu-
tion by Mr. D. D. Basu. This has
all the time Richard I and Edward 11
lost their throue. Charles | lost his head.
The revolution of 1688 started a whole chain
of ingidents which brought abou: these
conventions. If the Law Minister says that
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the letter of the constitution says that the
Governor can make a speech, how he does
‘make it or does not is a different matter but
he makes a speech, it is mot that. These
conventions which we say in the Constitution
would be the conventions of the British
House of Commeons for good or for bad,
these conventions you have got to accept,
and these conventions are very clear. The
Governor has got the duty of reading out
what is prepared for him by the Council of
Ministers.

My hon. friend, Shri Joshi had referred
to the late Dr. Rajendra Prasad. It is
common knowledge that Dr. Rajendra Prasad
did not like the Hindu Code Bill. h is
common knowledge that he publicly made
a 1t about getting clarification of the
posiion of the President. 1 is common
knowledge that a demand was made in
Parliament fo secure an amendment of the
Constitution so that every action of the
President shall be declared to be with the
consent of the Cobinet, and then Pandit
Jawahar Lal Nehru came forward in this
House to give an assurance that that was the
position under the Constitution, that such
an amendment of the Constitution was not

necessary.  Are we going to allow Gover-
nors here and there—I am not going to
to make any particular reference to Mr.

Dharma Vira especially ; I had a resalution
last year asking for his sack, he did not get
the order of the boot on that occasion, |
hope he will get it quickly—I am not going
to make reference to him in particular, but
are we allowing authority to the Governors
to do what they like, because under the
Constitution they cannot do it, they cannot
take up this issue 7 And Mr. Asquith is
quoted here in the Commentary on the
Constitution by Mr. Basu :

“ln the end the Sovereign always acts
upon the advice which the ministers
after,if need be reconsideration feel it
their duty 10 offer.”

The Law Minister told us that the
Governor of West Bengal had referred certain
matters back to his Council of Ministers for
reconsideration. Whether they reconsidered
the matter with kind of respect and honour
which Mr. Menon expected of them, 1 do
know. After all, the Governor bad behaved
in a fashion which the people could not
tolerate, He had asied so indecently by the
people that I can understand passions having

{
been roused. Perhaps the Governor's sugges-
tions were not given respect and honmour
because the Governor did not dererve respeci
and homour. But, in the end here is Mr,
Asquith’s statement :

“In the end the Sowvereign always
acts upon the advice which the ministers
after, if need be, reconsideration feel it
their duty to offer.”

There are so many instances, | can quote
from L. F. Crist who has written on The
Parliamentary Government of Australia or
from his book on Government and Parliament
by Prof. Morris. He says for example ; at
page 75 :

“It is beyond doubt that the Governor
cannot alter the speech prepared for him
by the Cabinet if the Cabinet is not
willing to incorporate the changes
suggested by the Governor,™
1 can go on quoting authorities, but that

is not the point. Are we going to  vest in
the Governor, am Officer who holds the
white elephant of a Governor's Office  which
we wish 10 be abolished, most of us, that is
a different matter, are we going to vest in
the Governor who is not gven coming under
the impeachment ol this House, who is
not under any particular discipline so far as
the Constitution is concermed, powers to
override the Council of Ministers ? Is it
only because of the political vendetta which
the Centre has agamst the democratic Govern«
ment which had come to power, that the
Government would go on  swmiping at  them
and encouraging efforts of this sort 7 That
is the wmain problem. My time might
possibly be up ; that is why 1 do not want
amplify. 1 only want to stress that if the
Centre is spoiling for a fight they can have
it any time ; the people of certain parts of
our country are more than ready ; some are
even enthusiastic about it now though they
were ready all the time  (fmrerruptions, |1
have to remind the Govermment that we are
functioning under a federal structure and the
Centre may not like certain  States.  But in
case you want the democratic polity 10

survive, you have to lump it. That is why
I am extremely sorry that there was an
clemest of cumbrous indecorum in  the

manner in which the Home Minister has
managed this matter. He said in this House
on on¢ occasion that he was no adviser to the
Gaovernor. At the same time we have noticed
in the papers statement which have not even
been remotely contradicted that the tagal
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experts of the Central Government had said
certain things in regard to this, upholding
the action of the Governor and the name of
the Attorney General who happens to be a
friend of mine for more than forty years
was dragged into the picture. I do not know
whether it was correct-in regard to the advice
which he was reported to have given. The
report appeared.

1 also want to remind the Home Minister
of what 1 heard from responsible press people
that when the West Bengal Ministers—five
of them—were here in Delhi and the went
back to Bhanga Bhavan, plain clothes police-
men were planted these by the Central
Government. If that is true, 1 hope Mr.
Chavn will contradict it publicly.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : 1 contradict it
straightaway.

SHRI H. N. MUKERIJEE : 1 have been
told so ; | arh glad that 1 have been able to
put it on record—(/nterruptions.) 1 am
accepting the contradiction. When [ was
told by responsible Pressmen in regard to
the alleged presence of plain clothes police-
men, it is my duty to drawn the attention
of the Home Minister and 1am glad he
contradicted it and 1 hope that the contra-
diction would reach the ears of the West
Bengal Government who certainly would
require that sort of re-assurance.

I do want, in the end, to emphasise that
the position of the Governor is one to
which we should not arrogate more powers ;
that would bring incalculable consequences
of the most damaging character, not only to
the Constitution as it is today but to the
entire functioning of the democratic policy
in our country. That is why 1 say that what
the Governor did in  defying the wish of the
Council of Ministers publicly and conti-
nuing the public controversy over it is
absolutely unbecoming and unworthy of him
and is completely unconstitutional. There-
fore, something ought to be done about it.
As far as | am concerned, 1 should like the
order of the boot to be applied straightaway
in regard to the Governor.

SHRI J. B. KRIPALANI (Guna) : Mr.
Sposker, 1 hope 1 have not only your
pormission to speak but the permission
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of the House also because I see
that your permission alone does not count.
I take it that 1 have the consent of the
House to speak at this late hour. T am not
a constitutional lawyer but I happened to be
a Member of the Constituent Assembly. I
know that our President is not like the King
of England or the Queen of England. We do
not want him to be so. 1 also know that
we gave the Governor certain powers.
Whether those powers given to him govern
this case or not is the guestion. The ques-
tion is not whether he has certain powers
bnt whether those powers he exercised pro-
perly or not.

We must confine ourselves to the issue
that is before us. [t is whether the Governor
did the right thing in deleting the two para-
graphs under dispute or was he not right.
That is the only question. The question of
what the Government of India did or what
the Home Minister did could be a different
issue ; let us separate the issues.

Can any law or can any cusiom or con-
vention cover all cases? No law in the world
can cover all cases. Therefore, it is said
that law is an ass. So this ass may be taken
out of this assdom.

SHRI NAMBIAR : To be kicked.

SHRI J. B. KRIPALANI : A method
has been found. When any case docs not
fall under the four corners of the law or the
convention or the custom, what do the law-
courts do ? They take the common sense
view of the matter which is called in legal
language, natural justice or equity. Equity
is common-sense. Does our common-sense in
this matter work or not 7 This is a peculiar
case. It has never arisen in England or any
other democracy. It might have arisen in
totalitarian regimes, But it has never arisen
in any democracy that 1 knowof. It isa
peculiar case. Therefore, we must bring our
common-sense to Its solution. What does
common-sense say 7 ([mter-uprion) 1 have
asked your permission to speak. 1f they do
not want me to speak, I will stop. Now,
what is the common-sense view of things ?
Even in a criminal court, a criminal is not

required to incri himself. Is that true
or not ?
AN HON. MEMBER : Very much

true.
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SHRI J. B. KRIPALANI: He is a
criminal but he is not asked to incriminate
himself.

AN HON. MEMBER : Even under
oath.
SHRI J. B. KRIPALANI: Even il he

does, the magistrate is not to take notice of
it. Supposing I am accused of having com-
mitted a murner, and [ say, “Yes, Sir, |
have committed the murder.”™ 1 may be
protecting a brother of minc or a cousin of
mine or somebody who has committed the
murder. The magistrate or the judge is not
to go by my word but by the evidence that
is before him.

SHK1 H. N. MUKERIJEE : King Ed-
ward VIII had to sign the Act of abdi-
cation.

SHRI J. B. KRIPALANI : I am glad,
and 1 congratulate this Government—what
is called the United Front Government—
that they did not ghereo the Governor, that
they did not beat him, which they could
have very easily done. But 1 must also
congratulate the Governor that he went into
this emotionalised and hostile House without
taking any protection.

It is open to the United Front, for this
dereliction of duty by the Governor, to hang
him, as Charles 1 was hanged. That is what
Mr. Mukerjee says. That is what my
communist friends would like. But unfor-
tunately, we are living in a country which is
governed by some other laws than those of
mediaeval times. But is it open to the UF
Government to hang Mr. Dharma Vira.
Why did not they do it ? Because there is a
Constitution in India, which does not pro-
vide for the hanging of the Govermor. [
have absolutely no doubt that with the
emotions that are manifested here— greater
emotions must have been there in Calcutta,
because Bengalees are more emotional than
people here.

AN HON. MEMBER : Home truth!

SHRI KAMALNAYAN BAJAJ: You

koow it to your ooét.

SHRI J. B. KRIPALANI : Yes, | know
it to my cost. 1do not koow what others’

wives do. Butl at least know what my

wife does.

Even Mr. Dwivedy has said that the
Constitution is not clear as to how the
Governor should be appointed, what should
be his powers, etc. These questions do not
arise now. For that, you must come before
the House with some amending Bill for
amending the Constitution. Now we have
only to concentrate upon this one issue
whether the Governor did right or wrong in
not reading those two paragraphs. 1 think
il any of my hon. friends there had been in
that position.

SHRI NAMBIAR : We would have
resigned.

SHRI J. B. KRIPALANI : They would
have resigned. But what would have happen-
ed 7 Suppose the Government of India had
allowed Ms. Dharma Vira to resign. They
would have appointed a new Governor,
What would have been put in the mouth of
the new Governor ?  An abuse of his prede-
cessor. This is confusion werse confunded.
{Inreereprions). Please do not interrupt. The
Speaker gives me the last opportunity to
speak, after all others have spoken...

MR. SPEAKER : A number of parties
are yel lo speak.

SHRI J. B. KRIPALANI: Yet, he
wants that I should speak some wisdom.

My hon. friend says, they would have
resigned.  But they must understand the
situation.  If Mr. Dharma Vira resigned who
would have been the Governor ?

Somebody else would have been the
Governor. If the two paragraphs had been
put in that man’s mouth and if he were a
gentleman, he would have refused to read
them. It is an absurdity ; we are not talking
common-sense,

If there is a convention—and we believe
that there is a convention—that the Gover-
nor should read the speech prepared for him,
and the Governor read the speech prepared
for him without taking away a comma or a
full-stop, everything, do we think that the
Governor agreed with all that was writien.
No, he did oot agree. But the omitted
paragraphs were & nation of himsell
through his mouth, Even if he had condemned
himself through his mouth, do our f[riends
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think that he would have felt sorry for what

he had done ? Why do you want confessions.

which are extracted at the point of the pistol 7
There may be countries where politicians
who go out of power are obliged to confess
to sins and faults which the might have
never committed ; 1 do not know. But we
are not living under such regime.

T can say with authority that State
QGovernment are  consulted whenever a
Governor is appointed, because 1 know it. |
know that they are consulted and only when
they consent a Governor is appointed. If
amybody wants to contradict me in this, he is
free to do it but he would be wrong. When
the Governor was appointed with the consent
of the government, whatever government
existed in Bengal at that time, how do you
say that the Gowvernor was not appointed in
consultation with the State Government ? |
know positively that he is appointed in
consultation with the State Government. So,
this small issue, very limited issue, is be-
fore us.

‘The conduct of the Home Minister is not
before us. What he did and what he did not
do, we do not know...([aterruptions). If he
did interfere you bring a vote of no-
confidence against him. You did bring in the
beginning of the session a vote of no-
confidence. You can bring it again, if the
Speaker allows you. I do not know whether
s0 soon a vote of no-confidence would be
admitted by the Speaker. If not, you have
po remedy against it—the Home Minister is
there and you camnat remove him.

SHRI NAMBIAR :
for the next session.

We have to wait

SHRI J. B. KRIPALANI : So, this
particular issue must be taken as an excep-
tional occasion and we must bring our
common-sense to bear on it. A man is not
asked to condemn himself through his own
mouth. My hon. friend, Shri Dwivedy,
makes a distinction between the Governor
and Shri Dharma Vira. By God's grace, or
government’s grace, they happen to be the
same person. What do you gam by his
making this confession ? Al right, he says
that he is a damn fool. Does he feel it ?
How do you galn anything by that ? How
did the Front Government gain anything by
his admitting that he had dome something
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atrocious, when they know, when everybody
knows in India that he does not feel it ?

What do you want? You want only
conformity in words at the point of the
pistol—you say il you do not use the words
that we have used against yourself, you are
behaving in an unconstitutional manner !
““Yes, it is unconstitutional ; but the situa-
tion itself is unconstitutional. If there is a
custom, if there is a convention that the
Governor should read the speech préparud
for him by the Council of Ministers, there
is also a convention that he must not incri-
minate himself in his speech.

That is also our convention. You cannot
observe only one convention. You have to
observe both the conventions. 1 am giviag
you a common-sense view of things without
going into the legal complications. As | have
said on another occusion here in this House,
the lawyers are very clever people. They get
a brief and they argue for it. There was
somebody accused of murder and he was
taken to a court of law. The prosecuting
counsel began his case and proved that he
was the murderer. The Magistrate then
asked the accused whether he had committed
the murder. He replied, *I have not com-
mitted the murder. But after hearing the
arguments of the coumsel, I feel that T have
committed the murder.” [ am very somry
that Prof. Mukerjee should have constituted
himself into a lawyer. T am not cven talking
of the High Court judgment. Let us bring
our common-sense view to this particulsr
issue as to whether a man must be obliged
to condemn himself through his own mouth.
Even criminats do not do it. T admit it may
be a custom in certain countries under cer-
tain circumstances. But it is not a custom
in our country. Therefore, I think, whatever
was done under exceptional circumstances by
the Governor was legitimate and we have no
right to conderm it.

19 brs.

SHRI SHIVAJIRAO 5. DESHMUKXH
(Parbhani) : Mr. Speaker, at the outset [
may point out that the predecessor of the
present Governor of West Bengal is listening
to the debate from the gallery as to whether
this House wants to meet justics and equity
to Bef SUNCEI8OT . .. .| hnsrrmptionsy
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SHRI SURENDRANATH DWIVEDY :
He is referring to Miss Padmaja Naidu who
is sitting in the gallery. - /arereuprions)

MR. SPEAKER : We need not refer 1o
galleries, whoever may be sitting there.

SHRI SHIVAJIRAO S. DESHMUKH :
Sir, Prof. Mukecjee while accusing the Home
Minister of conspiracy did refer to the
British precedent where the parliamentarians
of Great Britain killed the king and shouted,
“The King is dead. Long live the King."
For him, the Governor is a king in the
medieval sense of the British Parliament who
can be killed at the sweet will of the
Parliament and yet the legislators will be
entitled to claim that his successor will be
appointed. Prof. Mukerjee thought it fit to
address the House in that tone and he was
reminded by the semior calleague of ours
that we are not livmg in & medieval age.
They want 1o treat the King not as a mere
constitutional head in Great Britain but as a
King in our Constitation who is merely
entitled to priviteges, salaries and a palece
and has nething to do with the parliamontary
functioning of the Tovernmem. MNot omly
that. According to Prof. Mukerjee, the
Chief Minister of West Bongal wants to treat
the ofice of the Governor as & pin on which
he cam adern the flag of the Central Govern-
mwat on the collar of kis coat. It is oot so,
He is neither the king who is merely entitled
to palaces and privileges nor the pin to adorn
the Mage of the Cemtral Government, but
the kingpin of the Comstitution which the
framers of the Constitution have givea w0 this
country. The Law Miiniter merely referred
to the precedent that whatever chamges the
king proposed as modifications to the royal
Address received the highest consideration
by the Council of Ministers. But he did not
refer 10 the earfier paragraph of the same
Coastitutional pandit where he had said that

the Council of Ministers merely prepared a
draft for consideration of the Head of State
whether this should form the basis of
pronouncement of the policies and pro-
grammes of the Council of Mmisters. The
Council of Ministers, according to the
precedent, is empowsered to submit a dmft
for the consideration of the Head of State.
Is the Head of State to be denied the right
of dotiing  the ‘i's and crossing the ‘t's
and suggesting it to be a litte more
generous, a little were courteous, not to
him personaly but to the Constitution of
this country ? The question before this
House is whether or not the Gowverior is
30 eatttled to do. As has been pointed out,
the Governor is duty-bound to uphold the
Constiution. And what is the Constitu-
tion ? Constitution is one which is declared
to be so by the High Ceurts and the Supreme
Court of the country. When the High Court
has given a specific finding on the constitu-
tionality of the dismissel of a government
and on the constitutionality of the reappoint-
ment of a government, if the Governor had
a greed to the reading of those paragraphs
which h: had omitted, he would have been
guilty not merely of harming the Constitution
but, if | may say so, it would have been a
rape on the Constitution ; besides this, it
would have been a gross contempt of court,
Let there be no doubt in the minds of the
Constitutional experts in this country that
anybody who tampers with the Constitution
and pronounces the Constitution to be other-
wise than what is proclaimed by courts of
law, the High Courts and the Supreme
Court, he commits in terms of the law of
the land a gross contempt of court. There-
fore, the Governor has not merely saved the
office of Governorship from commining
conternpt of court or from harming or

damaging the Constitution, but he has also
saved the Assembly and the Counell of
Ministers of West Bengal from so doing.

The Chief Minister and the Council of
Ministers, apart from having taken this
unprecedented step of insisting on the Gover-
nor to declare that his earlier acts were
uncoostitutional even though those acts were
declared to be constitutional by the High
Court, have gone further and said that what
the Governor has not read on the floor of
the House forms part of the proceedings of
the house. According 1o Parliamentary
practice, only that which is said on the floor
of the House can go on record as the  proge-
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dings of the House ; at least in India, that
which is not uttered on the floor of the
House, does not and cannot form part of
the proceedings of the House. Yet, the
Woest Bengal Assembly and the Speaker of
the West Bengal Assembly have gone to the
extent of saying that, in spite of the Gover-
nor’s skipping over those paragraphs, in spite
of the fact that the Governor did not utler
those words, those paragraphs form part of
the procesdings. In this, I have no doubt
as a lawver that the hon., Speaker of the
West Bengal Assambly and even the Assem-
bly are guilty of gross contempt of court—
of the High Court of West Bengal. 1 really
congratulate the Governor not only for having
upheld the Constitution, for having protected
the Constitution, but also for having done it
against odds, against possibilities which would
have harmed not only the office of Governor-
ship but evzn the person and the body of
the Governor. Therefore, I think that this
House, asa matter of normal courtesy,
should record its appreciation of the services
of the Governor of Woest Bengal in the
defence of democracy.

Now [ will quote one small incident and
finish. Shri Surendranath Dwivedy, who
has moved this motion, was kind enough to
afford his Constitutional lacade and protec-
tion to the action of a Government which
do=s nal bzhieve in Comstitation,  waich
believes in  burning and overthrowing the
Constitution ; not only this, he begs of this
House equity and justice for that Govern-
ment. Even according to Halsburi's laws of
England, 2 man who goes to the court of
equity has to come to the Court with clean
hands. What are the hands of the West
Bengal Government ? Though that Govern-
ment has won through the ballot, with stray
cases ol bullets, still the very fact that it was
sworn in ceremoniously and courageously by
the same Governor who unceremoniously
dismaszd the sam2 Government is the highest
tribute which any democratic-minded person
can pay to the office of the Governor and
shows his determination to ensure the smooth
working of our Constitution.

SHRI NAMBIAR : [tisa disgrace to
him.

SHRI SHIVAJIRAO S. DESHMUKH :
If the Government was not satisfied by this
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swearing in, they are guilty of contempt of
Constitution. Those members of the
Council of Ministers in West Bengal and
those members of the legislature of West
Bengal who did not rise when the Governor
came to address the members of the legis-
lature, are also guilty of gross contempt of
the Constitution. On this sole act, the
Governor would have been fully within his
rights to dismiss the Ministry on the spot,
and no court or forum in the world would
held his action to be unconstitutional.

In the Constitution, the ‘pleasure of the
Governor” has not been defined. Delibera-
tely so because our Constitution does not
believe in putting artificial on the discretion
of the Governor. When the Governor comes
to a finding that though the Government
enjoys the confidence of the legislature, it has
ina fact forfeited the confidence of the
people who are supposed to be represented
by the Government in the legislature, the
Governor has to use his discretion.

Therefore, I think the Governor if at all
is guilty, is guilty of being too considerate
to those who do not deserve any considera-
tion ; he is guilty of too much leniency to
those who deserve strong action.

Therefore, this House should uphold the
stand of the Governor and stand behind him
in what he did. 1 will only quote one
sentence out of the two paragraphs which
the Governor skipped owver. In the first
sentence, the Governor is supposed to
condemn his own action in dismissing the
previous Government. In the second, the
Government at the Centre is accused of being
what American jurists prefer to call ‘acce-
ssories in fact.”

A distinction has been made between the
action of the Governor and the concurrence
of the Central Government with that action.
Therefore  the argument advanced by my
hon. friend opposite to the effect that these
paragraphs merely sought to condemn the
action of the Central Government falls. They
specifically sought to condemn the action of
the Governor himself and then they went
further and sought to condemn the action ol'
the Central Government,

In these circumstances, it would not only
have been foolish but foolhardy on the part
of the Governor to act asa stereo-phonic
maching to read out the address prepared by
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the Government couched in these terms.
The Governor was only expected to read the
address which contained matters of policy
and programme. Siace ‘it contained other
matters which were irrelevant and improper,
the Governor was fully within his right in
not only skipping over them but in onmuu
them from his address.

SHRI P. RAMAMURTI (Mudurni):
Arguments have been advanced that the UF
Government in West Bengal wanted the
Governor to condemn himself out of his own
mouth. [ am afraid those who make this
statement do not understand the scope of
the Governor's speech. It is well known that
the Governor's address is not his own
opinion. Any words put in there are not his
own ; it is a well-understood convention and
it is understood by all people that the
speech is the opinion of tne Council of
Ministers, that is the government of the
day.

Therefore, when in the speech the
Governor says anything against himself, it is
not his opinion ; it is the opinion of the
Council of Ministers. Therefore, the ques-
tion of condemning himself does not arise

at all. 1If you separate this whole question
from sentiment, this question will not
arise

Another argument .is, how is this rele-
vant 7 My hon, friend, the Law Minister,
also quoted from British authority. He said
the Governor's speech must contain, as the
Queen’s speech must  contain, a statement of
government policy.

1 want to point out that this is nothing
more than a statement of policy, because
what is the Jast sentence ? It clearly says :

“My government and my people of
the State are anxious that there should
not only be no repetition of such de-
plorable events, but that adequate safe-
guards should be provided in our

Constitution to rule out such possibi-

litles.""

Therefore, it is a declaration of policy
that this Government is determined to take
all measures to see that the will of the
people is not again subverted by those who
are supposed to act in furtherence of the
Constitution. In order to subtantiate why

such a declaration is necessary, why the_

government of the day should take steps in
order to attain this objective, it was neces-

sary for them to narate the events which had
led to a situation where it is necessary for the
government of the day to take such achon
That is the simple question.

When finding no other argument, they
talk of a judgment of the High Court. I
want to point out that the issue involved is
not a question like the fundamental rights of
the citizen being infringed by somebody else.
The issue involved in the events from-
November, 1967 is the fundamental question
of the sovereignty of the people. Our Con-
stitution clearly lays down in the Preamable :

“We, the People of India, having
solemnly resolved to constitute India into

a sovereign democratic Republic.”

The issue therefore is the sovercignty of
the people. Ultimately what is meant by
the sovereignty of the people ? Sovereignty
means that the people must be governed by
their own chosen, eclected representatives in
whom they have got confidence. The ques-
tion therefore was that in November, here
was a Governor who subverted the Consti-
tution by putting in people who did not enjoy
the confidence of the people. Therefore,
what he did in November was to attempt to
subvert the sovereignty of the people of West
Bengal as enshrined in the Constitution. This
was the question that was put to test in the
recent clections and there again the people
decided by overwhelming numbers that what
the Governor had done was subversion of the
sovercign will of the people of West Bengal.
In a question involving the sovereignty of
the people, no Court is higher than the
supreme will of the people. It is superior to
the High Court of West Bengal, even to a
Full Bench judgment of the Supreme Court
Therefore here is a question on which the
people have declared in clear and unimbigous
terms that their will has been subverted
and they will not allow it to be done here-
after.

I find from the newspapers that today
even many friends of the Congress Party
are not prepared to justify what happened in
November. Inside the Congress Party
leadership itself today they are blaming one
another. The Prime Minister says that she
is not responsible. This man or that man
is responsible. Therefore, why should it
be left to my friend Shri Dandekar to sug-
gest that what they did then was very cor-
_fect? 1°can understand Shel ' Dandekidr.
After all they are men of the same |k,
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ICS officers supported each other. What
concept of democracy can a party of ICS
officers have ? Therefore, 1 am not now
going into all the other questions.

Questions were raised in regard to the
people not rising when the Governor
entered. Here was a Governor who had
subverted the will of the people, he acted
unconstitutionally even on that day. I had
pointed out that even before the dismissal of
the Ajoy Mukerjee Government he deployed
the police over the head of the government.
After all, he was at that time the Chief
Minister, but even before he was dismissed,
the Governor alerted the police, and police
were deployed throughout Calcutta. The
military was alerted. Is it not a subversion
of the Constitution ? We also know how the
other Ministry took office. Compare and
contrast it with the popular Ministry. It
took office at dead of night and the next
morning the Chief Minister had to spend his
time in the control room of the Commis-
sioner of Police. Compare it with what
happened a few days ago when the popular
Ministry took office. Not thousands but hun-
dreds of thousands of people were there all
along the road. This is the difference.

At least let them have the humility to
realise what the have done is wrong. They
want this Ministry to show difference to this
wonderful gentleman ! I am glad that they
did not go any further. As a matter of fact,
if it had been left to the mercy of the
people of West Bengal, he would have been
mauled completely ; it was to the credit of
this Ministry that they restrained the poeple
and appealed to them to keep the peace...
(laterruptions.) Thanks to the good sense of
the people, they listened to them...

AN HON. MEMBER : You are inciting
the people of Bengal.

It is not a
People were

SHRI P. RAMAMURTI :
question of inciting people.
emotionally worked up.

After all, this Government knew that
such a Governor could not get on with the
Council of Ministers ; ordinary human
relationship could not exist between them,
They talk of co-operation. The first thing
they should have done as scon as thig
Ministry came into being was that they
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should have come out with a statement : we
understand that it will be difficult for them
to get on ; therefore, we are recalling him. 1f
they had made that statement, we can under-
stand that. They were not prepared to do
that. They say : the Governor has asked for a
change. 1do not know what that means.
They say again : We are now actively con-
sidering the request of the Governor. It the
Governor had not asked for a change, what
is left to them is to work up a situation in
West Bengal where the Governor cannot last
for one single day, Is it what they want 7
At least now, do not stand on prestige. The
Governor has no prestige left as far as the
people of West Bengal are concerned or in
the whole of the country. If you stand on
false prestige, your own prestige will go
down. Look at the way they do things. They
say, not that they are considering the re-
quest of the United Front Government in
West Bengal and in deference to their wishes
they were recalling the Governor. They say
the Governor has asked for it.

SHRI SHEQO NARAIN rose—

SHRI P. RAMAMURTI : Everybody says
that you are going as the Governor of West
Bengal. You should not commit yourself to
any course openly now.

SHRI NAMBIAR : A red carpet recep-
tion is awaiting him in Calcutta.

MR. SPEAKER : I am calling now a
Member from the S.S. P. Shri Janeshwar
Mishra. This is his maiden speech.

And he comes from a constituency
which was once represented by the great
Prime Minister Jawaharlal Nehru.

st wdmer fAw (FAR) ©  msam

agea, W gwg K AZT g & oA
mw grmfra S g9 aeEw ¥ AT

@ ari 10-15 A ek aR A gwA &
arz Hx 98 qur fe T wTowr TR

Fa1 FEF § 7 I FE—ow

Y Tk AT AT <X §, ¥ AT wwrw
Rl

**Expunged as ordered by the Cl‘ili.l;,-. vige Col, 349,
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e & 7 s f§ TR AR
A N FA

ew 71 A, AfwT WHAT ®Y AT
TAT ar fafeww alx & &faww & qig
RATE FT W E oo

st uiw wETw &R (FIRAER)
WeTH  WENRA, AT AT WIE WA |
ez wifad & o arfeardd e
%mzcoolio

MR. SPEAKER : Let him go ahead.

SHRI RANDHIR SINGH (Rohtak) :
There cannot be a personal attack. Under
rule 352, there cannot be any aspersion. It
should be expunged.

SHRI NAMBIAR : He is making his
maiden speech in Parliament.

ot gAY T Www : FSIW HENT,
frgr @ ast § & @ wifamic &

E“""

MR. SPEAKER : Under what rule?
He is a new Member, making his speech for
the first time. I thought you would all give
him some considerati n. That is a wrong
word. I myself was thinking that it is a
wrong word. It should not be used.

st gwet IW WIeE g9 &4 R

geas AT Ay @ ¥ fg Ad wad
mwmaﬁﬁ g.-...-

SOME HON. MEMBERS Rose—

MR. SPEAKER : Order, order. There
are two Congress Members standing. Kindly
sit down. At least when the Chair is on its
legs, you must sit down. Shri Jadhav said

that he has been here for a long time. That
is right. That is a word which is not proper.
1 myself had said that. Therefore, I appeal
to him not to use it. He is a new Member.
For the first time he is making a speech
here. If you want to raise your point of
order even then, you are wellcome to do it.
A point of order cannot be prevented by the
Speaker.

&t gEdt e wew o A9 A
fordt & fe feslt o fFna & ag o2
e sAqIHATHY 7 @), ¥ @ A
g9 H U W% &1 SN FE@T AYAT-
TAE AE & | AZ ¥@ 99 H A% AT
oy g, ¥ arew g 9y e § fe
g9 ST Ay oty g ¥ fro darc §,
e g X N g TR gy
fisgr, Tz Q=T *N wEGar # Arfge
a1 ¢ 1 AT I A wgr ¢ e gard
a<E gAA Ay v, A agi I F
WBE IFN TINEANFRE, GTAF
fau &2 & 3AfFT afr O gs7 &7 yara
grm & IEw! FaF AEY 2T ANfgq

ot wsae faw ;3T TaAAee fedr
& wfor o Wy 993 & 78 9r
(smwwrw) & dfqerT & feelr o g
FT %@ FAT FIH KN AT AFAT
gRarT @igd & faaft @faarT & gear
Fxrg 7€ § ®wd H, gaat & Avaar g
fF o T wW g AT @i sEe
famar w&am |

fag fam s&r asdT 3 a4t
39 o oF wRdY & O & qyr fF wm
FAFE A ¥ I AT AT WA H owaE
wfafwar wrf w7 #F w5 fzar f g9 4
g @ zww ful & w1§ T Wi
&% T 1 gg HA wgr 0 & wowy weAl
sfafwar aar w@r g, @81 919 g0 A
arfada |« afien ag sfafsar o faa &

esExpunged s ordered by the Chair,

vide Col. 349,
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& A wA # g W ) e Hww &
qgar a1 qq wea< faeddY qAF war av
A sfeqr Az o @wr @ar ar Wi agt
¥ wezafy waw w1 F@av v uegafy
AT G A & THA FT AT gHT ] | T
gy ¥ fagar ) Fgaga FI
X ¥ o1 ITF ATFCAE I«F A @A
7 o)X fgrgeara & wtFwrg A AR 4T
& NY aoF g oY | AT femr ¥ a@ v
w4t Y fF 99 fer 9w AwE @ W
# ur 7€ gfafror % w0 ¥ s A1 zuw
draf ¥ femrex o | @ v S T
g Awmz #7 wow fear mar @3y
TUMF ATH AT AZITY TE FTT | @
Farz ¥ guaww A gU fawm g @ W
9 fET FRr 971 99 ™R AT w1
Weam fs g Y s wr &)

TR T agH A W fv gy
sqr frar, wo fear ar gy fear 7 3
arfya £ siEifET § 5 ay forad & swr
9T FEZW EE T FATT 9T AT R |
7§ gAT Fgd & (smawp)T A Wi
warg ¥ sl § f5 wroo geE a1 W
flt TaRT & qETERIC w1 FH ST TG
&1 at faeeft aomT Rl raRT ) e
Agt T, AETEHFIT FT FIH FAFT AGS
2 M AF I qwg & TEHT s @
TR q, TET W v ¥ g A@
ar fRe ag w07 7ar ? uw qrATeng &Y
WTaAT | gt 9T § vefr ot w1 v g
@ ar | Sreft ofr & wrew Fave Ay
UF UG 67 | 7t 9T §w g0 ¥qw A, w-
& gway §, amg qw fis & oo
s at g g fs wem WY
sgrET & SAraT gk & ¥ i e
TeT 77 § fr Tox oY arva Wt fadfaer
fear a1 g7w Sefree off @
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are aret qidt @ o f Stawr ueg ¥
fareamar et @ wYT =7 ara o7 fgegema
# g gEET B AW FA FT qGAT
et & ot Y 7w (voEe)©
ude qFe Yo AFITATE § T AN, g
% o ¢ fs fewera 1 @@ wT ar ot
weger gA ¥ A g€ ot A arfee-
wa " d w1 W F A wre A
Tgre @rd g aFAr § A ¥g Fa9 9O
ﬁTWﬂ%lﬁ'?ﬁmQﬂc ugo qto
T qTE & ar qEF (vaewm) Ay &y
AT A W & 1 2 uF w_n wfew
gHER Aq1RT A A R @ Ag w9, w09
A AR w3, wft g F gan &1 wrare
¥ oft Fo dYo W Arzg AT § 1 W
Wigs 7 9g wgr, awfw Arfam AoEQ
fag #1 wowmz a4, fr we oW
QAT FGAAH  FTAWH AFT & wfaz 1
At gH qERTQ ATETC Y AAT &0 1 AR
TR UF FTTA AT 1 GCHIT T2A7
# at &, azf W w5 AT F¥ g afew
g W @ g Ifw FTer age 99
qFT ¥ AN ®IAFA FAE A
afr 7ff T W E 1 @ wRA AW
TEAT #T AIT JTW W | GHER
¥ WoEr W@ AT o de WH
¥ ¥WT FAN HEA TF AT W
WYy @t aFt fF et A g @
g g gEi § dfaem g s
fore &% SAAT A TSgTHY, QR &
qa 7A@ F A0 0F-0F e 9
¢, TET F TR 9, W IAF qArEr 9}
T8 T Y

SHRI RANDHIR SINGH :

calling the Governor**
objectionable.

sfroreft qafrent et (Fregl) < R

Sir, heis
which is highly

.“.'Eir.pungcd as ordeted by the Chair,

vide Col. 349.
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A gEer W § W ATQ g wwAE
gard 3% @i § | WU TR W
wafusar & sran w1 wex wavr fear
ar @t IGST gAY T | AfFT AT FE
8 frag wo wez WimaAMr A @ i
# fryzw Fe 0 f& amdg ggeq @RE
1 efta 7 & A fag @iz § g7 92
I § IaF WgEd B ANHA U OF AHIK
W I FY FAT FIA |

SHRI RANDHIR SINGH : Sir, T raise
a point under rule 352. The rule says that a
member while speaking shall not reflect upon
the conduct of persons in high authority un-
less the discussion is based on & substantive
motion drawn in proper terms. So, under

this rule, this should be expunged and the
Member should be warned.

MR. SPEAKER : The hon. Member
should confine himself to the subject. This
is not a public meeting. He should address
the chair ; he should not look this side and
that side.

=it FAmax faw : gq gag freadt =
FTHR TFAT &1 waard fggeard & ant
&t & dfaar £ gear T I AHiATH
AamaFfansr i i) wiAg A @
g & ot oft s etwc mmeT
faxet 7% srgar wew fE 9 ¥ T
qudts #< & Ta9C §F gF FAAT A, AT
faw Wg @ o aw A A agw
gﬁﬂa:r—gf\‘alﬂrcwﬁﬂ'{mgtgznﬁ'
2Yx oY war frry aar ? fa ot AT
TR ooy aeRI R AAEY W
A 7z Fr az qegaly w1 05 &) WU
73y ag & fr ag dffog & §E &
o w7 § 1 fe Ty @ R A wa
fadr & %1 w3AT § ST W @A ¥
et ot g wR § for e o1 Pl wgt
a% wy 7g w § | ¥ apery goer Ay
ot wm § wathe g srordr o
wof ¥ g B @, frey TwreE Iy

#¥ gIAT &) A4y (6 o AP e aed
X FTEAE & faars @ wwa A=y #7
NEATq A7 WG § IOH IA%! Fgl Y 9T
W1 FTHA T AT | WAS qg qifaw
F23 & fag 5 9z A7 Sid o 7z
Uy HEg gT H AN E I g8 /AT
gar . gresd wu #f mAww g
afgarT &Y 1O € T oF a1 wgger
6 2 fadl mait ¥ gg wfesey, faw
¥ gaer qT wgsyE 336 & feed qEET
¥ IR ¥ w27 war @ fr 97 #rE gAafas
g5z frfl uog Far oy A ag fod
gt ez afy & woAT QAT A6y O ¥
fad o & nF arr 200 § i At & fw
foat ot wrer & s1q AFT FAT & A€
fasr = & J17 A IW 9T TEFWT AT
AF Fm uegafs & agh w9 & far
afss A0 @mw F 3z T4 wiEn, S
HIAANT q3Fq gRF a7 0 & f7 @A
#4 Qa1 fzd 9z 3z ¢ a7 fF wig
dfgam & g o1g 9 faar ¢ fe #rf
ft 73T w1t sawr whrefieg w1 Afa
waedl fRqlE ga7 § a1 9ad gy fger
fawia ®T qgq1 7 T & gfagm & wgi
frar & 1 7g AT AAWT |

wq 39T § ag AT fax & qoew
¥t 17 F@ & A AU g & fFw AT
& e F X qwre g3 ek agi
§9 7g I & | Ffea 7g e 2 fw oy
%9t 17T A WA A% faar awv g
3 & 937 & 1 wEY o & oW w@wiag
& wgm fr T N gag wha, g
¥ o fr aPEa & foe s ¥ oo
pdm & fag g wfzy | wefee
TT GO A7 Fqare feur svar § A et
¥ gomar gEd S qoqn WAy g oY
A2 vafg & 9o wv AR
forsl & wimr fox oo A TR aw
Y HT AAOTEAT |

T GExpunged as ordered by the Chair,

wide Col. 349,
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qgi aT A gR dmr AT w@rd fE
Teat ¥ e off gAE A g W@ e
T woft Iw g fr fagum & feo @
ol ge F qAwry ¥ foq gfgarT )
WERTEIZEMIE | I9H g ¥
TIEY FoqraE AT § W TG IR
qEEd FY qrad a7y § A% @y v
T A1 T afaea ® gEr AT W@ )

aqaT gATE gy F arg & oww
faafs= sy ¥ &zr a1 fs ¥ 3g g aq
1972 ¥ wintg qiéf & @red £ Ag et
gfenr # e wa@T 9T TEP g wEAT
R f WAL ORI TE@TH AT ST T
% ¥ gfaww 1 ganm w40 AT aEr-
o T qr R Ay g fAfewm @
72 &Y agT 3T @ fergema #1 q" AT O
& Y BT 1 azied A€ w00 )

7 39 ol &) wft sl ge oY wrar
b Igag s & ag g
¥ & g g e gfr ag gzt agEa
¥ § Wt wigw ot &1 agaa § w@fEg
Tz E-wd A g fed o afewsr
IMS & TN ¥ whnmewg & Tt ®§
fed 7 awed Y T I ¥ NwA AN
TRET | ¥ET w g owAd
gRHI A e A qa F AE F A WO
fa¥ew woar g fF AT gl a 0% &
wiw {T FT FEIA ATd FEE w6
wag fear ot wro g9 @ w1 aga wigd
FRAX 19T qgEa F wA ¥ A
S TR ag 1A qav fean B fe Al
AATEY AT JT TN AN &) W TG FA
mifcfegam 1 vamflaa @
i weet v & wafaw 16 @ & w5
IR % foqd Mo § a1 60 @19 & I &
i an w1 aEER ¥ w1
fear wrgm @Y 9g agHa ST wher w5
T Y I&7 ®T KG9 F7 AW
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afer miz el ww fag me W feg-
™ K 77T AME FW AT AE
Af&% 37 &1 agua § gafag fewndt dme
¥ AT K T v A I ¥ e @
a1 FaTE 1 xE A A AEER w1 oWg
3 o1X 9T A wifaw &1 ¢ g g
Fiaw qret #Y g faest areh T AT
Y frdefter et oY 78 §OPTC WA
F1 €Y e wafq wrew W F FER
& ARt ¥ ger A W {|r w @ A9
T Tood  ¥qdl | U Wke gHEAIC R
WTEW &7 FAIH TEY & TT SAFA K1 04-
et § Fg 2Yar ¥ 5w €Y o) gue sarer
feraffgafivgr ey Y fer @Y
W g feam fifay fe og e 8o
araT § ST WAN T oW AAT AU g
w1T gl 9T §zw g A wregafy AghEw
st gfer aieY ot W wEw §
dare fed gu wfimenr & & 20 amw
T FT 93N A1 I FINT # LW AEA H
FIT ST BT W1 agr  Arfa geAEy
g 7 T@ A& s w1 e
w7 9rfen | 99 faw waT o w@gd ¥
a1 3 Tegafa 1 fgwom s AT 9w
¥ faees wefialie w1 seE 9w ?
e Treafy & faeme wro @ @ W
iz &1 seaT It @ f6 W S
ag T FTAT g fF AT & faems
fFr o ' A A g wex § fF -
AT ¥ faars efraliz w1 w1 faam 78
? ) AT Tafa w1 ez @At oW
U 71 05z g% & ¥ I9 F1 ary
Tt #Y frsdard feeet arT 9T widt
gt & agi ox faeelt o ¥=dtw goeTc &
3w dfEl @ oy s i
THAIT WTET FY AT w7 AIAC TR Y
wegafa w gag & @ Wi & wg fe
77 W& 37 wfral 7 qaier s W 99
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¥ wegry wrew WX & AT Wiy s
tha ot w1 & <fF ¥ Twm
gy gt T § vafae eiowfew 7 g
gT wWequ WEMMY W1 SRqATT g WY
QAT ST TE F@T

SHRI R. D. BHANDARE (Bombay
Central) : On a point of order, Sir, Under
Rule 380, I want that the words, shaddar
and** should be deleted from the records.
At least the people should be spared. Let
the history not know that we have decended
s0 low as to use any word with the pretext
that it is a maiden speech. Therefore, these
words should be deleted.

MR. SPEAKER : What are the words
to which you object ?

SHRI R. D. BHANDARE : The word**
should be deleted. The second word which I
would like to be deleted and expunged is
‘Ghaddar’ which was used with reference to
a party. The third word is ** which was
used with respect to Governors ; he said*®,
These three words should be expunged from
the record. In the interest of maintaining
the sanctity of the House, the dignity of the
House, the record should be put straight.
(Interruption).

SHRI MANUBHAI PATEL (Dabhoi) :
He was also using the word ‘agent’ in a
peculiar sense. That should also be expunged.
(Interruptivns).

MR. SPEAKER : Please sit down.
There is no debate on this.

The first word is really bad ; it is not in
good taste. Therefore, that will be removed.
About the other word, | do not know
whether he used it in connection with a
particular Governor or generally in regard to
Governors. If the reference is to Governors
generally, there is nothing to be expunged.
But if in regard to one Governor, a parti-
cular Governor, he said something dero-
gatory, it should also be expunged.
(Interruptions). If it is against any particular
Governor mentioning the name, that is cer-
tainly very bad because he is not here, and
that should also be expunged.

(M)
Now, we shall have to concluded in
10 or 15 minutes. The Home Minister has
to reply. Then, the Mover bas also the right

of reply.
Shri Prakash Yir Shastri.

st eI et (F1gE) WA
72z, ¥ g weara w1 3 Wil § fawwr
FTET | UF W7 59 gEArd w7 ¢ afewst
e, w9 @R W 99 & AT
gar W g ofgwd dma ¥ T s
WA WIT §FT Y ® ORI W 9T
T a9 STEEE |

wigi a% afewdt SmrT W wwaew g,
g% TH A ® Fga W wg ggafy
Afey fis aofessdht amar ¥ or g €&
¥ & AqmeY &7 Gt qer gt faw A
T HI7 79 FT A W W H AP
frar & | oE QAT 9T 91 WW FWMT ¥
qaTE &Y. WIT AW AF AT ¥, gATITR
e A AT A, To @AY AT FHAT
w8 A1 4, Y A qaft F ¥ faw
I°% T A AT7 | A £ w9 oF
qUIeY W § | W Wy fegfy ad &, =7
*1 & aga aw wram gg N qFar e
TMT F I A TE & ®T AqT TG
wr e em § § e W At Ay
AT | Ya % fao & Y sgET s
g 97 a1l W 1§ wrx 39 & wrew-frd-
gu & fag wgmmwgm g fe e &
gz A §mrAert Wik wforamy sufer
ST KT NTT 91 & wforgaw w1 19
RN 9T ) T® WX W
9T ZIT 9L 219 W KT Q% | T |
dnr ¥ ag feafa 7 gt forw o & wx
qaT | Y fam sur & WK 2W & AR
w4 ¥ AT faear s R

wham & sgw wigw § g
FEEI ¥ Ame & fow @@ gegre
%Y fagfer &1 se7 9raT, IW §Ww wg

*Expunged as ordered by the Chair.



k]]| Governor's Address

[& s qredt]

A 1% ST gL § Ay Y ogaa
s oF ¥mr g N w7 EEEr @ aw AW
¥ opg of Y uwm @ fam W wtiw &
gL A T | 99 g &Y ofs wveve A
dfqars &1 q7equra} &1 qrAA fear gar
A oo ofgwdy amw N fawwg &5
wr&r 7 faman

afwa v & o) w1 77 T AT AEd
¥ & qaenar wgar  aw gz e Tew-
qrer & qg #Yr 0§ sufsagy & o F1 Faf
wEi g gET 8 1 ST & fAv &
Faer 0% QT qATEATT &) E dw AT
(AT § | @i U vy sufew w1 W
gfar & 7#Y § 1 & gEwr A A9 Aar
AMAT | IAET A A qfawar
¥ vy dar | AfeTw wew mma ¥ 9w oag
w1 guaaty 3V azi #1 owtrw ordt &
wgae @ ¥ fom fom a7z frar s &
srT ax & Far wrgar g wvaw wdff &
et & f 3z ww e wren-fadiaa
FTImame # feafa & q@r A &
¢F T &7 &Y a1 fedl swiT & @ ady
t

# 2 qiF fatra w7 & wza7 Trgar §
wgea NS #1 aewre AT afewst Fma
¥ nadv & qeaew 1 forew a9 "@fewma
fratarsii & ara wfaerT & g2 wrar
9N gRg Ovaqie & @Aty ¥ qg Sar
mar g1 fm wegam  fraifes sfafafe
grar 1 &fe wfawT a9 & w=edi & @
arq £ gageafa § gt oo fe frad-
forar afafafu afz vsgem o ot & &
09 wqAIT @ | IR 9 AT | qfe-
aa+ fegr ol af@ds s dfesr o
a1 165 # g fraw fean fe owqare
wegafn & g7 frgw g ww wg-
fae mwnd idf & ave oY gadar
# w9 wERNT & wT uw TRy frar
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TR ¥z1 ¢ fm Togaw fraifas gar
arfgd | =t gxtar W ¥aw fratfor
v wafea g & afew it wxdar
wrarean ag @ fe wra & wfgwa §
¥+% & gAgT gral &1 @Y g9 ¢, 99
9% favedy gw1T wrare e Aifgd 1 sAT
weq yfgwdY e F ueaels ol aFAT
WY &1 TAwr wew FG wORTC AT
WItd &1 qfawrT &1 gf wEf W Ag W
¥HIT F usanT ¥ fAates «r afear v
qez 73& S| 7 7w |ar ¥ A SEer
Ggzrdaramaz gw 9w g famT ot
w7a | &fe o gredar & wew ¥ w
g#1T &1 gfemmy af@faa 7@ gar g
g A gg & e ofted) qoa &
UFIA & AGW F ¥ B UM 7T
2 fore @21 qar a§l & weer foa &
g g fear £ 7w AY g Y
gawr ferdt wqae & ag @ 2 oY wEET
facia ¥z & w@dg qeed} 9@
grear S1gar g fo Aar Sl Qe FE
3 fam g ar 7 | oF G F @ex g%
g
“gg Aq #Y AWIgR § v faw
arararEl WYX gagafas 1 & smar
g gAY 7Y A=t gIwIT 21 Agwag,
1967 51 T8 wfdd & weqr @
aRfy w9 &7 T T@wied @
"
nﬁi’ii {!ﬁl‘l‘;ﬂ Q‘Q:
‘Oeq FY FHAT ®Y qg WA T
qexT A7 6 tw o fadt o
R FORILEHT QU §WGA ST
qr "’
FHL AR & o W §, 376 & a7 W
WA WTIE AT AR N
“forrg® el & are - wifawrr o
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IEHTT FW FU FALHG g H AT,
T ata, synfirs e s ferer
wearet § qrel aT@ AT A
W & fag gt few oy
ww i g d AT T w A
wve wrgan ¢ fe st wT e e
fora® grg & wrew & ¥ W@ 939 ¥ fag
fﬁﬂqu@ﬂwﬂ'mr qr wyq faw
£ gHTC & FrQY sArge w5 Wi
ﬁw“ﬁ%mm?

#wﬁﬁm"ri’rq«mmsﬁm@m
wigaT § | & e ¥ ag qfeww SO
) faqrT @1 A OF SRgATR AT ST
qefrr d  guwHEE ¥ T A ¥
ez W § fs g 7 mEdaifas @
TR A Gz fer ¥, % fagag
T AT AHT FQ JU AANE T G-
g ) gawAafimarg e
AR NErT AT e Ad g 3w

AT A 9T ® SegATe fRar o @

¢ o gl Aix qegwe & Wi
FEAE FF qrewT N A ar &g
aww & adf wrar 5 wadwifs srgana
Y Togare wx @ ¥ fox ft st v
arz fear sr Tgr &1 fe B AT A w@r
f& & a1él &1 at wyar ag wfagE g e
WEANTTA® #T9 $T T & Ig WAK
&1 Ak IeEiA @ eI W s
ara FFaT & ot <= # Sa%1 waAr S AW
g &, STRI qogURl & § AT )

. WA qTa # gwrfa € OWT ¥ AR
§U, WY & WIN @ TG a0 6GA B
foe @@ @z § wrmr Qfed fe afesh
T ¥ qegqrer & faers W fed &
waRiY § W frar At o W
U FA st gfe Ay & faar @
forw gwg ag wrfva favaa fawafaarg
# fmrer e A & fag o€ oY wwt
FA X 131 7ar s afeww o & -

- 9T ®1 g2 & FEW A IR ¥AT HYAT
¢ oot ffr et ¥ gex fem fE
wit fft 3 fafer =v & gnkt are -
Ay 76T T § | 99 gAw 9T st
gt At ¥ arex weft Fe o Teg-
afx ®1 g1 g sfafafa &« asgefer &
frdrw ¥ firet gt ) Frcdta 3% w7 whEWTT
T8 & | 0¥ qET w7 e f g Aar
T W B %A Fwarg e gfe
it ¥ e wg wE fw o feft 3 g
o frr sTadl W d T s W
TERX g w @y e for | W
T X TW AP A wewwy Oy
a9q goa eI §)

ol ¥ AT FAT AT AW FAT 6
frafa gt Sw &w %9 Al & gew
wfral w1 agr gamec fasr fagr mar ok
FEy awEl ¥ fadw o ywm ANt ¥
A ¥ 7 g¥FT ger  Hiag) & g
®T ITART far AT | W W W AET
ffafr At s erew gelt
DTN ! @ TErE g W
i ¥ wqrowr ft feaan gre @ § wer
Y arer wad frogara ¥ wg wrew v ww
el 1 gfewsr Fmer & goeT ¥ g W)
wrod ofeww Fmre & AT o wEER
1 g1 faar @t w ww W qEwr W
qfcgm fredm 7 ot wgrm & 9w R
I K gT T TR ¥ A
g9 | T H g v a1 e g a1 aw
IR @A w7 6 frwre A 0 v
mew gy § & & mw ¥ ag ITN
T T e fawrcd 1 WIOw ®\e
ww # s wifga @ f& Teefy &
grar frgwr fed o wogwer oY god &
mAgn $8 ok wafy fawife &<
g6 £ 1 xaw v & qoTT IR w0
e & 7t a% gz w1 W frwre A
tidawmr g fe gt Al eix
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[+ semerdc et ]
fade &¢ 5t &f qv &3 gu sufeqat
®1 oY WraT § ag 7@ ®aT WK qgfed
Y =fglr )

I F O A qd A e o
gva &, o fF waifgg 21 & e &
wgArargar ¢ fe wox 9w & afemdr
T F TAAT B OF TIHIC & FgA G
ETIAT, A qg TT W AHATT FT =7 ¥ 1
w9 WEq gRA AR fagx # N T A
ati go7 et § 1 aw wdw, & A
w19 % #AregH ¥ AgiAfaA wegafa ot &
ag wg1 wrgan § e afz ag wod fagea
oy gu wod sfafafed § o € v
adt §T a%d, a1 IF 9 97 B & A
®T T Af:4 1 wax dfawm N ATI-
aml & 9gEIT WS F 93 B AL
T@AT &, A uaarE) % Mg w7 afor
Y T FAT 7Ry |

NI AT gg I I5 & 747 ;T qR
e aaisT faegavmw d, @ & 0z
HA! £, I7 F40F §=47 7, A froggA &
a5 gu &, | TR AT FIAT ATRAT §
i F7E T THIT T €489 TCIUT F14H
et arfzg | fag & 3z weT feea 93
oY At & 3t o faog 7 @3

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Mr. Speaker, Sir,
the other day, when you decided to have
this debate, you wery rightly said that the
constitutional aspects of the problem and the
academic aspects of the problem would be
very carefully considered during this debate.
1 must say the first half of the debate was
very useful from this point of view, and the
basic, constitutional issue ol this debate
was this, namely, the constitutional position
of the Governor in the whole set-up of the
Constitution, and the other aspects of the
problem that was considered by the House
was the specific action of the Governor of
West Bengal in omitting two paragraphs
from the address that he was to deliver on
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the 6th March. I think these are the two
aspects to be considered.

When 1 came to listen to he debate, I
came with a open mind. T really wanted to
know the position that would be taken :
of course, as a Government we are commit-
ted to a certain argument, but I was in my
personal capacity open to being convinced
in the sense that T wanted to see whether
the arguments indicate a final conclusion.
From this point of view, I must say that the
honours of this debate go to Mr. Asoke Sen
and Mr. Govinda Menon.

SHRI NATH PAT (Rajapur) : You have
reached this conclusion even before you
heard the debate !

SHRI Y. B. CHAVAN : I came to this
conclusion before I got up; that is true ;
but it was after listening the speeches. What
is the issue here when we are discussing
this particular matter 7 The issue is not
political ; some people unnecessarily attach
importance to it. Certainly they have
advanced political arguments.  But the issue
was whether the action that the Governor of
West Bengal took in 1967 was constitutional
or not. And on that issue the High Court of
Calcutta had given its verdict. Whether that
verdict is right or wrong can only be
challenged and decided in the Supreme
Court which is higher than the high courts :
whether this is to be done through the inter-
pretation of the constitutional verdict or
whether it can be decided in a legislature of
the State Goveroment.

The only body which has the right of
amending the Constitution is this House,
and no other legislature. The legislatures
have their own powers and they are sovereign
in their own respective fields of rights, etc.,
but they have no constitutional power to
interpret the Constitution or even amend
the Constitution. In this matter I must say
that the constitutional position, as far as I
can see, is very clear. The point is whether
by putting those words in the mouth of the
Governor—they could have interpreted the
Constitution as they liked. It is very clear :
that this was a completely uncomstitutional
position.

The other aspects was whether the
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Governor had the right to omit two para-
graphs in the address he was supposed to
deliver.

The constitutional aspects of the nature
and character of the address of the Head of
State while opening a joint session have been
gone into very carefully. It is a public de-
claration of policy that the Government
wants to follow in the coming year. This
is what the address is expected to say.

Some hon. members have tried to quote
the two paragraphs out of context. But if
we read them completely as a whole, they
try to give a verdict on what happen a couple
of years ago. The address is supposed to
look to the future and to the present. But
the two paras tried to interpret history as
they liked or did not like it.

AN HON. MEMBER : Who is to de-
cide it ?

SHRI Y.B. CHAVAN : The Consti-
tution itself has decided it. The nature of
the speech was supposed to be a statement
of the causes of the summons. Naturally the
summons is supposed to look to the present
and to the future. The Governor was not
supposed to write a history ...

ot ar s« Teeafy faad
waq aga & ael g A Ag wAwr g ?

o gwe W W CEsg! @
¥ § w¥eE

The constitutional aspects appear to be
very clear.

1 do not want to say a word which will
come in the way of the relations of the
newly elecled Government of West Bengal
and the Central Government. I do not want
to look to the past ; 1 want to look to the
present and the future. I do not want to
make any statement which will unnecessarily
create bitterness and put obstacles in the
way of co-operation between the rightly
elected Government of the State and the
Central Government. 1 do not want to go
into those aspects, though some members
used a very uncharitable expression that the
Governor deserved the order of the boot. It
is a fashionable phrase with my hon. friend,
Mr. Mukerjee particularly. He is free 1o use
the language of the boot, but 1 do not want

to repeat such phrases. The UF Govern-
ment in West Bengal have their consti-
tutional rights and within those constitutional
rights, they have to use that mandate for the
development of West Bengal in the right
manner. They are entitled to do that. But 1
do not understand why they should have a
complex of defeat. When they have won,
it is much better they behave like victors.
Why this idea of trying to humiliate the
Head of the State ? That too, after I made
the statement on the floor of the House ?
What really mattered to them was the fact
that the Governor had made a request to
the Government of India, to the Prime
Minister, that he wanted a change on per-
sonal grounds and it was said that the
Government of India was considering his
request.

DR. SURYA PRAKASH PURI
(MNawada) : Why the Prime Minister 7 It
should be the President to receive the request
from the Governor ?

SHRI Y. B. CHAVAN : She represents
the Government and it is on the advice of
the Government that the President acts.
That is an elementary aspect of the Consti-
tution and if he does not know it, 1 cannot
help it. It is elementary political under-
standing that the issuc ought to have been
left there. The question of creating this sort
of personal tension and bitierness was not
called for.

And the unfortunate controversy that
has been raised afterwards is neither compli-
mentary to this Government and to this
House nor to that government and to that

House. It is a very unpleasant parl of the
events and | would request this hon. House
to forget it. Let wus rcally forget this
matter.

SHRI NAMBIAR :

also.

Forget and forgive

SHRI Y. B. CHAVAN :
am concerned, 1 have always
you.

As far as [
forgiven

SHRI UMANATH : You have not for-
given the Central Government employecs.
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SHRI Y. B. CHAVAN : The consti-
tutional issues are very clear. But 1 am not
dealing with the constitutional aspect ; 1 am
dealing with the political aspect of the pro-
blem, because ultimately the mandate for
this government, or mandate for any govern-
ment -for that matter flows from it, whatever
may be the philosophy. 1 have nothing to
say about the philosophy. Shri Ramamurti
tried to interpret it in a different way. Shri
Hiren Mukerjee went to find examples from
the medieval history of Charles, Richards
and Edwards. Let us forget all that history ;

let us deal with Mukerjee's, Trivedi’'s and-

Ramamurthi’s, the present and the future.
Let us think about that.

1 would only tell them one thing. Now
that you have won, use that victory for the
betterment of Bengal, for strengthening the
relations of Bengal with other States and,
ultimately, strengthening the unity of
this country and strengthening the demo-
cracy of this country. This, really speaking,
is your mandate and you have to use it.

But, in spite of the victory, some people
sometimes forget that they have won. My
hon, friend, Shri Asoke Sen gave the example
of war-time leader, Sir Winston Churchill.
1 was reminded of another statement by an-
other esteemed leader, of coumea century
before, Napoleon. When he was fighting the
Britishers...

SHRI UMANATH :
yond-the medieval age.

SHRI Y. B. CHAVAN : What could 1
do ? You understand - only the language.of
the medieval age. That is why'l am .going
into it ; otherwise 1 would not have liked to
refer to it.

The difficulty of the Britishers: then was

that many a times Napoleon had defeated:

the Britishers ; but every-time the Britishers
made preparation and started a war with
Napoleon. So, once Napoleon said in a very
typical remark *Britishers never.know when
they are defeated because Britishers have
never understood what defeat was.” [ may
say with a little change that my United
friends rever understand  when they- are
victorious, because- they- have -developed a
complex of defeat so long. Really speaking,-
they should know they are victorious. So,
why start this this minor eontroversy  about
what happened two years before 7 Be

You.are going. ‘be--

- just a political speech. Probably,
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magnanimous, be sportive to the Goveraor.
Let us go ahead, let us accept a constructive
programme, let us accept the constitutional
way, let us strengthen the unity of India,
let us strengthen the welfare of the people of
India because, really speaking, these are the
issues that are involved. Unnecessarily going
into other aspects and creating further
bitterness is something which, really speaking,
should be avoided.

SHR1 NAMBIAR : It is not so
simple.
SHRI 5. KANDAPPAN : Suppose a

State .government makes a plea that the
Constitution should be amended, is it un-
constitutional. Of course, the State Govern-
ment has no right or power to amend the
Constitution, But it can make such a re-
quest. Is it wrong on :the:part of the Btate
to make such a request ?

SHRI Y. B. CHAVAN : 1 have never
said that the State has no right 1o make
such a plea. My only statement was that the
State Legislature cannot start amending or
interpreting the Constitution. That is my
limited submission. What Acharya Kripalani
said was, really speaking, a very elementary
thing of human psychology. Can you expect

" a man, particularly a man . of a Governor’s

status, to come forward and say that he had
made all these mistakes ?7 1t was incompre--
hensible. Nobody would have done that.

As I said, I do not want to go into the
details and creat further problems for the
United Front or the Central. Government.: 1
would only say that having debated .this.
whole issue from the constitutional and
political point of view, the hon. mover
should be sportive enough to withdraw the
motion and il the hon. Members of the
opposition do not do that, I would request
the hon. House to reject it.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Mr. Speaker, Sir, the appeal
of the Home Minister would have some
influence on me if actually he had replied
to the points raised in the debate. He made
he had
no points to answer them. By no stretch of
imagination, he would have said. that what
Mr. Govinda Menon and Mr. A. K. Sen said .
was the best aspect of the whole debate. 1
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was.expacting: \Mr.~ A. K. Sea; as.a consti-
tutional lawyer of eminence, that he will
point out a place in the Constitution where-
in lies the.power of the Governor to use his
discretion in a manner-in which the Gover-
nor of West Bengal used it in this matter.
No one amongst thém has come out even with
a precedent or interpretation of any Consti-
tution or of any authority to show that the
Governor has the power to delete or omit the
paragriphs. - That' is the:main- point: at issue,
that he did act in an unconstitutional manner
which was beyond: his powers.

Sir, Mr. Govinda Menon was quoting
against himself. . When he was quoting Mr.
Morrison, he accepted the plea that it is the
Cabinet which prepares the draft, it is the Cabi-
net, the Council of Ministers, which finalises
the draft and which is sent to the Governor
for his suggestions. That is what he said. But
nowhefe he quoted the authority, whéther
the Governor has the power, cven if that
objection is over-ruled or not accepted by
the Cabinet, not to read it and emirit.
Where does he get the power ? Then, he
convertiently - avoided quoting the other por-
tion which says : ’

“It is, therefore, beyond doubt that
the Governor cannot alter the speeches
prepared for him by the Cabinet if the
Cabinet is not willing to incorporate the
changes suggested by the Governor.”

He conveniently avoided quoting this
‘portion from Mr. Morrison’s book. The
whole question remains to be considered.
Let alone the political aspect of it. As I said
at the end of my speech, we should all
seriously consider whether the office of the
Governor should be utilised for such pur-
poses and, if not, how can the dignity and
the position given in the Constitution be
preserved. What procedure and what con-
ventions should we establish ?

1 am completely unconvinced of what
has been said about the discretion of the
Governor. Much has been made about the
judgment of the High Court. Mr. A. K. Sen
quoted some portions from the proceedings
of the High Court also. I beg to submit
that what was stated in the Address which
was to be read by the Governor was no
comment on the judicial pronouncement.
There was no such thing.

I may remind my friends, if they have
any memory left, that the Presiding Officer's

(M)

Conference presided» over* by'youy! Sir}teven
after the High Court’s verdict, passed a
resolution—] do not know whether West
Bengal Speaker Mr. Banerjec was present
in that Conference or not—that excepting
the Assembly” or the legislature, no other
authority, without the test of the majority
in the House, has a right to dismiss a popu-
larly elected Gdvernment. This is a verdict
given by the Prégiding Officers’ Conference
attended by all Speakers of Legislatures. My
friends want to suggest that since the High
Court did it, the Speakers have no right to
do it. What was-involved in this 7 1 répeat
it was the Governor who committed-a' miwe-
take. The mistake is this that he becomes
sensitive. That is how some of our friends
who supported him are taking in that light.
It was unnecessary for the Governor to feel
sensitive gbout ‘it a5 if he was the custodian
of the potiticad 'system of the Centre ahd to
deferid:i'his personal “dignity’” in a ‘manner
whick involves: “gross -violatiori' “of the "Con-
stitution:’

The sum- total of the wholé debsle sedms
to be that the questiohs raised in the debate
remain: «ungnswered. © Unless: we'disapprove
such a conduct, unless the Parliament ijtself
resists it and considers the matter, 1 do not
think this Government will ever realise that
they are really, if I may say so, violating the
Constitution and creating a precedent which
will not augur well for the future,

Therefore, I am unable to accede to his
request to withdraw this. But I am prepared
to accept the substitute motion moved by
Shri Tenneti Viswanatham. 1 hope the
House would accept my motion with that
substitute motion,

MR. SPEAKER : The substitule motions
have to be put to ths vote of the House.
May I put Mr. Mukerjee’s motion to the
vote of the House 7

SHRI H. N. MUKERIJEE : Since the
mover has accepted the other substitute
motion, 1 do not want to press mine.

The substitute motion No. | was, by leave,
withdrawn.

MR. SPEAKER: Is Mr. Rabl Ray
pressing -his substitute motion ?
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SHRI RABI RAY : No.

The substitute motion No. 3 was, by lvave,
withdrawn.

MR. SPEAKER :
nandes.

Mr. George Fer-

SHR! GEORGE FERNANDES :
withdraw my substitute motion.

I also

The subst ture motion No. 4 was, by leave,
withdrawn

MR. SPEAKER : I now put Mr. Ten-
neti Viswanatham's substitute motion to the
vote of the House. The question is :

‘That for the original motion, the follow-
ing be substituted, namely :—

“This House, having considered the
statement made by the Minister of Home
AfTairs on the 6th March, 1969 regarding
the Address by the Governor of West
Bengal to both Houses of the State
Legislature assembled together on the
6th March, 1969, is of the opinion that
the action of the West Bengal Governor
in skipping over parts of the Address to
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B. A. C. Report 3“@,*
the Assembly and Council Members

made on the 6th March is against

the spirit and letter of the Constitution

and disapproves of such action on the

part of a Governor".' (2)

The niton was negatived.

BUSINESS ADVISORY COMMITTEE
Thirty-first Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
1 beg to present the Thirty-first Report of
the Business Advisory Committee.

MR. SPEAKER : The House stands
adjourned till 11 A. M. tomorrow.

20.18 hrs.

The Lok Sabhu adjourned till Eleven of
the Clock on Tuwesday, March 11, 1969 Phal-
guna 20, 1890 (Suka).
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